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LOK SABHA DEBATES

LOK SABHA

Tuesday, December 19, 1972/
Agrahayana 28, 1894 (Saka)

The Lok Sabha met at Eleven of the
Clock

(MR SPEAKER 1n the Charr)

ORAL ANSWERS TO QUESTIONS

grie-fadlemy wlzt-Tw sgar WY
AN A X wTFAT

*502 ot ®® @y ut
T W WEY aF TN §T FT
T &

(%) 1 wre-fastens e
T AEA FY A UFT A qgEN ¥
wasror waA F1 fady fraraar &,

(@) “afz &1, A TEER wEr
Ty T E , WY
() 7 AGw ¥4 9 a® QU
& s ?
THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI

MOHD SHAFI QURESHI) (a) No,
Sir

(b) and (¢) Do not arise

Gawse wNT  weaw wERa, #
wE AT ¥ AWAT q@ar g ofw
- faefteng Mee-is oEs = g
HTEA ¥ qeAN F graey & A fAviy fermy
gaR ‘S A gav R @y @
ERGUCRCER R e d R
Az WY ATAT AFAT § RO ORI H

2

1L 1w 7 sfadeT T W O g ®
¥ AT ¥ R & 7 gfegr, A
Esfasiinnd scl R & vl

THF| MINISTER OF RAILWAYS
(SHRI T A PAI) The existing capa-
caty of various sub-sections of
Chittaurgarh Indore section 18 gene-
rally adequate to cater to the reyuire-
ments of the present as well as anti-
cpated traffic and this 1s now being
augmented t{o the extent necessary by
the cheaper line capacity works such
ug the provision of additional tauh-
ties at Chitlaurgarh yard, four cross-
ing stations additional loops at three
stations and extensions of loops at
three stations, etc Transhipment faci-
hties are also provided at Ratlam The
1dea 1s to make use of the existing
capacity to the maximum advantage
before we can think of converting it
In the meanwhile also 1t 1s not being
congidered at this stage as 1t would
disrupt north-south metre gauge con-
nection

N guwT wqf  wow wgaw,
wir-faetere 9t AW wmew
& a8 Ta¥ ot aga die a9 §, e
Y, oW W TR E quray
£ wa¥ et oY aga wiww @
¥ oF T W wRAE T o F e
¥ AT ATEET § A AT AT
fr toa Q1€ F TF TART AT TER
YA I H9 weREE A aifs
TH WA A T AT F e §
qfraferr <X o7 78 § WY W wwEw
7 Y95 wared ¥ favig fear ¢ at &
AT AR § O T A wwAr &
A ST FE § qE ST WINE
ST STET ¥V HYET A Iy @ gAY §
a1 g% 7% #1E gea 41 v ¥ ? afx
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W SFn § W afiwfal ¥ s
N & W s welr wgew wgt
TEFR FT R E A e g §
fr e wferd ¥ Swemiw o
T THTT FT oo Y § g faers
1E Qo AT g § v o ? A
& agd Yawet s ggaedar off ¥ qew
® wreare faar or fr 3w o foa
e @A § 97 Wt A wie A
R afcafaq 9% &Y o sgw 99 FwAr
¥ weniT o & ar At ?

SHRI T. A. PAI: In preference to
any statement that they hear from my
officers, they should rely on my state-
ments as to the programme that we
are poing to adopt. It is very diffi-
cull {o say whether any of my officers
has made such a stalement, I am not

prepared to admit it unless it is
brought to my notice.

MNERwT AR woAw g
Wd ¥ F ygwr ¥ oY §q FeRe
ag 9 &gy off Y § 9w 99w qgr 9%
a1 W gEad ¥ @ ag qwr o
¢ Ffet w9 vt wlRy v K
W AEaa D @ a @ A=
AE & T T G § AT T wiowrd
T FUT T & |

W.a AR :
o

oY wew Fagrdt avwdal : afy W6t
wgre ug *% 5 W wfeerd & 3
awrsy A R Y am o F W
awdY § e welt ngaw w9 AT
fir g wiawrd war vy § S few
wr W, & Fpagan g sw few w0
Y 7z ¥ wiwwfet o afyes
wre s §

MR. SPEAKER: The minister should
not have said it.

SHRI T. A. PAIL: There are two or
three allegations. My officer made 2

WY AR X
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statement which came in the press. It
may be true or it might not be true.
All T can sy is, when the question is
put to me and I have made a state-
ment, that is more reliable.

ot Wl W : el wEag ¥
FART T 9 AT A wnEA
7 ofafm s #ft A Qe
e AE owrm wwar § A
W WA ¥ g TR ¥ Ay
a% O Wy @ R Wy ¥
fafadt weq o foredt a gwetar
ot & gama av s qfe axi ox fafey
#7 § wivg = & ag 9% a9
agR W ofEfm T N wdady 9
W g

Hea WA W7 ST FUTHF
Wwe?

sfi wpfea waY : & ag wwAr
Areet g i g0 e A afvafae s
F1 ¢ FISAT TE B AT FAT AE § TR
% TE A | afafaa $7 fr Qe
e & fq=rerdie & ar adr ?

SHRI T. A, PAI: The section bet-
ween Indore and Mhow, a distance of
21 KM is now being considered for
provision of a parallel BG line. Apart
from that on a portion of Ajmer-
Khandwa South and north-south link
between Ajmer and Chitlorgarh, a tis-
tance of 186 KM, the question of pro-
viding a parallet BG line is under
investigation as part of the surveys
for the Delhi-Ahmedabad MG to RG
conversion referred to earlier, In view
of this possibility, the Chittorgarh-
Indore section might not be taken up
for conversion.

SHRI MADHURYYA HALDAR: I
want to know whether emphasis is
laid on the opening of new lines in
preference to conversion of MG to BG
or NG to MG? v

MR. SPEAKER: This is a specific
question about conversion of Indore~
Chittorgarh section. You are side-

tracking it
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SHRI MADHURYYA HALDAR They
must have some po ILy.

oY gEAwE ® WA W w4,

& w7 oY P & welt wevew ¥ SrAr
wrga f fin wagd 3w el o) g
¥ W 7y #9197 fE forAr WY Aeriw
e § wafe fras) ot D1 o argw
§ 97 *Y ¥ 7w § qody F AT A
og W7 wraw F worr off g7 F WA
zq waq fraar af AT wd sroew
Qﬂm%? TE G7 GEHTC X 0T IF AV
st foear 7 99 & e dur v &
THGT ¥ W TR T HAYT AT Y A
23 1 AT T WA (A &7

SHRI T A PAI My predecessor had
announted that by and by all the 1retre-
gauge would have to be converted into
broad-ga ige But we have about 25,000
Km of metre-gauge and it naturally
1ake a long time Dbefore all that 1s
converted mto broad-gauge We cannot
afiord to throw awny all the rolling-
stock  and  undertake this But
w hereve there are traffic bottle-
n-cks with a view to ehminating the
hottle-nerks dur fo transhipment, eli-
minating delays and high cost of metre
gauge operations ensuring smooth
flow of traffic and providing adequate
capaaty for movement of anticipated
increase 1n traffic on these considera-
tions the metre-gauge 1s taken up for
conversion into a broad-gauge Qut
of about 25,000 Km 1n the Fourth
Plan 1f was decided to convert 3200
Km at a cost of Rs 230 crores Eruna~-
kulam-Trivandrum the parallel broad-
gauge line from Guntakal-Dharma-
varam .

Mr SPEAKER He 1s only asking
about the Indore-Chittaurgarh metre-
gauge line

SHRI T A PA! 1t 1s outside 3200

MR. SPEAKER. That was lhe only
part of the question 1 which he was
wnierested.
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eredt & forg gord Ao 3w w1 Wi
fafosa sod wrane

*503. w wgr Ao oy wea :
w1 dgtfoaw Wit A 0
qAX K FA w fF

(¥) = ¥ F@R TR B
TAX FTAA W FT RT A X

(@) afzgr, o sver ffiog a3
H AT WT § ; WK

(1) TmvedY, TeAR, s

T E 7
THE MINISTER OF LAW AND
JUSTICE AND PATROLEUM AND
CHEMICALS (SHRI H R GOKHALE)
ta) No Sir The distribution 1s made

directly to the consumers on the basis
of demands in various areas

(1) and (¢) Do not arise

oY wygr frow oy maw w v i
e & fF 98 weT & AT 4T 99—
WiFATRT F gowT Froe A 3 & wfaw
gt ag ¢ fr gwd Do ¥ Y9 ¥
fort i g A s B e av @
Hg3e § wafE 3@ & 7 e v
FAM I PR R T wwt
TEEA ¥ 1 WA ww g
N wAA gEwT  €rwe I @OTy
orft & a7 oF &Y SY e ¥ amy
Aumw Py AR AW A 9]
Ferervard ferer stram & 1 s wivyor &Y a=y
& forq v weft wdeT & are A€ TR
At § fored fF vy A wwivr @y
1 AT Y g ey &% ? way weft gy
&® ATE Wt ArAEATHAT W ?

SHRI H, R. GQKHALE, I must say
with all respect to the hon. Member,
1t 18 not true that the orgawisatipn for
the supply of Light diesel oil 33 con-
fined only ta tpe hig cities, Actually,
the consumption pattern vanes so
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much, the variation is so sharp, that
we have to adjust ourselves to the
demand for consumption in all areas,
including the rural areas, It depends
on various factors like availability of
electricity, good or bad monsoons, rail-
way facilities and things like that.
Therefore, to meet the demand parti-
cularly of the rural population what
are called the barrel outlets have now
been established in rural areas to see
that rural population is served.

ot st s Ferg s s ),
¥ welt wEw ¥ wrevar Agm o
I #Y Y Forwrard vy g & R g
fagas fFar war & fw s Aoret
' INfeaw wear fak § 7 &
fafirar fpar omar &, afy of, & weafvae
afedl & fagg w7 FEEE f o
g7

a7 7 g § I g we ot
M ye A fawad i gd o, afx
&, &1 IT FY A HR TR FH F
fore el TeT T AR LR 2 7

WEqR WEEY . AEAT G T
e agw Feafar Wi fefden for
FreT T WA~ FT HFL
o7 wafy A a9 W@ H faerae
orfy X & ad w7 § 1 oad
w1om & Fr a9 Hraw daw ¥ wiw
wo 4T fer o & )

ot GEery qRt o Hell wEEd &
ST @ W T

ot w1 graw fag wew @ A 4
wT AT g faer &)

wenet Agvaa: § % 1 6 g
qvT UFT T HIET A A F A
T T A AT
SHRI K. 8. CHAVDA: May I know
what was the demand of light diesel
oil from the Siate of Gujarat and fo
whai extent Government has met this
demand for the yeay 1972?

DECEMBER 1Y, 1972
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SHRI H, R, GOKHALE: If the hon.
Member had lislened to my earlier
answer, I have said that allocations
are not made on the basis of Stale
quotas for the reason that there is
such a big varialion in the consump-
tion pattern from year to year; even
in one year there is a gharp rise or a
sharp fall. (Interruption) I am aware
of your question and that is why I
am telling you all this. It is impos-
sible to say that the Gujarat State
will get so much or that any other
State will get so much,

SHRI K. S, CHAVDA: What was the
demand?

SHRI 1I R. GOKHALE. I do not
have the figures now.

SHRI B. K DASCHOWDHURY: In
order fo improve the supply position
particularly in the rural areas, may I
know from the Government whether
they have chalked out any particular
scheme so that the rural people may
be supplied diesel oil whenever they
need? In most cases, they are not
getting adequate supplies, Some of
the traders are making large amounts
of money out of this

MR SPEAKER' You are asking the
same quesiion which Mr. Shakya
asked.

SHRI H. R. GOKHALE: I have ans-
wered this question,

SHRI RAJA KULKARNI‘ Apart
from the States, does Government
supply directly to some organisations
or industries and if so. which are they?

MR. SPEAKER' Please tell me whe-
ther you think that it is a relevant
question,

SHRI RAJA KULKARNI: I wanted
to know this, .Apart from fixing up
quotas to the States for the supply of
light diesel oil, does Government sup-
ply to some industries or organisa-
tions directly and if they are, whichk
are they?
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SHRI H. R. GOKHALE: My answer
covers_this question also. We supply
to consumers. Indusiry is also a con-
sumer. Naturally it is supplied to
industry. .

Representation by Bhartiya \Rail Vid-
yuta Karamchari Sangh to General
Manager, Western Railway

*505. SHRI PRAVINSINGH SOLA-
NKI: Will the Minister of RAILWAYS
be pleased to state:

(a) whether the Bhartiya Rail Vid-
yuta Karamchari Sangh has submitted
a representation to the General Mana-
ger, Western Railway in regard to
cancellation of trade test of ELF (HS)
TL. Grade Rs. 130-212 held in 1970
vide its letter No. BRVKS/Branch/
Re/2/72 of 6-7-72 and to the Minister
of Railways vide BRVKS/I/Rep/8-72
of 17-8-1972;

_(b) if so. the gist thereof; and

(c) t‘ae actlon taken by.. Government
on each of the pomts referred to
therem" - ;

; DEBUTY MINIS'I‘ER IN THE
MINISTRY OF  RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). Yes, Sir. The main. contention
was that the staff had not been called
up for the test in order of seniority,
with the result that some junior staft
had secured promotion over the heads
of their seniors.

(c) This contention was found to be
incorrect,

SHRI SOMCHAND SOLANKI: May
I know from the hon. Minister, out of
the representations submitted, which
are the ones which are being consi-
dered by the Government?

SHRI MOHD. SHAFI QURESHI: I
.have not been able to follow....

SHRI. SOMCHAND SOLANKI: Out
of the representations submitted....

&
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MR. SPEAKER: Kindly sit- down for
a while. You will have to ke identib-
ed whether you are the proper pet-
son.... I think you are not the pro-
per person. Where is the other
Solanki?

SHRI SOMCHAND SOLANKI: I am
50 per cent Solanki.

MR. SPEAKER: You are the elder
Solanki....It has come already.

F1 FH F@ TGT g0 TH FLGT 3 |

Grant of Cecond Cyclone Advance to
Railway Empicyees, Khurda Road
Division (Scuth FEastern Railway)

*507, SEILL ARJUN SETHI: Will the
Minister of RAILWAYS be pleased to
state:

(a) whethe: Covernment have sanc-
tioned second (. yclone advance to
Railway employes ' in the Khurda Road
Division of the South Eastern Rail-
way; ' ) ;

(b) if so, the amount of
sanctioned to each employee

advance

and

(‘c) if no!, the reasons therefor?
THE DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS (SHRI

MOHD. SHAFI QURESHI): (a) Yes,
Sir.

(b) An advance egqual to three
months’ pay not exceeding Rs. 500 re-
coverable in 24 equal monthly instal-
ments is admissible to every employes
subject to adjustments in respect of
any unrecovered portion of an earlier
flood/cyclone advance.

(c) Does not arise.

SHRI ARJUN SETHI: I am thank-
ful to the hon. Minister that they have
given advances to the employees. But
I understand that the advances were
given in a’ peculiar manner. . So, I
want to know why they have adopted
a criterion which was different from

the one adopted by other Departments.
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SHRI MOHD. SHAFI QURESHI: We
have noi adogied & different eriteron
for giving aig to these sufferers. Itis
the same criterion which was adopted
by other Departmenis while giving
relief to the affected areas.

Rehabilitation Rules Notified by
Rajasthau Govérnment regarding
Pong. Dam Qustees

+508. PROF. NARAIN CHAND PA-
RASHAR: Will the Minister of IRRI-
GATION AND POWER be pleased to
state:

(a) whether the Rajasthan Govern-
ment lias notified certain rehabilita-
tion rules recenily in contravention of
the Umon Cablinet Secretary's award
given 1n August lasl regarding the
Pong Dam Qustess;

{b) if so. the texi of Lhe notification
1ssued by the Rajasthan Government
in this connection regarding the reha-
Lilitation rules; and

(c) whether the defintion of ‘oustees’
and the definition of ‘family’ as agreed
upon between the two Chief Ministers
of Rajasthan and Himachal Pradesh
has been changed effectively and if so,
the reaction of Union Government to
this development?

THE DEPUTY MINISTER IN THHE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a)
to (¢). Yes, Sir. Some of the provi-
sions of the Rules were not strictly
according 1o tha advice of the Cabinet
Secretary. There were some discre-
pancies in the definition of ‘oustee’ and
‘family’ ag provided in the Rules but
the officers of the two Governments
have since re-conciled the same and
their joint recommendations are ex-
pected to be formally approved by the
Stale Governments shortly.

PROF. NARAIN CHAND PARA-
SHAR: Then hon. Deputy Minister
says ‘Yes’ to (a). But my specific
question in (b) is;

“If S0, the text of the notification
issued by the Rajasthan Govern-
ment "

AGRAHAYANA 28, 1894 (S4KA4)
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May I reguest him through you to
mve the exact notification pf the Ra-
jasthan Government because it cvoh-
cerns the fate of lakhs of people i
HP.?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO); If
was said” Ves' because those Rules
Jave teen smended now. Since that,
what happened was that we had a
meeling beiween the officers of both
the States and they came together
and they revised the Rules and the
uptodate Rules will be given shortly.
Then we will supply those Rules.
What is the great use of supplying
those Rules wauch have now  been
overrule_d?

PROF, NARAIN CHAND PARA-
SHAR: There 15 a great use of sup-
plying those Rul:s Lecause the people
of Himachal Pradesh are greatly agi-
tated that there was au  agreement
and that was broken and new rules
are iramed. The House has a right
to know and 1 would request the hon.
Minister to take the House into con-
fidence as to what the Rajasthan Gov.
ernment has done and how the chan-
ges have been made. He accepts that
changes have been made 1n contraven-
tion of the Cabinet! Secretary’s award
I want to know what are those chan-
ges and the exact notification.

DR. K, L. RAO: There is no ques-
tion of not taking the House into con-
fidence. Those Rules can be given,
I shall lay it on the Table of the
House, if so desired.

Work on Rajasthan Canal Project

*509. DR. KARNI SINGH: Will the
Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether the work on the Rajas
than Canal Project is not progressing
according to the schedule;

(b) it so, the reason therefor; and

{¢) the steps Government propose
to take to accelerate the pace thersof
in view of the famine conditions pre-
vailing ih various parts of Rajasthen?
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E DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
(SHRY B. N. KUREEL): (a)
Tne work on the Rajasthan Canal
Project is progressing according to
schedule. Stage-I of the project
would be substantially completed by
the end of the Fourth Plan period.
Works under Stage-II will be taken
up thereafter.

(b) and (c). Do not arise.

DR. XARNI SINGH: It is well-
known that i Rajasthan desert we
have to face famine conditions once
every three years and this matter
hag been brought to the atterntion of
this hon. House many tiumes that the
permanent solution to the fanmuine
‘Rajasthan is irrigation. Now, the hon.
Minister says that the work has not
been slowed down. But I have been
given to understand that the work
has been slowed down as a result of
petty contractors not completing the
work.

May I know from the hon. Minister
as to whether the Government has a
tume-bound programme for Rajasthan
Canal stages I, II and III and for the
three phases of the lift channel so
that this House will be fully aware
and can watch the progress {from now
on?

THE MINISTER OF IRRIGATION
AND) POWER (DR. K. L. RAO): The
Rajasthan canal should have been ex-
pedited, because this is in a very bad
area of the country and the area could
have fbeen converted into a flourishing
area and in that context I am very
sorry that this prqject is delayed. So
far the only consideration hag been
that of the financial resources and ac-
cording to the present schedule we
hope to complete the first stage by
;:73-74 and the second stage by 1978-

DR. KARNI SINGH: He has not re-
plled to the other part of my question.
‘That is regarding the lift ehannel work.
1 askpd ahout the phases of the h't
channel work. May I know whether

DECEMBER 19, 1972
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the Government has any progosal fol-
lowing the recommendations of the
Members of Parliament in the Infor-
mal Consuliative Comimitiee for Min-
istry of Iuiigation and Power on the
guestion whether this canal work can
be taken over by the Centre? May I
know whether the work of the State
Government done in this regard is up
to the satisfaction of the bon, Minis-
ter?

DR K. L. RAO: It is now behind
schedule but 1t 1s hoped that this will
Le completed by 1873-74. Regarding
the other point, this question has
come up a number of times, The
Centre has not taken any iriigation
project and Rajasthan Canal also can-
not be taken. But the best thing
would be that we should provide suffi-
cient amount of funds to take up the
work which I had already indicated
m answer 10 his earlier question.

SHRI NAWAL KISHORE SHAR-
MA: He said about financial difficulty.
Does it relate to the State Govern-
ment or Central Government? If it
relates 1o the State Government, what
are the specific steps bemng suggested
to 1emedy the situation?

DR, K. L. RAO: It is both, Sir For
such irrigation projects the provisions
are made in the State plan and Cen-
tral Government could provide some
assistance outside the State plan. Un-
fortunately, both by the Centre and
the State, sufficient amount of money
could not be piovided. As I told you,
the first stage is now in an advanced
stage and I hope that this will be com-
pleted by the end of the Fourth Plan.

ot faqfe fast . Y oo e
FRIR N @Ay
§ W W, W ST SR
R Ffm W@ e & arar
SrEm g fe s il weR W
ST Y e g ¥ T g FaA
arfe g ot fada & femsivl 9 oy
TEAT T AT 9F | TS FWHT 6T G
7 & fow agr Sl woem o7 6
wqd g ¥ WA 7
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DR. K. L. RAO: It is a question of
Centre taking up or State taking up
so much, because, in the case of Ra-
jasthan Canal and Gandak projects,
you have got g very good organisa-
tion which can do the work. As I
have submitted, the question is that
of how much finance we can find for
the various projects. When the Fifth
Plan comes up for consideration be-
fore Parliament, Members may ex-
press their opinion.

st wiwre s dTar A O
FATH T FH F7 & $H 150 FUT T
A Y G Y ER AT G TR
5 YT o ATK FT FW F@T &, AT
ag WY WEgTE F IO 2 KA WA
WIARTE | T AT § Tg T A
30 9T 3 91 FT YT ER | § wefr wgEw
§ quAT I1g g f IR S s
feard g werasaa g7 T
® e QT HR & fAq a® wwow
T 7

DR. K. L. RAO: Rs. 75 crores would
be the amount needed for the second
stage and if work is to be done in 5
years the annual provision would be
Rs. 15 crores. I hope that in the Fifth
Plan, we will be able to provide some
amount.

SHRI PILOO MODY: I would lke
to know .rom Governmeit whether
ag a result »f the drought this year,
there has been any re-thinking on the
part of the Government to allot more
money for these irrigation projects
which are likely to be n permanent
solutien vo aur food problem and whe-
ther there n~ve been any talks going
on it the wgaer echelons of Govern-
ment reqarwng diverting some money
from other )ilan expenditure to jrri-
gation, such es the Rajasthan canal
and other vorerts such as those which
my hon. frwena Shri Bibhuti Mishra
has mentioned

DR. K, L. RAO: I helieve that hon.

Members are aware that there was
a provision of Rs. 150 crores for minor
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irrigation. No separate provision has
been made for the major and medium
irrigation projects this year. But I
think that due consideration will be
given in the Fifth Plan to complete
these major projects.

MR. SPEAKER: Next question,
Shri Vikram Mahajan. The hon.
Member is absent.

SHRI PRABODH CHANDRA: May
I seek your indulgence to put this
question? I hacd also gi en notice of
an identical question, bui since Shri
Vikram Mahajan's question hs been
allowed, mine has not been allowed.

MR. SPEAKER: It cannot le done
under the rules. When we cor e to
the second round, if the hon. Mem-
ber has got the autlhority from Shri
Vikram Mahajan, I shall allow him,
but not now., These are the 1ules

fegra win ¥ qux

¥511. Tlo AFATUAY Givy :
a1 T ot fauw e ag Ty
T FuT w41

(%) & fgr aiw & afor
wE A OF T TR i ;

o

(&) 7av T FY qEHT T FH
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q AFET WY ®F ¥ g4 ¥ IOy ;
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(7) afx =g, A w& faww & @@y
T AT FIN & geqry § 7

festd wrx faga dwvem &
AR (s dware glw):
() & () . & 7 | Rgrm aw W
w18 a7 7 ATE R | ;Eww, faw
giw F freT 9 wws & wea ¥ fawe
qow ¥ ge-A1 o qax g & ¢
g AT WA uENE A WK
i‘mﬁﬂ%a’tﬁﬂ%m‘rmiilw
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THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): A
breach is different from a crack. If
the Rihand Dam breaches, then large
area of Bihar would have been washed
out. What has actually happened in
the Rihand Dam is that for the lamp-
post and so on, they have put a canti-
lever, that is to say, without any rup-
port atl the l..ifom, as we see .in the
cinema-houses, some portion of the
upper b:i'cony or some portion of ihe
structu: . is kept projecting without
any sugport from the battom, That is
how ihe arrangements for the lamp-
posts have been’ made. by a cantilever;
that is. it is just projecting out with-

~ out any support from the bottom. In a
" case likke -this, -one has to -anchor down
the. pmjecting portion with reinforced
Hars and. so on. I ‘have .not inspect~
ed. the..dam’
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reasons may have been, my own fenl-
ing is that there has not been <uff-
ciet amount of anchorage of the canti-
lever tlock, we can take up the repair
of this section and all that we have
to do is to anchor the cantilever suffi-
ciently, I have asked the engineers
of the CPWC to go into this and tell
me exactly the measures to be adopted.
It is not a very difficult problem, anit
it can be done, and I hope that it will
be carried cut in the next feaw months.

Flo  FEWIATTQN 9I8Y : 4T T4
FFR # T AR A Rl e )
o § o & wroor fogee aig oY ST
FAW AN Ry qETEEAT g 7

DR, K. L. RAO: As my colleague
has said, the crack is at the top of the
road, for a depth of eighteen inches
where the cantilever is just projecting
out. I understand that as a result there
are also some cracks in the elevator
shafl. That is also being enqguired
into, but 1 submit that both these
cracks are not of a serious nature.

ofl gFW WX FQAT : AT WYY
™ W # eEarT &t g oo geer
fewior gam ot oW w58 W g qfzar
<@ w8 oY AT HATT SV WAL FT yAW
# Y  ar ? A e fa @
% a7 TARY MW AT F AT <l
F i wva ! g oY femar ami
o !

DR. K. L. RAO: To be frank, I did
not know of this crack till the ques-
tion came. After having come to
know of it, I have asked engi-
neers to find out the remedial mea-
sures, The crack is not of such a
serious ‘nature as to necessitate an in-
quiry.. Anyway, since the hon, mem-
ber has raised this point, I am asking
the UP Government to find out who.
are responsible for this. -
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Manufacture of equipment needed
for Power Projects

*512, SHRI K, KODANDA RAMI
REDDY: Will the Minister of IRRI~
GATION AND POWER be pleased to
state:

(a) whether the indigenous manu-
facturerg of the equipment needed ior
power projects in the country are not
able to meet the demand; and

(b) if so, the steps Government
propose to take to tide over this diffi-
culty?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B, N. KUREEL): (o)
and (b). A statement is laxd on the
Table of the House.

Statement

fa) and (b). There have been de-
lays in commissioning of power pro-
jects as a result of delay in the sup-
ply of generating plant and equip-
ment from indigenous manufacturers.
The heavy electrical manufacturing
industry in the country as well as the
feeder industries such as those sup-
plying specialised auxiliary plants as
well as heavy castings and forgings
fus the main plant are still in a pe-
riod of preparation for undertaking
the manufacture of larger and new
types of plants and are thus, in spite
of their best efforts, finding it difficult
to meet the requirements of the power
sec’ ..

A number of steps are being taken
to increase the manufacturing capa-
bility as fast as possible. Further, if
there are any specific cases or special
situations where indigenously manu-
factured equipment is not likely to be
available in time, then possibilities of
obtaining the requirements from other
sources woul’ also be considered.

SHRI* . KODANDA RAMI RED-
DY: Apart from the reasons given in
the statement, is it a fact that equip-
ment supplied by indigensus manufae-
turers ig costlier than the imported
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equipment and is also not upto ihe
requisite standard of quality?

THE MINISTER OF IRRIGATION
AND POWER (DR. K, L. RAO): Npo,
the qualicy of indigenous manutac-
tures 18 quite good. The only ques-
tion is that because for the first g;
this 1s being manufactured, there Wil
be some delay in manufacture and
delivery. Otherwise, so far as the
quality 18 concerned, I would subqit
it is quite good.

SHRI K. KODANDA RAMI RED-
DY: Does the Ministry feel that excld-~
sive dependence on indigenous ma-
nufacture will not help us to achieve
the Fifth Plan targets and whether
this view is not shared by the Minis-
try of Industrial Development and the
Planning Commussion? If so, what
are the reasons offered by the above
two departments?

DR. K. L. RAO: It is true that in
the Fifth Plan we want to go m for
a very big quantum of additional power
consistent with the requirement of
the country. We propose to add as
much as 2¢ million kw. of power,
nearly double what we will have by
49874, This requires the installation
of a lot of additional equipment. Since
power generation is more important
than the question of equpment, whe-
ther indigenously manufactured or
imported, one has got 10 be very care-
ful in regard to the question of obtain-
ing the requisite equipment, whether
from indigenous sources or from ab-
road. This is an exercise we are do-
ing at the moment, A Committee of
Ministers hag been appointed with the
hon. Minister in charge in UP as the
Chairman. When its report is receiv-
ed in two or three months, it will be
possible for the Ministry to come to
a conclusion’ as to how much equip-
ment will have to be imported and
how much could be got manufactur-
ed indigenously.

PROF. MADHU DANDAVATY:
Since the increase in the demand for
conl is 4 per cent and of oil 12 per
cent per snndtn, and for oil we hav¥



21 Oral Answers

to depend on imports, will this not
create difficulties for power projects
expansion and equipment for the
same? If so0, how do we propose 1o
resolve these difficulties?

DR. K. L. RAO: Broadly, the pro-
jects are those run by coal and by
water. In this country, we do not
run Lrojects on oil; we avoid it. Prac-
tically, very little oil is used in these
projects. So the question is only
about availability of coal and water.
In the next few decades, we hape to
have enough of both these materials.
We have enough reserves of coal, much
more than what we need, and we have
also quite a large number of hydro-
electric projects. Therefore, I do not
think there will be any difficulty for
the next few Plans with regard to de-
signing the types of equipment based
on coal or water.

SHRI NAWAL KISHORE SINHA:
In view of the fact that electricity is
the most important infra-structure for
the development of industry and agii-
culture in our country, is the hon.
Minister prepared to assure the
House that no physical constraints like
supply ~f generators etc.,, in respect of
the indigenous manufacturers will be
allowed to stand in the way of achiev-
ing the fifth Plan target and in what-
ever way possible it may be, the pre-
sent target of the fifth five year plan
which, I believe, is 40 million kilo-
wats, will be achieved at the end of
the Fifth Plan period?

DR K. L. RAO: 1t is a very import-
ant question, but I am afraid that I
would not be able to give an elucida-
tion on it till I get the report of the
Cdmmittee and till further discus-
sions are held with the indigenous
manufacturers. But I agree with the
hon. Member that power projects are
more important than the question
whether we should buy indigenously
or from outside.

SHRI R. S. PANDEY: In order to
get the equipment indigenously, we
do spend a good lot of money on the
Bhopal Heavy KElectricals. May I
know whether the performance in re-
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gard to the supply of the equipment
which are needed for the power pro-
jects like turbines, etc., is satisfactory
in respect of the Bhopal Heavy Elec-
tricals, and what are ihose kinds of
equipment which you are getting from
Bhopal Electricals?

DR. K. L. RAO: So far as the Bho-
pal Heavy Electricals are concerned,
I answered fo an earlier question,

As far as the quality of the equip-
ment from the Bhopal Heavy Electri-
cals is concerned, it is quite good. It
is only a question of some delay in
denvery, because we have to import
some of the components such as cast-
ings, forgings, and so on, We have got
to overcome these difliculties, because
it 1s a very capital-mlensive indushiy,
and on¢ has to avoud ‘oss. But 1f we
want 1o avoid such delay, we have
to buy equipment from outside also.
In that context, we have to give full
support to indigenou< manuiacturers
but not to the exclusion of not having
sufficient amouni of power in this
country So, in that context, I would
submit to the hon. Member that the
exact assessment will be known only
after the Committee's report is re-
ceived.

SHRI R, S. PANDEY: Sir, I seek
your protection. I put this very pre-
cise and specific question; that we
spend a good lot of money. The hon.
Minister said, delay, delay, delay.
Sometimes, he says it is due to the
dearth of money, Sometimes, it is de-
lay. May I know, since we are
spending a good lot of money, why
the performance of the Bhopal Heavy
Electricals is not good?

DR. K. L. RAO: As far as this ques-
tion is concerned,~—

MR. SPEAKER: Will the Minister
kindly attend to me?—He is not at-
tending. I think the Minister needs
protection from you, because this
question did not arise out of that and
you are pressing it.

w0 Wiy T feaifeut : & @y
s v § fF osm owa wRw
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waRiz ¥ fr Flw aoeTT ¥ A ¥
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DR. K, L. RAO: It is true that the
Uttar Pradesh Government asked for
the import of machines—

MR. SPEAKER: I gave the ruling so
far ag the Bhopal Heavy Electricals
is concerned. Now, he is coming to
his State. I am very helpless because
the Minister has such a wide know-
ledge that he does not refuse. But 1
have to see to the relevancy.

SHRI P. VENKATASUBBAIAH:
May I know whether the Government
is prepared to import the machinery
in such of these instances where the
projects have been held up and that
is causing great scarcity of power and
also retarding the growth of both in-
dustry and agriculture? For instance,
the completion of the lower Sileru
projects is being held up for want of
turbines. May I know, in this case,
whether the Government, as they
have been doing in the case of the
import of fertilisers where there is a
scarcity, will come to a decision to
import the equipment and see that
such projects are completed?

MR. SPEAKER: Kindly be brief.

DR. K. L, RAO: What is happening
in lower Sileru 1s the difficulty due to
want of finance. The Andhra Govern-
ment has not enough funds to com-
plete the work 1n itme The machinery
is at site. While the mnachinery 1s at
site, there is not enouzh money to pro-
ceed with the civil works, and we are
trying to find ways by which we can
assist the State Government for this
project.

oft g amt ;. war Aot ey
®T TH ATT &Y fwr#m'fr B—mmary &
st wrAdrT waew, ofY W waRnr vE

F W war - s fr Y gife-

DECEMBER 19, 1972

Oral Answers 24

FEF, A, B AT 56 A
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FEATEE?

DR. K. L. RAO: 1 have submitted
already that this question hag to be
referred to the Ministry of Industrial
Development as it 1s under their ad-
ministrative control. We take ma-
chines supplied by them and I am af-
raid I may not be able to anywer
this question.

Proposal regarding provision of eon-
crete sleepers on Railway Track

+
*513. SHRI NAWAL KISHORE
SHARMA:
SHRI B. K. DASCHOW-
DHURY:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government propose o
replace the present wooden sleepers
on the Railway lines by concrete slee-
pers;

(b) the extent to which concrete
sleepers on Railway tracks will be
helpful in running the trains at faster
speed;

(c) the expected durability of the
concrete sleepers; and

(d) the line on which the first ex~
periment will be made?

* THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Con-
crete Sleepers are proposed to be
used in some sections on Broad Gauge
System only. Wooden Sleepers also
will be used to the extent they are
available.

(b) Use of Concrete Sleepers on the
Railway track can permit running of
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’ "trains, from track pomt of view at
speeds. upto about 180 kms..

(¢) and {d). Lite of concrete slee-
pers has generally been assessed as
50 years. Concrete sleepers are pro-
posed to be laid on trunk routes con-
necting Delhi, Bombay, Madras and
Calcutta.

oft 7aw fegie wal : A4 wgea
& wgrer ¥ Qar wwrar & A & of)-
o3t &7 FAY F WU FTARz TGS
TRHTA T FT Gawr Fmvrq'rzl
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o F gEEw § gy e qdf
WERT 7T WA AEE, AT T3 @A
AEFA, T FARE NS ErAr
gy & 1 AW X &rre AY oy ¥ v wY
1 za fog war HdY wgiRT § w1
s & fag @z & dafafad
quT w1 faar § 7

THE. MINISTER OF RAILWAYS
{SHRI T. A. PAI): The cost of wooden
sleeper is Rs. 16,800, that is the annual
cost per kilometre. whereas the annual
cost of concrete sleeper is Rs. 17,500.
We are short of both wood as well as
cement, One is not a substitute for
the other, Concrete sleepers last nearly
fifty years as against 12-15 years for
“vooden sleepers. Again, if we have
to modernise our tracks and develop
our speed we may have to go in for
concrete sleepers but there is no dan-
ger of this replacement in the near
future, as fast as one would wish.

SHRI B. K. DASCHOWDHURY:
Concrete sleepers are costlier though
legitimately they can be regarded as
durable to the extent of fifty years or
0. In view of the fact that there is
shortage of cement, may I know from
the hon. Minister what will be the
cost, if instead of zoncrete sleepers it
could be done through stee] sleepers
or has it been examined?

“'SHRI T. A. PAL:  Steel sleepers
“anpual’ cost per ' KH js Rs. 16800 s
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against Rs, 17,500 for concrete sleepers,
But w2 have nol been zble io get as
many steel sleepers—hardly five or six
lakhs per year. I think, For certain
reasons steel sleepers - are not also
suita:le whese elzciric insulation is
resoried to.

SHRI VASANT SATHE: Will the
minister be pleased to state whethex
they have any positive {ime-bound
programme to convert any particular
tracks, say, Bombay-Poona or Delhi-
Bombay or Delhi-Calcutta inio con-
crete sleepers? Any concrete pro-
gramme about concrete sleepers?

SHRI T. A. PAI: The converston
of 16.000 KM of trunk routes—
Bombay-Delhi, Delhi-Calcutta and

Calcutta-Madras and also some other
important main lines of 8,000 KM
would cost us Rs. 480 crores and it is
not possible to take up this work all
of a sudden. When renewals are
made, we replace the existing sleepers
with concrete sleepers. But we would
like to take up certain tracks like
Delhi-Howrah to begin with on a prio-
rity basis, so that other developments
may be taken up on those tracks fer
speeding up the trains, etc.

SHRI VASANT SATHE: By what
time will you be able to do it?

SHRI T. A. PAI: Delhi-Howrah line
could be done in the next five years.
It is not possible to do the other lines,

SHRI THA KIRUTTINAN: May 1
know how much money is proposed
to be spent in the first instance for
this purpose and whether orders are
placed with private concerns or de-
partmental production will be taken
up?

SHRI T. A. PAI: At present four
firms in Gaya, Jhansi, Delhi and Mad-
ras and one in Bombay are supplying
these concrete sleepers. The total
qguantity suvplied is 10 thousand. We
yropose 1o increase the number of
centres and the department is going

to open one itself in Nagpur.
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(@) aft g, o wenfe afceat

Wy ? -

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and

(b). No, Sir. The existing railway
rules are adequate.
st QAo qWo gt : wT wAY

gy ag IErd AT f dwr W
ar fraw & B & wgrc o arfeeart
fgst w1 Wd & oz g frga 7 fiear
1w S T AR & qrg adr o
gaar & f5 ot Y R F wr v g
aifsert afes sd-vg &7 afy g
g qv owrT Ay r afafrn g ?

THE MINISTER OF RAILWAYS
(SHRI T A. PAI)' The applicant has
to declare his nationality and, after
that, the police verification and verifi-
cation through civil agencies are also
made before the appointment is made.
As far as we know, the present posi-
tion is that we have two persons who
are considered Pakistan: nationals.
One 1s from Bangladesh and, there-
fore, his nationality is not very cer-
tain. The other is a Christian who
has applied to the Home Minstry for
regularisation of citizenship. If the
hon. Member hag any more informa-
tion, I would like to have it

MR. 8PEAKER: About the Bangla-
desh one, Bangladesh nationality is
sure, not uncertain. Next Question,

SHRI G. VISWANATHAN: He was
not sure about the answer that he
gave us. So, I would like to get a
categorical answer from him.

MR. SPEAKER: About Ban
it is sure, pot uncertain. I have al-
ready corrected him,
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Techuleal Assigtance obtnined from
Japanese firms for biufiding four
Fertilizer Pianis by Engineers
India Limited

+

*516. SHRI RAJDEO SINGH
SHRI M. S. SIVASWAMY:

Wiil the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether Government have au-
thorised the Engineers India Limi-
ted, a public sector design undertak-
mmg, to explore the posmbilities of
obtaining technical assistance from
some Japanese firms for building
four fertilizer plants in the country;

(b) 1if so, whether having been in
business for nearly two decades, the
Engimeerg India Limited still lacks in
technical know-how to fabricale a
fertilizer plant, and

(c¢) whether these four plants will
be of some special kind for which
foreign know-how is sought?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H R GOK-
ALE): (a) to (c). A statement giv-
ing the required information is laid
on the Table of the Sabha. ,

Statement

The Engineers India Ltd, a pub-
lic sector engineering organisation
has submitted proposals for the con-
struction of five fertilizer plants at
suitable locations 1 association with
a Japanese firm This ig on the
basis that the requisite credit assis-
tance would be available from Ja-
pan to meet the external financial
requirements of these plants  The
offer envisages construction of two
plants each of 1300 TPD ammonia
at cogstal locations and. three plants
of 900 TPD ammonia each at inland
locations, Al the five plants would

3002 L.S.~2,
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“be based on fuel oil as the feed-
stock,

The collaboration assistance of the
Japanese firm is bemg sought in
consideration of (a) the plant sizes
mnvolved, (b) the technology that
would be adopted, and (c) thetight
time-schedule envisaged for project
completton The modus operandi
that would be adopted is by and
large similar to that already in vogue
in respect of the plants under con-
struction in India.

Since its inception in 1968, the
EIL has been functioning basically
in the fields of detailed design, en-
gineering and procurement for pro-
cess plants Ther responsibility mn
regard to the present plants would
also be of a similar nature. In all such
cases, the fabrication of equipment
and procurement of supplies is al-
ways obtained from other vendors or
manufacturers in conformity with de-
tailed design/specifications furnished
by the engineering company.

SHRI RAJDEQ SINGH. May I
know whether due to the availability
of requisite credit assistance from
Japan, the Japanese collaboration is
sought?

SHRI H. R. GOKHALE: I would
not say “availability” but the feasi-
bility of Japanese credit 1s there.
That 1s one of the reasons why we
are considering these proposals

SHRI RAJDEO SINGH: May I
know whether the location of all
the five plants has been finalised
and the period for tight time-schedu-
le envisaged for their completion?

SHRI H. R. GOKHALE: That has
not been finalised. 1If these propo-
sals are accepted they are based on
the basiz that they wil} be comple-
ted within 30 months,
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Insurapge Scheme for the Deers of
Ratlways

*517. SHRI 8. C. SAMANTA: Will
the Minister of RAILWAYS be plea-
sed 1o state:

{(a) when the proposal regarding
the introdurtion of insurance for the
users of the Railways, particularly
the passengers will take effect; and

(b) at what stage the proposal
stand at ptresent and the salient
features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) urd
(b). Bir, the proposa}l for introduction
of insurance for the passenger is
under consideration,

BHRI S. C, SAMANTA: May I know
from which quarter this proposal
came and whether the opinion of the
Passengers’ Association has been
taken intp nccounty *

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): The proposal ori-
ginated from the Ministry itsel. We
have not consulted the Paspengers’
Association. We have to finalise what
exactly the details would be.

SHRI 8. C. SAMANTA: May 1
khow which other nstitutions will
be consulted in the matter?

SHRI T. A. PAI: This is a matter
which perhaps would confer consider-
able benefit to the passengers. In-
surance beneflis only those who get
involved or take a risk of getting in-
volved. Tharefore, it is very difficult
now to consult anybody on this ques-
tion.

SHORT NOTICE QUESTION

Orieket Match o T.V.
+
S.N.Q. 1. SHRI SHASHI BHUSHAN:
SHRI FATYSINGHRAO
GAEXWAD:

Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased th'state:

(a) whether  Government have
taken a declsion to show on T.V. the
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first officiel ericket test maidh be-
tween India and MCC; to Tw
in Delhi from 20th December,
and

(b) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHR! DHARAM
BIR BINHA): (a) Yes, Sir.

1972;

(b) Does not arise.

MR. SPEAKER: Now, no supple-
mentary should arise out of this.

Wt wfw yww  waww  wAgEw,
T § ge & Ppdzder o 7w § av-
WIT ®T GFATATE I WG § 1 fe
& raar argar g 5 fodt v dgw
9 § gzt ) /#7 fagamd ¥ Fd o
o wAA w1 YRy frar waT 91, W@
¥ TEHT W S FT syATqr wii P

SHRI DHARAM BIR SINHA: We
will be too happy to do it.

weaw wgw  few g & ant
¥ 7w ¥ ag--afrev ¥ 7Y, wv 3w
®Y Teedee &7 a0 wff wryar

ot wiw yeor & sw W o
gaarx AT g, sy g fad g
& w7

auR vy - yu WY SE s
®H A ®F CHIT T wger N g fE
Ty agy €37 1
AN HON. MEMBER: There will be
no quarum in the House,

SHRI S. M. BANERJEE: On 20th,
21st and 22nd, we shall be attending
Parliament and will not be able to
witness the Test Match, At lesst, we
can see in the T.V.

o gy g e e & e
R % fag my o yedew drawar g
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wvaw e ocfwe o aar
wew & wre Agr ANTER, W
T derew w1 W o
¥ war Ofdr

ot wig yea & amw AagTE
o FFo qT warew & fag Wy fede
F07 918 Y frdt et ¥ &7

SHRI DHARAM BIR SINHA: In
the beginning, the Delhi Cricket
Association, which is the controlling
authority, feared that the pgates
would be affected, but now they have
sportingly agreed. Thanks to the
President of Delhi Cricket Associ-
ation, Mr, Ram Prakash Mehra, they
have agreed to the telecasting of the
Test and we have agreed to pay them
Rs. 25,000.

SHRI FATESINGHRAO GAEK-
WAD: 1 would like to know from
the hon. Minister whether this pay-
ment has been effected only for this
"Test series or as = permanent arrange-
‘ment.

SHRI DHARAM BIR SINHA: This
arrangement 1s only Tor this particu-
{ar Test in Delhi.

SHRI VASANT SATHE: Will you
extend that to Bombay also?

SHRI DHARAM BIR SINHA: We
will consider that,

SHRI SAMAR GUHA: 1 just want
to point out that this is the only
Short Notice Question that has been
admitted duxiag this Session—this
is so important, so vital, =0 serious!

oY ¥R wog wQwr TE ¥ Y wfgy
*gt Py st )

MR. SPBAKER: Now we take
the call-attention, P
St

QUESTIONS
Increase in freight and pamenger
fralfic

*501. SHRI P M. MEHTA:
BHRI K. LAKKAPPA:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether freight trafic and pas-
senger traffic have doubled during the
last twenty years;

(b) whether in spite of the increase
in Rail traffic, the profit of the Rail-
ways has not increased proportion-
ately; and

(c) if so, the reasons therefor?
THE MINISTER OF RAILWAYS
(SHRI T A. PAI): (a) Yes, Sir.

(b) and (c). The Rallways con-
tinued to show profit upto 1865-66
after paying dividend at the pres-
cribed rates on the Capital-at-
Charge. In the subsequent five
years, the results of working showed
a deficit after the payment of the
dividend. This trend has been re-
versed in 1971-72,

The reasons for the deterioration in
the financial position of the Railways
since 1985-66 are as under:—

(i) Increases in rates and fares
had not kept pace with the steadily
mounting costs of operation, aris-
ing out of increases in the wages
of staff and cost of fuel and Railway
stores and equipment,

(ii) The quantum of Freight

traffic was not increaging to the
extent anticipated after 1965-66.

Delay invelved im setting up Haldia
Fertiljzer Complex

*504. SHRI SAMAR GUHA: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether Government failed to
decide promptly the jssues involved
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in setting up the Haldia Fertilizer
complex in West Bengal;

(b) if so, the reasons therefor and
when the fertilizer planit is hkely to
be commussioned for production; and

(c) whether foreign exchange
alocated for the HMaldia Fertilizer
vroject had to be surrendered?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R GOK-
HALE)" (a) and (b). No, Sir; the
time taken m sorting out the various
issues 1nvolved in setting up of the
Haldia project was mamly due to the
complicated pattern of production
and large investment of public funds
involved The plant 1s expected to

go into commercial production in
early 1976.

(¢) No, Sir,

oY T qiwdt QrwAr § afaforr
faym gom & sy

*506. o Miavx arw Fegifear :
#7 faar vt faqe 797 72 703 A
Fq7 FeT fn -

(%) Ffigs 7o) F aradt Ty
afafras fagy semaT & vav 77 faaifcr
fre & i 3ad e aria qut wrAfew
forer oA 71 W o fRaAr wor
g , =5k

(@) FT g & ad1w feadr
afedomrr wifig & wardr § ot I
wefaT Asr wT ¥ 7

faarf wtt Fq« #ﬂ(ﬂoi‘oq‘ﬂo
). (%) A7 (F) . =Y qEAiy
wwrr & Yot wieforr fager s
& fan fafirm awdt gy Fraa sea &7
wdt wifssr & aff Femr oy &1 A
foart sitr fgr warer ¥ et
tuadf At & fag oF frga frer
wrdww §are fear § fxad arey 3w &
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ferq oo farfir & <o 21, 8, fafeaw
feoarz fagy St @wET SR
afewfera § 1

serr-me g-fagaae oY qore
qAATAY $1  fz@TY g qEEATC-AT I
werfaa afy awt 92w 0T & 1% faror
¥ f wid ) [weqvem § var v
&y qear LT——4074/72] 1 30
JRTH AT ERTATA ATy afg-
ard st gax Feafad § 1 9@, 1972
# g far s faga Trog weliat & o2
grew § §@ faga faww Fomrsr
awda far § 9 ek swlags Ar
faw B Y &1 e it Qo &
wfas w e & fag  fafiee efeieg
T2 & wafew A w1 o § o=
AN B 9T ™ IRTE Wl wy
ot @ WY AT g Wi TE
fegr 7T 21

Shifting of Railway Office
Pathankot to Jammu

*510. SHRI VIKRAM MAHAJAN:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether the Railway Sectional
Headquarters are being shifted from
Pathankot (Punjab) to Jammu; and

from

(b) 1if so, the reasons therefor and
the expenses likely to be incurred
due to the shfting?

THE MINISTER OF RAILWAYS
(SHRI T A. PAI): (a) No, Sir.
(b) Does not arise

Recommendation of Power Econemy
Committee

*515. SHRI C K, CHANDRAPPAN:
Wwill the Mimister of JRRIGATION
AND POWER be pleased to state:

(a) whether the recommendations
of the Power Economy Committee
constituted by the Central Govern-
ment have been implemented;’ and

(b) if not, the reasons therefor?
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THE MINISTER OF IRRIGATION
AND POWER (DR K L RAO)
(a) and (b). Yes, Sar The recom-
mendationg of the Power Economy
Commuttee are being implemented

(1) The Mimisiry of Irmigation &
Power has acted upon the important
recommendations, vz

(1) Long range power planning
has been tahen up and Decaue
(Generation) Plan for 1971-81 has
been prepared

(1) For benefits on a regional
bas:s Centre has taken up the erve-
cuton of three Hydro-electric
projects namely Salal, in Jammu &
Kashmir Baira-Suit i Himachsal
Prudesh and Loktak in Manipur
Moie such projects are envisaged
in the Fifth Plan

(1) Steps have already been
taken for accelerating the integrat-
ed operation of regional grid net-
works which will ultimately lead
o the formation of a National
Power Grid

(1v) The question of revitalisation
of Central Eleciriaity Authonty o»
a full-time basis and, in fact res-
tructuring the power supply in-

dustry 1s bemg actively consider
ed

(v) Investigations of the Schemes
identified in the Decade Plan 19/1-
81 have been taken up,

(v1) Stress 15 bemng laid on
hydro-electric power development
A number of hydro-electric pro-
Jeots are proposed to be taken up
in the Fifth Plan which will make
Substantial additions to the hydel
anstalled gemerating capaaity inthe
structuring the power supply in-
Fitth and Sixth Plansa

(vii) Trmmng facilihes for op-
eration and mantenance personal
are bemg createdfexpanded,

(vi) Design & Engineering Or-
famsation ain  Central Water and
f:;:rd Comnussion 4s being streng-

(2) The recommendsations relating
to improvement in economy and effi-
ciency of Hydro and Thermal Power
Stations and those pertamning to re-
Labihity of power Supply and tians-
mssion and distnibution losses have
oeen referied to State Governments
State Electricity Boards ete for imple~
men atica

(3) Some oi the recommenddtions
1e)ating to iue]l a\ nlabiity utihisa-
tion of by-products from coal
washerles and pricing thereof, mniro-
duction of unit-trains for transport of
coal to Thermal Power Stations are
under examination in consultation
with the concerned Ministries

g, e & wRr WX wE afc Yo
aral & fear feg o aw oiw

*s18 o wg®T . Far fawd
Wik fage wdl a@ TR @ Tw
s fr

(%) #sav 0w, Y qur WF
& nEr ofaemni ¥, fra o s
wl T @ G g A F oare
Wt fEe® W daw wm
foad weQ & wmeww ¥ fowrd wfr &
aar

(@) afe g, @ fradr uws
aft w s, ik

(7) = war & feard ¥ fag
O X Wr gemr gar g ?

frarf Wiz faga wW (w10 ¥o gwo
w) (%) & (v) feexTem
gifew 17 39 fafeuw geda
¢ wfr wgm Aom wwer (1960
70) nggEa  ay, faad foq  satvy
goeer &, ¥ walww ¥ wEe
T guT 4T W 8 40 fafww
fracl QR dw N, A e oad Y
& & witw a0 o omar &, o
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FO ¥ ovwTy W FEAY A 11,06
fafor dadac @ omar & wR
HeT ey aradY (qug, wew, W)
¥ fafen gz o o &« ww:
2.28 fafemw $wdqr W7 2.74
fufaaw  $wdar @1 )

fagre # qeg T wew faami
v ¥ diter faw wwqar @
4.5 fafge dwwe €1 wqAm
AT AAT & ) AIX 1972 AV &9
#ofr of ol qeg Wi wow A
(qf o W) TR o R
#r faaré weqar 3.6 frforme §edax
f, et ot o ot
sfewr  dwser w1 809, Fawew
®T JATENT 1 WX, 1972 A% T
&l ¥ goeew weqar 1. 72 Pfeaw
dwac § ot Aw falomity wd
1973-74 a% am  afx wraws
gor, o orwel aeT IRF ST Y
qaadfr QAT aw & WO AT
W g 37 Pwbmim st
N W g FX FTEOET @H
Wy 0.9 fafegs gRaT #r amvfa
X ¥ fau fafay fafime ety
#t s AR faega e feg o
@ & ¥y aer/fagy A ¥ oy
A @ @l ¥ 0.4 fafaem
vy w1 @ f@w ¥ faea
gEN ¥ gasw W ¥ 0.5
fufaas  dezgx  wrwifrm g

Cornering of accommodation by travel
agencies/Rallway Pass-Holders

*519. SHRI K. SURYANABAYANA:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether the reservation of
secommodation by Rail has fiow been

DECEMBER 19, 1972

Writeen Anawers 40

advanced by 30 days instesd of 10
days as before;

¢b) if so, the reasons thevefor and
the trains in respect of which this has
been done;

(c) the benefits to the travelling
public as a result of this change; and

(d) whether Government are aware
that a good chunk of the accommo-~
dation is cornered by the Travel
Agencies and Railway Pass-Holders
in advance; if so, the measures which
Government propose to take to en-
sure that the bonafide paying passen-
gers get accommodation when they
ask for it within a reasoneble period
like 10 days as was in vogue before?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) and (b). Yes,
Sir. The time limit for advance book-
ing was extended from 10 days to 30
days in Second, Third and Third A/C
Chair Car Classes and from 20 days
to 30 days in First Clacs A/C upto
640 Kms. and First Class for a period
of one month commencing from 15th
November 1972 since ne Committee
on Reservations and Lookings, headed
by Shri Krishn1 Kant, M.P., wanted
a study to b iade in this direction
by the PE ilways. This experiment
was  conducted in respect of all
trains.

(c) and (d). The resulis of the ex-
periment are yet to be studied and
the resuit of the study will be com-
municated t6 the Committee on Re-
servations and Bookings. There have
been some complaints about corner-
ing of berths and seats by unrecog-
nised travel agencies and other anti~
sovial e¢lements. These complaints
will also be brought to the notice of
the Commitiee on Regervations and
Bookings. This iment was dis~
continued on 14th December 1972 and
the passengers are allowed to make
their resarvationss on traing in advance
a8 per the rules {.4. as existedl Psior
to 15th November 1878, = ' '
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Engineuring services examination
condeicted by Usion Palitic Service
Commission

4850. SHRI G Y KRISHNAN:
Will the Mimster of RAILWAYS be
pleased te state:

(a) whether the Union Public Ser~
vice Commission holds annually &
competitive examination known as
Engineering  Services Examination
for the selection of Civil, Mechancal

and Electrical/Telecommunication
Engineers,
(b) whether Agrncultural En-

gineering Graduates are debarred
from taking the examinatwn although
there 1s a demand for such Engineers
m vanous Departments; and

¢c) whether Government propose
to allow Agricultural Engineering
Graduates to sit for the combined
Examnation?

THE MINISTER OF RAILWAYS
(8HRI T A PAI): (a) Yes.

(b) No
(c) Does not arise,

Posting of staff at Hazrat Nizamuddin,

Tilak Hridge, DaYa Basti fn Delhi

irda on Raute Relay Interlocking
Systemy (Northern Railway)

4851 SHRI NARENDRA SINGH'
Will the Minister of RAILWAYS be
pleased to state.

(a) when the voute relay
logking system was ntroduced at
Hazrat Nizamuddin, Tilak Bridge,
Daya Basti m Delln Area and what
15 the strength of staff sanctioned of
vamous categories of 8igral and
Telecomamunication Depariment to
maintain theme stations; and

inter-
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(b) whether the staff for mainten-
ance has been posted according to
the sanctioned strength?

THE MINISTER OF RAILWAYS
(SHRI T. A, PAI): (a) and (b). The
three route relay interlocking installa-
tions after their commissioning are
being maintained by the Construc-
tion staff as certain small residual
works are being executed. Proposals
for extira staff for maintenance of
these insfallations are being finalised
by the Railway Administration.

Recruitment of Agricultural Engineer-
ing Graduates as Management trainees
by F.C.L

4852, SHRI K. 5. CHAVDA: Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether the Fertilizer Corpo-

ration recruits a number of Man-
agement/Technical trainees every
year;

(b) the number of such trainees
recruited during the last three years
and the methods of recruitment;

(c) whether the Agricultural En-
gineering Graduates were recruited
by the Fertilizer Corporation as man-
agement trainees during the last
three years for services connected
with agricultural machinery and
tools; and

(d) if so, the number of Scheduled
Castes and Scheduled Tribes among
them?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (a) to (d). The informa-

_tion is being collected and will be laid
on the Table of the House,

Justification for reservation quota for
Raillway Officers

4853, SHRI K. SURYANARAYANA:
Will the Minister of RAILWAYS be
pleased to state;

(a) whether in view of heavy de-
mand and long waiting list for sccom-
modation %y the principal Mafll end
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Express tralnadn.the coupisy hoth UP
and Dn. such as G. T. Southern Ex-
press, Calcutta Mail, Bombay Mail,
Frontier Mail and others, any quota
has been reserved for Raitway Offi-
cers travelling on privilege passes/
PT.Os in ACC, First Class and
Third Class; and .

(b) if s0, the number of seats re-
served in each of the principal mail
and express trains, if not, the reasons
therefor when passengers who pay
are unable to get accommodation?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) No.

(b) No preferential treatment is
given to the pass holders in the matter
of reservation.

Wagons supplied to M/s, Rajgaon
Store Co. (P) Limited at Rajgram
Station (Eastern Railway)

4854. DR. SARADISH ROY; Will
the Minister of RAILWAYS be plea-
sed to state:

(a) the number of empty wagons
supplied during the last three years
(year-wise) to M/s. Rajgaon Store
Co. (P) Limited at Rajgram station
(Eastern Railway);

(b) whether the supply of wagons
is in accordance with the agreement
between the management and the Rail-
ways; and

(c) whether the supply of empty
wagons has decreased and the reasons
therefor?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) 4527 wagons
in 1070, 2677 in 1871 and 2275 in 1972
(upto 30th November).

(b) The agreement between the
Management and the Railways does
not stipulate the aurhber of wagens
to be supplied daily to them.

(c) Yes. The overall wagon avail-
ability has heen badly sffected
sccéunt of bad law and order situ-
ation _mmnwmmmm
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ek, Within the linsited avsilabitty,
demdands are being met of different
carpmodifies acoarding to thewr com-
parative importance and according
to themr priority

Increase in fuel oil price by Oil com-
panies und setting up feritlizer plants
based on fuel oil

4856 DR. B P SHARMA' Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state

(a) whether O11 Compames gll over
the world have decided to increase
the fuel o1l prices and if s0, to what
extent and Government’s  reaction
thereto, and

(b) whether Government have re-
viewed their decision to set up ferti-
lizer plants based on fuel o1l rather
than naphtha and if so, the decsion
taken in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH) (a) and (b) There has
been some 1increase in the prices of
ali the products, including of Light
Fuel O1l (Furnance Oil) in the re-
cent past This 1 of a seasonal na-
ture and does not warrant a review
of the Goavernment decimion to set
up all future fertilizer plants based
on fuel o1l as feedstock as far as
possible.

Reduction in Prices of Cooking Gas

4856, SHRI N X P SALVE: will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether Government propose

;:dreduee the prices of coolang gas;

(b) if so, the gist of the proposal?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI  DALBIR
SINGH): (a) and (b). The price of
liquefied ges, also khown s or
copking gas, when used wap domestic

fuel, hay Goweenment
with eﬂ&mnﬁ-% oo a basis

simlar to that adopted in the case
of other bulk refined petroleum pro-
ducts 1 e by fixing the exrefinery
price The selbng price to the con-

sumer 18 arnved at after adding
freight, marketing charges, profit
agent's commission, sales fax, etc.

This fixation of price has resultedin
reduction in the selling price to the
consumers at certamn places, the ex-
tent of reduction depending on how
the price had been earher fixed by
the 011 Compames and its refixation
now on the aforesaid bass The
price of cooking gas having been
rationalised recently, there are no
proposals now under consideration of
the Government for further reducing
the price of cooking gas

Strength of Agricuitural Engineers
in Engineers India Limited

4857 SHRI DAMODAR PANDEY:
Will the Minuster of PETROLEUM
AND CHEMICALS be pleased to
slate

(a) the total number of Agricul-
tural Engineers on the strength of
Engineers India Limited,

(b) the number of Scheduled Cas~
tes and Scheduled Tribes Agncultu-
ral Engineers among them,

(¢c) the incentives and traiming
provided to Greduate Agricultural
Engineers, and

(d) the methods of recruitment of
such Engineers?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH) (a) There are no Agricul-
tural Engineers on the strength of
Engineers India Limted.

(b) to (@) Do not arise.
Memorandum by All India Station
Masters’ Association to Railwsy
Minister

4858, SHRI M M, JOSEPH. Wil
the Mimsler of RAILWAYS be pica-
sed to state:

{a) whether
was Submitted

any memorandum
to him by the All
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India Stetion Masters’ Associationan
29th November, 1072 in New Delhi;
and

(b) if so, the gist thereof and the
seaction of Government thereto?

THE MINISTER OF RAILWAYS
(S8HRI T. A. PAD): (a) and (b). A
dtatement giving the emands and
Government’s reaction thereto, is
1aid on ths Teble of the Sabha [Pla-
ced in Library Sec. No. LT 4078/72.)

Direct Trnin Service te Kerala
from Delhi

4858. SHRI VAYALAR RAVI: Will
the Minister of RAILWAYS be plea-
sed to state whether Government
propose to introduce some direct
train services to Kerala from Delhi
and other Northern cities?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): Yes, it is propo-
sed to introduce a biweekly Janata
Express between New Delhi and
Cochin/Mangalore from 26-1-1973.

Scheme for extension of Taloher
Thermal Power Stafion in Orvissa

48680. SHRI M. M, JOSEPH: Wil
the Minister of IRRIGATION AND
POWER be pieased to state:

(a) whether the Planning Com-
mission has approved recently the
scheme for the extension of the Tal-
cher Thermal Power Station in Orissa
for incl:ion in the State’s Fourth Five
Year Plan; and

{b) if 50, the main features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL):
(a) ani (b). The Planning Com-
mission have recently akcorded its
appraval te the exiension of Talcher
Thermal Power Ststion in Orissa
comprising by two generating units
of 110 MW «each at an estinmeted
cost of Rs. . 480000 lakhs for com~
missioning during the Fifth Plan
The cost of generstion iy expected
to be 53¢ palse pey kwh.
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Arrangement for lseming Moathly
Season Ticket at Mundka Halt

4862 SHRI D K. PANDA: Wil
the MINISTER OF RAILWAYS be
plensed to state:

(a) whether 1n the sbsence of ad-
equate arrangement for 1ssung
Monthly Season Tickets at Mundka
halt on Rohtak-Delhi Section the
commuters have to get their Month-
ly Seasun Tickets made from other
stationis, and

(b) 1f so, the action proposed to
be taken to make adeguate arrange-
ment for issuing Monthly Season
Tickets at Mundka halt for the con-
venience of the commuters?

THE MINISTER OF RAILWAYS
(BHRI T. A PAI): (a) Yes,

(b) Arrangements have been made
for sending a booking clerk to Mund-
ka halt station on every Wednesday
for 1ssue of Monthly Season Tickets.

Easing of over-erowding in 2 DER
Train on Rohtak-Delhi Section

4863. SHRI D, K. PANDA: Wil
the Mimster of RAILWAYS be plea-
sed to state:

(a) whether 2 DKR train on Roh-
tak-Delh1 section runs over-crowded
to the inconvermiehce of passengers;
and

(b) if so, the action proposed to
be taken to ease the gver-crowding
this train?

(mmor RAILWAYS
SHRI T. A, t o) An analynis
of occuphtion of 2 DKR ‘Rodtnk-
Deitd Satdeviong Shwtthe as por oen-
sus taken fx Apwid Y0 had diown. that

50

theve is only slight evererowding on
Shakurbasti-Delhi ¥shanganj sec~

tion,

(b) It 1s operationally not feas:-
ble to augment the accommodation
mn this train which is already rup-
ning with the mawimum permissible
load.

Double Railway Line bétween
Babhadurgarh and Rohtak

4864, SHRI D. K. PANDA. Will the
Minister of RAILWAYS be pleased to
state.

(a) whether the work of doubling
Railway hine betwesn Bahadurgrah and
Rohtak is not proceading according,
to schedule,

{b) if so, the reason therefor, and

(¢) when the double track between
Bahadurgarh and Sampla is expected
to be completed and opened to fraffic?

THE MINISTER OF RAILWAYS
(SHRI T. A, PAI): (a) It is proceed-
ing according to schedule.

(b) Does not arise
(c) By October, 1973

Fassenger fraffic on Nanglol-Bahaduyr-
garh double track

4866 SHRI D K PANDA Will the
Minister of RAILWAYS be pleased to
refer to the reply given to Unstarred
Question No 5431 on the 5th May
1972 regarding Double Railway line
between Nangloi-Bahadurgarh and
Bahadurgarh-Rohtak and state

(a) whether Nangloi-Bahadurgarh
double track was opened to goods
trafic according to the schedule e,
by July, 1972 as stated in the answer
mentioneq above;

{b) if not, the reasons for delay;
and

(c) when this track 18 expected o
be opened for passenger traffic?
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THE MINISTFR OF RAILWAYS
(SHRI T. A. PAT)}: (a) No. It was
opened on 3-10-1972

(b} The two months delay was due
to administrative difficulfies,

(¢) February, 1973.

Refreshment Contractors belonging to
Scheduled Castes/Tribes in Indian
Ballways

4866 SHRI A. S KASTURE wiull
the Minister of RAILWAYS be pleased
to state

(a) what 1s the total number of
Refreshment Contractors and the
number of contractors belonging to
Scheduled Castes/Scheduled Tribes in
Railways, Zone-wise, and

(b) whether applicants belonging to
Scheduled Castes and Scheduled Tribes
are given any preference while award-
ing such contracts”

THE MINISTER OF RAILWAYS
<(S8HRI T A PAI) (a) Total number
of catering and vending contractors
snd the number of contractors belong-
ing to Scheduled Castes/Tribes m
Railways, Zone-wise are as under —

Name of the Zone.,  Total num- Number
ber of con- of Con-
tractors t:b:lcmrg

to Schedu~
led Castes/
Tribes.

+ Central 317 18
Eastern 429 38
Northern 986 36
North Hastern 622 17
Northeast Frontier 609 68
Southern 480 |
South Central 264 1
South Eastern 212 0
Western X378 45

DECEMBER 19, 1972

Written Answers $3

(b) Scheduled Caste/Tribe apphe
cants are allotted coniracts equated
to not more than § unit on a pre-
ferential basis provided they are other~
wise suitable . every way for the
job. In the case of larger contracts
equated to more than § unit, preference
is given to Scheduled Castes/Tribes
applicants only when they aré found
equal to other applicants m compe-
tence to satisfactorily manage such
contracts,

Sanction of a storage dam across
Giri River

4867 SHRI P GANGA REDDY Wwill
the Mmister of IRRIGATION AND
POWER be pleased to state:

(a8) whether Government have sanc-
tioned a storage dam across Giri river;
and

(b) 1f 80, the estimated cost thereof
and the benefits therefrom?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a)
and (b) The Himachal Pradesh Gov-
ernment have under construction the
Gir1 Bata Hydel Project comprising
the construction of a barrage at Jateon
and a 624 km. long tunnel and a
power house at Majr1 with an installed
capacity of 60 MW The project 1s
estimated to cost Rs 13 crores

The Himachal Pradesh Government
have proposed tfo use the tailrace
waters of the Majri power house to
provide kharif irrigation to an area
of 10530 acres in Paonta Valley on
the left and right banks of the Bata
river at a cost of Rs. 84 lakhs Cer-
tain information called for from the
State Government in regard to this
irrgation project is awaited end on
the receipt of the same, the guestion
of clearance of this project will be
considered

No detalled project repprt or esti-
mates for a atorage dam acrovss the
Girt river have 30 far bees moceived
from the State Government.
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Charging of Reservation Fees of a
seat twice -

4898 SHRI NARENDRA SINGH
Will the Mimster of RAILWAYS be
pleaved to state

(a) whether even though passengers
are charged Rs 450 per III class
sleeoing herth per might, 1ncdluding
Re 050 fo. the seating accommodation,
the same seats are allotled during
night time to other passengers, com-
peiling sleeping berth occupants to
vacate their seating accommodation at
900 pm sharp

(by 1t so the reasons for charging
fe« for the same seat twice and

(¢) whether anv complaints have
been recened fiom the users of Rail-
ways 1n this regard and if so Govern
ment’s reaction thereto?

THE MINISTER OF RAILWAYS
(SHRI I' A PAI) (a) and (b) Sleep-
g adcommodation 18 provided bet-
wee:r 2100 hrs and 600 hours only
Pascengers having berth reservations
in 2 tier third class sleeper coaches
allctted berths during might houts and
s¢ 1{s during day time against the pay-
menut of Re 450 During the night
seat~ released by such passengers are
allctled to otYer passengers holding
tickets for journeys between 21 00
hours and 6 00 hours of the following
aay on payment of reservaiion fee of
50 paise por seat This fee 1s charged
for ensuiing that the accommodation
1s utiiced »v the bonaflde passengers
an¢ the sleeper coach 1is not over-
crowded

(¢) Some representations were re
ceived but no change in the existing
system is considered necessary

Enquiry against certain eofficlaly of
Ticket Checking Branch of Allahabad
Division (Northern Raflway)

4869 SHRI S M BANRRJEE Wwill
the Minister of RAILWAYE be
pleased o refer to the reply given to
Unstarred Question No 867 on the 21st

March 1972 regarding Enquiry againsi
certain officials of Ticket Checking
Branch of Allahabad Division (North-
ern Railway) and state,

(a) whether the enyuiry against the
Chief Inspector (Tickets) and the
Clerk of Comm Section D S Office
Allahabad has been completed

(b) 1if so, the result of enquiry and
action against each of them and

(c) if not the cause of delay in
finahsation of enquiry”

THE MINISTER OF RAILWAYS
(SHRI'T A PAI) (a) to (c) Follow-
ing the preliminary enquiry at which
the two employees were prvme fdacie
found responsible for the loss of some
files action under the Railway Servants
(Discipline & Appeal) Rules was
initiated against both of them  The
charge framed against the Clerk was
not ultimately e~tablished and the
case agamnst him has since been fled
Fnquuy against the Chief Inspector
(Tickets) under th= Disciphine &
Appeal Rules 1s at the final stage and
the case against him 1s likely to be
finalised shortly

Recovery of Security Money from Re-
freshment Room Comtractor at Fateh-
pur Railway Station

4870 SHRI S M BANERJEE Will
the Minister of RAILWAYS be pleased
to refer to the reply given to Unstarred
Question No 1288 answered on the
28th March 1972 regarding deposit of
security money by Refreshment Room
Contractor at Fatehpur Railway Station
and state

(a) whether action has been taken
agamnst the staff who failed to realise
the security money, and

(b) whether the secyrity money has
gince been realised from the Contractor
and if not, what steps had been taken
to realise the same?
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THE MINISTER OF RAILWAYS
(SHRI T. A, PAI): {(a) Yes.

(b) The contractor has not paid the
security money despite issue of notices,
Legal action is, therefore, being in-
stituted against him for recovery of
railway dues.

Skipping over of Ismaila Haryana and
Mundka Halts by 2 BDJ and 341 UP
Trains

4871, SHRI YAMUNA PRASAD
MANDAL: Will the Minister of RAIL-
WAYS be pleased to state:

{(a) whether the trains 2 RDJ and
341 UP skipped over Ismaila Haryana
and Mundka (Flag stations on BPR
section) on the 24th and 28th Novem-
ber, 1972; and ,

(b) it so, the remedial steps taken
to avoid the recurrence of such inci-
dents?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) No. Only 341
UP did not stop at Mundka Hait on
28-11-1972,

(b) Staff responsible has been taken
up for this lapse,

Seniority List of Employees of Civil
and Sessions Courts Delhi

4872. SHRI B. K. DASCHOW-
DHURY: Will the Minister of LAW
AND JUSTICE be pleased to state:

{a) whether the Delhi High Court,
New Delhi bas maintained separate
‘Seniority List of their employees and
the employees of the Civil and Ses-
sions Courts, Delthi have been deprived
of their rights; and

(b) if so, the details thereof and the
steps taken by Government in giving
justice to the employees of the Civil

gnd Sessions Court, Delhl ot the
-enriiesi?
THE MINISTER OF LAW AND

JUBTICE AND PETROLEUM & CHE-
WICALS (SHRI H. R. GOKHALE):
Ya) and (b), Appoiwtments of officers
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and servapts ot the Kigh Coyrt sre
required to be made ppder article 220
of the Constitution by the Chief Jus-
tice of the High Court or such other
Judge or officer of the Court as he
may direct. On the gther hand, ap-
pointments of staff in the Clvil &
Sessions Courts are made under article
309 and the appointing authority in
their case except in respect of the
post of Superintendent is the District
and Sessions Judge. Consequently,
separate seniority lists have to bhe
maintained for the employees of the
High Court and those of the Civil and
Sessions Courts as they belong to sepa-
rate cadres.

The existence of separate cadres does
not, however, cause any 1njustice to
the employees of the Civil & Sessions
Courts. In the Civil & Sessions Courts
also there are higher posts like Upper
Division Clerks and Superintendents
to which appointments are made only
from the stafl of the Civil & Sessions
Courts. Further, under the newly
framed rules of the Delhi High Court,
the posts of Readers, Private Secre-
taries and Junior Translators in the
High Court are to be normally filled
by selection for which employees of
the Civil & Sessions Courts possessing
the requisite qualifications are as
much eligible as the employees of the
High Court having similar qualifica-
tions.

Selective Extension of Deparimental
catering on Raillways

4873. SHRI SHASHI BHUSHAN:
Wwill the Minister of RAILWAYS be
pleased to refer to the reply given to
Unstarred Question Neo. 327 on the 1st
August, 1072 and state;

{a) whether a decision regarding the
selective extension of Departmental
catering has since been taken; and

(b) if s0, the ouflines tiwyoof?

THE MINISTER OF RAILWAYS
(BHRI T, A. PAI): (a) and (b). No
schems bps been drawnp up for ihe
splective extension of  deparimenial
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catering. As and when it iz found
that the gantractors have failed to pro-
vide satistactory sewvice or it is neces-
gary to establish base kitchens at
atations for picking up cooked food for
service from pantry car on train, in-
troduction of departmental catering is
considered.

Investigation into charges of black
marketing in Ticksts in New Delhl

4874. SHRI SHASHI BHUSHAN:
Wwill the Minister of RAILWAYS be
plaased to refer to the reply given to
Unstarred Questien No, 320 on the 1st
August, 1972 regarding arrest on
charges of black marketing in Tickets
in New Delhi, and state:

(a) whether the investigation by the
Civil Police in the case has since been
completed;

(b) if so, the outcome thereof and
the action taken or proposed to be
taken in the matter; and

{c) it not, further time hkely to be
laken in completing the investigations?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) to (c). The
cage 1s still under investigation and
18 likely to be finalised shortly.

Agencics appointed by Railways for
sale of Tickets in Delhi

48756. SHRI SHASHI BHUSHAN:
‘Wiil the Minister of RAILWAYS be
pleased to state:

(a) the number of agencies formed
ar appointed by the Ralways in Delhi
to sell railway tickets and arrenge for
railway reservations;

(b) the names of purties to whom
the agencieg have been given and the
::;m of agreement with these agents:

(c) the commission allowed to these
agents on tickets and on reservations?

THE MINISTER OF RAILWAYS
(SHRT P, A, PAT): {a) “There are
Sevén City Bookintg Agencles and Jour

Tourist Agencies in Delbi and New
Delhi area which dre appointed by
the Railways for #alé of passenger
tickets. The City Booking Agencies
also arrange reservation of III Class
sleeper accommodation.

{b) and (c). A Statement is laid on
the Table of the House. [Placed in
Library. See No. LT 4076/72].

Corruption in Beas-Sutlej Link
Project

4876. SHRI SHASHI BHUSHAN:
Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether the attention of Gov-
ernment hag been drawn to the news
item published in the ‘Hindustan
Times' dated the 5th December, 1672
to the effect that corruption is ram-
pant in Rs, 182 crore Beas-Sutle] link
project and that a higher level probe
into the working, psrticularly the
purchases and construction works is
likely to expose many irregularties;
and

(b) if so, the resction of Govern-
ment thereto and the stepg taken or
propesed to be taken in the matters?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B, N. KUREEL): (a)
and (b). The Beas Project is being
constructed departmentally and there
are no eontrattors. There is a sepa-
rate organisation for the inspection
and quality control and no sub-
standard work is being done. As re-
gards purchases of machinery and
spare parts, there is a centralised
Purchase Organisation and all the
purchages are approved by appro-
priate authorities according to the pro-
cedure laid down by the Beag Cons-
truction Board.

This projeet is under constrixction
for more then a decade and no draw-
back or irregularities of a serious na-
tufe have come to notice necessitating
an enquiry,
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Petro-Chemicals Coinplex at
Bongaigaon

4877, SHRI TARUN GOGOI: wWill
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether there is np progress in
the construction of Petro-chemicals
compiex at Bongaigaon; and

(b) it so, the reasons therefor and
the steps Government have taken in
this direction?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHR!I DALBIR SIN-
GH): (a) and (b). No, Sir. Prelimin-
ary works connected with the project
such a8 evaluation of the process for
manufacture of DMT, land acquisi-
tion, water and soil surveys, are al-
ready in hand. The Government is
keeping a close watch to ensure
speedy implementation of the com-
plex.

Assistance to State Electricity Board
fo- supply of Electricity in Drought
Prone Areas

4878. SHRI E. V. VIKHE PATIL:
Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether Government have con-
sidered the question of—

(i) giving aid to State Electricity
Boards to ernable them to pro-
vide electricity in drought
prone areas at half the nor-
mal rates; and

(ii) exempting the consumers of
electricity in drought prone
areas from paying the ahnual
compulsory charges; and

(b) if so, the decision taken in the
matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a)
and (b), The Centre has no sgcheme
for providing assistance dirveeily to the
State Electricity Boards to enable
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them providing electricity at reduced
rates in drought prone #ress. How+
ever, the Rural Bleetrification Corpe-
ration provides funds to “the State
Electricity Boards for the purpose of
rural electrification in backward aréas
under concessional terms. Suscep-
tibility to drought is one of the cri-
teria for classifying the area as ‘back-
ward area’. '

In most of the States relief in the
minimum  consumption ' guarantee
charges is given. when drought condi-
tions occur and enough water in the
wells 18 not available for the consu-
mer to utilise the pumping aets to the
extent of minimum consumption gua-
rantee,

Arrest of sixteen wagon Breakers
between Bhadrak and Ranital Rail-
way Stations of South Eastern
Railway

4879. SHRI ARJUN SETHI: Will the
Minister of RAILWAYS be pleased to
state

(a) whether Government are aware
that sixteen wagon breakers have
been caught by the OCRP¥/BHC and
Insgector/RPF-CTC while indulging
1n theft and pilfcrage in between Bha-
drak and Ranital Railway statiens of
Khurda Road/Kharagpur Division of
South Eastern Railway;

(b) if se, the articles which have
been seized by the R.P.F.; and

(¢) whether Government are aware
that great tension is prevailing in the
tocality, if so, what steps Government
have taken to protect the Railway staff
against the wrath of the gangsters?

THE MINISTER OFf RAILWAYS
(SHRI T. A. PAI): (a) Yes. On 28th
Nevember, 1872, nineteen persons
were arrested by Railway Protection
Forece sta.f! of Bhadrak.

(b) 68 galvanised iron pipesy §2 iron
rods and 3 bearing springs weer seized
from thems
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(&) Yhe situation is yormal How-
evey, utionary megsures are be-
g for protection of Railway

Goods trains carrying iron and steel
consignments and foodgrams are being
escorted by RPF to the extent possi-
ble in Bhadrak-Ranital Section to
afford protection to the rail crew and
also consignments

Expenditure meurred on the Hydel
Channel (Upper Barn Dosb Canal)
near Pathanket

4880 SHRI PRABODH CHANDRA
Will the Minister of IRRIGATION
AND POWER be pleased to state the
original estimates of the Hydel Chan-
nel (Upper Baii Doab Canal) near
Pathankot the total amount spent so
far and the total amount likely to be
spent by the time this project 1s com-
pleted®

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B N KUREEL) The
Upper Bari Doab Canal Hydro Elec-
trict Scheme (Stage I) was origmally
estimated to cost Rs 583 77 lakhs An
evpenditure of Rs 171819 lakhs had
been mmcurred on the pioject upto
March 1972 wd an expenditure of
Rs 173999 lakhs 15 hikely to be in-
curred for completion of the project

Policy of transfer of Railway Officers
and Employees

4881 SHRI LALJI BHAI
SHRI MAHADEEPAK SINGH
SHAKYA

Wil the Minuster of RAILWAYS be
pleased to state.

(a) whether any decimon has been
taken on item No 1283 of Memoran-
dum for Consultative Committee of
Members of Parliament for his Minis-
try tor 1972 regarding Deflnite Policy
of transfer of Railway Officers;

{b) the numbet of Goods Clerkn,
Parcel Clerks and Ticket Collectors in

002 LS 3

Dethi Arep whose stay definitely in-
volves “Security Risk” and whose
conduct 38 under mvestigation; and

(c) the reasons for failure to apply
the accepted principle of transferring
such clas~ of staff in the publir 1in-
terest?

THE MINISTER OF RAILWAYS
(SHRIT A PAI) (a) At the meeting
of the Corsultative Commuittee of the
Members of Parhiament for the M-
1siry of Railways referred to the
position with regard to the policy fol-
lowed mm the matter of transfer of
rallway officers Class I ang Classy II
and the Railway employees mn Class
III and Class IV, was explained

(b) and (e¢) No “Security Risk’ is
involved by the continuance of any
of thcse staff The conduet of 67 Com-
mercal staff in Delhi area 15, how-
ever, under investigation and action
as considered necessary will be taken
by the administrative authonties con-
cerned

Alleged msbehaviour with Ladses in
New Delhi Head Office of F.CL

4882 MD JAMILURRAHMAN Wwill
the Minister of PETROLEUM AND
CHEMICALS be pleased to state

(a) whether Government have re-
ceived complaints from Members of
Parliament regarding the misbeha-
viour with ladies m New Delhi Head
Office of Fertihzer Corporation of
India,

(b) if so, charges levelled therein;
and

(¢) Government’s reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SIN-
GH) (a) to (c) No speaific allega-
tion has been magde, but a statement
of general nature was made 1n a letter
received from a Member of Parha-
ment This was engiured into by the
Management who have reported that
there have been no incidents of the
type reported.
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Booking of Goods in Fictiious Names
for Dharamnsgar (Tripura)

4883, SHRI DABARATHA DEB:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether wagons containing
goods were booked to Dharamnagar
(Tripura) irom different places of
India 1n fictitious names;

(b) whether such goods as soon as
they were delivered at Dharamnagar
wete smuggled out 1o Bangladesh;

(c) if so, the number of cases detec-
ted by the police and the number of
wases 1n which the offenders were
punished; and

(d) the steps being taken to stop
the booking of goods in Railway
wagons in fictitioug names?

THE MINISTER OF RAILWAYS
{(SHR! T. A. PAI): (a) No case of
goods booked to Dharamnagar in fic-
titious names has come to the notice
of Railway Administration.

(B) No.

(c) and (d). In view of replies given
to parts (b) and (a) the questions do
not arise

Disagreement of Director General of
Shipping with method for Chartering
Ships for supply of Crude Oil to
Bangladesh

4884. SHRI K. P. UNNIKRISHNAN:
Will the Mipister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) wheher the Director-General of
Shipping had disagreed with the
method adopted for chartering ships
for supplies of crude oil to Bangla-
desh; and

(b) if so, what were his main objec-
tions?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R. GOKH-
ALE): (a) and (b), A statement

DECEMBER 19, 19712

Writien Answers B¢

showing a symmary of the objections
s th;m and the cla;f
Shipping in this regard

fications offered by the Indian Oil
Corporation thereon is placed on”the
Table of the House. (Placed in Lib-
rary. See No. LT 4077/72)

Through Express Train grom Dehri-
On-Sone to Calcutta via Barwadih and
Gomoeh

4885. KUMARI KAMLA KUMARI:
Will the Minister of RAILWAYS be
pleased to state the reasons for not
running any Express/Mail train from
Dehri-on-Sone to Calcutta via Barwa-
dih and Gomoh?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): Introduction of a
direct fast train between Dehri-On-
Sone and Calcutta via Barwadih and
Gomoh ig at present neither justified
nor operationally feasible for want of
spare line capacity on sections en-
route and termmal capacity in Cal-
cutta area,

Issue of Licences for Plastic Indusiry

4886 SHRI RAJDEO SINGH:
SHRI SOMCHAND SOL-
ANKI:

Will the Minister of PETROLEUM
AND CHEMICALS he pleased to
state:

(a) whether shortage of thermo-
plastics raw materialg is hitting hard
the plastic processing units as well as
machinery manufacturing industry;

(b) whether existing processors are
not willing {0 expand and the new
entrepreneurs are not coming forward;
and

(¢) if so, whether any new licence
therefor hag been issued in 197172 or
afterwards?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SIN-
GH): (a) Some shortage of plustic
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(yaw materials has been felt by the
processing imdustry for some time
wow.

(b) No, Sir.
(c) Yes, Sir.

Decision to set up a Polyester Staple
Fibre Plant

4887 SHRI B 8§ BHAURA* Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether the Central Govern-
ment have changed 1ts earher deci~
sion to set up Polyester Staple Fibre
Plant 1n state Sector and have now
decided to set it up in joint sector,

(b) if so. the main features of the
decision; and

(c) the reasons for taking the new
decisin?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SIN-
‘GH): (a) Government have decided
to set up a Petro-chemical complex
at Bongargaon (Assam) with a capa-
city of 30,000 tonnes per annmum of
Polyester fibre This will be a Cen~
tral Public Sector pioject A letter
of intent has also been 1ssued to
Punjab State Industrial Development
Corporation for setting up a plant for
the manufacture of 6000 tonnes per
annum of Polyester Staple Fibre As
per the present plan of the Corpora-
tion, co-operatives of weavers will
participate in the eguity capital of
thig plant

(b) and (¢) Does not arise

Reversion of Senior Officers of Rallway
Board to their Parent Service

4888 SHRI K. P. UNNIKRISHNAN:
“Will the Minister of RAILWAYS be
pleased .0 state

(a) the number of Officers m the
Rallway Board above the rank of
Depuly Secretary who have worked
dn Delln for more than five years;

(b) their names and designations;
and

(c) whether any action is eontem-
plated to send them back to their
parent Railway or Service?

THE MINISTER OF RAILWAYS
(SHRI T A PAI)‘ (a) Four

(b) Name Dresig ation

1. Shri K V. Kas- Additional Member,
tunt Rengan Staff

2 Shrt J.D Malho- Additional Member,
tra Electrical  Engi~

neering

3. Shn K. S. A, Pad- Director, Finance
manabhan

4. Shn P. S Maha- Director, Establish~
devan ment (Special)

(c¢) Smnce the Officers in question
have not yet completed their temure
period in the respective poste at
present held by them, there is no pro-
posal to send them back to their
parent Railway.
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Setting up of Styrene and Polystyrene
Projects near Baroda

4890 SHRI RAM BHAGAT PAS-
WAN: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state-

(a) whether Centre has given cle-
arance for setting up of the Styrene
and Ploystryrene projects near Baroda,
and

{b) it so, the broad features of the
project?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS {SHRI DALBIR SIN-
GH)" (a) No, Sir

(b) Quesuon does not aiise.

Direct Action threat by Loce Running
Staft

4891. SHRI Y, ESWARA REDDY:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the news
item in Hindu, dated the 21st Novem-
ber, 1972 captioned “Direct action
threat by Loco Runming Staff”; and

(b) 1f so, the steps Government
propose to take in the matter?

THE MINISTER OF RAILWAYS
(SHRI T. A PAD: (a) Yes, Sir

(b) Repressmtatives of the Loco
Running Staff who s ruck work re-
cently on the Southern and South
Central Raillway presented certain
demands on 2lst Qctober, 1872. A
statement giving a list of these de-
mands along with remarks in respect

of etch demand, i “In the Tubie
of the Hﬁ:e ‘g_h’d uw;

See No. LT 4078/72.1

Landlord-Tenant Cases pending in
Slum Courts in Wellsl

4802. SHRI AMAR NATH CHAWLA:!

Will he Minister of LAW AND
JUSTICE be pleased to state:

(a) the number of landlord-tenant
cases pending in the Slum Courts in
Delhi at the end of October, 1972;

(b) whether the number of Judges
n these Courts is proposed to he in-
creased for quick disposal of such
cases;

(¢) 1if so, to what extent and when;
and

(d) if not, what steps would be
taken to remove the backlog of cases
and to ensure their early disposal?

THE MINISTER OF LAW AND

JUSTICE AND PETROLEUM &
CHEMICALS (SHRI H R GO
KHALE). (a) 1808,

(b) and (c). At present, there ig
no proposal to increase the number
of Judges 1n these Courts. If, howw
ever, the number of cases further
increases, the question of having more
Judges will be considered.

(d) All efforts are being made to
dispose of these cages expeditiously.
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M-m Platform from Japan
s olr-(um Exploration in Gult
“of Cambly

4894, SHRI P. M. MEHTA:
SHRI SAMAR GUHA:

. Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether a self-propelled plat-
form from Japan has been received
by the 0. & NG.C,;

(b) if so, where will be the loca-
‘tion of the Platform;

(e) whether the Commission start-
ed off.shore explorations in the Guif
©of Cambay in November, 1972; and

(d) if so, with what results?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): - )

(a) Not yet.

(b) The platform will - be located
iniitially in the ‘Bombay High' region
for drilling the first Off-Shore deep
‘well there.

" (e} 'No, Sir.
(@) Does not arise

Omtrueﬁun of Permanent Cyclone
Protection Work on Edst Coast

4896, SHRI PM.  MEHTA:
SHRI SHRIKISHAN MODI:

Will the Minister of IRRIGATION
AND POWER be pleaseq to state;

(@) whether Govemment pmpole.

hwfllppe!mlmntcycbneprme
. tion “works . on ‘the -eest cosst - from
_mmmsmbam.

; (b)mrrwml&caﬂdﬂe-
tion of sueh' protection wutks Nas

d mvadoﬂtymmﬂzthm
an

(&) it %o, the estimates ot total cost
for such major worke?

THE DEPUTY MINISTER IN fHE
MINISTRY OF IRRIGATION AND
POWER (SHRI B.N. KUREEL): (a)
to (c): It has been sliggested to the
State Governihents 6f West Bangal,
Orissa, Aridhra Praflesh’ and Tamil
-Nadu to draw up proposals of imme-
didte works for reducing the damage
caused by cyclone and tidal floods in
the coastal areas, for implementation
during the Fifth Plan and to indicate
the requiremnents of funds for these
works so that suitable provision can
be made in the Fifth Plan. The pro-
posals are yet to be received from the
State Governments,

Suggestion made at the Conference of
Bar Assoclition held in Bombay

4897. SHRI P.M. MEHTA: i
SHRI SHRIKISHAN MODI:

Will the Minister of LAW AND
JUSTICE be pleased to state:

(a) whether a Conference of the
Bar Association was held in Bombay
on the 18th November, 1972;

(b) whether in the Conference,
radical changes in Judiciaryy were
suggested; :

(¢} what were the other subjects
discussed and the decisions arrived at;
and

(d) the recommiendations made to
Government and Government’s reac-
tion thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHRI NITIRAJ SINGH ' CHAU-
DHARY): (a) to (d). Yes, Sir. A

~conference of the Bar Association of
India was held in Bombay duriny
1820, November, 1872. - The cunfa-
rence discussed subjects like “Laws -
delays”. “Morality of Law” and
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“Natural Justice”. Government is
not awarg whether suggestions for
radical reformps in  judiciary were
made No recommendations have been
communicated to the Government by
the Association so far.

Electrification of Villages in Mysore

4808. SHRI DHARAMRAO AFZAL.
PURKAR: Will the Minister of
IRRIGATION AND POWER be pleas-
ed to state the number of villages
which arc to be electrified in the State
of Mysore during the current year
under schemes sanctioned by the
Rural Electrification Corporation?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL)-
As timated by Mysore State Elee-
tricity  Board, 1t 1s programmed to
elecirify 343 villages in Mysore dur-
g 1972-73 under schemes sanctioned
by the Rural Electrification Corpora-
tion. Out of this 68 villages have so
far been electrified.

g Bt xrer ¥ o aret WA
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Shortage of Chemical Fertilizers

4902 SHRI SAMAR GUHA Will the
Minister of PETROLEUM AND
CHEMICALS be pleased to state

(a) whether Government have made
any assessment of the hikely shortage
of chemical fertilizers during the
coming years as hinted in the recent
warnings of the Fertilizer Association
of India,

(b) 1t so, the conclusions reached
by Government regarding the short-
term and long-term requirements of
fertilizers, and

(c) the steps taken and proposed to
be taken to meet these .equirements”?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHR1 DALBIR
SINGH) (o) and (b) ¥ Sir  The
Task Force on Fertilizers constituted
by Goveinment 13 already looking
into the various problems relating to
development of the industry with

Writteh Answers AGRAHAYANA 28, 1094 (SAKA) Wntten Answers 74

speciat referenice to the steps that
would have to be taken to push up
production to meet the fertihzer de-
mands duiing the Fifth Plan period

(c) Steps have been taken or are
bemng taken to increase the capacity
for production of fertiizers mn the
country by setting up new fertihizer
plants and by expansion of the existe
ing plants wherever feasible These
are m addition to the measures that
are bemng taken on a continuing basis
to optimise production in the existing
units

Scheme for speedy and simplified
Courts for rural people

4903 SHRI SAMAR GUHA WilI
the Minister of LAW AND JUSTICE

be pleased to state

(a) whether attention of Govern-
ment has ben drawn to a recent state-
ment by the Chief Justice of Calcutta
High Court rogarding a scheme for
speedy and simplified courts of justice
for rural people,

(b) if so, the main features of the
scheme; and

(¢) the reaction of Government
thereto?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H R
GOKHALE): (a) to (c). Government
are not aware of the statement re-
ferrzed to The details are being
ascertaned and the information wall
be laid on the Table of the House,

Wastage of Hydro-Carbon Gases in
Assam and Gujarat

404 SHRI SAMAR GUHA® Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state

(a) whether highlv concentrated
hydio-cartbon gases aie wasted by
burt ing at the exist-end of the wells
i the o1l flelds of Assam and
Gujaiat,

(b) 1f s0 the amount of the ga#
wasted annually and 1its value,
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“ (c) ;\
as raw -
duction; and

ese gases can be used
for fertilizers pro-

(@)W 's6, whether Government have
formulated any plan te utilize these
natural hydro-carbon gases? '

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (a) and (b). A certain per-

. centage of the total production of
natural gas is being flared, the quan-
tity of which varies from year to year.
During the year 1971-72, the flaring of
ONGC’s ~gas was approximately 151
million cubic metres valued at about
Rs. 100 lakhs. Similarly, in the
calendar year 1971, OIL flared about
594 million cubic metres valued at
about Rs. 81 lakhs. (Values have
been computed on prices currently
being charged from consumers).

{c) Yes, Sir:
(d) In Assam, mogt of the produc-

tion of natural gas is by O.LL. and -

the quantity available is committed
to meet the anticipated increase in the
requirements of various consumers,
particularly the Fertilizer Corporation
of India. O.LL, is also examining
the feasibility of extracting LPG from
this gas before supplying it to the
consumers. Out of the small quantity
of gas produced by the ONGC in
Assam, most of it is already com-
mrtted for “sale and some quantity is
used for ONGC’s own operatlons The
balance has to be ﬁared for Want of
mdustrral consu‘l’ners ONGC, is, how-
ever, negotlatmg with some prospec-
tive consumers. in the nearby areas
for the supply of gas.

In Gujarat, ON.G.C. is already
supplying gas to meet the require-
ments of the Gujarat State Fertilizer
Company and have also committed 7.5
lakh cubic metres per day for future
manufacture of fertilizers by the
Indian Farmers Fertilizers Co-opera-
tive Limited. The gas which is being
flared by ONGC in Gujarat is largely
of bow pressure and the Commission
is making arrangements to install
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-compressors for compressing thxs gas

for stpply to potential consumers.
Certain quantities of gas are also
being flared at fields which are pre-
sently in an initial production stage.
As these fields are still in the.process
of development, the full potentialities
of gas from these fields are not yet
known. As ONGC makes an assess-
ment of these potentialities, they
would be in a position to commit this
gas for sale to various consumers.

Import of Ammonia from Iran

4905. SHRI SAMAR GUHA:
SHRI K. KODANDA RAMI
REDDY:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether attention of Govern-
ment has been drawn to a news item
appearing in the ‘Times of India’ ;da#c;e,d
the 25th November, 1972 under the
caption “India’s - penny-wised = and
pound foolish, policy towards Iran” to
the effect that due to inappropriate
negotiations  regarding import of
liquid ammonia from Iran, India may
loose the deal to China; and

(b) if so, the nature of the nego-
tiations carried out with Iran for
import of ammonia and the present
position? :

THE PEPUTY MINISTER: IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR:
SINGH): (a) and (b). Yes, Sir. The
negotiations with Iran for import of
ammonia are in' progress.

Cancellation of selection of Master

Craft and Fitter in Electric Depart-

ment, Ajmer Division (Western
Railway)

4906. SHRI P. N. SOLANKI: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether selection- for Master
Craft Fitter in Electric Department
zrade Rs, 175—240(A) has been de«
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(BY it #o, the réasons 10t holdinx
the sel‘ect,ibn. without providing the
.alyllabua;

(¢) the number of trade tests held
in Elsetri¢ Depurtment since 1969 on
.Aimer Division and whether the
‘Syllabus was provided before each of
‘the trade test; and

(@) if not, the reésons why the trade
tests held earlier were not cancelled
-on the game ground?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) Yes, trade test
-for Master Craft Fitter (Train Light-
ing) grade Rs. 175—240 conducted
was cancelled before finalisation as
syllabus was not available with the
subordinates.

(b) Non-provision of syllabus with
subordinates was not known to the
Divisional Superintendent, Ajmer.

(¢) and (d). No trade test for
Master Craft Fitter in grade Rs. 175~
.240 was conducted before as this cate-
gory was newly introduced on Ajmer
Division. For other categories syllabi
are provided; hence the guestion of
cancellation of trade tests heid earlier
-does not arise.

Increase in sea.ts in Railway Subsi-

_dised Hostel at Cuttack

400'! SHRI ARFUN SETHE: Will the
Minister of RAILWAYS be' pleased to
.atate

(a) whether the seats in the Rail-
way subsidised hostel at Cuttack have
‘been increased by Governmex_xt;

. () i 50, what is the increased num-
‘been -increased by Government;

(¢) if not, what sre the difficulties?

THE MINISTER OF RAILWAYS
SHRI T. A. PAI): (a) Yes.

(b) The number of seats have 'been .

Wﬁm!&hﬂ.

b
(c)MM&m‘N

Hamw'atfuﬂmm“y
Employees

4908, SHRI ARJUN SETHI: Will
the Minister of RAILWAYS be pleas-
ed to state;

(a) whether Govérnment are con-
sidering a proposal to open a ‘Holiday
Home at Puri for Railway employees;
and

(b) if not, what are the difficulties?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) and (b). There
are already two Holiday Homes at
Puri at present one under Eastern
Railway and the other under South
Eastern Railway. No further propossal
for opening another Holiday Home at
Puri ig under consideration.

Working of Railway Dantéen at Barog,
Kalka-Simla Line

4909. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Railway Canteen
at Barog (Kalka-Simla Line) has not

been working for the last two years;
and

(b) if s0, ‘the reasons therefor?

THE MINISTER OF RAILWAYS
(SHRI T. A, PAI): (a) and (b). The
Refreshment Room contract at Barog
railway station theld by M/s. Sant
Singh & Co, was 'terminated by
Northern Railway Administration on
30th June, 1970 due to non-payment
of railway dues. No suitable con-
tractor could be appointed during the
last two years as none came torwm .
to undertake this contract.

However, a new contractor - has
since been selected and he has starteu
working the Refreshmient Room ‘af

. Barog' from 1lth October, 1972
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Differences in the FPay Secales of
Engineering  Graduates and Nom-
Engineering Graduates in F.OL

4010. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
PETROLEUM AND CHEMICALS be
pleased to state:

(a) whether the pay-scales of
Engineering  Graduates and non-
Engineering Graduates n the Fertihi-
zer Corporation of India are different
upto the rank of General Foreman
Assistant Plant Engineer; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (a) and (b). The pay scales
of Engmeer Graduates and Non-
Engineer Graduates are not completely
identical. These scales are never-
theless suilably structured with a view
to ensuring that personnel carrying
corresponding or similar responsibi-
lities diraw nearly the same emolu-
ments,

Non-engineering graduates debarred
from further promotions in F.C.I

4911. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
PETROLEUM AND CHEMICALS be
pleased to state:

(a) whether the Non-Engineering
Graduates in the Fertilizer Corpora-
tion of India Limited are debarred
from further promotion beyond the
rank of General Foremen in certain
Technical Departments (for example
Production and Maintenance), where-
as they are being promoted beyond
this rank in some other Technical
Departments viz. Industrial Engineer-
ing and Material Management; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (a) and (b). Ordinarily, non-
graduate engineers are not eligible
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for promotion beyend the level ..of
General Foremen, particulurly i pro-
duction and maintenance departfnents:
where at these levels a high degree of
engineering skill is essential. How-
ever, exceptions have been, and are
being, made in case of persons who
are either graduates in science or hold
diplomas in engineering and who have
otherwise proved themselves suitable
to shoulder higher responsibilities,

Enquiry into fire at EKalka Railway
Station

4912. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
RAILWAYS be pleased to state:

(a) whether an enquiry has been
made into the breaking out of fire
at Kalka Railway Station some months
ago; and

(b) if so, the findings of the en-
quiry and the action taken thereon?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) and (b). In
Aprid 1971 a fire incident had occurred
in the Vegetarian Refreshment Room
at Kalka Railway Station in whish
enquiry was made by a Committee of
Officers who, after taking into con-
sideration the evidence available,
came to the conclusion that it was a
case of accidental fire caused due to
electric gparking and no-body was
held responsible for this.

Settlement of claims of retiregq em-
ployees of ex-company-managed and
ex-Indian-State Railways

4913. DR. KARNI SINGH: Will the
Minister of RAILWAYS be pleased
to state:

(a) whether Government have re-
cently received a memorandum sub~
mitled by the All India Retired
Railwaymen’s Federation, Bombay,
relating to the claims of the retired
Railway employees specially the Ex-
company-managed and Ex-Indian
State Railway employees; and

(b) if so, the action tuken by Gowve
ernment to settle their claims?
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»THE MINISTER OF RAILWAYS
(SHRLT. A PAI): (a) Yes

(b) The claims have heen exam.ned
and found unjustified

Employment Opportumties to People
of Rajasthan in Northern Railway

4914 DR. KARNI SINGH
SHRIMATI KRISHNA KU-
MARI OF JODHPUR

Will the Minister of RAILWAYS be
pleased to state

(a) whether the mam Head Offices
of Noithern Railway are at Allahabad
and Delh1 and most of the appomnt-
ments arc made by these authorities
from amongst the candidates from
Uttar Pradesh and Delhi,

(b) v Yether haudly 10 percent
vacarcies in the Districts of Bikaner
and Jod! pur faling m the said Rail-
way Zone are filled from amongst the
candidates of these Dnstricts, and

Written Answers

(¢) 1f so, the steps Goveinment pro-
pose to take to improve the employ-
ment opportunities for the people of
the backward Districts of Rajasthan?

THE MINISTER OF RAILWAYS
(SHRI T A. PAI): (a) to (c). The
Headquarters of the Northern Rail-
way are located at New Delht A
Railway Service Commussion 1s locat-
ed at Allahabad for recruitment of
staff on the Northern Railway. Rajas-
than 1s served by two Railway
Service Commussion, one at Allahabad
making rerruitment for the Northern
Railway and another at Bombay
making recruitment for the Western
Rallway These Commussions conduct
wriiten tests/interviews at important
eentres iIn Rajasthan for the facihity
of candidates from that Statec The
exact number of persons from the
Districts of Bikaner and Jodhpur
working on the Railwavs 18 not avail-
able as 1{he Raillways do not mamtamn
statistics Distrit-wise or State-wise,

In view of representationg from
Rajasthan and Guyarat and other 1ele-
vant factors, Government have rccon-
#dered their earlier decision to shifi
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the Headquariers of the Raulway Ser-
vice Commission serving Western and
Central Railways from Bombay to
Nagpur and have decided that the
Commussion will continue at Bombay.
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Gujuladinne Project in Kurmeol Dis-
triet, Andhra Pradesh

4919, SHRI K. KODANDA RAMI
REDDY: Will the Mmister of IRRI-
GATION AND POWER be pleased to
state:

(a) the onginal and the revised
estimates of Gajuladinne Project in
Kurnool District of Andhra Pradesh
and the time by which it is expected
to be completed;
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(b) what has been the yearly
expenditure on the project since its
commencement; and

(¢) whether there is any possibility
of its being completed by at least
19807

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a)
The Gujuladinne Project was
approved by the Planning Commis-
sion in 1966 for Rs. 96.36 lakhs. The
Government of Andhra Pradesh have
sent a revised project estimate which
assesses the cost now as Rs. 254 lakhs,

(b) The year-wise outlay on the
project has been as under:—

Rs. lakhs
1669-70 . 2.53
1970-71 .. 13.18
1971-72(anticipated) 20.00
1972-73 (Proposed) 40.00

(c) In the Fifth Plan, highest
priority is proposed to be given to
complete continuing Schemes like
Gujuladinne Project.

Fasts by villagers in Kurnool District

of Andhra Pradesh against Non-

Sanctioning of Srl Varadaraja Swamy
Project

4920 SHRI K. KODANDA RAMI
REDDY: Will the Minister of IRRI-
GATION AND POWER be pleased to
state:

(a) whether Government are aware
that relay fasts by the residents of
the surrounding villages and a fast-
upto-death by three prominent people
of the region, commenced on the 19th
November, 1972 at Atmakar in Kur-
nool District of Andhra Pradesh in
protest against the non-sanctioning of
Sri Varadaraja Swamy project by the
Centre;

(b) whether this project does not
come under Krishna Waters Tribunal;
and

(c) if so, the reaction of Govern-
ment thereto?

DECEMBER 19, 1972
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N, KUREEL): (&)
The Varadaraja Swamy Project
Action Committee reported that relay
hunger strike had been undertaken
from 18th November, onwards,

(b) The proposed Varadaraja
Swamy project lies in the XKrishna
basin, water disputes regarding which
are now under adjudication before a
Tribunal. No new irrigation projects
are, therefore, being accepted in the
Krishna basin 1n anv of the States
concerned.

(¢) The Minister of Irrigation and
Power 1s proposing to visit the area
in January 1973 and the Committee’s
leaders were requested to give up the
agitation and hunger strike.

Names of Industries to be covered
under “Own Your Wagon Scheme”

4921, SHRI NAWAL KISHORE
SHARMA:;
SHRI B. K. DASCHOW-
DHURY

Will the Mimister of RAILWAYS be
pleased to state:

(a) the names of the industries
which will be covered under “QOwn
Your Wagon” scheme proposed to be
introduced by the Railways; and

(b) the exient to which such a
scheme will be helpful in the maxi-
mum utilisation of wagens and in the
elimination of unnecessary delay in
loading and unloading?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) A scheme of
private ownership of wagons in res-
pect of liguid ammonia tank wagons
to be owned by M/s. Indian Farmers
Fertilisers Co-operative Itd. is urder
consideration. The possibility of ex-
tendingl such scheme in respect of
other special type of talk wagons for
transport of specific products puch us
liguid petroleum, gas ete. is under
examination.
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A scheme of “Own your own con-
talners” has also beeh formulated.
“The salient features of the gcheme are

of a rebate on freight as an
incentive for owning contaners,
epproval by the railways of the
dimensions and designs of the con-
tainers, guaranteed supply of con-
tainers by Railways and introduction
of the scheme on routes where con-
tamer services are already in opera-
tion

(b) This scheme wnll provide the
industries a means of having
guaranteed and exclusive use of
special type of wagons for transport
of their special products The scheme
‘besides ensuring that their production
and marketing do not suffer for want
of such specialigsed transport has also
a bult-in incentive for the owners to
load and unload the wagons promptly
8o as to secure the maximum return
on their investment

New Trains proposed to be introduced

4922 SHRI NAWAL KISHORE
SHARMA Will the Minister of RAIL-
WAYS be pleased to state-

(a) whether some new ftrains are
proposed to be intioduced on some
lines, and

(b) if <o, the number and names of
the traine proposed to be mtioduced
and when?

THE MINISTER OF RAILWAYS
(SHRI T A PAI) (a) Yes

(b) A paur of biweekly Janata Ex-
press between New Delh: and Cachin
Harhour Termnus/Mangalore from
26th  January, 1973 and a pawr of
Pasgenger trains between Kasgan)
and Mathura shortly

Setting up of High Power Station in
Uttar Pradesh

4823 SHRI NAWAL KISHORE

SHARMA
SHRI RAMSHEKHAR PRA-
SAD SINGH
Will the Mimister of IRRIGATION
AND POWER be pleased to state
(8) whether there is a proposal
wmnder the consideration of Govern-
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ment to set up a high Power Station
near Mirzapur in Uttar Pradesh;

(b) if so, the main features thereof,

(c) the expenditure to be incurred
thereon and whether the power gtation
would be set up indigenously or with
some foreign collaboration, and

(d) the extent to which the power
station will meet the requirements of
Uttar Pradesh?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B N KUREEL): (a)
and (b) A Thermal Power Station
comprising 3 umts of 200 MW each at
Obra in Mirzapur District has been
sanctioned by the Planning Commis-
sion There 1s a further proposal for
augmentation of the capacity at the
station by two additional units of 200
MW each This proposal i1s under
consideration.

(c¢) The sanctioned Scheme 15 esh-
mated to cost Rs 8889 crores No
forexgn collaboration 1s involved in
setting up the Power Station

(d) The Scheme as now sanctioned
will feed 600 MW of Power to the
Uttar Pradesh Gnid

Shortfall in Railway Freight Traffie

4929 SHRI M KATHAMUTHU
Will the Minister of RAILWAYS be
pleased to -tate

(a) whether Government's atten-
tion has been drawn to the news-item
appearing in the ‘Hindustan Times’ on
the 11th October, 1972 under the cap-
tion ‘shortfall ;n railway freight
traffic”, and

(b) if so, the reasons for the short-
fall?

THE MINISTER OF RAILWAYS
(SHRI T A PAI) (a) Yes The
shortfall wag over the estimate, other-
wise the revenue earning originating
traffic lifted in July 1972 was more
than that lifted last year during July;
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was due inter alic to the following
unusual causes:—

(i) Breaches over Bombay-Baroda
section during the first fort-
night;

(1) Failure of traction power in
Bombay Division.

(ii1) Frequent failure of power
supply from D.V.C. affecting
train operation on Eastern
and SE. Railways
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Shifting the Starting Point of Kozhi-
kode-Cochin Express

4926 SHRI C. K. CHANDRAPPAN:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government have re-
ceived a resolution adopted by the
Tellichery Municipality (Kerala)
requesting them to shift the starting
point of Kozhikode-Cochin  Express
from Kozhikode to Cannanore; and

(b) if so, the decision of Govern-
ment thereon?

THE MINISTER OF RAILWAYS
{SHRI T. A. PA]): (a) Yes.

(b) The request for extensiom of
Nos. 47 Dn/48 Up Cochin Harbour-
Calicut Express to and from Canna-
nore has not been found justified on
tonsiderations of traffig.
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427, §HRI C, K. CHANDRAPRAN:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether there was deraibment
of a goods train between Karunaga-
palli and Kayankulam in Kerala re-
cently;

(b) if s0, the facts thereof; and
(c) the estimated loss suffered?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) Yes. The
accident took place on 25th Novems=
ber, 1972.

(b) On 25th November, 1972, while
goods train No. 4214 Up was running
between Karunagapalh and Kayan-
kulam stations on the Qulon-¥rna-
kulam Metie Gauge single line section
of the Southern Railway, 14 wagons
marshalled 6th to 19th frum train
engine derailed. No one was killed
or injured in this accident.

(c) The cost of damage to railway
property has been estimated at
aprroximately Rs, 15,100

Railway Line from Trichur to Kutti-
puram via Guruvayoor

4928. SHRI C. K. CHANDRAPPAN:
Wili the Minister of RAILWAYS be
pleased to state:

(a) whether Government have re-
ceived any Memorandum from resi-
dents of various places in Trichur
District requesting them to construct
a Raillway line between Trichur and
Kuttipuram via Guruvayoor;

(b) if so, the gist thereof; and

(¢) the decision of Government in
thig regard?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) to (¢). Re-
presentations have been recefved for
providing a rail link between Kuitle
puram and Trichur e Guruvayr. ©
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8ince thest two places are already
oommected by rail, yet another rail
lmk, oven though vie Guruvayur, 18
oot likely to be financially viable At
present, therefore, there 18 no proposal
for construction of this real link

Setting up of Commnttees to ex-
amine varous aspects of Power
Sector

4928 SHRI C K CHANDRAPPAN
Will the Mmster of IRRIGATION
AND POWER be pleased to state

(a) how many Committees have been
constituted by the Central Govern-
ment during the last three years to
examine various aspects of power
sector 1n the country, and

(b) the
thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B N KUREEL) (a)
and (b) The following Committees
were set up by the Mimstry of Irn-
gation and Power during the years
1870, 1671 and 1972 {0 examme various
aspects of power ector in the coun-
h-y —

1 Commattee of Members of Par-
bwment of Rural Electrification

The consensus of 1ihe Committee
was tnat the Rural Electrification
Corporation should encourage accele-
raton of the pace of rural electrifica-
tion 1n the States where the progiess
bhas been slow by extending financial
assistance on hberal termg and also
that Rural Eleciric Cooperatives
should be set up 1n each of the States
m the Country, prionity bemg given
to setting up of such Cooperatives in
the States where the progress was
below the all-India average

2 Committee on msmnusing break-

downs wm Power Supply and improv-

isg low voltage conditions n rural
areas

The recommendations of the Com-
sutiee deal wath all sspects of power

W2 184

main recommendations
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supply to rural aress including plan-
mng, construction and operation and
maintenar ce Standardisation of
material as well as reach study in

certamn aspects have alsu been recom-
mended

3 Committee on Conversion of
Botlers from Od Coal Firing

The Commuftee recommended that
Sabarmat: ‘C’ thermal station of
Ahmedabad Electricity Co and Stage
1 of Dhuvaran thermal station could
be eamly converted into coal firmag
without much expenditure being mn-
curred In the case of Baraum
thermal station, steps were to be
mitiated for conversion to coal firmng
In the case of Trombay thermal sta-
tion the Committee noted that some
of the units were already designed for
coal firing and the remamming units
mav not need conversion to coal firing
if HHS Pitch continued to be avail-
able

4 Commaitee to examine the ade-
quancy of the ndigenous manufactur-
mg capacity for supply of power
equipment to meet the requirements
0y the Power Generation Programme
in the Fifth Five Year Plan

The report
awaited

of the Commuittee 38

5 Committee set up by the Central
Electrnicity Consultatwe Councu
under the Chawrmanship of Shr B
N Kureel, Deputy Mmaster of Irr-
gation and Power to go wmto the
difficulties faced by consumers wm
rural areas wm regard to power
Supply
e

The Committee has pot yet sub-
mitted its reposs.

6 Commsitee on  Nationalisatson vy
Privute Electncity Undertaiongs

The Committee has recommended
taking over of private licensee under-
takings
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Meeting the growth of heavy goods
and Passenger Traffic

4930. SHRI RAJDEO SINGH:
SHRI JYOTIRMOY BOSU:

Will the Minister of RAILWAYS be
pleased to state:

(a) what Government propose to do
to meet the growth of heavy goods
and passenger traffic in the coming
years;

(b) whether Government expect to
meet the demands by introducing
longer and faster trains with increas-
ed axle loads and locomotives of
greater traction and with higher speed
potential; and

(c) whether Government have also
thought of any plan to provide public
amenities and prevent goods pilferage
while in transit in this connection?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAD: (a) and (b). Exer-
cises in connection with the formula-
tion of the Railways’ Fifth Five Year
Plan are in progress. Besides,
increasing capacity on the concerned
routes, longen/heavier goods and
passenger trains would be run with
diesel/electric locomotives Proposals
to introduce passenger coaches with
greater carrying capacity are also
under consideration.

(¢} The Railways spend a sum of
Rs. 4 crores approximately every year
on railway users’ amenities. Conti-
nuous efforts are being made to pre-
vent pilferage of goods in transit.

Approved Yardstick for S. & T. Staff,
. Vijayawada Division (South Central
Railway)

s031. SHRI RAJDEO SINGH: Will
the Minister of RAILWAYS hbe pleas-
ed to refer to the reply given to
Unstarred Question No. 3121 on 18th
April, 1972 regarding approved yard-
stick for Signal and Telecomm. staif
and state:

DECEMBER
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(a) whether each Zonal Railway
has yard stick for Signal and Tele-
communication duly approved by eom-
petent authority;

(b) if so, what are the salient
features of the yard-sticks laid dowmn
in this regard;

(c) whether posts of Inspectors of
Signal and Telecomm Department on
main line in Vijyawada Division in
South Central Railway are not up-
gradeq as required according te
standard yard-stick; and

(d) if so, when they are proposed
to be upgraded?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) and (b). No.
Stafl are sanctioned according to
local conditions and the specific re-
guirements of the work to be done.

() and (d). Do not arise.

Posting of M.SMs. in Vijayawada
Division (South Central Railway) amd

Delhi and Ferozepur Divisien
(Northern Railway)
4932, SHR1 RAJDEO SINGH: Will

the Minister of RAILWAYS be pleas-
ed to state:

‘a) whether according to Railway
Board's letter No. PC-88/FE-2/4,
dated 9th November, 1971 in big yards
and S.I's gangs, Mechanical Signal
Maintainers Grade 175—240 are re-
quired to be yposted;

tb) if so, whether Mechanical
Signal Maintainers of this grade are
posted in Vijayawada Division in
South Ceuntral Railway and Delhi and
Ferozepur Divisions of Northern Rail-
way, and

(e) if not, the reason therefor and
when this anomaly is likely to be
removed?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAD): (a) In terms ot
Railway Board's letter No. PC-88/FE-
2/4, dated 9th November, 1971, the
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Heads of Mechanical Signal Main-
tainer and Repair Gangs require to
be a.llotted the scale Rs. 175—240.
‘The Mechanical Signal Maintainers in
«harge of large junction yards with
“higher workloads equivalent to and
:@bove 1150 S&T units and handling
356 trains per day in all directions up
and down together - require: to be
:allotted the scale Rs. 130—212 only.

(b) and (c). Four posts of Mechani-
cal Signal Maintainers exist in
Vijaywada Division of South Cen-
tral Railway. The proposals for pro-
vision of posts of Mechanical Signal
‘Maintainers in various grades on the
Delhi and Ferozepur Divisions of
Northern Railway are under active
-consideration. The progress is being
expedited. Northern Railway will
thowever, be urged to ensure imple-
‘mentation as early as possible.

Earnings from Advertisements Pub-
lished in Railway Time Tables by
Railway Administration

4933. SHRI S. C. SAMANTA: Will
‘the Minister of RAILWAYS be pleas-
ed to state:

(a) whether Railway Time Tables
being published at the All India level
by the Railway Board and at Zonai
level by the Zonal Railway Adminis-
iration are profitable propositions or
are being published at loss consider-
ing costs at all levels including
printing  costs, paper prices, ad-
ministrative and editing cost and
«costs of transportation and sales;

(b) if they are being published cn
profit, what the net profit in each case
and if not, what is the loss in each
<ase, and what are the plans to re-
duce the losses; and

(¢) what are the actual sums of
‘money being received !rom advertise-
‘ments in each case?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI). (a) to (¢). Infor-
mation is being collected and will be
1sid on the table of the Sabha: . -
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Doubling of Rail Line from Senepat/
Panipat to Delln

4935. KUMARI KAMLA KUMARI:
Will the Minister of RAILWAYS be
pleased to refer to the replies given
tu Unstarred Question No. 7380 om
the 10th August, 1971 and Unstarred
Question No. 204 on the 16th No-
vember, 1971 regarding the doubling
of the Railway line from Panipat/
Sonepat to Delhi and state the time
by which the survey report will. be
submitted? o .

THE MINISTER OF ;RAILWAYB
(SHRI T. A. PAY): m survey report
submitted by the Northern mﬂ'q
is under examination. .
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Yrrigation on Lands in Bihar, U. P,
and Madhya Pradesh

4936. KUMARI KAMLA KUMARI:
Will the Minister of IRRIGATION and
POWER be pleased to state:

{a) whether the irrigation arrange-
ments of all descriptions cover on 4
per cent of crop area in Bihar, 5 per
cent in Uttar Pradesh and 1 per cent
in Madhya Pradesh; and

(b) it so, the steps taken by the
Centre to increase the irrigated areas
in these States?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER: (SHRI B. N. KUREEL):
{a) No, Sir. According to the Land
Utilisation Statistics (for 1969-70, the
latest year for which details are avail-
able) gross irrigated area of all des-
criptions (major, medium and minor)
covers about 25 per cent of the total
crop area in Bihar, 35 per cent in
Uttar Pradesh and 7 per cent m
Madhya Pradesh.

{b) the concerned States have
many major, medium and minor irri-
gation projects under exccution and
in planning for extending a greater
irrigation ccverage to the cropped
area, in accordance with the financial
resources that can he made available
in the Plan for this purpose
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Representation by Secretary, Dhanbad
Town Congress to the former Railway
Minister regarding steps to first
corruption

4938. fSHRI‘ RAMAVATAR SHAS~
TRI: Wil the Minister of RAILWAYS
be pleased to state

(a) whether any representation
dateg the 22nd Apnl, 1972 by the
Secretary, Dhal bad Town Congress
(R) to the Deputy Commissioner
Dhanbad with a copy to the power
Railway Minister has been receiwved;

(b) 1f so, what action has been taken
tor the protection of active workers
nghting against c¢orruption in the
Railway Depariment from harassment
intimidation and physical assault in-
volving even risk of hfe; and

(¢) the programme of the Ministry
for elmination of corrupti.n particu-
larly about the specific co-operation
required 'from the Railwaymen who
have responded to the call?

THE MINISTER OF RAILWAYS
(SHRI T. A, PAI): (a) No such repre-
sentation appears to Qave been -
ceived

(b) Question does not arise.

(c) A statemeént is laid on the Table
of the House.
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STATEMENT

Pursuant to recommendations made
by the High Power Committees which
had gone into the problem of corrup-
tion, fulfledged Vigilance :Organisa-
tions are functioning on each of the
Zonal Railways and in the Railway
Board. Measures and procedures have
been evolved cver a period of years
for investigations by the Vigilance
Organisation into complaints of cor-
ruption and malpractices and for sur-
prise -preventive checks by the Orga-
nisation with a view td unearthing
malpractices. The Vigilance Organisa-
tion conducts such checks individually
as ‘well as jointly with the Special
Police Establishment with which it
‘maintains liaison. Annual programme

of anti-corruption work by the Vigi-~

lance Organisation is 1laid down
by the Central Bureau of Investigation
of the Departmeni of Personnel. More
than 12,000 Preventive Checks were
conducted during the year 1971-72.
‘These have resulted in appreciable sav-
ing by alerting the staff or plugging
the .loopholes in the prevailing pro-
swcedures ang practices. Sustained and
organised preventive checks will on-
‘tinue to be made at all vulnerable
points susceptible of corruption with
‘a view to plugging the loop-
holes in the rules and regula-
tions, \detected during the course of
such checks. All comgplaints made
‘bonafide and information given bona-
fide about corruption and malpractice
-are taken up for investigation by the
Vigilance Organisation irrespective of
the rank and status of the official
scomplained against and irrespective of
‘the status of the complainant.

2. Cooperation of workers and emp-
loyees in tracking down corruption is
always welcome. With a view to
‘minimise thefts ang pilferages, all the
‘Railway Administrations had been
given instructions sometime back to
‘enlist the co-operation of employees
and workers.
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Strength of Station Masters and
Assistant Station Masters on Indian
Railways.

4939. SHRI RAMAVATAR SHAST-
RI: Will the Minister of RAILWAYS
be pleased to state the strength of
Station Masters and Assistant Station
Masters on Indian Railways, Division-
wise and Gradewise?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): A statement is
laid in the Table of the House. {Placed
in Library Sec. No. LT 4080/72)
Completion of Western ¥Xosi Cznal in

Nepalese Territory.

4940. SHRI BHOGENDRA JHA:
Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) the latest position about the
exact acreage of land actually acquir-
ed, exact mileage of the canal already
dug ang the schedule for completion
of the Western XKosi Canal in the
Nenalese territory; and

() whether the final alignment and
the particulars of the land to be acquir-
ed in Indian territory have been com-
pleted and, if so, the main features
thereof and if not, the reasons there-
for?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a)
Possession of land to the extent of
245 acres lying in a reach of 19 Km.
cut of the total length of 34 Km. in
Nepal was taken on 19th November,
1972. The excavation of Main Canal
has just started from 21st November,
1972. The Schedule for completion of
Western Kosi Canal in Nepal territory
is 1975.

(b) No, Sir. The Survey and inves-
tigation required for this purpose in
Indian territory are in progress.

Engineers and employees at work to
help Bangladesh in Railway system.

4941. SHRI G. Y. KRISHNAN: Will
the Minister of RAILWAYS be pleased
to state the number of Railway emp-
loyees and Engineers who are at work
in Bangladesh on various projects of
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reconstruction of Railway system
there?

THE MINISTER OF RAILWAYS

(SHRI T. A. PAIl): About 400.

Quarters, Medical facilities for Staft
om Kirindul-Kottavalsah Line (South
Eastern Railway)

4942, SHRI INDRAJIT GUPTA: will
the Minister of RAILWAYS be pleased
to state:

(a) whether he is aware of the phight
of the staff working on the Kirindul-
Kottavaisan line of the South Eastern
Railway;

(b) whether most of them are not
provided with quarters, inedical faci-
lities or even drinking water; and

(c) the action taken, if any, to fulfil
the assurances given tg them several
times that provision of essential
amenitieg will be expedited?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) to (c). The
problems of staff in relation to inade-
quacy of quarters, medical facilities
and drinking water are known to the
Railway Administration. The position
ig as f72llows:—

Quarters.—1241 Type I and 489
Type II quarters were constructed
for the staff of this line. More num-
ber of quarters are being planned
on a programmed basis for constru-
ction according to availability of
funds.

Medical Facilities.—These are four
full fledged Health units with adequate
staff,

Water supply.—There was shortage
of water at some stationg due to wells
having dried up ipr the summar season.
Adequate arrangements are being
made.
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Meeting of Chief Ministers in Jammu
Regarding Thein Dam on Ravli River

4943. SHRI M. S. SIVASWAMY:
SHRI B. S. BHAURA:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether any meeting of the Chiet
Ministers of Punjab, Haryana, Hima-
chal Pradesh and Jammu and Kashmir
was held recently in Jammu in regard
to the Thein Dam on the Ravi river;

(b) if so, the decisiong arrived at;
ang

(c) whether Central] Government
have given cle3rance to the project?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N, KUREEL): (a)
No, Sir,

(b) Dnes not arise.

(¢) The project can be cleared after
certain inter-State aspects are settled
with the concerned States. A meeting
to discuss these aspects is being held
in the last week of Derember, 1972

Central Mediation in Pong Dam Issue
Sought by Rajasthan

4944, SHRI M. S. SIVASWAMY:
Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether the Ceniral mediation
in Pong Dam issue was sought by
Rajasthan Government; and

(b) if so, the gist of the request
made by Rajasthan ang the reaction
of Government thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRRIGATION AND
POWER (SHRI B. N. KUREEL): (a)
and (b). There was divergence of
views between Rajasthan and Hima-
chal Pradesh on the question of eligi-
bility of oustees for allotment of land
in Rajasthan Canal area. The Chlet
Ministers of both the States desired
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that this matler be referred to Cabinet
Secretary for his advice which they
agreed to accept for implementation.
The advice of the Cabmet Secretary
has since been received and accepted
by both the States

Int-oduction of Assam Mail via
Farakka upto Delhi and Rajasthan

ESWARA REDDY:
RAILWAYS be

4945 SHRI Y
Will the Minster ot
pleased lo state:

(a) whether there is any proposal
to introduce dire t B (. Assam Mail

via Farakka upto Delh: and Rajas-
than,
(b) whether Marwari Merchant's

Committee Shishangan) Bazar (Pur-
wa) hag submitlieq any memorandum
o this etiect, and

{(c) 1f so, the decision taken 1n the
matter”

THE MINISTER OF RAILWAYS
(SHRI T' A PAI) (a) No

(b} No Howewer, a repieentation
has been received [rom Maiwarz Mer-
chant « Committee, Kichaugan; Basar
(Purnea)

{c) It has been decided not to divert
Assam Mail by the longer route v
Farakka Introduction of an additional
train belween Delh: and Assam 3s also
operaliona ly not teauble for want of

Name of the applicant
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Line capacity on sections rnroute and
terminal facilities at New Delht/Delhi,
It 1g also not feasible at present to
origiate/terminate Assam Mail from/
at Delh due to 1nadeguate termunal
faciities to deal with this tramn at
Delhi station

Application for Manufacture of Caustic
Soda, Liquid Chlorine and Hydro-
chloric Acid in Andhra Pradesh

4946 SHRI Y ESWARA REDDY:
Will the Mumster of PETROLEUM
AND CHEMICALS be pleascqd to state:

Government  have
received applications for setling up
Industrial Undertakings in  Andhra
Pradesh for the manufacture of (1)
Caustic Soda, (11) Ligquid Chlorine and
(m1) Hydro-chloric aad,

(a) whether

(b) 1f so, the main features thereof;
and

(c) whether any decision has been
taken in tha matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH):
(a) and (b) The following apphca-
tions have been received for setting up
Industrial Undertakings in  Andhra
Pradesh for the manufactuie of Caus~
ti. Soda ILiguid Chlorine and Hydro-
Chloric Acid The mamn features are
as follows —

Capacity apphicd for

T M/s Sahu Jain Ltd New Delhi

Caustic Soda
Liquid Chlonine

33,000 Tonnes/Year,
28,050 Tonnes/Ycar,

2. M/s Khanoelwal Ienno Alloys Caustic Soda oot TareYea
Ltd , Bombay Chlorine 25,500 Tonney/Y

3. M/s Atyl Diug House Ltd, Caustuc Soda 36,500 T ornes/Year
Bombay. Chlorne (liquified) 27,000 Tonnes;Year

Hydrochloric Acid.

16 425 "1 onnes/Year.

(e No sir,
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Import of Petrol and Kerosene Oifl

4947. SHRI NARENDRA SINGH:
SHR{ HUKAM CHAND
KACHWAIL:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state
the quantily of Petrol and Kerosene
o1l imported from foreign countries
during the last five months and the
amount of foreign exchange expended
therzon?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH):
Petrol is not being imported. The
quantity of Kerosene Oil imported
during the five months of May to Sep-
tember, 1972 wag 312,000 tonnes at a
tota] cost of Rs, 7.43 crores,

Loss to Railways due to Employee’s
Strike and Agitation by others

4943. SHRI NARENDRA SINGH:
SHRI HUKAM CHAND
KACHWALIL

Wil the Minister of RAILWAYS be
pleased to state:

(a) the approximate loss suffered
by the Indian Railways since 1st Jan-
uary, 1971 due to the Railway em-
ployee's strikes and agitation by others;
and

(b) the action proposed to be taken
by Government in future to save Rail-
way property?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) The losses
suffered by Railways from 1-1-1871
due to strikes by Railway Staff is
about Rs. 2.5 crores, chiefly in the
form of losg of revenue. Information
regarding losses 10 Railway property
due to agitations by others is being
collected and will be laid on the Tabhle
of the House.

(b), (1) Closer liaison will be main-
‘tained with the State Police/State
Goverhments,

19, 1972 Written Answers 08

(ii) The Indian Railways Act, 1880
is proposed to be amended in order to
make the punishment for cdestruction

of railway property more deterrent.

(iii) The Railway Protection Force
is being re-organised in order tv make
it more elleclive 1n dealing with the
law ang order situation on the Rail-
ways in  conjunction with the State
Police, in adwt.on to their normal
duties of protection of Railway pro-~
perty.

Faster Growih Rate jn Drug Indusiry

4944%. SHRI MUHAMMED SHERIFF:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether Government have taken
ahy special measures for g5 faster
growth rate in the drug industry to
meel the 1uvll domestic demands of the
country; and

(b) if so, lhe salient features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SIN-
GH): (a) and (b). It is the constant
endeavour of Government to achieve a
faster growth rate in all industries in-
cluding drug industry with a view to
achieve self-sufficiency at the earliest.
With this object in view the licensing
policy was revised in February 1970
and policy regarding fuller utilization
of capacity adopted in 1972. The
Planning Commission who are present-
ly engaged in the formulation of the
Vth Plan, have set up a Task Force
on Drugs anq Pharmaceutical Industry
to dea] with subject in a comprehen-
sive manner assessing the status of
the industry, drawing up of the Vth
Plan and dealing with all related mat-
ters.

Giving face lift to Delhi and New
Delhj Stations

4950, SHRI MUHAMMED SHE-
RIFF; Will the Minister of RAILWAYS
be pleased to state:

(a) whether Government have taken
any measures to give a face lift to
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the two Metropolitan Stations, Delh1
and New Delhi and to provide improv-
ed amenities for passengers; and

{b) if so, the broad features thereof
and the progress achieved in this re-
gard?

THE MINISTER OF RAILWAYS
(SBHRI T A. PAI) (a) Yes,

(b) A conceried drive to revamp and
modernise the service bwuildings at
Delh: ang New Delh1 Stations, to afford
maximum amenities to the passangers
and 1o make the surroundingg healthy
and congenial was launched wnter alw
envisaging imptovements {o flooring,
lighting, toilets, refreshment rooms
drink.ng water, general cleanliness etc
Much of the work has already been
completed and balance will be com-
oleteq 1n the near tuture
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Increase in Ministerial staff due to
additional worklead

4952 SHRI BHOLA MANJHI:
SHRI RAMAVATAR
SHASTRI:

Will the Minister of RAILWAYS be
pleased to state

(a) whether non-mimsterial staff in
recent yearg in almost all categories
in all Departments of Railways have
increased adding to the weorkload on
Miunisterjal stufl

(b) whether ng proportionate in-
crease in the cadre of Ministernal staft
have been made resulting m increase
in worked on them, and

(c) 1if so, whether Government pro-
pose to increase the strength ot Minis-
terial staff proportionately and if not
the reasong therefor?

THE MINISTER OF RAILWAYS
(SHRI T. A PAI) (a) Thy increase
m statf strength on the Railways in
re~ent years 1s only marginal.

(b) Staff 1o man the Personnel
branches on the Railways 1s provided
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on the basis of actual requirements
taking into account the introduction
of measures such as simplification of
procedures and computerisation.

(c) Proposals for augmenting the
strength of Personnel branches are
considered and where justified addi-
tional staff are provided.

Equal Rent of Quarters for Equal
Facilities provided therein

4953. SHRI BHOLA MANJHI:
SHRI RAMAVATAR
SHASTRI:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether pooled rent of Rajlways
Quarters Types B, Type II and K, was
the same throughout on Eastern Rail-
way viz,, Rs. 22.44;

(b) whether some K type quarters
have outside verandah and Type-2
guarters have electric fans with out-
side verandah also;

(¢) whether with effect from May
1971 the rent of quarters has been
fixed according to the plinth area and
in doing so Type Il ang K {ype quar-
ters. not provided with outside veran-
dah, have to pay flie same rent though
equal facilities are not provided; and

(d) whether K type quarters provid-
ed with outside verandah have to pay
higher rent than type II quarters
where fang have been provided; and
it so, whether Government propose to
realise equal rent for equal facilities
and if pot. the reasons therefor?

THE MINISTER OF RAILWAYS
(SHRI T, A. PAI): (a) The standard
rent of Rs. 22.44 was fixed only in res-
pect of electrified two-roomed units
having a plinth areg from 601 to 900
sq. ft. (irrespective of the type of
quarier) and was applicable for the
period from 1-10-1964 to 30-9-1970.

(b) Yes, in some cases,

(¢) The basis of fixing rent has not
been revised from May, 1971.
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(d) No distinction between quarters.
with or withouf outzide verandah and
with or without ceiling fan has beem:-
made nor is it feasible. Ceiling fans
are being provided in all two-roomed
quarters to a phased programme every
year, subject to availability of funds.

Criteria of classifying slow-moviag
train for grant of mileage allowanee-

4954. SHRI BHOLA MANJHI:
SHRI RAMAVATAR
SHASTRI:

Will the Minister of RAILWAYS be:
pleased to state:

(a) whether mileage allowance paid.
to the running staff is less than thefr.
traveliing allowance rate ang if so, the
reasons therefor;

(b) what is the mileage ullowance
on a short section for runming staff
when the time taken for a seclion upto:
40 kms, 15 8.00 hrs. and above; ang

(c) whal is the criteria for declaring.
a train as a slow-moving train?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAl): (a) The mileage
allowance paid to the runniug staff
consists of a travelling allowance ele-
ment and, in addition to it, ap incem-
tive or pay element. Theseiore mile-
age allowance rateg of running staff
are, as a rule, higher than the travel-
ling allowance rates of non-running,
staffl in receipt of the same rate of
pay.

(b) When the running staff working:
trips of less than 40 Kms. cannot per-
form mileage exceeding 80 Kms. in ®.
full rostered day they are paid mileage
allowance computed on the basis of
double the actual distance worked by
them, subject o a minimum of 120
Kms, per day.

(¢) Under the rules, only Tranship
Road Vans, including Smalls Quick
Transit trains, and Shunting troins
(pick up or section) are {reated a®-
slow-moving trains.
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Reservation Arrangements at Kottara- ¢

kara and Punalur Stations (Southern

Railway)
4955 SHRIMATI BHARGAVI
THANKAPPAN Will the Minister ot

RAILWAYS be pleased to state-

(a) whether there is no reservation
arrangements at Kottarakara and
Punalur Stations of Quilion District
in the Southern Railway, and

(b) if so, the reasons therefor and
the time by which this demand 1§
likely to be met?

THE MINISTER OF RAILWAYS
(SHRI T A PAI) (a) Fauliueg for
reservation of rail accommodation
exist at these stations

(b) Does not arise

Amount Spent for Power Generation
in Kerala

4956 SHRIMATIT BHARGAVI
THANKAPPAN Will the Mintster of
IRRIGATION AND POWER he pleas
ed to state

(a) the total
Central

amount which the
Goveinment have spent for
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power generation in the state of Kerala
during the Fourth Five Year Plan to-
gether with the names of the projects
on which 1t has been spent, and

(b) the per capita consumption of
electricity 1n the State of Kerala?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B N KUREEL) (a)
Funds for power projecty are provided
by the State Governments from within
their Plan QOutlays (entral assistance
to State Governments is provided 1
the form of block loans and grants
for the State Plans as a whnle and 1§
not related to any individual head of
deve'opment o1 project A <tatement
giving the names of power generation
schemes under execution in Kerala
during the Fourth Plan, the e..pendi-
ture 1ncurred upto end of 1468 69, the

Fourth Plan Outlay and actual ex-
penditure during 1969-70, 1970-71,
1971 72 and anticipated espenditure

during 1972-73 1s laid on the Table of
the House

(b) The per capita consnmption of
electricity in Kerala during 1971-72
has been estimated as 71 kwh

STATIMFNL

Power (ren 1ation Schomes under ovcention e Kerala under the Fourth Fi Year DPlan and
dLrady of estumared cost expendina e wanred e

Name of Scicme Ls )/myed  Fxpeidi- 1ourth Actual Ant«ioated
¢t ture upto  Plan expendi~ ¢xpendi-
R lakhs  end of Qutlay ture dunng tuie durnng
j0¢%-69  Rs lakhs 1969-72  1972-73
— e Rs lakhs Rs lakls  Rs lakhs
- L ¢ S B ¢ L s ®
CONTINUING SCHEMLS
1. Panniar Hydio Llectric 629 60 629 60 Nil 3 0o N1l
2 T4 kk: Hydro Ei:ctric 8000 00 2065 88 4445 00 2727 00 1400 0O
3. Sholayar Hvdro Electric 749 00 737 25 10 00 7 98 —_
4. Sibir g ri Hydro Elee ric 4283 o0 3772 84 10§ 00 140 08 5 00
5. Kittiad: Hydro Elec'ric 970 00 685 8b 175 00 238 58 35 00
NEW SCHFMES :
1. Llamalay . * 1596 70 — 104 00 25 00
Mul 1p rpose (Po\serl
portion)
2. Silent Vallev Hvdro Electric * 2488 00 140 00 — 10 00
4875 00 3220'94 1475.00

*Schzmed no. yet tormally sanciioned for execution,

JESENSY
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Coustruction of Idikki Hydel Project
in Kerala
4957, SHRIMATI BIIARGAVI

THANKAPPAN: Will the Minister of
IRRIGATION AND POWER be pleas-
ed to state:

(a) the total amount sanctioned by
the Central Government tor the cons-
truction of Idikki Hydel Project in
Kerala so far;

(b) whether Government of Kcrala
have approached the Central (Govern-
ment for any technical help also; and

(c) if so, the main features thereof?

THE DEPUTY MINISTER IN TIIE
MINISTRY OF IRRIGATION AND
POWER SHRI B. N. KUREEL): (a)
The Idikki Hydro Project, is estimated
to cost Rs. 68.20 crores, and provision
for the Fourth Plan is Rs. 44.45 crores;
the proviston for the 1972-73 being
Rs. 11.00 crores.

(b) ang (c¢). The Central Water
and Power Commission extends re-
quisite technical assistance and gud-
ance to the State Authorities during
the various stages of the projects as
and when requireg by the authorities
concernad,

Assistamce to Kerala for Major
Irrigalion Projects

4958. SHRIMATI BHARGAVI
THANKAPPAN: Will the Minister of
IRRIGATION AND POWER be pleas-
ed to state:

(a) the asSistance given to Kerala
Government by the Centre for Major
Irrigation Projects during the last two
years;

(b) the progresg so far made in the
execution of the projects;

{c) whether the Stat. Government
bhave asked for a special add:itional al-
location of Rs. 35lakhs for the pro-
jects during the current financial year;
and

(d) if so, what decisiom has been
taken thereon?
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a)
Contral assistance is given to State
Governments in the form of block
loans and grants for the State Plang
as a whole, and not to any individual
head of development or projcct.

The Plun outlay for Kerala for 1871«
72 «wud 1972-73 was Rs. 60 crores and
Rs. 64 crores respectively of which
Central assistance was Rs 38 crores
and Rs, 33.95 crores. Out of this, the
Stale Government provided Rs. 525
crores and Rs. 5.20 crores respectively
for major and medium irrigation sec-
tor.

(b) The Government of Kerala
have seven major irrigation rrojects
under construclion. These projects
have been lingering on for a number
of ycars as the State Government have
not been able to provide adequate
funds for these projects. Six of these
projects are expected to be completed
in the Fifth Plan, and the Xallada
project in the Sixth Plan. ’

(¢y and (&), The Kerala Govern-
ment had this year sought a special
Central assistance of Rs. 3 .rores, out-
gside the Plan framework, to accelerate
their programme in the major and
medium irrigation sector. Owing to
the difficult rcsources position, it was
not found possible to accede to this
request.

Irrigation of Lang in Kerala

4959. SHRIMATI BHARGAVI
THANKAPPAN: Will the Minister of
IRRIGATION AND POWER be pleas-
ed to state:

(a) the area of land in hectares
going to be irrigated during the cur-
rent year in the State of Kerala; and

(h) the extent of increase in irriga-
tion potential in comparison to last
year?
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a)
and (b). The additional irrigation
potential anticipated to be achieved
during 1972-73 from major and medium
irrigation : projects in Kerala ig 21,000
ha. against an additional potential of
11,000 ha. created during 1971-72.

Reorgamsatlon of Da.niodar Val}ey
Corpm'atmn tee X

&

BIRENDER  SINGH
of TRRIGA-
pleased to

4960. SHRI
RAO W111 the MmlS*er
TON ‘ND’ POWER be

- {a) whether the proposal for the re-
organisation of the Damodar Valley
Corporation has since been finalised;

(b) if not, the reasons therefor; and

(c) the time by . which it will be
ﬁnalised?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION ~AND
POWER (SHRI B. N." KUREEL): (a)

1o (c). The question of re-organisation

of ‘the Damodar Valley Corporation on
a functional basis is inter-linked with
the proposal of Government of Bihar
to utilise water from Tilaiya and
Konar Dams for irrigation purposes
The latter question was discussed by
the Chief Ministers of West Bengal
and Bihar at a meeting held in New
Delhi on the 11th August, 1972. I
was agresd by the two Chief Miniss
fers to set up a joint group of officers
of the two States to study in detail
various issues on which they have
differences of opinion, The Chief
Ministers would meet later on ta
discuss the matter further in the light
of the report of the Group. The
meetings of the Group are taking
place. Further progress on the re-
organisation proposal awaits the out-
come of the above :tuilies.

e
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[E & famer 7 g g fawer &

gt sfer et o gfaad

4961. N EFEW WL ®YAT :
FIT ¥ WAl FF AT FT FAT FAC
fF .

(%) 71 ™F F famer o g%
gart fawmr & fafaw ereiw sferr
Al A sroereet Fw=tert & fads
g"r?a—vﬁ % z‘nw I F qED qIT
W AT AT i # gafaq gag
&

(@) sfeam @ § gforeor--
ot &1 Faa | Fr amfaw saear
& '

(1) saF wgw ® wtomerortaar
g fra gz o e famr srar & agar
gy 5T ¥ aga fF7 s F a7 F1
g T

(%) 37 d9g § TwETC AT AT
fifs & 7

%ﬂ W=t (st e qo W) ¢ (%)
(). g TEd A o W g iﬁ“\"
F(-I;q‘”"(;[ K’,“ TF a} _"TEITFF |

wre gwed & feg wieea 398 grer A
fessll &t wiw

4962 I gHR AR T GIAW :

‘g Vwm WAl 93 F@T T oFAr BT

o

(%) waredra @9 30 § A1l gars
F fo wr facitw 9t § fa¥ am
feed @lm w faam &< @1 §;
LIRS

(@) wfa fesar zwifaa wex

Far ?

A
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‘Xm wW (s e go wrf) :(F)
s ¥ % fag o wriv & oA
w1 fadfa ad (1972-73) F a7
Rafgat & fgwm @ sq9T 12,000
wrw feed fam wedd

(@) v «wafgy ar feaq &7
wqurfag wE qEE AT 44,000
[y e )

Conversion of Jabalpur-Gondia Nar-
row Gauge into Broad Gange Line.

4963. SHIRI RANABAHADUR
SINGH: Will the Mimister of RAIL-
WAYS be pleased to state:

{(a) whether Government of Madhya
Pradesh have proposed to the Central
Government to convert the Jabalpur-
+ Gondia narrow gauge Railway Line
into broad gauge; and

(b) what are the other Railway
lines for which Central Government
have given assura'wes to the Maahya
Pradesh Government and how much
time it will take for their construc-
tion?

THE MINISTER OF RAILWAYS
(SHRI T. A, PAI) (a) Yes.

(h) Nn aswurances have heen given
to the Madhya Pracesn Gover ament,
However, every effort will he made to
expedite the survey now in progress

Name of the comoany

Glaxo Laboratories (India) Ltd
B och'nger Knoll Ltd.
Ciba of India Ltd.

DECEMBER 19, 1972
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and assess the viability to help . lake
an early decision,

Iucrease in foreign equity capital and

amount repatriated by M/s. Glaxe

Laboratories, M/s. Bochinger Knoll
and M/s. CIBA.

4964. SHRI K. S. CHAVDA: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) the initial and present foreign
equity capital of M/s. Glaxo Labora-
tories, Mijs. Bochinger Xnoll and
M/s. CIBA;

(b) whether the increase in foreign
equity has been achieved by additional
investment from abroad or from pro-
fits made in India;

(c) the amount repatriated by these
companies year-wise, on account of
(i) dividends (ii) technical know-how
fees (iii) royalties during the last
{hree years; and

(d) what is the size of the reserve
fund of these companies to date?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH):
(a) and (b). Information i1n vegard to
the present paid up equily capital.
bonus issues made out of capital and
the amount of foreign (corporate)
participation out of paid up capital is
given below:

(Rs. Lakhs?

Pard wn share Bonus  ssues  Amonat of fore-
cap rai‘vygn v

made out of ign (corporate)
pa'd up cap tal parric pation out
of piad up
cap tal
=20 00 360 o0 §40 00
60 00 25'00 28-80
48750 412°50 316-87

——

R

“Informa“ion ‘n regard to initial foreign equity capital s being collected and will be p lsced

on the Table of the House,
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() Therem ttances made by these compinies are indica'ed belcw
(Rs lakhs)
1969 1970 1971
Glaxo Laboratories (India) Lrd.
ivid:nds 62 st 62 sI 24.46
Royaities 42 24 36 §~ —
Tech. knowho v — — 7.96
Boehringer knoll Ltd. d
Dividens — - —
Rogyalties -— — —
Tech. knowhow -_— — —
LIBA of India Ltd.
Div dends 19.94 19 93 35 88
Rovaties —_ o b
Tech!, knowhow — — -—
(d) Information about the present per cent of the paid up capital,

size of the reserve fund 1s being col-
dected and will be placed on the Table
ot the House

Restriction on repatriation of profits
on foreign drugs manufacturimg
firms

4985 SHRIK S CHAVDA Will the
Minister of PETROLEUM AND CHE-
VICALS be pleased to state

(a) whether (Government have any
oroposal urder consideration {o res-
trict repatriation of profits by the
foreign drug manufacturing firms hke
Abbots Pfizers, Glaao CIBA and
others, which have made exorbitant
profits over the years, and

(b) 1t not, why not”

THE DEPUTY MINISTFR IN THF
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SIN-
GH): (a) and (b) Remittances of
profits and dividends are normally al-
lowed after payment of India taxes
thereon However 1n the case of 100
per cent folieign owned companies 1if
the declaration of dividends involves
drawal trom reserves, the remttance
facility will be subject to the Reserve
Bank of India being satisfied regard-
ing the following:—

(i) that the reserves have been
drawn upon only for maintaining
“the dividend quantum at the aver-
.age of the previous 5 years or at 10

whichever 1s more,

(n) that the drawal on reserves
does not exceed 10 per cent of the
total of the paid up capital and
free reserves of the company at the
beginning of the year, and

(1) that the balance of free re-
se1ves left after the drawal does not
fall below 15 per cent ot the total
ot the paid up capital and reserves
as 1n (1) above

The anove provisions are applicable
to all companies including thowe enga-
Zed in manufacturing drugs

M s Glaxo Laboratories exempted
from furnishing production returams

4460 SHRI K C CHAVDA
the Minister of PETROLEUM
CHEMICALS be pleased to state

(a} whether M/s Glaso Laborato-
ries have been exempted from furnish-
ing production returns to the Directo-
rate General ot Technical Development
and Government

Wilk
AND

(h) 1If so the special circumstances
under which this has been done, and

{c) whether Government also pro-
pose to extend this exemption to In-
dian firms?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRIDALBIR SINGH):
(a) No, S8ir. The monthly pre-
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duction returns for drugs and pharma-
ceuticals are being submitted regu-
larly by M/e. Glaxo Laboratories
(India) Ltd., to Directorate General of
Technical Development. :

{b) and (c). Do not arise,

Increase in Foreign equity capital of

M/s. Wyeth Laboratories, M/s. San-

dos, M/s. Cynamid (I) Ltd, and M/s.
Merk, Sharp and Dhome.

4967. SHRI K. S. CHAVDA: Wwill
the Minister of PETROLEUM AND
CHEMICALS be pleased to state;

(a) the inmitial and present Foreign
equity capital of M/s. Wyeth Labora-
tories, M/s. Sandoz, M/s. Cynamid (1)

DECEMBER 19, 1972
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(b) whether the increase in foreign
equity has been achieved by additional
investment from abroad from profits.
made in India;

(c) the amount repatriated by these-
Companies, year-wise, on account of
(1) dividends (ii) technical know-how
fees (iii) royalties during the last three
vears; and

(d) the size of the reserve fund of.
these Companies to date?

THE DEPUTY MINISTER IN THE"
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH):
(a) and (b). Information in regard
to present paid up equity capital, bonus
issues made out of paid up capital
and the amount of foreign (corporate)
participation out of paid up capital is

Ltd. and M/s. Merk, Sharp and given below:
Dhome; (Rs. Lakhs)y
Name of the com:any Paid up share Bonus issues Amount of
vapital made out of pad fore gn  (corpo-
up capital ratc)  parfic pa-
tion out of paid
up cap tal
Wyeth I.aboraroncs Lid. 75 00 ml 55-50
Sandoz Ind'a 1.1d. 150 00 n1) 90° 00
Cynam d Ltd. 70 1§ ml 45-60
M: rek, Shary & 180 00 1 108 0G
—Dhome of Ind a Ltd, -
Informa ton n regud 10 °re ol fote gn equ ty Capital is be nig colleced a1 d will be
placed on 1T Tuable of the TTonsc,
(c) Th: remt atces by thes? compames are ind cated elow @
Wyeth Labora'ones L1,
Div dends 1969 1970 197%
Ryal ies — 419 419
‘Fech, kaowhow — — —
Sandoz India Ltd.
Div dends 854 — 9-27
Royal ies — — —
‘Tech, knowhow — — —
Cynamid India Ltd.
Div'dends 24 10 24 10 12 0%
Rovyalries — — —_—
‘Tech, knowhow — -— -—
Merk Sharp & India Ltd.
Dhome of
D vidends 28-54 21-20 13,08
Royal'ies — — v

Tech. knowhow
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(d) Information about the present
size of the reserve fund 1s being col-
lected and will be placed on the Table
of the House

e ¥ Toard dvsardl & fag
ufs

4968, W7 WHwT AWz HT
faurf site fae ot 74 Ta0T 7t 30
w5 iy .

(%) fgd A= adf F D
¥0r g X Tweqw #y faard
graamy & fon fery nifer waw Y
M o7 faard atedeeast & AW
srd S wrrft ¥ fAu @ &
faarmdyr & @91 77 ¥ fguTOd X §)
YT

(&) w137 w37 772 Frmforreder
faard afrai HT FT T FE F
fen vrareqra 4 &7 @ {w1dT afafe
A amr Ry ?

{ward Wi taga wuarem § ot
(s doma gwm) (F) W
(/) vrsq ST BT FHER A7
A FO A AEAT & #4 q A
qrft & wie ag frdy @ wordien
nyar e & fa agy gEr 1 -
A & faw w34 Avwar F1 ofremy
302 703 Y § f3A ¥ ¥FA7
|FEAT 220 FAT ™I W F )

AT AT T TTHAT AT
a7 st &% ufe ¥ & A & far
fads wgrar & fag s fFr 2
FNT ATFCA 196970 ¥ 1971~
72T 6. 25T Ty fauwr ok 3.5
FAT "Y VIS AT FT AT A
arET, fadwey & 1972-73 ¥ W &
fromgma o g 1 % wiwfom
1972-73 & A\ avre gfvedl &
3002 LS—5

I28

fag s5.85 w4y &y A wfw «
Agg g€ & | TWIW @ X
TS PFAT F AET 1972-73 &
Ay seave wgw afravaar & fad o
60 AT ¥97 a1 fanw Azrgar & fau
oy fFar 8 1w oy W
TIHI FET G9T TET TRT T 4

q weqW FRMI AHAG  FHAT
Tieaaar (o e, 1971 ¥ et g€
oY) =7 anrelt qrdtear (Y R
1971 & 817 g& ), A1 qvAa ar=
LU U A

gfirn *7 2 A% # <o Ry g formr Ty
uq

496 . S HR® W YT : w1 W
A 9g [T F7 FAT S0 £ .

(%) cfmr ‘72’3 7 3wa f3 o
q ST wvEY FET &, 99 9T gL A
g fraar =@ feam 2

(=) 3@ ov U T @5 gar
g, o\

(7) =% *¥T w17 @ 7 T
&9 & fegrft sy o 17 a7 § sREET
I i

@ A (aft2Yo go wif) (%)
ufmr 72 ¥ ¥ ¥ waEmmw ¥ WY
qUEY AT § IW 9T FOWT 39, 27
qrE WY g9 g W WA £ 48
gt =T g ¢ afer 3@ aowE—
A wo o—fafaw =mw ¥ wyay s
g1

(&) #veT F HTAT 9T 1,380
&y wfw fer

() wefirer aegey &Y @it fqawr
‘w’ % & wfY ¥ Y awT g g @ famr
mar g1 (dareo X TAT mgr i 2fey
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et gaoto 4081/72) W wafua
gAY F7 AqT WA A FEAET A
ufsw uw wfafe grer fear mar 9n)
TRt 1o qfufs & seger 4o

WamEme wnfad (gamifoew)

w W
4970. st oW ¥ATC ;AT
GRtfean Wi Tw@d ) g O FY
g w39 ¥

(%) #ar 2w & F© TEY WEEAYW
g sl (odmmiterr)
AT GO 7T § ST TH AT WAR
s gy wiefadr F ufis svig
& oYv foasr 5@ 9a9 AT F7AT graT

.

(@) afe er, &t s gFT A"
ST stafgar 5 aw o g7

aftfagwn Wit Te@A wEem ®
94 (st qmadc fag): (F) A
(@) 2w &t amg S A
wrrigar (vwdiaraferr) fafma gy
%, & waraqel @ WIT IAT AR W THV
d—

(1) fafafaa

(2) HESmmnfaa

(3) FEmwhe

(4) waeffaa

(5) fravarfaa aede

(6) fasmfes

(7) Sreadmrfe
wafs 57 & o safgdt w1 2mg
TEARA AT T A G4 T F
fak qafca &, 7o siafadt w waw
grer it stygfea fiar arar 1 awer

aTAREAY #1 i sEEa § g
vy & fay ofahiaag W sraffay
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oy @ 1 I AT wtefiy,
far Y wravgast #Y qf ww &
ST g7 g frar o @, & A
TH THT & -

(&) refifafam aar wea famifew
Yfafafery

(7) wrewamfrs

aamrsian agr nedifafa o At %
ot svsramst 51 Frifes fomay srver
qradl iFAr wafa & w7 7 gA
safudy & frator o o sAmr
TIAT Fi7q F| A=TH I7 fanioy Fv3
¥ e Strarorarorr sivafuay 3 afeafem
T 74 QA gArEaE Aee e qu
sl &7 wETET AgvARATAT F7
weatwd fxar @ v )

far & gotw & feg gadar sqwn

4971, = wAwT WO ;WA
q@ feraw wite vama T 7 TN A
w9 i

(%) == a9 ¥ w79  Arvee
TATEAT W BT § W T 7T AR
& Y wsfo & s fer

(&) 7ar fav S dmfan &
W AN @ arelt  feedt oft
stafa &1 ara ¥ s a9 far
s T g % wEA A A §
Wi

(w) afe g7, a awIT o U A
A% ¥ NI TF 9% w49y ?
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dfaw ot wwaa v #
oot (st Tweie fag) c (F) T®
feazor, i ¥ 1971-72 & A
W w1 T weegu wiefaa F AW
YT AT WA F7 TouQ AT T R,
wmnmmgu

(@) wafr afuemr  gudrded
wafedl w1 w7 awg wng frar o
vgr & Aqriy snarfem w9 sitefe
v i §9 fosito uwEEeH W
I A @R R o @

(7) & udrdwr  siefy F
o fafor & fad swarr s go 2
ST AT wrH Y o G By W
fr fage wfasr & w7 wqw Fafad
&1 frator s &1 9 R s o

LLLicud
P e wy
qEqr 1971-72
1 2 3
1 Afafafas St
wfegw, grerfray
sfe 62 61,847
2 wEmrsfaT 170,09,384
3. ESTRTENATS 119,52,749
4. FArCTRfAEHH
7 |@F TN 216,39,196
5. wewr Aafaar 211,18,686
¢ dfaerw wwo
o qQd o 70,101
7. Wfe et 22,94,450
8. regawrefaT 118,61,613
9. TTEEAIETE
# T 16,70,852
4,77,200

10. GTERTEERATEE

— o et i o s e
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1 2 3
11. Tgfaesr 32,41,450
12. 9T Aeeq 76,43,309
13 Twrrifafas 37,99,504
14 faowfeRme 12,81,535
15 % o ofe 9,36,666
16. §RMfqde oH
g 15,66,240
17 fazfaq &i-1 56,9 ,913
18 fazifam dr-6 34,26,712
19 fazrfamdr 33,93,950
20 faures e 8,31,183
21. uwiifafeas 20,26,686
22 HIRAATRE 29,13 859
" 23, eI 49,58,828
24. SATSATATER
e 13 00,755
25. gqreafaargs 9,97,344
26. wwgiaaT fas-
fase 8,40,914
27 W._ 56,65,850
Manufacture of double-decker Railway
coaches

4972 SHRI S M BANERJEE will
the Mimster of RAILWAYS be pleased
to state:

(a) whether double-decker Ratilway
coaches are likelv to be manutactured
in the country;

(b) 1f so, whether there i1s any plan
to use these for earrying passengers
from one Station to another, and

(c) when these coaches are likely {0
be put into use?

THE MINISTER OF RAILWAYS
(SHRI T. A PAI): (a) Yes.

(b) Yes. It is proposed to use them
on certain heavily patromisel short
distance trains, selectively
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‘(c) Three piototype B. G. Double
Decker coaches are hkely to be avall—
abie JWabout 3 years.

Less Paymenti of Interim Relief to the
- Empleyees of I.D.P.L, Rishikesh

4973. SHRI S. M. BANERJEE: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether a sum  of Rs. 27 has
been reducted from the interim relief
paid to the employees  of I.D.P.L.
Rishikesh; S

(b) if so, the reasons for the same;

(c) whether workers are likely to
take a’strike decision because of this
deduction; and

(d) if so, the steps taken by Gov-
ernment in this regard?

“THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEU\’I AND
CHEMICALS (SHRI DALBIR SINGH)
(a) No, Sir, With effect from March
1970, the workers of the Indian Drugs
and Pharmaceuticals Ltd., were allow-
ed an ad-hoc increase in their total
emoluments as indicate below. The
management have granted additional
relief to their workers with effect from
the 1st August, 1972 as given below:

Pay slabs Ad-hocingcrease Additional

given by IDPL relief given

‘on  thz last with effect

March 1970 from  1st

August 1972
Rs. Rs. Rs.
Below 85 2750 I.50
85—209 27450 1350
210499 27+50 22°50
30:00 20:00
500-—1250 4500 15-00

(b) Does: not: arise. s ; 5

(¢) No strike notice " ‘has been re-
ceived from  either of the Union in
this regard.
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“(d) ‘Daes ‘not: arise.

- 8ol Test for Tube Rallway in "
Cal'cutta

4975. DR.- . RANEN - SEN: Will the
Minister of RAIL WAYS be pleased to
state;

(a) whether soil tes_t for tube Rail~
way in Calcutta has begun; and

(b) if so,  what ‘is the progress:

made so far?

THE WMINISTER OF RAILWAYS
(SHRI T, A. PAI): (a) Yes. '

(b) Fiftéen per cent.

Increase in Drug Prices and Steps
taken te check it.

'4976. SHRI VAYALAR RAVI: Will
the Minister of PETROLEUM AND*
CHEMICALS be pleased to state:

“(a) whether Géverhiﬁent afe aware
that ‘the prices of Drugs and -Pharma-
ceuticals have increased recently; and

(b) if so, the extent thereof and the
steps taken in the matter?

THE DEPUTY MINISTER IN THE

. MINISTRY OF PETROLEUM. AND

CHEMICALS (SHRI DALBIR SINGH):
(a) and (b). Prices of drugs and medi-
cines are controlled wunder. t‘rle‘_DkrugS'
(Price Control) Order, 1970 and in-
creases  are’ allowed  undsr the said
Order, only where necessary due to in-
crease in the cost of hﬂk drugg/raw
materials,

The extent of increase in the prices
of bulk drugs allowed.  in 1972, are
given below: ) :

(1) Insulin
(2) Iodochloro

* Hydroxyquine-line -

(from 8 Hydroxy lee-l ne)
(3) (a) Vit Bl Hel (Injectable grade)

“(b) Vit Bl Monoetrate

From Rs. 4900/M.U. to Rs. 6680 M,U.
From Rs. 62.14/kg.” to Rs. '75594/kg‘.. i

From Rs. 382/kg. to Rs.430/kg.
From Rs. 382/kg. to-Rs. 4337/kg.
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Consequent upon the increase in the

formulations have also been revised to
the extent of increase in the ex-fac-

1) Insudr1Pld.10ml - . .

40 units/ml
80 units/ml

Insui . Pro amin Zn 10 mg

40 units/ml

Insuii Lente 10 ml
40 units/mi

Insuli . NPH 10 ml - -
«2) Sulpha-Qu'ns Bael 60 gm

{3) Lofil Tabs )
100x10 T s'yip

B.1 Diastasc 100 Tab
Compound Tabs
500 Tab -
“i(4) Sharke Maltene Elixir 170 ml
450 mi * % *

{5) l.amprene caps 100 caps -

{6) S:zlvigen Exptorant -
100 ml
500 ml - . .
Selvigen Drops 10.ml . -

Syncafion Drops r0 ml

(7) Ralcrizyme 10x10 T ‘Strip -
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tory cost taking other factors into
account. Examples of a few of them
are as under:—

Rs Rs.

469 569
9:00 11'00
562 672
700 8-z0
656 776
3-24 3437

2921 3572
534 569
2163 23-37

2-40 3:94
540 6-8o
95-00 100:CO
469 491
1729 18-49
4-25 4°34
4-10 417

11-50 1339

Installed capacity and actual produc-
tion in public and private sector
. Fertilizer plants

4977. SHRI JYOTIRMOY BOSU:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) the installed ‘capacity and
actual production of fertilisers in
the Public and. Private Sector Plants,
separately, year-wise, during the last
three years; .

(b) the profitability of the fertilizer
plants in the Public and Private Sec-

tors, separately, year-wise during the
last three years; 4

(c) the gross profits earned by
Public Sector and Private Sector
Plants, separately, year-wise during

the last three years; and

(d) the factors responsible for low
utilisation of the installed capacity of
Fertiliser Plants in the Public Sector?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRIDALBIR SiNGH):
(a) The required information is given
in the statement laid on the 'Table of
the House.
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(b) and (c). The net profit and
gross profit (profit before deprecia-
tion and interest) in the fertilizer

DECEMBER 19, 1972

slants  during the

was as under:
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ast three years)

Rs 1n lakbs (m 10 2 fipores)

S e e o w mm—— e —

1971-72 | 1070-71  1969-70

FCI

Nzt profit . . . . Annwal meeting 167 2§52

not yet held.

Gross profit | . . . R 1767 1823
F.ACT.

Net profit Annnal me:t nzx —1Q0 —167

Gross profit . . . . notyet hel' 133 in
NEVYELI :

Net profit . . . . —499 —350 —186

Gross profit , . . . —102 -—S0 -4 144
Madras Fertilizers Lid. :

Net profit . . . . —107 The plant  commenced produce

Gross profit . . . . 143 tin i Novembor 1971,

(Before depreciation)
Cor i mdal -

N ¢ profit
Gross Profit

G.SIF.C. :
Nt profit .
Gross profit . .

(Before depreciation
rebate).

. .
and Dev,

Indian Explosives Litd.

Separate accounts for the fertilizer
plant are not available.

M/s. Shriram  Chemicals Industries
Separate accounts for the fertilizer

16% 55 —62 (for the year
924 Y34 912 ending Dec.
1971. 1970,
1969)
318 289 252
1497 1182 748

Delh: Cloth & General Mills Ltd. are
not available,

Hindustan Steel Ltd., Rourkela

The information is being collected
and will be laid on the Table of the

plant ai Kota which form part of HFouse,
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“(d) The . non-attaininent - of rated
capacities in some of the public-sector
plants is due to factors like:

(a) powe1 cuts and voltage "xuc-
¥ tuatwns’ .

L o5

Lb,) troubles on the labour front
in stnkes‘m some plants,

resultmg

Nitrogen
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~(e) low capacity utilisation in

some of the old and ageing . plants
because of mechanical failures and
-other -techriological problemis;

307 Logy
_-(d) shortage of ', raw natemals
. ar\d other 1oca1 probkns,

“(e) delays in* the commlssmmng
- 10f some new prmects ;

(‘oco tcnnes)

ey , Phosphate
Year o Installed " Actnal TInstalled . Actval
4. ol s Q00 i capacity < ¢ - productien ‘Eaffadity _p.to’duction_x
. 684 418 105 B 42
, B2 5 = 2
. SRR PN 660 298 © 316 180
Y S b . 4 T
.., Total . . , . " 1344 716 T 421 222
1970-71
a:.;,fPublic 684 379 105 50
. Privace 660 451 316 . 179
"5, Total L LT 1 “ 830 421 229
0T ) ’ '
5 Public - ' 824 444 184 70
w{ﬂ;’nvate 640 508 ‘ 316 ‘ 208
.. Total 1464 952 500
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Production and Import of Drugs and
Steps taken to achieve Self-Sufficiency

4978. SHRI JYOTIRMOY BOSU:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state

(a) total value of (i) indigenous
production and (ii) import of drugs
during the last three years yearwise;

(b) the steps taken during the last
three years to achieve self-sufficiency
in drugs production; and

(c) the outcome of the steps taken
so far in physical terms? -

‘The installed capacxty of certain umts reduccd to the extent of 56,000 tonnes of N
taking in to account their effective capacity.

"1 «Ingtalled capacity a”jnsted by 6,0co tonnes of P 205 in case of Trombay unit,

THE DEPUTY MINISTER IN THE
MINISTR_Y OF .PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH):
(a) The total value of (i) indigenous
production of Drugs and Pharmaceu-
ticals and (ii) imports of Drugs, Drug

Intermediates and auxiliary material
during the last three years are as
follows: $
. Rs.
Production 1969 225 crores
(estimated) 1970 o 265 crores
1971 . 300 crores.
Import L o8 3
1969—70 26+19 crores:
1976-71 = 27-87 crores
1971-72 ' 35°09

crores-
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(b) The liberalisation introduced
in Government’s licensing volicy in
February 1970 and the policy regard-
ing fuller utilisation of capacity in-
troduced in 1972 are some of the
steps taken by Government to achieve

DECEMBER 19, 1972
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requirements of these materials are
met on a repjlenish rent hasis;

(c) The outcome of steps taken to
develop this industry in the country
has been that the production of cer-

self sufficiency, apart from this, the S N .
drugs and pharmaceuticals industry tain important drugs has increased
is a priority industry for the purpose 2% would be seen in the statement

of imports of raw materials and @ppended below:—
PRODUCTION OF BULK DRUGS
_NSO. Name of the Bilk Drugs Unit 1969 1970 1971
1 Peaizillin . . . MMU 161 182 223
2 Tetracyclines , . Tonnes 24 53 83
3 Chlorampheicl . " 30 38 47
4 Chloropropamiic | . . .“ 6 [ 12
§ Aspirin | . ) . . “ 587 762 29
6 Phenacetain . . . v 84 101 156
7 LN.H. . . . . . “ 29 28 6o
8 P.A.S. and ity salts . . 297 466 486
9 Xylozaine R Kgs. 2606 2200 4153
10 Caloroguile andi Amodiag tin  ‘{vanes 3 42 39
11 Opium Alkaloids . . Kgs. 5931 6584 6659
12 Sulpha Drugs . R . Tonnes 978 78%0 107
13 Vitamin ‘A’ | . MMU 32 37 42
14 Vitamun B-12 Gronp Kgs. 132 116 138
15 Vitamin ‘C’ | . . Tonnes 140 152 19§
16 VitaminB2 | . . . Kgs. 2167 1450 2245
17 Viamin Br | . . . " 1943 5400 15735
Proposal to rationalise wagon (b) if so, the main features there-
utilisation of ?

4979. SHRI JYOTIRMOY BOSU: THE MINISTER OF ~RAILWAYS

Will the Minister of RAILWAYS be
pleased to state:

(a) whether the Indian Railways
have been considering several pro-
posals to maximise and rationalise
wagon u''lisation; .ud

(SHRI T. A. PAT): (a) Yes,

(b) Main fcatures of rationalisation
of wagon utilisation proposals are:

(i) Minimising cross movements;

(ii) Maximising traffic in irain
loads {or longest possible distances;
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(11) Minimising detentions en-
rout. sur chgine or crew changing
uand train sxamination;

(1v) Running fast Super Express
Gouds services to fixed schedules;

(v) Dieselisation and Electrifica-
tion;

(vi) Development of line capacity
and yard capacity commensurate
with traffic needs,

Allotment of Land adjacent to Bunga-

low of Inspector of Works Dhunbad

to Local Shopkeepers (Eastern Rail-
way)

4980. SHRI R. N. SHARMA: Will
the Minister of RAILWAYS be pleased
to state:

(a) whether many representations
have been made to the authorities of
the Eastern Railway to allot the land
altached with the Inspector of Works
bungalow in the mam market of
Dhanbad Town to local shopkeepers
for opening shops;

(b) whether local shopkeepers have
launched a number of agitations also
in this regard; and

(¢) if so, the difficulty 1n making
the vacant land available to the shop-
keepers to enable them to earn a
hving without any loss to Railways?

THE MINISTER OF RAILWAYS
(SHRI T. A, PAI): (a) Three repre-
sentations from  Secretary, Ujrs
Gumty Dookandar Sangha were re-
cewved by the Eastern Railway,

(b) Not to the knowledge of the
Railway Administration.

(¢) The Railway land alongside
the bungalow of Inspector of Works.
Dhanbad is required by the Railway
for its own developmental purposes.

AGRAHAYANA 28, 1894 (SAKA) Writen Answers
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Stopping registration of pew con-
sumers for cooking gag by oil com-
panies

4981. SHRI P. A. SAMINATHAN:
SHRI GIRIDHAR GOMANGO:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether agents of the Oil Com-
panies have stopped registering new
consumers for  supplying cooking
gas; and

(b) if so, the reasons therefor and
Government's reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI1 DALBIR
SINGH): (a) and (b). The two pri-
vate o0il companies, namely Burmah-
Shell and Esso have stopped regis-
tering new customers on account of
non-availability of additional quanti-
ties of cooking gas from their re-
finertes for the time being. Caltex
and the Indian Oil Corporation have
however been enrolling new custo-
mers commensurate with the avail-
ability of the product and also of
cylinders,

The Indian Oil Corporation has
decided to take over some customers
of the private o1l companies also
to cnsure regular supplies.

Agreement for supply of crude from
Libyg

4982. SHRI P. A. SAMINATHAN-"
SHRI RAMSHEKHAR
PRASAD SINGH:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether India has approached
Libya for the supply of crude:

(b) if so, whether the question was
discussed betwecen him and Libyan
Minister for Industry who visited

India on the 25th November, 1972;
and

(c) whether any agreement be-
tween India nad Libya has been
reached in this regard and if so, the
main feature of the agreement?
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THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (&) to (¢). During the
visit of the Libyan Mimster for In-
dustries and Minerals in the last
week of November, 1972, discussons
were held 1n a general way to  ex-
pand trade between the two  coun-
tries. No specific conmodities were
mentioned and no Trade Agreement
as such was concluded,

Setting up of a fertilizer plant at
Mithapur by Tala

4983 SHRI RAMSHEKHAR
PRASAD SINGH:
SHRI JYOTIRMOY BOSU:

Will the Minister of PETROLEUM
AND CHEMICALS be plecased to
state:

(a) whether Tatas have agreed to
set up a fertilizer plant at Mithapur;

(h) if so, whether they have agreed
to the conditions imposed by Govern-
mwent; and

(c) when the plant is likely to be
set up and what will be the annual
production?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI  DALBIR
SINGH): (a) Yes, Sir.

(b) and (¢). M/s. Tata Chcmicals
have recently applied for conversion
of the Leiter of Intent granted to
them into an Industrial Licence.
This is under consideration. The
scheme, as envisaged now, will have
an installed capacity of 160,000 tonnes
of Nitrogen.

Deduction of wages f:om the salaries
of employees of DESU

4984. SHRI PILOO MODY: Wil
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether any secret instruc-
tions were issued by Government to

DEC EMBER 19, 1972
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deduct compulsorily a day’s wages
from the salaries of the employees of
D .SU in December, 1971;

(b, if su, whether the orders were
mecant only for the lower staff and
nol the higher category like engineers
drawing Rs. 850 and more per month:

(c) where was the amount thus
collected kept for aboul nine months
and why was it nol handed over to
the proper authorities; and

(d) how the inteiest earned there-
on was treated?

THE DEPUTY MINISTER OF
IRRIGATION AND POWER (SHRI
B. N, KUREEL): (a) anq (b), No, Sir.
No secret instructions were issued.
However, at the request of the two
recognised unions of Employees, Na-
tional Defence Fund collections were
made from the salary hills.

(c) and (d). The DESU have
reported that the National Defcence
Fund collections were deducied from
the salary bills of the employees and
a cheque for Rs. 1,21,572.33 was
drawn up on 31st March 1972 for
handing over to the then Lt. Gover-
nor, Delhi. Since the cheque could
not be handed over to the then Lt.
Governor it was cancelled and a new
cheque was drawn up on 24th July
1972 and handed over to the Lt.
Governor Delhi on 2nd September
1972. The amount was held 1n
DESU’s bank account and  interest
?as not been separately accounted
or.

Power shortage in States of Uttar
Pradesh, Punjab and Haryana

4985. SHRI DALIP SINGH: Will
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) the extent of shortage of power
in the States of Uttar Pradesh,
Punjab and Haryana as compared to
that of last year;

(b) the extent of shortage of power
exgected in States during 1973-74;
an
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(c) whether shottage of power in
Punjab and Harvana 1n 1973-74 18
likely to effect Delhi also?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND

POWER (SHRI B N KUREEL)'
(a) and (b) Based on the T7th
Annual load Survey the extent of

power shortage in the States of Uttar
Pradesh, Punjab and Haryana during
1971-72, 1972-73 and 1973-74 1s given
below, —

Name of State  Extent of Power shortage in
MW

1971-72  1972-73 1973-74
Uttar Pradesh 174 225 116
Punjab 224 273 261
ryana 73 171 276
(c) Shoitage of power 1n Punjab

and Haryana 1n 1973-74 will not

affect Delh

Holding up of Trains a{ Rajgram
Station

4986 DR SARADISH ROY.
the Minister
pleased to state.

(a) whother trains were held up
at Rajgram Railway Station, East-
crn  Railway on the 29th July, 1972
for several hours by the employees
of Rajgram Stone Co (P) Ltd,

(b) if so, the
workers, and

will
of RAILWAYS be

demands of the

(c) the steps taken to meet the
demands?
THE MINISTER OF RAILWAYS

(SHRI T. A, PAI): (a) Yes

(b) The demand is for allotment of
sufficient number of empty wagons for
loading stone chips.

146

(¢) Wagon supplies to Rajgram
station are being arranged in accord-
ancc with overall wagaon avallabi-
lity on Eastern Raillway and 1n
accordance with the nature and
priority of traffic

Neeg for greater discipline in the
Higher Echelons of FCI to
improve performance

4987 SHRI T SOHAN LAL-
SHRI R P YADAV

Will the Minsster of PETROLEUM
AND CHEMICALS be pleased to
state,

(a) whether Government's atten-
tion has been drawn to the news item
appearing in The Indwan Eapress
(Bombay Edition) dated the 2nd
September, 1972 under the ecaption
‘FCI Directors’ evit ‘Surprises
Ministry’ that FCTI's performance has
not been commendable and a former
Petroleum Minister has noted that
there was need for greater discipline
in  the higher echelons of the Cor-
poration, and

(b) 1if so,
theieto?

Government’s reaction

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (a) and (b) Yes, Sir
The Action Committee set up by
Government has 1indicated certain
steps towards improving the work-
g of the Fertilizer Corporation of
India The Committee’s report 1is
under consideration

CB.I enquiry against Managing
Director, Director (Preductions
and Marketing) of ¥.C.Y.

4988 SHRI T SOHAN LAL:
SHRI R P YADAYV:

Will the Munister of PETROLEUM
AND CHEMICALS be pleased to
refer to the reply given to Unstarred
Question No. 2883 on the 14th April,
1872 regarding the C.BI, enquiry
against the Managing Director and
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Director (Production and Marketing)
of Fertilizer Corporation of India
and state:

(a) whether examination into the
.allegations has since been completed
by Government; end

(b) it so, the decision thereon and
if not, the time by which it will be
completed?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (a) and (b). The allega-
tions are still under examination of
‘Government,

Non-paymemnt of arrears of T.A. O.T,
and night duty allowangce to em-
ployees of Samastipur, Banaras and
Isatnagary (North Eastern Railway)

4989. SHRI BHOGENDRA JHA:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether arrears of T.A.,, Over-
time and Night Duty Allowance
amounting to Rs. 16 lakhs in Samas-
tipur, 12 lakhs in Banaras and 10
lakhs in Izatnagar Divisions of the
North Eastern Railway are not being
prid to the employees; and

(b) if so, the reasons for the delay
in payment and the time limit laid
down for clearing the arrears?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) No arrears
.of T.A, Overtime and Night Duty
Allowance Bills are pending in Divi-
sional Offices at Samastipur, Vara-
nasi and Izatnagar except Night
Juty Bills for Rs. 32,878 in Samasti-
pur.

(b) Large number of Night Duty
Allowance Bills were received in
Samastipur Divisional Office and
staff have been asked to work extra
hours to clear the arrears.

-
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Duty hours of Asuistant Statiom Mas-
ters, Samastipur Division (North

. Eastern Rallway)

4990. SHRI BHOGENDRA JHA:
Will the Minister of RAILWAYS be
pleagsed to state:

(a) whether decision of 8-hour
day for Assistant Station Masters in
Sakri-Jainagar-Nirmali and Hasan-
pur Road sections of Samastipur
Division has not yet been implement-
ed; and

(b) if so, when it is going to be
implemented?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) and (b). The
decision of 8-hour day for Assistant
Station Masters could not be im-
plemented on Sakri-Jainagar-
Nirmali and  Samastipur-Hasanpur
Road Sections owing to shortage of
Assistant  Station Masters. Extra
staff required on Sakri-Jainagar and
Sakri-Nirmali Sections has since
been sanctioned by the Railway Ad-
ministration. In regard to Semasti-
pur-Hasanpur Road Section, the
matter 1s in hand.

Non-Payment of H.R.A. to Assistant
Station Masters, Samastipur Division
(North Eastern Railway)

4991. SHRI BHOGENDRA JHA:
Will the Minister of RAILWAYS
be pleased to state:

(a) whether in Samastipur Divi-
sion over one hundred members of
staff of Muzaffarpur are not being
given House Rent Allowance and
Assistant Station Masters of Dar-
bhanga-Narkatiyoganj  section are
not provided with quarters; and

(b) if so, when the same are pro-
posed to be provided to them?

THE MINISTER OF RAILWAYS
(SHRI T. A, PAI): (a) and (b). In-
formation is being vollected and will
be laid on the Table of the Sabha in
due course.
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mimw sﬁeemm on ‘Findings of
Panﬂe; c«ammiuhn mwrt

4993 SHRI T SOHAN LAL Wil
the Minister.of PETROLEUM AND
CHBEMICALS be pleased to state;

. (&) whether the attention of Gov-
ernment has been drawn to a news
report appearing in the ‘Patriot’
dated (he 30th September, 1972 say-
ing that Governmert are thinking of
follow-up action on the findings of
the Pandey Commission on alleged
bunglings into the researches done
by Planning and Development Divi-
sion of the Fertilizer Corporation of
India;

(b) if'so, the natures of bunglings
enquireq into and the findings of the
Pandey Commission thereon; and

(c) Government’s
to?

reaction there-

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (a) The Pandey Commit-
tee. set up by the Fertilizer Corpora-
tion of India, to review the struc-
ture and assess the personnel re-
quirements of the Planning and Deve-
lopment Division, has made no re-
marks on tho lines indicated in the
press report in question. On the
other hand, the Committee commend-
ed the werk that is being done in the
Division.

(b) and (c¢). Do not arise.
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Emplovees in the office . of Rural
Electrification  Cerporation

4897. SHRI AMBESH: Will the
Minister of IRRIGATION AND PO-
WER be pleased to state:

(a) the number of Class I, II, III,
and IV employees in the Office of
Rural  Electrification Corporation
Officer-Wise, separately;

(b) the number of Class 1, II, III
and IV employees belong to the Sch-
eduled Castes and Scheduled Tribes
in the each Offices of the Corporation,
separately; and

(¢) whether the percentage of
Scheduled Castes and Scheduled
Tribes is less than prescribed limit,
if so. the step: taken by Government
in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHIiI B. N. KUREEL):
(a) anl (b). The pumher of em-
ployees in th: office of the Rural
Electrification Corporation Officers-
wise and those held by Scheduled
Castes and Scheduled Tribes Offi-
cers-wise is given below:—

Total Pos* held by
Ceutegory Number
of Em-  Sche-  Sche-
ployees  duled  duled
Castes  Tribes
Class 1 48 e ..
Class 11 . . 26
Class I1I . . 157 9 1
Class 1V . . 52 15 s
(c) Excluding the posts which

have been filled by deputation from
other Government Departments, the
percentage of Scheduled Castes and
Scheduled Tribes is not complete in
Class I and Class III, among the
employees recruitted by the Cor-
poration directly. @ While the Cor-
poration is making all efforts to
make up the shortage, it has' been
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stated that for certain posts Scne-
duled Castes and Scheduled Tribes
candidates are not available even
after the vacancies are advertised.
Efforts are also being made by the
Corporation to fill the reserved posts
by obtaining candidates fromn these
categories on deputation.

Third Class Bogie in Deluxe Train
from pew Cei : ‘o Howrah

4998 SHRT AMLSH: Wil the
Mmister of RAILWAYS be pleased
to state

(a) whether there 15 any Thard
Class Bogie in the Deluxe train from
New Delhi to Howrah,

tb) f not, tue theicfor,

and

1casons

(¢) whethe: there is any proposal
before Gove.nment to attach Third
Class Bogic thereto?

THE MINISTER OF RAILWAYS
(SHRI ' A PAI) (a). Two 3-
tier thnd class sleeper and onec 2-
tier third cla-s sleeper coaches are
alreaay runming by 81/82 and 103/
104 Howrah-New Delh1 A C Ex-
presses

(b) and (c) Does not arise.

Number of Bogies in Assam Mail
ani Kalka Mail, Class-wise

4999 SHRI AMBESH: Will the
Minister of RAILWAYS be pleased
to state:

(a) the number of Bogies of Class
III, II, and I, air-conditioned class
and two-tier sleeping and three-tier
sleeping Bogies 1n the Assam Mail
and Kalka Mail (Dethi to Assam and
Delhi to Howrah) respectively; and

(b) whether there is any proposal
before Government to inerease the
number of III Class Bogies in the
above two trains?
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THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) A statement
1 laid on the Table of the House
| Placeq 1n Iabrary See No LT 4082/
721,

(b) No.

Bookstall Contract at Jammu
Railway Station

5030 SHRI MADHUKAR Will the
Minister of RAILWAYS be pleased
to state:

(a) v hether any decision has been
tiken r-~ferding beoksiall contract at
Jammu Railway Station;

(b) if <o whom 1t has given, and

(¢) the number of applications re-
r~vved f.om differeni people for the
contract?

THE MINISTER OF RAILWAYS
(SHRI T A PAL) (a) to (¢). Apph-
cations were 1nvited by Divisional
Superintendent, Ferozepore for the
allotment of Bookstall contract at
Jammu Tawi Railway station. The
last date for 1i1cceipt of applications
was 14-8-1972 17 applications were
received out \f which two applhca-
tions were received after expiry of
the last date fixed for the receipt
of applications

As the advertisement for the allot-
ment of bookstall contract at Jammu
Taw1 Railway station had not been
published 1n the local news papers
of Jammu and Kashmir State, 1t has
been decided to re-advertise the con-
tract 1n the local newspapers of
Jammu and Kashmir and other im-
portant newspapers On receipt of
fresh applications, the allotment of
the contract will be finalised.

Production of Synthetic Fibre

5001. SHRI SHYAMNANDAN
MISHRA: Wil the Minister of PET-
ROLEUM AND CHEMICALS be
pleased to state tha production of
synthetic fibre since 19697
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THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
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SINGH): The itemwise production of
synthetic fibre since 1969 is given

CHEMICALS (SHRI DALBIR  below:

. . (in tonnes)

S.Nu. Nuame of the item 1969 1970 1971 1972(Jan-

June)

1 Accvlc Staple Fibre , . —_ 192 73 -—
2 Nylon Staple kibre . . —_ -- 20 31
3 Nybna-6 Filament Yarn . 7569 9797 10335 5529
4 Nylon Industrial Yarn/Tyre Cord 417 68 541 1098
5 Polyester Filament Yara , 204 574 562 218
6 Polyester Staple Fibre R 5738 5333 §730 3406

Increase in Stremgth of Miunisterial Representation from Personnel Ofi-

Staff of Claims Section, Claims Sup-
erintendent Office Secunderabad
(South Central Railway)

5002. SHRI MADHUKAR
SHRI RAMAVTAR SHAS-
TRI:

Will the Minister of RAILWAYS

be plased to state

(a) whe'her the strength of  the
Musterial  stafl in the (laims Sec-
tion of the Office «f the Claims Sup-
etinteudent, South  Central Railway,
Sceundorabid has .ot been increased
to cupe with the workload inspite of
thr review of the position conduct-
ed somenime ago; ¢ “d

(b) if so, what steps Government

contemplate to take to increase the
staff strength in that office and
when?

THE MINISTER OF RAILWAYS
(SIIRI T. A. PAl): (a) and (b). In
the light of tihe recommendations of
the One Man Expert Committee on
Compensation Claims, propo s for
augmenting the strength of the
claims section are under considera-
tion o Railway Administration.

cers of Zonal Railways

5003. SHRI MADHU DANDVATE:
Wil the Minister of RAILWAYS be
pleased to state;

(a) whether Government  hav2
received representution  from the
Personnel Officers of all the Rail-
ways;

(h) if ~0, what are their mamn

demands; and

(¢) what action has been taken on
their demands?

THE MINISTER OF RAILWAYS
(SHRI T, A. PAI): (a) and (L),
Government have received represen-
lations from Gazetted and non-
gazetted staff of the Personnel De-
partment in some of the Railways
demanding, mainly, the formation of
a separate Personnel Service with a
view (o 1mprevirg thewr pramotion
and cother prospects.

(c) The Government have accep-
ted in priaciple the need to consider

formation of new Service for Per-
sonnel work on the Railways and
the detafls in this connection are

being examined.
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Low Capacity Utilisation of Fertili-
zer Plants in Public Sector

5004 SHRI N K P SALVE Wil
the Minster of PETROLEUM AND
CHEMICALS be pleased to state

(a) whether capacily ot utilisalion
in Fertilizer production 1in Public
Sector Plants 1s very low compared
to the Private Sectots Plants, and

(b) what steps Government pro-
pose to take to incrcase the produc-
tion of Fertilizers in the Public Sec-
tor and whether any study has been
made to find the reasons of low
capacity utilisation in Public Sector’

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGII)
(a) and (b) T'he capacity uti
Iisation of some of the fertihizer
plants 1n the public sector has not
been as high as 1n the private sec-
tor Studies have been carried out
to identify the factors inhibiting
fuller utilisation of capacity in these
plants Based on these studies, ap-
propriate remedial measures have
been taken, or are bemg taken with
a view to optumising produclion and
a measure of success has been ath-
1eved

roduction of Urea at Fertilizer Plants

5005 SHRI M S PURTY
SHRI PAMPAN GOWDA

Will the Mmniste. of PETROLEUM
AND CHEMICALS be pleased to state

(a) whether the progress of urea
production has not been satisfactory
in the fertihizer plants,

{b) 1if so the progress made in pro
ducing urea during the last thiee
years, and

(¢) the steps being taken by Govern-
ment to increase production thereof?

3002 LS—6
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I'dE DEPUTY MINISIER IN T'HE
M NISTRY OF PEIROLEUM AND
CHEMICAI S (SHRI DALBIR SINGH)
(a) and (b) I“e production st urea
has been steadily on the mmcirease in
the last 3 vears 1e  irem 772000
tonnes 1 1969-70 {o 1066 000 tonnes 1n

1970-71 and to 1237,000 tonnes im
1971-72
(¢) Stps have been tahcn or are

being taken t{o increase the «ipa iy
tor production of urca in the country
by setting up new fertilizer plants and
hy espansion ol the existing plants
wherever feasible The<e are 1n addi
tion to measures that are being taken
on « continuing basis to optimise pro-
duction in the existing units,

TAHEAIA § FHTNEE FICORH 6
TATRY
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Demonstration by Railway employees
under the auspices of Divisional Ralil-

way Employees Coordination Com-
mittee Dhanbad (Eastern Railway)

5008. SHRI BHOLA MANJHI
SHRI RAMAVATAR
SHASTRI:
Will the Minister of RAILWAYS be
pleased to state:

(2) whether there was demonstration
of Raiiway employees under the aus-
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pices of Divisional Railway Employees
Coordination Committee, Eastern Rail-
way, Dhanbad on 17th November, 1972
before Divisional Medical Officer and
Divisional Superintendent, Dhanbad
and Memoranda were submitted; and

(v) 1f so, what were the demands
and the action taken by Government
thereon?

THE MINISTER OF RAILWAYS
(SHRI T. A, PAI): (a) and (b). The
information 1s being collected and will
be laid on the table of the Sabha.

Demand of Employees’ Assoclations
for uniform policy of transfers

5009 SHRI MADHUKAR:
SHRI RAMAVATAR SHASTRI"

Will the Minister of RAILWAYS be
pleased to state:

(a) wheother a umform policy of
transfer in the light of long-standing
demand of All India Station Masters'
Association, Al India Commercial
Clerks Association and other Unions
1s proposed to be adopied after with-
drawal of ban on periodical transfers,

(h) the principles to be adopted for
such periodical transfers; and

(¢) the suggestions put forward by
the Associalions in this regard?

THE MINISTER OF RAILWAYS
(SHRI T, A, PAI): (a) and (b)., Itis
not feasible 10 ensure uniformity in
transfers on all Railways according to
any parlicular criteria ag local condi-
tions and local requirements vary
from place to place. The existing ar-
rangements whereby each Railway
Administration evolves a suitable pro-
cedure for transfers in consultation
with recognised Unions is considered
adequate.

(¢) Immediate implementation of
unified policy of transfer of Station
Masters/Assistant Station Masters ac-
cording to charts of classification of
stations,
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Implementation of Demands of North
Eastern Railway Mazdoor Union

5010, SHRI BHOGENDRA JHA: wWill
the Minister of RAILWAS be pleased
to refer to the reply given io Unstarred
Question No. 2174 on the 28th Novem-
ber, 1972 regarding North Eastern Rail-
way Mazdoor Union’s demands and
state which of the specific demands out
of the 15 demands contained In the
letter of the North Eastern Railway
Union dated the 19th April, 1972 were
conceded. to what extent and in which
torm’

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI)' (1) One of the
demands was that the Assistant En-
gineer and Assistant Signal Engineer,
Musaffarpu: should be empowered to
1ssue passes, etc, to Mechanical Staft
posted at Muzaftarpur These Officers
alieady have the necessary powers but
since they are often on tour, the
Superintendent, Zonal Training School
Muzaftarpur, has also been empowered
to 1vsue passes to Mechanical staff,

ti1) Another demand was that
identity cards should be issued to
Raillway employees to ensure that
medicines are not issued to outsiders.
The system of identity cards 1s 1n
process of introduction on Samastipur
Division.

(1) Yes another demand was that
TA should be paid to Mansibased RPF
stafl deputed to XKhagaria. This is
now being done.

Some of the other issues raised were
already under consideration in the
normal course and have been settled

Amount sanctioned for Meja Feeder
Project in Bhilwara (Rajasthan)

5011, SHRI HAMENDRA SINGH
BANERA: Will the Minister of IRRI-
GATION AND POWER be pleased to
state:

(a) whether the Central Govern-
ment have sanctioned the amount to be
spent on the Meja feeder project in
Bhilwara (Rajasthan):
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(b) 1f so, the total amount sanctioned
and the total amount that has been
spent so far;

(¢) whether the work 1s still -
complete, and

(d) if so, the reasons therefore and
the time by which the project is hke-
ly to be completed?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL)- (a)
to (d) The Meja Feeler Irngation
Project was accepted in 1969 by the
Planning Commission, at a cost of
Rs. 166.3 lakhe for inclusion in the
developmental plaas of Rajasthan. The
cost 1s now assessed by the State Gov-
ernment as Rs. 400 lakhs

The project 1s under construction
Woik 1s in progress on the dam and
about 30 miles of the feeder has been
excavated. The expenditure by the
Government of Rajasthan on the
Scheme upto March 1972 was Rs. 752
lakhs. Anticipated outlay in 1872-73
1s Rs. 33 lakhs and the proposed out-
lay tor 1973-74 i1s Rs 80 lakhs.

Funds for the project are being pro-
vided by the Government of Rajasthan
keeping 1n view the resources avail-
able and the requirementis of other
projects and Sectors of development.
The project is expected by the State
Government to be completed by the
end of the Fifth Plan,

Surprise Checks by Vigilance Organi-
sation of Railways of Reservation
Offices at Delhi and New Delhi
Stations (Northern Railway)

5012. SHRI ONKAR LAL BERWA*
Will the Minister of RAILWAYS be
pleased to state-

(a) the number of surprise checks
made by the Vigilance Organisation of
Railways during the year 1972 to de-
tect the malpractices in the Reserva-
tion Offices at New Delhi and Delbi
main stations;
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(b) whether certain members of the
staff in these offices have been work-
ing are for ihe last 12 years; and

(c) if so,
thereto?

Government's reaction

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) Eight,

(b) Yes.

(c) Out of the total sanctioned
strength of 181 Enquiry and Reserva-
tion Clerks on Delhi Division, 161 are
sanctioned for Delhi and New Delhi
Stations and only 20 for other stations
on the Division. In view of this posi-
tion, regular periodical transfers of
the staff working in Delhi area to
Stations outside Delhi area are not
feasible, Moreover, the scheme of
periodical transfers has since been
given up as recommended by the
Administrative Reforms Commnussion.
Only seleclive transfers are now made
where necessary in the public interest.

Legal notice served on Managing Direc-
tor of F.CI, by Bihar Government for
bungling in distribution of fertilizer

5013. SHRI ACHAL SINGH:
SHRI JAGDISH NARAIN
MANDAL:

Will the Mimster of PEI'ROLEUM
AND CHEMICALS be pleased to state:

(a) whether Bihar Government have
allegnd bungling 1n  distribution of
fertilizers by the Fertilizer Corporation
of India;

(b) 1f so, the gist of the allegation
made;

(c) whether Bihar Government have
served a legal notice on the Managing
Director of Fertilizer Corporation of
India in this connection; and

(d) if so,
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH):
(a) to (d). The Government of Bihar

Government’s reaction

DECEMBER 19, 1972
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issued a Show Cause Notice to 5 offi-
cers of the Fertilizer Corporation of
India on 14-11-1972 asking them to
explain why they should not be pro-
secuted under the Essential Commodi-
ties Acl, 1956 for failure to comply
with the instructions issued thereunder
for supply of fertilizers in Bihar. The
Corporation have since explained to
the State Government that because of
the strike at the Gorakhpur factory,
the lock-out at Namrup and the after-
math thereof, power difficulties, trans-
port bottlenecks, plant breakdowns ete.
all of which are in the nalure of force
majeure, the quantities committed
could not be supplied.

Recovery of stolen goods from R.P.F.
and State Police

5014. SHRI JYOTIRMOY BOSU-
Wwill the Mnister of RAILWAYS be
pleased to refer to the reply given to
Starred Question Nos. 201 and 210
on the 28th November, 1972 and state
1in how many cases stolen railway goods
have been recovered from the R.P.F
personnel as well as the State Police
Personnel?

THE MINISIER OF RAILWAYS
(SHRI T. A. PAI): In 90 cases stolen
Railway goods were recovered from
the R.P.F. personnel during the veriod
January 1972 1o November 1972, In-
formation regarding the number of
cases in which stolen Railwav goods
were recovered from the State Palice
personnel is being collected and will
be laid on the table of the Salha.
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Delegation of powers to Zonal
Managers

5019. SHRI M, M. JOSEPH: Will
the Minister of RAILWAYS be pleased
to state:

(a) whether Government have taken
any decision in regard to giving of
more powers to Zonal Managers on
the Railways in the country; and

(b) if so, the gist thereof and the
reasons therefor?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) The Govern-
ment have all along been alive to the
need for the delegation of powers to
the maximum extent possible fo the
General Managers in the Zonal Rail-
ways,
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Receptly a Committee of General
Managers has been set up to go inte
the possibility of delegating more
powers to the General Managers in the
Zonal Railways.

(b) The General Managers exvrcise
the powers as indicated in Appeudix
VII of the Indian Railway General
Code Volume II

The reasons for delegaling these
powers are to ensure quick sncd effi-
cient disposal of public business,
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Reducing the running time of
Dakshin Express

5021. SHRI P. GANGA REDDY: will
the Minister of RAILWAYS be ple.sed
to state:

(a) whether there are consistent
demands to reduce the runmng time
of Dakshin Express (22 Up) from Dellm
to Hyderabad; and

(b) if so, the action taken bv Gov-
ernment thereon?

THE MINISTER OF RAILWAYS
(SHRI T A. PAI), (a) Yes.

(b) The speeding up of 22 Un New
Delhi-Hyderabad Express has nnt been
found feasible as this train is already
booked to run at the maximum speed
and 1s provided with the mnimum
number of halls consistent with traffic
and operational requirements

Kuntala Hydro Electric scheme from
Andhra Pradesh

5022 SHRI P GANGA REDDY Wil
the Minister of TRRIGATION AND
POWER be pleased to stale

(a) whether Government hate 1e-
ceived Kuntala Hydro Electr.c <cheme
from Andhra Pradesh for clearance
and sanction; and

(b) if so, the action taken bv Gov-
ernment thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREFL) (u)
and (b). Yes, Sir. The Proiect Report
is under examination in the Central
Water and Power Commission.

Inquiry against Vigilance Inspector of
Railway Board

5023. SHRI LALJI BHAI: Will the
Minister of RAILWAYS be pleased to
refer to the reply given fo Unstarred
Question No. 2192 dated the 28th
November, 1972 regarding enquiry
against Vigilance Inspector of Railway
Board and to state:
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(a) whether the results of 1nvestigs
tions have been considered: and

(b) if so, action taken in the matter?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) Yes.

(b) The allegations against th» In-
specior, of misuse of position and ccr-
rupt practices, have not been sub-
stantiated. The Inspector, wio hss
already completed more than five yeirs
in the Vigilance Directorate, has since
been relieved from the Directorate

Polluted Watcr Supplied to Railway
Employees of Ghaziabad, Delhi Division
(Northern Railway)

5025 SHRI ISHAQUE SAMBHALI
Will the Minister of RAILWAYS be
pleased to state:

(a) whether the Railway employees
of Ghaziabad (Delhi Division) have
complained agamnst the polluted water
supplied to them during Ociober, 1972
for drinking purposes;

(b) whether they have also com
plained about the poor maintenance
of the Railway Colony, and

(c) whether an open enquiry has
since been conducted into the juestion
of supply of polluted water and poor
maintenance, if so, the outcowe
thereof?

THE MINISTER OF RAIILWAYS
(SHRI T. A. PAI): (a) and (b). No.

(¢) Doss not arise,

Fixation of Seniority of Class IIl Staff
of Stores Branch, (Norithern Railway)

5026. SHRI ISHAQUE SAMBHALIL:
Will the Mnister of RAILWAYS be
pleased to state the reasons why the
General Manager, Northern Railway
1s changing the Seniority List .f (lass
I1I Staff of Stores Branch after a lapse
of 10 to 15 years?
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THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): No, It is nn{ ror-
rect that the seniority of all clerks in
Stores Branch is being revised after
10 to 15 years. On receipt of 1epre-
sentations from 5 few staff ag well as
from one umon, seniority of certain
stafl is being re-examined.

Rest to Running Stafl and Breach of
Rest Allowance in Allahabad ang Delhi
Divisions (Northern Railway)

5027. SHRI ISHAQUE SAMBIIALI
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Railway Board has
issuzd directive to introduce muumum
16 hours rest at Headquarters tor the
Running Staff vide their letter No.
E(LL) 71/HER/9, dated 14th April,
1972 with effect from 1st May, 1972;

(b) whether on certain Divisions,
like Alluhabad Division. of the Nor-
thern Railway, the orders have not
yet been implemented,

(¢) whether the claim of Running
Staff tor Breach of Rest Allowunce has
been turned down by the Divisional
authorities; and

(d) if so, the reasons for non-imple-
meniation of Board's policy all over
and why the claim of Breach of Rest
Allowance has been turned down by
Divisional authorities, especially Delhi
Division of the Northern Rail'way?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) Yes for duty
of 8 hours or more 16 hours rest at
headquarters has been prescribed.

(b) The orders have been imple-
mented except in the case of Trans-
portation staff on Allahabai and
Jodhpur Iivisions, and in the case of
Loco staff on Delhi Division Arrange-
ments are being made on these Divi-
sions to implement the orders very
shortly.

(¢) and (d). Under the orders issued
only recently the Breach of Rest
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Allowance is payable to running staff
if they are called upon to perform
running duty before completion of 16
hours rest at headquarters provided it
is immediately preceded by a full ferm
of 8 hours or more of running duty.
Necessary instructions have since been
issued to all the Divisions of the
Northern Railway for compliance of
these orders,

Collision betwsen a Goods Train and
a Petrol Special at Bhairongarh

5028. SHRI BANAMALI PATNAIK
Will the Minister of RAILWAYS be
pleased to state:

(a) whether collision between a
goods train and a petrol special took
place at Bhairongarh on the Codhra
Ratlam Section of the Western Rail-
way on the 21st November, 1972

(b) if so. the reasons therefo:; and

(c) the loss caused to life and pro-
perty as a result thereof and whether
the Railway staff who suffered have
been paid any compensation?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) Yes,

(b) The cause of the accident is
under investigation.

(c) There was no loss of life. the
cost of damage to railway vroperiy
has been estimated at Rs. 1,52 00C.
Since the employees had suffered only
minor injuries. no compensation was
required to be paid to them under the
Workmen’s Compensation Act, 1923,

Supply of Out-dated Hand-barrows at
New Delhi Station Parcel Office

5020. SHRI AZIZ IMAM: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether hand-barrows supplied
at New Delhi station parcel office are
out-dated and in damaged condition
for the last ten years;
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(b) whether merchants are plying
their own hang-barrows to clear their
goods; and

(e) it so, the reasons for not meet-
ing the need for hdnd-barrows at the
station?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI). (a) to (c). So.ne
wheel barrows at New Delhi Siation
are under repairs. Action is being
taken to replace the unserviceable
ones. However, in some cases of
perishable consignments, private hand-
barrows are being plied for speedy
clearance,

Declaration of New Delhi Station as
“Transit” Station

5030. SHRI AZIZ IMAM: Wil the
Minister of RAILWAYS be pleased
{o state

(a) whether a large number of par-
cel, (luggage and fresh fruit) booked
from different Stations are daily re-
ceived at New Delhi station for iran-
shipment for the last three ycars;

(b) 1f so., whether there is any pro-
posal to declare this station as
“‘transit” station; and

(e) if not, the action taken against
the stations which are forwarding such
traffic for transhipment to New Delhi
station?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI). (a) Yes,

(b) and (c¢). Though New Delhi
station, not being a junction, has not
been declared as transit station, transit
parcels received from trains terminat-
ing at New Delhi station are being
despatched to proper destinations.
Northern Railway Administration has
been asked to ensure that adequate
facilities are provided to deal with
transit parcels at New Delhi siation.
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Representation from Fitters of Loco
Shed, Allahabad

5032, SHRI JAGANNATHRAO
JOSHI: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether several representations
have been received by the Railway
Authorities during the period 1968—71
about due seniority, promotion, incre-
ments and scales of pay etc. from cer-
tain Fitters of the Allahabad Loco
Shed, who had been wrongly removed
from service in the year 1947 angq were
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reinstated in service after the Allah-
abad High Court held in 1984 that
their removal orders were illegal; and

(b) if so, the date of each represen-
tation, points raised in each of them
ang the action taken thereon?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) and (b). The
information is being collected and will
be laid on the Table of the Sabha.

Seizure of Damodar Valley Corporation
files by C.BI, in Calcutta

5033. SHRI JYOTIRMOY BOSU:
Will the Minister of IRRIGATION
AND POWER be pleased to state;

(a) whether Officers from the Cen-
tral Bureau of Invesiigation and the
Auditor General (Central) Office have
recently seized some important files
after a sudden raid at the Damodar
Valley Corporation office at the Bha-
wani Bhavan, Calcutta as appeared in
the ‘Hindustan Standard’ Calcutta
edition, dated the 24th November, 1972;

(b) it so, full facts of the case: and

(c) the action taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a)
No, Sir.

(b) ahd (c). Do not arise,
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Reservation for Scheduled Castes and
Scheduled Tribes for Posts of Senlor
Group Imspectors, Special Ticket Ex-

aminers, Delhi Division (Nortbern
Railway)

5034, SHRI LALJI BHAI: Wil the
Minister of RAILWAYS be pleased to
state:

(a) whether a selection for posts of
Sr. Group Inspectors and Special
Ticket Examiners was held in Delni
Division of Northern Railway in the
last week of October, 1972 after a
period of about 10 years; ,

(b) 1if so, how many posts were re-
served for Scheduled Castes and Sche-
duled Tribes in the said Selection in-
cluding those carried forward from
the last Selection and the actual nurr-
ber of Scheduled Castes/Scheduled
Tribes persons selected and appointed
(separalely) against the reserved posts,
and

(c) in case the number of selected
Scheduled Castes/Scheduled Tribes is
less than the posts reserved for them,
the reasons for the same and the steps
Government propose to take in the
matter?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) The last selec
tion was held in 1964,

(b) Pog’s resecved inchvhirg

carried forwar | quita

Number selected

Sch.Caste Sch.Tribe

Sch. Caste Sch.Tribe

b *Nil

% Sch, Tribes being not
available
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(c) No Scheduled Tribe candidate
was available. All the six available
Scheduled Caste candidates were called
to the selection. Only one could quali-
fy and has besn empanelled. The
shortfall 1s being carried forward under
the extant instructions.

Lines Having Heavy Rush of 3rd Class
Passengers

5035 SHRI E. V. VIKHE PATIL:
Will the Minister of RAILWAYS be
pleased to state:

(a) the lnes on which there is
heavy rush of Third 'Class Passengers;

(b) whether Government propose to
run special trains (only Third Class)
in those areas; and

(c) if not, what steps Government
propose to take to minimise the rush?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) A statement
18 laig on the Table of the House.

(b) and (c¢). Special trains are
generally run to cope with the extra
rush of traffic in train-loads which
cannot be cleareq by augmenting the
loads of existing services, particularly
during summer and Mely periods.

The following measures have been
taken/are proposed to be taken to al-
leviate overcrowding on some of the
sections referred to in reply fo part
{(a) of the Question:—

(i) A pair of bi-weekly Janta Ex-
press trains between Bombay VT and
Bina was introduced from 1-5-1972.
It is proposed to extend this train to
and from Lucknow during 1973-74.

(ii) An additional third class
through service coach was introduc-
ed between Lucknow and Agra Cantt
from 10-5-1972. Another 3rd class
through coach ig proposed to be in-
troduced between these points during
January 1978,

(ili) Load of 1Up/2Dn. Delhi-
Ahmedabad Mail was augmented by

178

5 coaches from 1-5-1972 by placing
these trains under diesel traction.

(iv) Loads of 117Dn/118Up Mad~
ras Egmore-Maduraj Pandyan Ex-
press and of 103Dn/104Up Madras
Tuticorin Express Letween Madras
and Tiruchirappa’li were augment-
ed by 6 coaches from 15-8-1972 by
placing these trains under diesel
traction,

(v) A pair of bi-weekly Express
train was introduced on Puri-Kha-
ragpur-Rourkela section from 2-10-
1972.

(vi) A pair of Express train was

introduced beiween Patna and Dhan-

bad vig the main line from I-11-
1972,

(vii) Loads of 1Up/2Dn A, T.
Mail were augmenteg by 5 coaches
by placing these trains under diesel
traction between Lucknow and Kati-
har from 1-11-1972.

(vii1) It is proposeq to introduce
a pair of bi-weekly diesel hauled
Janata Express between New Delhi
and Cochin/Mangalore from 26-1-
1973.

Statement

There ig heavy occupation of pas-
sengers in third class unreserved com-
partments of trains running on the
following sections:—

BROAD GAUGE

. Delhi-Bombay Central.
Delhi-Bombay VT,

. Delhi-Madras.
Delhi-Amritsar,

. Madras-Cochin.

. Madras-Bangalore,

. Bombay VT-Lucknow.
. Lucknow-Agra.

. Howrah-Patna/Barauni.
10. Howrah-Purl.

11, Patna-Dhanbad.

© PN OO R KN
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METRE GAUGE

1. Delhi~Ahmedabad,

2. Lucknow-Katihar,

3. Madras-Trivandrum/Tuticorin
4. Delhi-Jodhpur,

5. Jaipur-Jodhpur,

6. Secunderabad-Bangalore,

Steps taken for Implementation of
Recommendations of Irrigation
Commission

5036. SHRI E. V. VIKHE PATIL:
Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) the steps taken by Government
to implement the recommendations of

the Irrigation Commission to give
priority in so far as the irrigation
workg in the drought affecteq areas
are concerned; and

(b) the progress made in this
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a)
and (b). The Ceniral Water and
Power Commission has been asked to
carry out further studies and make
a detailed plan,

Irrigation Projects set up on Narmada,
Krishna and Godavari Rivers

5037. SHRI E. V. VIKHE PATIL:
Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) the number of irrigation pro-
jects proposed to be set upon Narmada,
Krishria and Godavari rivers;

(b) the number of projects held up
because of Inter-State disputes; and

(c) how much water will be avail-
able in Godavari and Narmada basin
uplo the end of the Pourth Plan period
and how much has been sahctioned
for irrigation purposeg under various

njects?
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a).
The State Governments have already
under construction 3 major and 2
medium projects in the Narmada
basin; 14 major and 14 medium new
projectg in the Krishng basin and 9
major and 14 medium projects in the
Godavari basin,

(b). The State Government have
also proposed 8 major and 22 medium
new irrigation projects in the Krishna
basin and 13 major and 33 medium
schemeg in the Godavari basin respec-
tively. These can be considereg for
clearance only after the water disputes
of these basing are resolved.

The State Governments have pro-
posed 3 major and 2 medium new pro-
jects in the Narmada basin. The
water disputes of at this basin are
expected to be resolved in the mnear
future after which they will be cleared.

(c). 'The dependable yield of the
Godavari basin has been assessed from
the various States as ranging from
57 M.AF. to 70 M.AA.F. The depend-
able yield ot Narmada basin is 28
MAF,

Projects already in operation includ-
ing minor works and those under cons-
truction on their completion ang full
development of irrigation, are assessed
to utilise about 18.8 M.AF. of Goda-
vari waters and about 2.4 MAF, of
Narmada waters,

Implementation of Rotation Policy in
Divisionsl Superintendent's Office,
Allababag (Northern Rallway)

5038. SHRI S. M. BANERJEE: Will
the Minister of RAILWAYS be pleased
to state:

(a) whether the policy of rotation
has beep strictly implemented in Cormh-
mercial Section of D.§. Office, Aliaha-
bad;

(b) whether due to the non-imiple-
mentation of the rotation policy, there
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have been complaints by Members of
Parliament and others, and

(¢) the reason for non-implementa-
tion of rotation policy in certain seats
vz catering handling, vending and
confidential seats?

THE MINISTER OF RAILWAYS
(SHRIT A PAI) (a) and (¢) There
are no orders at present for pertodical
rotation of staff as a matter of course
The earlier instructions about periodi-
cal transfers have been cancelled as
a result of the recommendations of
ithe Admunistrative Reforms Commis
sion At present only selective trans-
fars are made subject to exigencies of
work

(b) There have bcen some (om-
plaints by Members of Parhament, but
it has not been administratively feasi-
ble to have a policy of regular rota-
tion

Elecirification of Villages by Rural
Ele trification Corporation

5039 SHRIMAILI KRISHNA KuJ-
MARI OF JODIIPUR Wil] the Minis-
ter o IRRIGATION AND POWER be
pleased 1o state the total number of
projects of Rura]l Electnfication Cor-
poration approved during the current
year as also the total number of wvil-
lages to be elecirified State wise there-
under?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B N KURELEL)
During the year 1972-73 the Rural
Elecirification Corporation has so far
sanctioned 119 Rural Electrification
Schemes of State Ele-tricity Boards
envisaging loan assistance of Rs 5796,
248 lakhs for the electnification of
11,449 villages and energisation of
98,058 pumpsets The State-wise
break-up of wvillages/pumpsets cover-
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ed under these Schemeg are given as
under ~-

Sl COVLRAGI
Neo Name of State e e
Number  Narsver
I 2 3 4
1 Andhra Pradesh 428 5,570
2 Assam 148 92
3 Bihar 1,007 11 505
4 Guymat 248 7005
5 IHaryana 239 4927
6 Fimachal Pradesh 1,236 216
7 Kerala . 8o 966
8 Madhva T1udess (2 14800
9 Maharushtin €56 9,327
10 Mysote 263 2,517
11 Ornssa 761 4,141
12 Punjab 91ib b 480
13 Rajasthan 359 9,518
14 Tamil Nadu 62b 6,4 O
15 Uttar Pradesh 1951 5 250
16 West Bengal 1844 7312
GRAND TOTAL 1J 449 98,056

VAT & T« Ay fza q6s 1q
w1 fawmi ¢

5040 =t ®|EMET qI€ =T
TR WAl TE qATH & FOW A T

(7) sar  wgsndly  FvTOTEY
feaqr ot Aavdifer afuw F
faerr A TR ¥ W o
e AT ¥,

(w) afs gr, &Y a4y ama
feoft & aar wad  qfoomreaes
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Outstanding Amount of Undercharge
on Consignment

5041. SHRI ONKAR LAL BERWA:

Will the Minister of RAILWAYS be
pleased to refer to the reply given to
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Unstarred Question No. 4695 on the
13th July, 1971 regarding basis for
categorisation of less and highlv
perishable vegetables for booking cn
Railways and state:

(a) whether Divisional Superinten-
dent, Jabalpur vide his letter No.
JBP/E/360/P/O/CHG dated 26th
May, 1970 has circulated that Pota-
toes, green chillies, ginger etc should
be charged at scale V rate as other
vegetables, .and these orders were
confirmed , by Chief Commercial
Superintendent, Bombay V.T vide his
No. C/636/R/538 dated 20th April,
1970;

(b) if so, the reasons for which the
same orders were not repeated on
other Railways;

(¢) the total amount of under-
charges outstanding in this regard,
separately, on each Zonal Railway;

ang
(d) the efforts made by the ad-
ministration to collect the under-
charges?
THE MINISTER OF RAILWAYS
(SHRI T. A. PAl) (a) Yes. Central
Railway Admunistraticn had  issued

such insiructions cn 20 4 1970. The
letter of the Divisional Superintendent,
Jabalpur dated 26 5.1970 was a sub-
sequent reference and, therefore, the
question of its confirmation by the
Chief Commercial Superintendent did
not arise.

(b) The orders of the Chiet Com-
mercial Superintendent, Central Rail-
way were issued under a misconcep-
tion and were, therefore, cancelled
later on. Hence the question of simi-
lar orders being issued by other Rail-
ways did not arise.

(c) and (d): The information is be-
ing collected and will be lald on the
Table of the House as early as possi-
ble.
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Operational Registration and Infrin-
gent of prierity in wagon booking
(Allahabad Division)

5044. SHRI AZIZ IMAM:; Will the
Minister of RAILWAYS be pleased to
refer to the reply given to Unstarred
Question No, 947 on the 2ist March,
1972 regarding Operational Registra-
tion on and infringent of priority in
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wagon booking (Allahabad Division)
and state:

(a) whether the required informa-
tion has bean collected, if so, the
salient features thereof; and

(b) if not, the time by which it will
be collected ang laid on the Table of
the House?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAD): (a) and (b). Only
Manzurgashi station of Allahabad
Division iy reportzq io have booked
315 wagons m 1970-71 against opera-
tional resirictions without proper
sanction.

Special pay taken into account while
fixing up in higher grades F.T.A.
Office, Delhi (Western Railway)

5045. DR. KARNI SINGH: Will the

Minister of RAILWAYS be pleased
to state:
(a) whether the special pay of

Rs. 15 which 15 given to comptometer
ma~hine operators in Foreign Traffic
Accounts Office, Western Rallway,
D2lhi for working on machine 18
taken into consideration for the fixa-
tion of pay in the higher grade;

(b) 1f so, the number of compto-
meter machine operalors who have
been given the above benefit at the
time of fixation of their pay in the
higher grade e, Clerk Grade I
and tne total number of Clerks grade
I who were adversely aflected as a
result of the erroneous fixation of pay
of theiwr juniors, and

(c) the steps Government propose
1o take to remove the hardships done
to the Clerks Grade I consequent on
the anomaloug fixation of the pay of
their juniors as per Railway Board’s
letter No, PC-60/FP-1 dated 19th
March, 1966?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) Special pay of
Rs. 15 p.an. granted to Clerks Grade II
for working as Comptometer Machine
Operator was taken into account for
fixation of their pay on promotion to
Clerk Grade I posts duruing the
period from 1-4-61 to 9-4-63. From



10.4.63 onwards, however, the rules
were changed and this special pay is
only - protected to the - extent of the
 difference between the pay fixed
. (without taking inte account the
special pay) on the date of promotion
to the higher grade to Clerk Grade I
posts .and the pay plus special pay
drawn in the lower posts of Machine
Operators as personal pay to be ab-
sorbed in future imcreases of pay.

“(b) There are 3 Comptomerz Ma-
chine Operators in the Foreign Traffic
Accounts Office, Western Railway,
Delhi who have been given thea benefit
of fixation of pay taking into account
the special pay of Rs. 15 ag their cases
~_arose during the period from 1-4-61 to
~ 9-4-63. Since the fixation of pay of
~ these 3 Comptometer Machine Opera-
tors was dohe in accordance with the
rules’ in force during above-mentioned
period, the fixation of their pay cannot
be treated as erroneous. However,
there were 72 Clerks Grade I who
were drawing pay at stages higher
than the stages which the 3 Clerks
Grade II working on the Comptometer
machines were ‘drawing but the latter
happengd to draw pay at a
stage ‘than the pay drawn by their
.senior Clerks Grade I due. to special
pay of Rs. 15 being taken into account
for fixation of pay,

(c) Does not arise because firstly,
as started in reply to part (b) above,
there is no erroneous fixation of pay
in this case ang secondly, as the con-
" dition stipulated under para 3(c) of

Board’s letter No. PC-60/PP/1 dated

19th March, 1966 is not fulfilled, no
stepping up of the pay of the senior
Cletks Grade I can be done.

‘of Clerks, Grade I,
Western Rail-

Confirmation
Accounts. Department,
way.

5046. DR, KARNI SINGH: Will the
Minister of RAILWAYS ‘be pleased to
state:

(a)vthé number of vacancies in the
grade of Rs. 130—300 filled in sub-
‘stantively by  confirming officiating

3002 LS.—7

higher

Clerks GradeI in the Accounts De-
partment of Western Railway from 1st
April, 1968 onwards;

(b) whether the above vacancies
have been filled in the ratio of 3:1
between App. 2-A Qualiled and Senior-
cum-suitable staff in accordance with
the Justice Sankar Saran Award ac-
cepted by Government; and

(¢) if not, the steps taken to rectify
the irregularity?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAI): (a) 362,

(b) No; the ratio of 3:1 does
apply for confirmation.

not

(c) Since there is no irregularity in
this case, the question of rectification
does not arise.

Representation for Change of Sites for
Rengali and Bhim Kund Projects in
Qrissa

5047. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of IRRIGA-
TION AND POWER be pleased to
state:

(a) whether Government have re-
ceived any representation for change
of sites for Rengali and Bhim Kund
Projects in Orissa; and

(b) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTER OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): (a)
Yes, Sir.

(b) The project reports of the Ren-
gali and Bhimkund Dams have been
finalised by the State Government of
Orissa after the consideration of alter-
natives, the storage requirements,
costs and benefits. .
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Loan Sanctioned for Electrification of
Villages of Amdhra Pradesh by Rural

Electrification Corporation

5048. SHRI P. GANGA REDDY: Will
the Minister of IRRIGATION AND
POWER be pleased to state the num-
ber if villages which have been sanc-
tioned for rural electrification by
Rural Electrification Corporation in
Andhra Pradesh and how much loan
has been sanctioned to Andhra Pra-
desh so far?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL): The
R.ral Electnification Corpcration since
its 1nception in July, 1969, have so far
sanctioned 22 rural electrification
schemes, 1ncluding one for Pilot Co-
operative Project, for Andhra Pradesh
envisaging loan assistance of
Rs. 1533.550 lakhs for the elecirifica-
tion of 1438 villages, energisation of
25.248 pumpsets and power supply to
2144 small scale and agro industries.

The Corporation has alsp sanctioned
four schemes of Andhra Pradesh
envisaging loan assistance of Rs 20.574
lakhs for the electrification ot 596 Hari-
jan  Bastis  in  alveady electrified
villages.

12.05 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED MURDER OF A HARIJAN STUDEN1
1N HaTuRas (UTTAR PRADESH)
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Harijan Studecnt in
. Hathras, U.P. (CA)

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA):
On the 13th December, at about 7.00
p.m. some Scheduled Caste students of
the Murlidhar Gajanand Technical In-
stitute. Hathras, who were stayving at
a place called Radhaswami Bagichi
were assaulted by some othar students
of the same Institute. On receipt of
information rega~dinz the inr~ident the
local police reached ihe site of occur-
rence and found one wounded Sche-
duled Cas'e student, Ra,en Singh by
name, lying unconscious., Shri Rajen
Singh was admitted in the Civil Hospi-
tal, but he did not regain conscious-
ness throughout and expired in the
morning of the 14th December.
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Two of the persons who had been
named in the revort lodeed with the
police have been arrested, two others
are <till renorted 1{o bhe absconding.
Ten students suspecied of being a pa ty
to the assault have alvwn been ariested,
Further, on receipt of complaints from
some Scheduled Castes students ap-
prehending breach of wveace. seventy
five students were arrested under Sec-
tions 107/117/151 Cr. P. C, as a pre- |
ventive measure. The Princisal, the
Proctor ard the Wa d2n of the In-
stitute w~-= also ar.csted, in connec-
tion with alleged ofiences under Sec-
tions 5/7 of the Untouchability
(Offences) Act, 1955 and were later
teleased on bail Senior officers, in-
cluding the Commussioner and the
DI.G. have viaited Hathras and the
situation 1s reported to be und>r con-
trol.

o siex 7arA Vg - AT, gg
st g7 gar &, ¥ qawar § fr faadr
frdf ®1 ga af afew Al
AT F FA T WL AR Ararfooe
19T T YA Y 1 T TG #9427
TR T AN TN, afew v f
AT qaw #§ mif g 9y * g
FT 9HT gW 77 §6 Frat vy
£ TIag W gzt fedy 1v sl



193 Murder of

¥ agY vz Ty ¢, afew w4y fagre &
F gEy NIW ¥, FdA AL N/,
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TH & 9 A IASgIW F 7 fgewr
HITA@T TRATTTNE (was
A1 vl &1 5 o ome g
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Hathras, U.P. (CA)
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Fw # oty gfvedl & Toser s
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f& @ gea1 1 wrw & fag @A
TF Bt @ s av fawwr g
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JAFT TF WEH AgF B WIT SEk
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s % g o Wl wEeT o A
#1 w3 WX SfEq suT T
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¥ T ara w FEA) @ § fr gfroqt
#t &t ot wifgwfha s AR gfvad
faeft g€ & 72 qui &7 ¥ S fawr @
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e o I TG qEqT F § AL AL,
(worw) . ...

SHRI R, D. BHANDARE: (Bombay
Central): After the event preventive

& | WTTE ATEHIT GUWT ST YT measures were taken.
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AGRAHAYANA 28, 1894 (SAKA) Haryan Student in 198

Hathras, U.P. (C)

Attacked by fcllow boarders; one
harijan student fatally stabbed.
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e gré ara? whv fraaa fear sl
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T AE AN AT A F Fwy
®T/ATC ¥, 419 A T N ey B
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mgar § 7

offa@Edi 2780 g7 " gav
qE WEREA A7 oAy q@ d A s
TET WM R AT A §3 aEAw
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W Ay qEy W L ¥l o
T g T gfeom wigat § s Y,
T E A wwd W @ oaw
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s wraw Fdew fgaE e wig @iw
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AW E AT | FIT /AT g 3T
TITRA o sgar gwor 3.8 {8 ¢n
FAHT IET T 4R T4 TO A £ AT
w2 ¥ T AT oAA AT AW
¥ ST T RSE TI Y AEArE

If they do nout accept a Parhamen-
tary Commitie> going there let them
appoint a Commi~ on of Inury pre-
sided over by a High Court or Sup-
reme Court—Judge, to allay the fears
in the minds of crores of Harijans 1n
the country There is a fear 1n the

minds of the Harnans that they are
not safe in this couniry

& on fanw el sfiwg o
aridg weq &1 q@rE 9t F 5.8 0%
FHg oI g & &F i Ad s 97
& W FTH R W FE) IREY ISy
7 gAY Srw zafed e owv
awdr & fr W T F s W 0
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202
Hathras, U P. (CA)
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SHRI S M BANERJEE 1 wanted
an answel regarding my suggestion
for an enquiry into this specific mn-
adent I never wanted a clanifica-
tion
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s FOH ¥ T T mT ¥ o g
L

fwr g4t wdmmw {7 veaq el
g B #Tz & t agh a7 9 37 N
JEAFTN F4° TR & afoq Sraars
Al a1 F47 fafoyd ®oft guv fedy
Azl F1 AT oA 1 & STAA g g
fx aif72vfrs & qa0 fradfag)y =Y
4 qa1 T & o & fagnff gz
qT W ZA R | 6 T fIT TEH FT we A
gwr ¢ 3z wifwdsfaw =1 faargt a@
g1, 9F GEEEl W ¥ dYo gHo o
#1 faarrdf o1 /1 BT @ gw ¥ @
T@IAT | W HY YA FT qroo@ o s
g 9 UFT E AT AyrdTr ey ¥
o, farrefT agr ov Wi @78 & ®T
Wi ¥ v, aEEfa G ¥ v
framqr w7, s d s dlc 3w
qor & w6 & qum, Far gy & Y
AT A g e a1 ¥ sAr
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gt g fe o qrofrd wow g
w7 frfaes & 6t 7 o g
wo: fi5 wfors & Ny arr AW ww g
& a7 %@ § A1 3L R wwr {q@ o 9
& o) WO W AT R QTR | 9 faer-
faat ¥ w7 99 N e 9T AT
AT T IW I & &7 ) W AT AR
& w5 X wo W agy aEar ¥ 0
fagr | & fA&zw wvar wgar g 5
oo oY ¥ A A oA & Wi gd
2, & wadr @ § J@ ¥V ATAT E
agT aTe ¥ OF e @iy gg & | i
w2 ¥ s snar g 15w A gfemowr
g &1 1 aq = 2 fourdy g
gt A fag o &
gew faams  weay gAmET =S g o
forg ow Frad T 0 39 F1 wHETA@TT R
gq ave AT fe AR gar o 7 faeg
®Y wrer foar wmar @ Wy A (7
qurT  dar &, @€ fraar d & fa
SETATH & SN IW X HA q& AFF 4
Afew 3w foso A ol & ard 7rq AEwan
T, FIRAT T 1 TFT 39§ 4 adl
WOT A 99 & FIIR fRAT W7 A
Frond £, uf w7 I A AT W AR
faar

# @81 & wo@ey & T ¥ WU AA-
AT AEAT § | WA RA T4 T
afas g1 ar W ww 7 77 97 G
W& qyeAY AT T 1 qGT AT F AL VA
A & qw JA GHar @ I fiar
g R v smas ar AT ¥ 1 A7
et & foamar aw a@Y & 1 14 Al
& WH £ W AN A g0 A

“Still his condition 1s serious, I
think he cannot suivive’

A wrrrvafF a9 ¥
NIV 9T gAF A A% A IT A & |

DECEMBER 19, 1972

s Haryjan Student m

. Hathras, UP (CA)
& wrar g e oW w1 s fewr-
T oW o ogwr 1 g & o
wegd § 5 2% wAeTHE 97, Gy o,
I¥ W o afy qr, NfeT s«
farierdr & fr fag et 9T srfrener
THST gWT Y WY A WET wAEqT
¥ ggr guT § A ey wfasge W g
T 4E 99 F1 gqra freard o s 4
fafa &« MY wgrrER 0 W@
qv i€ fdaw Aiqg ¥+ fug avg
FTEETT £HAT g1 VR A1 I FAT T
ff o7 wremav o 7 q@A S wHET AT
TP weg ¥ {Fart @F ¥ olv St
w s RY AR
fFmerarnsr i TR WS @I 4
TH AVE & AN F] AT HASH A(AEY
ThAT ez ¥ fmeae g F WT
W17 A QW FTIIES ? IT AT
302 # f7 gv &1 4@t feay wan ?
AAF T NIF T ARG IS A WG
T froow ot mif @Rt 7 & fafqas
7 qrEA A AT AT AT TG F7-
grar & | mfigy 3a #Y 102 ¥ faveny
F3 7FY frar wor st T {feadduw
Fq1 7 gar ?

308.

SHR! BHAGWAT JHA AZAD
(Bhagalpu:) He has got more 1n-
formation than the Government Lct
him speak

w7 GO 9% Faw FaTy
FTEATT AT E qE UV M AT QAT B |
w4 & feegran® wiamT goir @ 34 avE
#Y qEAg vz R T 90 7 F oo feer
qv fg3 rgfi s A ¥ @IwT zq
TR FT AR ST EHIT R
F3 & FIoNIT, AV ETaT Ar
& = ¢ fammifar s 7 s =i
741 &, 37 A (T (-aa® 7)),
IH Lo HEAr w7 Far Hey ? & awaAr
ieAr 3 v ez s &1 =g faedr-
M #T RS A, w0 wmfaee
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W oy W g Af faar 7 oga ¥
S war wrew § 7

% 39 *Y Formr T o0 HT X Ay
aqr &Y agr w7 rf v @ 9 7
¥ £ wvaer 7 7Y foegr A |veard
A aRwIgmAI TS
far? g s gAEd? IA A
Wy OEA (wAT AAr TA &K WT R
gk an wyr o g ?

& oy & greaw F 1w 3w N A9
LT GTHTT AR QAT VAT ATEATE |
sv#ev HiX frfaus & fgars 302 #1
AT T Af ¥ fear A w9
f& 1@ av@ %1 faqw fo- 4 ¥ Fawar
Fvz & g 7 friaqs gwr oA
wgazaAfafa wivw v ¥ favenry
T fear mr g ot W1 a7 9 AT
&1 gfae T fqur mt ¥ #Hlv 37 QT
307 % grir grAr fRar war &
T & F71 wiAy & fF oag qeed
®WIFFT I qi7T 33 & A7 F 017
ar g% twav | e e qeirw A8
grver 21 Far & fafauer wiv arda
® g1 faratie a & §9 d9 9@ )

g wary ag g 5 fa3 Ty w5
T AT & T B AVHIC HT FE-
WF ] 5 v P Awr wEE aw ?
f& vizre FF@ & W1 AM WANT
g2 o & famr §esxqargmr ?
T F TLH G FA & fay gvwroam
A AT Y ¢ ozA a4 HeEATT
qAM A 217 B WY AU AT A
1T R FW ATF TR AT 4 L FAHE
®TEA o g & 7

7 & grg AT g qmma W §
oA # amws A7 & @wwer g oW
wAVE L TAY 3T 1 g YRA WA IW
#Nvg ¥ e Mfar gon? A Ao
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4t ag agr 97 % Finw glfada gfae
w1 fFar qar ar + 7 ;TRT ¥
wg ¢ fie aer a3 @ 90F & Gy
TIELT & AT 7 FoT FpRT 9T BT
IR R A W w3 F, wEwT A
9T TR, INF FAC WHA s Erar
et amTmafgaFN
18 W7o o nRo Hr ATAfa A FY
E ] 1 (xwam) 99 g8 W HF wAan
oAt iy & ATA ¥ (wwAww)
gergta T & o9 & S=ar § 797
Fqv war fargrg xwe foar 2 Fq A
a1y vfatfrar wiv gz 9 & 1 A7
fig 5 #1T %Y agamwy T F
WT7o Mo UTo & AN 37 aCF & 714 77
I ) TATTEIT0 o mo A ATy
# fifags ar’y anqR 47 @i 4
AR I AT AT R (g ) T
FAMA T AR AAAT AT FTR ?

=it wed fagrdy an 3 (=)
9T @ WY gIF } f@ew qe w2
¥ TR M e Ty Aw oy
W7 o0HoUHo ¥/ NI AT ?

ot wfwew - (3feor feeelt)
AN FFFAL I

o\, gwn wFF eI ¢ ()
ATE FIAHT gH SAT | TN HAT
G & ATEIX A1 A FR d |
Ty FIETY | gW AvS watE @
momoﬂﬂ«*%aﬁﬁmm >
fav gw &7 81

% YR ROEW . 9g ¢ AT AW AT
w1 ¥ g B 9« wE QT ar g R
/Y WY EN M0 W NI qIS
FT 9F3 ¥ WMIT A ¥ gAY -
TEYE q I FL
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S\ ON 23 SGMT : gT T ¥
fg o g1 ®W @A wTar &7
™S g avr ady

ot st w o Wt ¢ (mrenge) ¢
gronr faferen e 7 fer &
dlerer? Ty W weoworde &
@y ?

S| gOW WA HGAW ¢ T AR
few & arer 971 Wl AERT WIS T
f& mieonmougo &7 TA¥ FE wEAY
7Y a1 | AW g fagst w9
(T2TmA) w9 ECHIX FT ogRW 2
f& %Y amo | #W 9T F fao dui
1 gu foz s A o fre & W
g1 gv 77|

nrRA Qe ~HAE R F o

qaFAT &0

® goR wq FGAT A7 TAA
A FaEr @ § Foemw oAavT)
AT FTAT 1) AT {FY & Qv AT
i iy
SHRI K § CHAVDY (Patm) A
Commiuttec headed by the Suptem>»
Court judge should he appointed

Serious charge< have been made
(Interruptions)

o\ gFR WY wEWA A AAT
forg du< & g9 T A o e |
ga 7 FEOy @)

ot afs wew T IF FY
fir ST O Q) X THE WEHA E
i Y af 7 &) et awe wd
JF FIY |

st gam W wgww SR
w37 |

o wiy yaw & wreY 9T ¥
MG
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o) g v Wiy wgny : ug vfemie
% wex frre od ar s a0
Hagm g ¥ wray
gt anfegd

W 4w ¢ W9 ) A e
¥ A oy F § wow At A e
femr Sy ?

272

st gER WY wHATa AT AR
9 FT WAT & | ATIHT T & A wvy
£

MR SPLAKER H¢ has get the night
io express himsal{ 1n tois House
Evervbody has lhe 1ight to express
hmeel. in the House

) wew feprd Tatal waw
wger [ Hrve ¥ froaew os
et qrT 9 & A7 er oA o
HEA g TE 2 e IAeF o gq
N wEegrAr AF & frefr e g7 9
HHAT 7FY § )\ WA A3 wrEny ¥ fr
AT U UF FT ATH AAGEF TY A
qaYIT T F | WY FAF 9 "o
wqonde T favz & Iy mug ¢ AY
g &= & foo o frar @ war &)
¥ W gEET 9 ¥3T froar A 9w ow
faare w1 @vew #X a1 AT A AW F7
wfiFe % mifw gE g W A
F QT F AF | VW avg § wOq
FAHT AT FY TRATAT FT F7 HAT
g s T e § A 9w ax et
TeaT § 1 w1 & 9T 7 48 1 frdy
1T qYT TR W et Ag i
Lol

SHRI JYOTIRMOY BOSU (Dfa-
mond Harbour);: On a point of
order You have failed to bring the
House to order Why 18 it? It 18
because you could not give a clear
ruling at a point of time Iet me
say, Sir, that I was one of those who
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elecfed you to the Chair The sug-
gestion that has been made 15 very
reasonable Why do Government not
constitute a Commussion of Inquiry—
this is very important— to go into the
matter of repression and atrocities
commuited on Harjans throughout the
country and also on tribals and mno-
rities

MR SPEAKER You have not been
called The Minister will reply

SHRI JYOTIRMOY BOSU You are
not trying to understand what 1s being
sad

MR SPEAKER You have no busi-
ness to talk like this

ot gawer Wi (Iwda) ar A
W vy wgey &7 Aiufa afsw v
#1 fRw § % Wl wEiET A
saur #3973 fr 9 anrey )
wre giiYy amt @1 we oy uR FT AW
frrar wam & Y S ey waTar T 2,
IAFr Fears A W fe &0 R
argar g & w1 g9 qv woAr =faa
g

MR SPEAKER I um not sitizg
here for that It 1s for the Mimster to
tnquire into it

SHRI R S PANDEY (Rajnand-
gaon)* Mr Shailami deserves o be
congratulated for the manhner in which
he has put the case We have every
sympathy for the person who was
killed It the Government has failed
to protect that person who was killed,
1t deserves complete condemnation
They were all enjoying when he con-
demned the Government. But when
Mr Shailay: said about RSS. they are
geting excited. (Interruption)

ot gen Wy wgUR ;WA
winy, W avg ¥ wrbad aft W@
arftd  feegw At wisht  (fT et )
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MR SPEAKER I am not here to
inquire into all the allegations, I am
Just presiding over the House I am
not to enquire whether 1t 18 a fact or
wot TAF] 9% 37 2§ § vifemm

A AT IT A I RATTEEN £
AT TAT ATF § A1 Frdy o A o wwr
BT & BT WY AT w7 91{Eq

SHR]I SAMAR GUHA (Conta1
On a pomnt of submission I do not
want to raise a point of order The
matter 1s very serious to al] of us, to
the whole nation When the demand
1s made that the mutter should be
mquired 1nto, 1t 1s wrong to make cer-
tain allegation against a certain party
I would make this submissidn to you,
Sir A parhamentary Commities has
to be set up to go into the whole mat-
fez You may please direct them,
seeing the whole sentiment ot the
House Thy truth must be found out
These taings are going on almost
everyday and all over the country
The whle mafter should come to end
Where do we stand, Sir?

MR SPEAKER The Mamber has
sald something and the Mmster will
reply to 1t I am not here for inguir-
ing nto 1t

iy faar (et A qer
Y dely ¥ w5 gEam) #1 I
fyar &1 a7 w79 g7 2 fw gfvar
aqr s faenfaat & 1Y 99 & %
FATT A T 4T H¥ I/ TAT HY AA AT
ag gav 5 & ard wzand g | W
w71 fr fafaaw, ardc ot NRaT &7,
fom ® Faw s ¥mEx & &
frerTe fearwar €, oW FIE & W wY,
o faofug) o< gww X weew §o
£ AN ¥ g I TRV FLHTT W
w2 fr wwr wrAy oY ot wrw Ay W
YT ST IF AT HT 5T AR A oy
TETC FT FA~8 4T AAAT G, & $EA
% war 9% & fawrs w6t ¥ aw
wraE ¥ a1 qwdt § o (wwww)
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o) g (Naer): Hrowr
o g Rt ? (vewaw)

SHRI SAMAR GUHA: It is the res-

‘ ponsibility of the Central Government
to institute an inquiry.

SHRI ‘PILOO MODY: Charges are
made against the State Government.
charges are made against the Central
Government.. ...

_SHRI SAMAR GUHA: Why should
it be discussed on the floor of the
House? Let an inquiry be instituted.

SHRI. PILOO MODY: Is the centre
.a post office?

' R frave TRyt @av & ag
faars *% arc gzar & v weg o}
TN T A BT FT FIT TER
A wrAel § z@d 31 | 37 7 wEAvCar
F o ¥R g ¥ fa3oa s fe
"L wrqd fEar (A1 78 weaeg F £
Wifzr &Y @&, Ay faadr oq ot
ATHIT & = ifey W mifaa gF Al gw
q7 §1 FXq A7 5T A f o7 9a 7 997
. S (vomav:) gAAT T TWT
i g f5 usT aET & ug T8
fI1, s IR T 8% i fxm,
W Fad drz wfew § gw Faw
ST g A fgwgy vy £ &6
I & wqufaw ofda § w@ s 5w
FTAT qEAT § | WAL WART G
£ 5o § % FE0 9T F1 59 gy
% sarar afawrT &y a4, dF 19 9T W
g §3 & wedEar ¥ faare fear
T gFAT & | HEwA o €7 ofcfenfa &
ag a9« 35797 fF g9 g IR A
faege favarm wf w24 &, Tow I
?’Tmfﬂgamaa (mi)

- TR T FEY T 9T g
AR 3 v fvarg &4 fvar
AT QAT & T (W)

.....

'DECEMBER 19, 1972

BT

Harijan Stadent in
Hmhm, UP. (cm

SHRI K. 8. CHAVDA. What lbplll
this incldent?

SHRI PILOO. MODY He is m,ll'ha_d—
ing the House. The constltutlon is
quite clear on the subject ’

SHRI S. M. BANERJEE: I rise on &
point of order, Sir....

SHRI SHYAMNANDAN MISHRA
(Begusaral) rose—.

weaw wE@y : I TH e waet
9T, oY Fr2raiver WY Y, 7T 9 AL,
& o guery garAy wifge 5 s
AL Q@ FT A9 AFT gAAT 7 Foar
wrd, afew gifadts gc  gaua feqr
A% 1 AR qar A4 fr fafezc o &
9 a1 §37 FFATE, THH 17 FAAT6E
EaT #Ya aff & 1 A fA ¥ 998
T ¥ 987 37 @, afeT Tz § gawy
aur qrEt § wrer faar, f9qd §.30 =y
fawe war | @y Fifmwa fFar &% &
UF Za7 7L Gy gewra 7 wawrd | feme
UTHATIY AR WY L WAy a{
o FEAY | T ¥ Zre T F A,
adraar, r 47 famey § ? wmifge
Z TEF AWM AT aq o arfaarie E
(wwawiw)

»t o Tdo WIAW : T §T J &
qrfegriz §, Sfea gfval & I T &
ag TY TE T O & 1 (ITWAA)

W WEAW : TE WCHTA ¥
FYE wow waT AE TG0 ¢, ¥ Agi W
7 Wrg 1 7g gATe fan #Ee € ww
| (caew:z) .
SHRI K. S. CHAVDA: What is - the

alternative for the Beheduhd tw
people?

wmw a«'mm TR
¥ quer wew % wrowl b (eanwrv)
T {IT AT A W, !ﬁmm

1"
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AT X O FWT WG 5
T@ O oW {1 (swEwer) Wi
wr adwr fromifad, dfea o7 a5 3w
# g afwr wArguT , TEAT AW A
AT WEY 1(aaw7)

SHRI SHYAMNANDAN MISHRA
(Begusara1) I mnse on a pomt of
order It 1g for the Chair to give us
guidance in the matter The hon
Mumister has stateq that he wantg to
coivene 5 meeling be would like
t0o have a mesting with all sec-
tions 0. the House to de ide which
part of the responsibibty lies on the
( 2ntre and which part of the responsi-
bilitv hes on the State Government
My submission 158 this  Of course in
this particular fieid the responsibility
converge bul the House would lLke
to know which part of the responsibili
ty tha Central Government is perorm
ing just at the moment There are
certain rosponsibilities of the Cen-
tial  Government Let wus first
know what are the 1esponsibilities
which are being dischargea by the
C ntral Govert ment betdre we pro-
ceed with the anal s1s or the ce nar-
cation of responsibilities Sp tar a<
We are concerned we have g!ven notice
of this Call Attention Motion ang we
are concerned with tne quest on whe-
ther the responbility which 1s there
has been discharged by the Central
Government or not That 18 what we
want to krow at the momuant

SHRI FRANK ANTHONY (Nomi-
nated~-Anglo-Indians) I nsse on a
point of order This 18 in the nature
of an exercise, I am sorry to say 1n
disingenuousness You know that this
Chngress Government has invanably
turned ¢down the demand for protection
of munorifies The States Reorgamsa-
tion Commissioh had recommended
(Interruption) Please histen, Govern-
ment has taken powers to protect the
minorities In the delberations of
the Joint Committee on the States Re-
organisation Committee Report I sug-
Besteq that there should be a Statu-
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tory Minorities Board' Government

rejected that suggestion The States
Reorgamsation Commission said that
the mirorities had complained that
they are inferior citizens in the
country You have got now under
Article 339 special powers, for the
President to 1issue directives so far as
the Scheduleq Castes are concerned.
What is 1t that you are doing in the
matter” There i1s a Constitutional pro-
vision ip this regard I say Minon-
ties are being destroyed in this country
(Interruption) They are being des-
troved 1n this country

SHRI RAM NIWAS MIRDHA Com-
pletely wrong and baseless

MR SPEAKER
order Mr Anthony

It 1s no pomnt of

SHRI S M BANERJEE Sir, my
pomt of order 1s this The hon Minis-
ter did not agree to our demand saying
that this 1s a State subject You, ie
vour wisdom admitted this Calling
Attention Motion  According to the
Const tution there 1y 3 certain amount
o responsibility on the part of the
Centre also W_ demand that the
Centre should intervene because the
Harjjans in UP have no faith in the
police there It 1s most unfortunate
btt that 15 th~ reshty When the
Centre 1 tnvolved In the matter why
<hoilg they not intervene to give
th~m protection”

1300 hrs

MR SPEAKER There 1s no point of
order

SHRI S M BANERJEL I want a
ruling from jou opn my point of order

MR SPEAKER I have already said
that here 18 no point of order invol-
ved

SHRI SAMAR GUHA The hon
Minister of State hag objected to the
critical observations made about
fallure of the Government of U
Pradesh m dealing with the offences
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[Shri Samar Guha]

committed against the Harijans. He
said that it was exclusively within the
jurisdiction of the State Government.
But I want to draw the attentiun of
the hon. Minister to the fact that we
are already having a Bill pending
with the Joint Committee, namely the
Untouchability Offences (Amend-
ment) Bill, and I am also a member
of that Joint Committee, If it is ex-
clusively a State matter, how is the
Central Government competent, and
how is Parliament competent to deal
with the problems of offences com-
mitted against the Scheduled Castes?
How have the Government and Par-
hiament constituted a Joint Committee
on a Bill brought forward for that
purpose? So, what the hon. Minister
has stated is contrary to the rights and
privileges given to  Parliament.
Therefore, 1 submit that the Central
Government and Parhament have
got concurrent jurisdiction to deal
with the problems of untouchability.

SHRI R. D. BHANDARE: On a
point of order. Shri Chandra Shailani
had raised the question whether the
principal and the proctor were arrest-
ed under the Untouchability Offences
Act and he had asked why they were
not roped in under sec. 302, IPC. The
answer given by the hon. Minister was
that the matter would be referred tn
the Statc Government. What I have
been watching 1n this House s this.
‘When the atrocities and harassients
and hewmous crimeg commtted on the
members of the Scheduled Castes and
Scheduled Tribes are raised here, why
is it that Government are not having
some sort of mechanism, say, by ap-
pointing a committee, to find out the
safeguards for the members of the
Scheduled Castes and  Scheduled
Tribes....

SHRI PILOO MODY: Recause their
bands are dirty.

SHRI R. D. BHANDARE: ...s0
that these people can get some sort
of security of life. It is no use trans-
ferring the matter again to the State.
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I know that the State’' Governcnent
have failed and the police have {ailed
T also note that there is no mechhnisin
through which the Central>Government
can make the necessary inquiries

SHRI PILOO MODY: Of course, they
can.

SHRI R. D. BHANDARE: Therefore,
there are two ways open, namely that
the Central agencies should either
make inquiries in such matters, or
institute an inquiry or send their
Ceniral Intelligence to find out to
what extent the State authorities and
the police have failed in giving the
necessary protection Why is such a
mechanism not being suggested by
the Central Government? These
points are raised time and again, and
the usual reply is given that they
would make inquirtes through the
State Government When the State
police have already failed, the Cen-
tral Government should find out some
mechanism whereby protection could
be given.

MR SPEAKER‘ There is no roint
of order in 1t.

SHRI RAM NIWAS MIRDHA: It
was exactly with a view to finding
some mechanism and some method of
dealing with these things that 1 had
suggested that under your auspices or
in some other way, if the Opposition
parties and the Government side
could meet and see how we could pro-
ceed m tnese cases, 1t would be
better . .

SHRI SHYAMNANDAN MISHRA:
What are they doing now except com-
municating some information to us?”
They have got certain responsibilities.
What are they doing in this regerd?

SHRI K. 8. CHAVDA: They are
acting as a post office.

SHR] JYOTIRMOY BOSU: Bvery-
day this raping, burning or besting of
Harijans ig going on. Yesterdsy we
had one. Today we have ancther.
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This Govemment shOuld resign,
ot ‘good enough for the job.

.SHRI RAM NIWAS MIRDHA: I
will repfy-to a couple of points raised
by Shri Shailani. He asked if the
«dying declaration was recorded. We
have been iférmed that the person
who died was all along unconscious
and, therefore, it was not possible to

It is

have any dying declaration’ recorded
IPRLY 38 .

"That was the situation.

*

As to whether he was propetly”

attended to in the 'hospital or not, 1
am not in a ;osxtion to say.

As for lmpomtxon of .a collective
fine, this is a suggestion which is in
front of the UP Government and I

think they will take appropriate action:

.n this respect.

SHRI PILOO MODY: What sort of

‘reply or what manner of reply was,

this?

s wx e Weaw wEEE,
¥ s g fF 93 o srael agg
W4T 97 937 gAT §, Wiaw @iy frw vgr
2,39 gug Giaeze K147 g Sy ?

(@ qa1) :

MR. SPEAKER Please 51t down
SHRI KARTIK ORAON (Lohar-
«daga): 1 am grateful to you for having
ajlowed this call attention-motion. I
am also thankful to Shri Shaillani who
not only briefed me yesterday about
‘this but has als> parrated the incident

here in the House which is now fully
seized of ihis matter.

.J can _understand the sentiments
avith which "he harrated the incident.

I 'had the sad luck in this 'very House

of nartating a harrowmg tale of the
famous Purnea Santal murder cade.
This House has had thg. sad, task of
dxgcussmg atromtxes ‘of various -types
for ihe last five years I have been
Jhere,

8§ and .tribes.

of Harh
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‘ placed before the

In June. 1970 reference was.
ungde to the atrocitiés on and killing.
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93 reported cases. The unreported
cuses may be many more. Msdny
things are happening which  do not
see the light of day. -~ *-

SHRI PILOO MODY' Thousands.

SHRI KARTIK ORAON May be
thousands. : ,

I would like to say one thﬁx'g there
is definitely a case of admmmtratwe
failure. .There is no doubt -about it.
If we add the hundreds of killings,
looting, plundering, butchering and
burning of the Adivasis and Harijans,
I think every year it would come to
a minimum of 500,

My Point is this, It'i§ hot 3 ques-
tion of the smallness of the number
of crimes or the intrimsic seriousness
of it; it js also not relevant whether
the victims are Scheduled Castes or
others. What is'relevant bear in mind
is 'that.in broad daylight a human
being’ has been killed like acat. That
we have to take note of.. I am sure

“if we have not been able to protect
- these people for the last five years or

more, the timeé is not very far when
we rhay come to a stage when there
may be a universal malice and ihere
may be indiscriminate massacre of
Scheduled Ciastes and Schegiuled
Tribes. What are you going to do
about it? ) ) : ’ :

Therefore, . it is a very serjous
matter. As regards the report that
has been obtained and which has been
House, I amnot
sure how far it ig correct, because; .the -
recort has been sent by:the ofﬁcers
who may be directly or lr_ndlreqtly,
express or implied, -involved in  this
case.. What the eye-does not -see, the
heart. does mot grieve about.

We have seen 50 . many cases. I
have one case of whlppmg of. tribes,
They were whipped 87 times, in Katm ‘
in Madhya Pradesh. Everyday it is .
happening. In some cales the ‘press
is co—operatmg Somet:mes. the press’
is riet co—opex‘atmg Therefore, we '
have to take a’ very realisﬁc approach

Byl
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©of the problem. 1 should say that I
am happy that at least this House is
very much agitated. Let us see that
the whole country is agitated about
these things. No punishment will be
greater for the loss of national chara-
cter, which this country has been
witnessing. It is & shameful thing,
and we should all hang down our
heads in shame for matters of this
nature.

I must say one thing, If we get a
report from the Deputy Commissioner
or the Superintendent of Police, the
Govt. are getting a report that they
have to defend. Therefore, we are
asking the accountant to be the audi-
tor. That is the position. Therefore,
I would like to say that the Home
Ministry should have no fire brigade
to have an independent assessment of
the whole situation. On that basis,
Government can place the matlers
before this House,

Now, there has been no action, If
there has been any action, in that case,
we would have been competent
enough to prevent a recurrence of
these things. We have not been able
to do this. Therefore, I must say that
this Home Ministry has been doing
nothing.

SOME HON, MEMBERS: Shame,
shame.

SHRI KARTIK ORAON: I am
ashamed to say that they are doing
nothing. (Interruyption) Sir, the
greatest danger to this country, to have
a cuantinued good government, is the
friction between different classes of
people; the actiong and inter-actions
between different classes of people.
Therefore, about five years ago I was
saying that our country was going to
the dogs. Why?  (Interruption) I
krow that no State Government was
in a position to have a stable govern-
ment. The Centre was the stabiliser.
Therefore, you have to give credit to
the Primme Minister who had provided
the necessary leadership and stable
governments.  (Interruption).

DECEMBER 19, 1972
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SHRI K. S. CHAVDA: When mwur--
deis are committed?

SHRI KARTIK QORAON: Pleage sit
down.

MR. SPEAKER: Order, arder.

SHRI KARTIK QRAON: This Gow—
ernment has been a very powerful
government. It has all powers, and it
has tne undefined pressure af public
opinion behind 1it. Even then, they
are not in a pasition to do anything.
I am afraid we are thinking that we
have no cause to serve., Even tihe
autocrats have the welfare of the
people m their hearts. (Interruplion)-
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SHRI K. S. CHAVDA: The hom
Minister is requesting him not to say
anything against the Government.

MR SPEAKER: Order. arder.

SHRI JYOTIRMOY BOSU: The
Minister, Shri K. C, Pant, is passing
on a chit to him, It is the visibility
of all of us.

SHRI KARTIK ORAON: By shout~
ing you are trying to show you are
a powerful person.

SHRI JYOTIRMOY BOSU: What is
happening there, Sir?

SHRI KARTIK ORAON: Please sit
down. (Interruption)

SHRI K. S. CHAVDA: The Minister

told him not to say anything against
the Government. (Interruption).

SHRI JYOTIRMOY BOSU: What ix
that slip of paper that was given %o
him? It should be laid on the Tukle
of the House. (Interruption).

MR. SPEAKER: Order, order. Tt is
his own paper. Please conclude now.

SHRI KARTIK ORAON: 1 wouldl
like to know what the Government
have done. I want o say that they
are trying to support the administra-
tion. But then what are they Joing¥
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The asuthorities could not protect the
poor Harijans. The police officers
could not protect them. I would like
to know from the hon. Minister
whether 1t is within his knowledge
that amongst constables there 1s dis

crimination agamst the Scheduled
Castes and the Scheduled Castes are
made to remamn outside Do you

know that? The worst type of colour
bar exisis in our couniry We are
talking of colour bazr m otner coun-
tries, the most reprehensible form of
colour bar 15 m our country We are
not able to overcome 1t The Com-
missioner of Scheduled Castes has
made a public statement about this
What has the Government done about
1it?  Such a responsible person has
come out with a statement Yet the
Government have done nothing

MR SPEAKER Please conclude

SHRI KARTIK ORAON Finally, 1
should Iike to say one thing The law
must be changed and stringent punish-
ment must be given to persons who
are found guilty If the police officers
and other authorities do not function
rroperly, they should be held res-
ponsible for this and charged with
complicity i the murder They can-
not be made to escape The public
and the Government should cor demn
them It 1s not a question of murder
of one person, 1t is a question which
concerns the entire nation Public
participation 1s required, people must
be awakened ang exhorted to come to
their senses and the Govern.ment must
come to front. Then only you can
stop these things

I want to repeat that the law must
be changed to such an extent that
the compensatery payment for fines
and other things must be replaced by
very deterrent punishment, even by
death if necessary If some authori-
ties do mot follow the sprit of the
laws, they will have to be sent away
lock, stock and barrel within 24 hours.
If dothing iy going to be done today,
nothing will be done tomorrow It 1§
time the Government take stock of
the gitudtion snd sorted things out

AGRAHAYANA 28, 1894 (S4KA) Haryan Stadent n
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I would regueat the heop, Minister
that he must satisty himself about the
statement that he has given and the
CEI must be brought into the picture
Let them repoit and let us pumish the
wrong doers I would again iequest
the hon Minister to take this as a
warning from tne country, from the
Parhement It 18 not a question of
one Member It 1s for the Govern-
ment and the people of the country
We are looking forward to see what
this Government 1s going to do The
wrong doer should be pumshed

SHRI RAM NIWAS MIRDHA 1
share the deep concern, agony almost,
with which the hot Member has
spoken 1 wish the Membcis of the
House would not laugh 1t away
(Interruptions)

SHRI PILOO MODY What sort of
reply 18 this—laugh 1t away? 1t 1s
we who have oeen castigating this
Government for their complete
callousness on a matter hike this He
says that the Opposition 15 trymg to
laugh 1t away

DR KAILAS (Bombay South) You
make a mockery of Parlhiament sit-
ting and laughing (Interruptions)

SHRI RAM NIWAS MIRDHA The
hon Member mentioneq that the law
should be strengthened and made
more stringent so that such cases
could be dealt with 1n a severe way
The House 15 aware that the Untouch-
abihity Offences Amending Bill 1s
before 1t and provisions have been
made on the recommendations of the
Elayaperumal Committee

ot sequre (§2y7) weqs
REYR, AT CATEE WIF WIET § 1 HeAY
Aetey & wazAfaely uriew O W
gyrey Ty @, 9% %7 ¥ wET ¥ WY
areasd? agaradidAray .
{eaawr) .

P osow s 0 w9 W oA ¥
et WY s wevE v 7
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o1 S(ENATY ¢ SHFT HAAT Tg AQl
§.f® a7 wgw garw F1 wazAlEed)
TFE #T a7 Fg H org famw wng

MR. SPEAKER: He said, change the
law and the minister is replying to it.

SHRI RAM NIWAS MIRDHA: I am

merely trying to say that this is the
law under which the persons concern-
ed in this incident have also - been
arrested. I was merely trying to reply
sq far as the legislation is concerned.

The Government is trylng to stren--

gthen this law.

= §F wrT YT : 302 7 fwaal
1o fRarwarg ? L. L (emaqm)
..... OTT SFATAL AT A5 (s & 7
TTHIT ZF a17 F1 77470 & foas Farz
Tzt g 5 g3 md fasr =mfge
# S geT HT THAE FT @ 2

S o, GRH FAT AAY, T IR
Prse w5, Tg 7, gRAT W YT
g &2 # b w9l (sfwdr sfEw
qpdr) : FE TAUE 7E FL@EIE, AT
ST 5 FT g+

SHRI RAM. NIWAS. MIRDHA: Re-.

ference was made to the Commissioner
of Scheduled Castes and Scheduled
Tribes. He is a functionary created
under the Constitution. - He enquires
into individual cases and he also
makes reports about the progress of
various protectiong available to the
backward classes. He makes a report
to the House and the House also dis-
cusses it.  About what he said in this
particular context, I would further
enquire into it and if there is any-
thing further to be done regarding
that, Government will do it.

=Y gF 7 T+ BT : AT T2ATT
2 @ & mw ouF gmr FHIO
JgEd T ST ST AW gzl &
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g AT faear &1 fawa &, war w47
23S wrvamEA faw %, 4 za@ T
+r I T8 9T FI |
(mEgm™) ... ..

........
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SHRI PILOO MODY: May I ask

the Prime Minister, is ‘it below her
dign‘ity to reply to this?

SHRIMATI INDIRA GANDHI: Not
in‘ the middle. of what somebody is
trying to say.

SHRI RAM NIWAS MIRDHA:
About the demand for a committee of
enquiry, I would like to say that a
committee of enquiry will not be able
to go into these cases which are al-
ready registered and which are being
investigated. - This is a case of murder
and it is bemg 1nvest1gated by.the con-
cerned  authorities. I cannot under-
stand what this committee would do
so far as this case is concerned.

=i TIRFIT (2F) : Tewe Agay,
g, 39T 93w H foaw v Ay
geAT T e g 99b faT F 97w Ay
frer & T 1 3 ¥ Tad 99 waw
FT &1 gaTe :fg“r g afex QX 3w # 34
SATT A wEaE oy faw @ o E 1
AT § 1T §EFA FO o UF
ghea FaaE 99T ¥ TiEw - §FT
o + faE 1A 9% 3g 2tawt g T
AT ITF FIA SAFT gAFT & TG
o e g o=l & 781 <o 7 A 7@F 9T
& sARA F1 @ grere fag gaa
"g‘f SR ) O B ek M B
T TF I @fHE A wms wR}
12§ IEH AT A€ FI, KET Aq
FT AT IFT AT 7T 3 7 firyy oz
T | S AT BT WT - aF A
qar F& @ G g A wiw @ fw
3 fafgoa #1 frerare swar =nfgg |

=
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[/ 9T DAY A g FeEAw 9 NI §
a1 g aREdt § 5 gasr gioma
TN, NN awy §
HfwT §7 19T w7 wET W A Y
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fq mgrr wgr s B B A w
adr oft ¥ ag Wt s wgm
¥T AT FT OTIAT FT CTH 39
F fam nw wrdpy Aafrfr sty e A
& o Aarm @ wre wiver o o 3w T
gfro Ay 9T i fad ot aeraor fro a1
IR AME FVE FT g g TR
g WAN W 5 | g4 /A A
F ol s F oy oav gy far g
afr1 & fdaw v wean ¢ fr TR
FETAT AT g @ IF A HE e
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THIT ¥ TdY wTATHT H AT HT ARG

ot Tw fraew fowf s |
a 1€ wzard € W ada frar e
afy T wmeg X § oy .few T3 A1
Fad A ¥ W7 Foq qEA F any IAO40
srwtdy & fom & wega w7 aFT AL )

oA ¥ IR w1 gAie fear &
v 74 g afafr snd @@ I wFv
AT wra w2 fr 302 97 gEewr WA
aFAr ¢ A1 Jgt / qp¥ &Y tAEew Fv
971 & {7 37 9w 5 afafa ma %)
fogfa & 3faA 7 aol saify axzq
FT I IEAT SFUT F oweAgq
2T 7@ § A gEEt wwA ¥ /00
g g fraw z froaf- a2 g
qry wry fF fgae wiv gae w4
7 A T & veaffig g Ay 99 97 WY
737 8 3 S vt i fi eur
AT B
MR SPEAKER The Papers to oe
laid on the Table (Interruptims) I

have not called anvbody Nonthing
will be on record (Interruptions)*

1330 hrs
MATTER UNDER RULE 377
US Bowmpncg IN NoOrRTH VIFINAM

THE MINISTER O EATERN AL
AFFAIRS (SHR1 SWARAN SINGH)
rose—

MR SPEAKER Please wut Lot
him fi1st 1a1se it M1 Indrapt Gupta

SHRI INDRAJIT GUP1A (Al-
pore) I wantl to diaw the attention of
the Government and of the House 1«
the fact thit just a few days aficr the
Exteinal Affairs Minister has publicly
gone on record decclarmg that we ae
sharing the same :d=is and 1ums as
the Umted States we find that the
Ameirican Government have in  the

*Not Recorded.
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most cynical and brutal manner,
tesorted, after declaring -it publicly,
to a full scale bombardment on North
Vietnam. Everybody was hoping that
a peace settlement was in the offing.
Mr. Kissinger was going hither and
thither. This was a smoke-screen, We
find, for the Presidential Election. I
would like to know the Government’s
reaction 0 it. (Interruption) Will we
continue to hear about the ‘Indian
love-call’ and are these the ideals and
aims that you share with the United
States wno are carrying on this type
of barbarous agression? (Interrup-
tion). ol

MR. SPEAKER: The Minister.

SHRI SWARAN SINGH: At the end
of October this year, subsiantial
accord had been reported at the Paris
Peace Talks and high hopes were
raised of an early peaceful settlement
of the Vietnam question. These hopes
were further strengthened by the re-
sumption of the talks in the month
of November and with a prolonged
second round which began on the 4th
of December. The whole world was
waiting for the good news of restora-
{ion of peace to this war-torn land
when suddenly the news of the fresh
deadlock was received. Il has given a
serious setback not only to the settle-
ment of the Vietnam problem but also
to the problem of restoration of peace
in the entire Indo-China. Even imore
distressing is the newsg of the resump-
tion of massive U.S. bombing raids
on the Vietnamese territory and min-
ing of the DRVN territorial waters.
While the world was waiting for
Christmas to bring cheer and" news of
peace, it has brought news of renewed
destruction and bitterness.

The Government of India feels
sorely disappointed at the tragic turn
of events and hopes that wiser coun-
sels will prevail, that there will be
immediate stoppage of all bombings
and acts of war, that there will be no
shifting of positions likely to retard
the progresg of Paris Talks which, we
believe, have not been called off, and

UECEMBER 18, 1972

Re, Business of
the House

32

that an early accord on peace settle-
ment in Vietnam would be signed
without any more delay.

SHRI INDRAJIT GUPTA: Are you
neutral between the bomber and the
bombed? I want to know what is this
kind of pious neutrality. The Gov-
ernment of North Vietnam has
charged that all the terms of the
agreement have been agreed to, that
only the Americans have to sign and
then, they backed out under the pres-
sure of President Thieu. You have
got nothing to say about them? You
say that you share the aims and ideals.
About these butchers of Vietnam, you
have no word of condemnation? We
do not want to hear these pious
moralizations, Is this the role of In-
dia?

...... (Interruptions).

MR. SPEAKER: Mr. Indrajit Gupts,
pleasc resume your seat. Now, Papers
to be laid—Shri Dalbir Singh.

Wi g/ s%z vgar (gran)
AT AZET, I qEIl A gy faw
9EF 115 & wrdgA Fifea feay a1 avifw
7 tErE 7 reA zev famroar
IAFT T famarar s o

waaw WA : §F WORY €W
frar s 1 sqar # g8 TwA @
o ff

'SHRI S. M. BANERJEE: (Kanput):
Sir, I rise on a point of order....

18.35 hrs.

RE. BUSINESS OF THE HOUSE

SHRI SHYAMNANDAN MISHRA
(Begusarai): I have gought your per-
mission to raise a question of princi-
ple with regard to allotment of time
for the non-officigl business. It re-
lates purely to the matter of pro-
cedure and practice which is, indeed,
of the highest importance in so far as
parliamentary democracy is con-
cerned.
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fl‘here m certain issues, Mr.
- ‘Speeker, which - remaliy “unresolved
after all the discussion that had taken
pliace yesterday. My submission to
‘you is that you must give a clear rul-
3ng an to what happéns to en admitted
motion, 1o a motion which has been
admmed by the Chair. Does it
maturally die or is there somebody to
ook after it?

@ ‘.l‘hen, who allots the time for
the discussion ¢f such a non-official
‘motion which has been admitted by
*he Chair?. .

MR. SPEAKER: You raised it
yesterday and I have given my ruling.

SHRI SHYAMNANDAN MISHRA:
Yesierday, you were pleased to say
that it is none of the Chair's concern
to see what happens to it later on,

My submission is that it is exactly
the first concern of the Chair and
nobody else's, because Rule 190 says
that il is the Chair which allots the
time and not the Government......
{Interruptions) That is the view.
‘There are only two conditions attach~
ed to it. “One, the Chair has to con-
sult the Leader of the House and (2)
the Chair has to take into considera-
tion 1he state of business in the
House. Otherwise, the allotment of
time  hag to be made by the Chair.
So, the Chair may Kkindly revise its
-opinion about this—that the time has
to be allotted by the Government.

Thirdly, T would like to ask you-—
{Interruptions) That is the view.
¢Interruptions) These are the issues
#0f the highest importance. When
;there are a number of motions, natu-
wxally, the question that arises is: who
selects the motion which should come
ap for discussion. You have now sus-
pended the Sub-Committee which
‘used to be there. Would you leave it
%o the Minister and the Gavernment
o' select the business which should
be hkan up :tor aiscussion here?

“These ure some of the 1mportant
m wlﬁn‘l‘x have 't.o be clarified by
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the Chair because, yegterday, what-
ever fell from the hps of the Chair
has confused the iuues, ‘it 1 can use
that word.

. L_astlx, is it 6§en to the Govern’ment '
to squeeze a motion out of the agenda?

I do not know where do.we stand
after having spent so much labour on
our motions I would like you to give
your considered ' opinion on all the
issues.

SHRI S. M. BANERJEE (Kanpur):
[ am not saying about this- item. Let
them have a discussion if they want.
My submission is: after the statement
of the hon. Minister for External
Affairs....

MR. SPEAKER: That is over now.

SHRI S. M. BANERJEE: You allow
us a call attention motion and give us
an opgortunity,

SHRI SHYAMNANDAN MISHRA:
What is your ruling on the above
issues 1 have raised? I will go on
pursuing those issues because they
relate to parliamentary practice and
procedure. These are not issues which
should remain in a confused state.
We would like to have a clear guid-
ance from the Chair.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): My Motion on
Maruthi Limited was dated the 11th
of November and you found it in
order and admitted it.. Shri Raj
Bahadur hag not found time for it.
(Interruption)

MR. SPEAKER: I fail to understand
all this.... (Interruption)

SHRI' JYOTIRMOY BOSU: They
want to shield malpractices..

SHRI SHYAMNANDAN MISHRA:
Why don't you give time to the Chair
to pronounce its verdict on the issues
which 1 have raised?
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SHRI PILOO MODY (Godhra):
When you keep on saying that I have
given my ruling, do we take it that
you have abdicated the powers given
to you by the rules and have now per-
‘mitted the Goverament.. ([nterrup-
tion) I am sorry my throat is 'bad..
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MR. SPEAKER: It is working very
well. -

SHRI PILOO MODY: Do we take

it that you have abdicated all the
powers to the Government and ihat
henceforth all Motions that are

admitted by you will only be discus-
sed at the pleasure of the Minister
of Parliamentary Affairs? If he
wants he will say, yes, this can be
discussed, and if he does not want, he
can say, no, I will nott Am I to
understand 1t 1n this way?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIFPPING
AND TRANSPORT (SHRI RAJ
BAHADUR): We have never ques-
tioned, we shall never and we cannot,
question your wisdom on the admis-
sion of Motions. There are varius
Motions moved under Rule 184 and
Rule 193. As tre hon. Members know
we got as many as about 50 Motions
under Rule 184 In the (irst meeting
of the Business Advisory Committee,
about 8 or 10 subjects were chosen. I
could accommodate seven ot them.
We have got the rule There was a
Sub-committee which used to
select subjects on the basis of
urgency and importance of the
subject. You know thal we have al-
ready allowed many subjects on this
basis and we have discussed also
many subjects ke CILA, the ST.C,,
the Student Unrest and so on. We
have ‘sald that we would like to have
a discussion on the Plan also, when 1t
comes as a subject of Motion. Merely
vague motions will not do. My objec-
tion is two-told. one is regarding pau-
eity of ture and the other is vague-
nesd of the subject.

SHRI PILOO MODY: You cannoi
suy that somcthing is vague. I say
this 15 a correct suhiect.

DECEMBER 19, 1972

Re. Business of
the House

MR. SPEAKER: It had already heen
discussed and I gave my ruling om it
yesterday. Now I find this is agein
being repeated. I may tell you that
whenever any business comes, which
are supmitted by the Government or
the Private Member, the procedure is
this. They are laid before the con~
cerned Committees. In the casg of
Private Members' Motions, the Pri-
vate Members’ Committee goes into
them. There are no-day-yet-named.
Motions. There is Government busi-
ness, for which Motiong are received
and they aie also put before the Busi-
ness  Advisory Committee which
allocates time.
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In the case of no-day-yet-named'
motions, all of them go to a sub-com-
mittee known as No-day-yet-n-med-
motionts subcommittee. When 1 was
going to send them to the sub-com-
mittee, all the hon Members who
were present asked me why when the
main committee or the whole com-
miitee was there, I was going to
appoint g sub-committee,

What does consultation with him
mean? It means that we all consult
each other. Hon. Members sit cn one
side, and the Government people sit
o.s the other side, and then the time
15 fixed So, where is the question of
my abdication?

SHRI PILOO MODY: This is evad-
ing the mam issue,

MR. SPEAKER: There is a practice
that in the case of all these motions
under rule 193 or rule 184, they all go
to that sub-comimittee and they choose
the motions....

SHRI JYOTIRMOY BOSU: We bad
chosen this motion.

MR. SPEAKER; Even though ihere
was no rule regarding this in the
rules relating to the Business Advisory
Committee, we followed the practice
set up in the last two Lok Sabhas, and,
therefore, I had allowed it....
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SHRI JYOTIRMOY BOSU: You are
not seying the correct thing. I am
wvery sorry to say this,

MR. SPEAKER: The Committee
then selected a few motions, The
normal practice has been that the
hon. Minister finds time for them.

SHRI PILOO MODY: Has to find
time.

MR. SPEAKER: So far as consulta-
tion by the Speaker is concerned, the
Speaker consulted him in the presence
of both sides....

SHRI SHYAMNANDAN MISHRA:
It was the Chair’s responsibility.

MR. SPEAKER: ... .and selected
some of them, and then it was for the
hon. Minister to fix the time for them

SHRI PILOO MODY: When 7you
say that the Minister has to fix the
time, 1t meang that the Minister has
to find {ime.

MR. SPEAKER: 1 cannot fix any
business unless the time 15 available
for it. It is for the hon. Minister to
say whether time is available or not.

SHRI PILOO MODY: When you say
that the hon, Mnister has to find
time, 1t does not mean that he may
not find the time for st; he has to find
the time for it.

SHRI SHYAMNANDAN MISHRA:
Rule 190 ig very clear, You have to
allot the time.

SHRI INDRAJIT GUPTA (Alipore):
Whatcver processes may be gone
through, whether wsa set up sub-com-
mittecs or constitute other commitices
and so on, which are not explicifly pro-
vided for in the rules and which we
do by convention, ultimately the
matter is decided quite clearly by rule
180 which says:

“The Speaker may, after con-
sidering the state of business in the
House and in consuitation with the
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days or part of a day for the dis-
cussion of any such motion.”.
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MR, SPEAKER: The hon. Minister
was consulted in the very presence of
the hon. Members, in the Business
Advisory Committee.

SHRI JYOTIRMOY BOSU: Do not
shield the Government.

MR. SPEAKER: Let him noi say
such things.

SHRI INDRAJIT GUPTA: When the
discussions took place in the Business
Advisory Committee, Shri Jyotirmoy
Bosu was pressing for time for dis-
cussion on Maruti Ltd, and 1 was
pressing for time for discussion on the
approach ioc the Fifth Plan....

SHRI PILOO MODY: So do 1.

SHRI INDRAJIT GUPTA: But
there was ro agreement reached.
Government's stand and our stand
were not onc of agreement. Then, the
meeung of the Busmness Advisory
Commuittee was over. Then, the
matter 1s left to you under 1ule 180.
Now. vou have to decide. ...

SHRI SHYAMNANDAN MISHRA:
the Leader of the House.

SIIR1 INDRAJIT GUPTA: ... and
it cum.ot be leit to Shy Raj Bahadur.

SHRI RAJ BAHADUR: 1 have al-
1eady sald that we are prepared for
a discussion on the Plan.

SHRI SHYAMNANDAN MISHRA.
We would hke fo know 1f vyou
have conducted all the consultations
that are required by rule 190, what 18
the c(hild of your consulialions? Have
the consultations produced something
or have they proved to be sterile or
barien?

MR. SPEAKER: This is not some-
thing new. All these years, these
have been put before the Business
Advisory Committee, and consulta-
tions are held in ine very presence of
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hon, Members. There ig no private
chamber where I take the Minister
and consult him or hold consultations
with him. It is done in the presence
of Members.

SHRI PILOO MODY: I am prepar-
ed to get you legal opinion on the
rules as they are written, to say that
the Minister has no option in the
matter except to find time.

MR. SPEAKER: Everything does not
go by legal opimion. We are bound
by the conventions and practices of
this House.

SHRI PILOO MODY: The hon.
Minister cannot deny us of the right
to have the discussion.

SHRI SEZHIYAN (Kumbakonam):
Since the issue has now come up be-
fore the House, I want you to decide
this matter. There are two aspects.
One isg to admit the motion, and see
in what form it can come, and when
it 1s to be taken up in the House.
Another aspect of it, as rightly pointed
out by Shri Indrajit Gupta is that
rule 190 clearly gives you the option
that you should consult....

339

MR. SPEAKER: 1
alone.

cannot do it

SHRI SEZHIYAN: ....and then
fix the time. As regards the ques-
tion of admissibility, in which we

are interested, the hon. Minister of
Parliamentary Affairs has been sgay-
ing repeatedly that he will decide
whether it is a proper motion or not
to come up before the House. I say
emphatically that it is not his func-
tion. It is for the Speaker to decide
in what form the motion should come.
Therefore, the hon. Minister should
not interfere with that....

MR. SPEAKER: What is happen-
ing now? It never arose all these
years.

SHRI SEZHIYAN: He may be ask-
ed to find time, but itisforyou, Sir,
to decide which motion should come
up. Therefore, it is not for the
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Minister to say which. motion ean
come. He cannot say that. It is for
the Speaker to say which motion can
come and it is for the Minister to
find the time.

MR. SPEAKER: Let him find tiue
time and I will allow it.

SHRI JYOTIRMOY BOSU: So far
as the motion regarding Maruli is
concerned, he is not willing. He
could find time for discussion of a
motion regarding cyclones and flood,
even in regard to a placd where there
1s no cyclone. But when it comes 1o
Maruti, he wants points. When I
give him points, he says there is no
time. When we say we will forgo the
lunch hour, he says ‘We cannot do
it’. It is a shame on them-—cowards.

SHRI RAJ BAHADUR: I will quote
from our own precedents in this re-
gard. I am trying to help, not hinder.

“Previously, the question ag to
which of the admitted motions
shoulq be brought helore the House
for discussion was left to Govern-
ment. The members were not
satisfled with such a procedure....

Nor are they now—

“The matter wag raised in the
Business Advisory Committee at
its sitting held on November, 14,
1960 which then appoinied a sub-
committee to select such motions”.

The motions are selected by the
BAC acrurding to the urgency and im-
portance of the subject matter. Out
of filve or six of these, the sub-
committee chose one or two no-
tices and the Government provided
time for discussion of the same in the
House during the following week, Dis-
cussion on no-day-yet named motions
ig arranged in such a way that no
member can move more than one
motion during a session. Here 1 may
submit that Shri Jyotirmoy Bosu who
had given notice of such motions has
had his name in four such mations,
three under rule 183 and one under
another. I can read out thoge
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of the Houve of the House
motions, The motion regarding the SHRI JYOTIRMOY BOSU Sir—

STC was in his name The discussion
on the student wunrest was in lis
name The discussion on the Delh:
University was in his name Today
the discuseion on the GGS Medical
College at Fanidabad 1s in hig name
also

Some hon members rose—

MR SPEAKER I am afraid we
cannot discuss it m the House It 1s
for the Minister to find time The
Speaker cannot find time Either the
Business Advisory Committee should
do 1t or the Minister 1s asked to
provide time for it

SIIR1 PILLOO MODY Hes must be
mstructed to pirovide time

SHRI SFZIIYAN We can forgo
funch hout fo1 thiee days

MR SPEAKER No no question oi
forgoing lunch hour

SHRI SEZHIYAN It 1s a sugges-
tion to Goveinment to consider

SHRI INDRAJIT GUPTA 1If we
are torfoir g lunch hour what about
the discussion on the Plan 1 wll
msist on hat

MR SPEAKER We are not forgo
g the lunch hour

SHRI PILOO MODY Shnn Rua
Bahadur has just misled the House

SHRI JYOTIRMOY BOSU 1 have
not moved a single motion this
session (Intérruptions)

MR SPEAKER Do not make this
a fish market

SHRI SHYAMNANDAN MISHRA:
The Chajr should recognise that 1t
is the deciding authority in this
matter.

MR SPEAKER I asked the Gov-
ernment to find the time When they
find the time, I will fix 1t

MR SPEAKER No, No Shn Dal-
bun Singh

13.5¢ brs
PAPERS LAID ON THE TABLE

RFVICW AND ANNUAL REPORT OF
CocHiN RerFINERIES LTD

THE DEPUTY MINISTER IN THE
MINISTRY OF PE1IROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH) I beg to lay on the Table a
copy each of the {following papers
(Hind: and English veisions) under
sub-section (1) of section 619A of the
Compamies Act, 1056 —

(1) Review by the Government
on the woiking of the Cochin
Refineries Limited, for the
year 1970-71

(2) Annual Report ¢f the Cochin
Refineries Limited for the
year 1970-71 along with the
Audited Accounts and the
comments of the Comptioller
and Aud tol General thereon
[Placed «n Labrary See No
LT-4073/72 1

PRESENTATION OF PETITION

SHRI B K DASCHOWDHURY
(Cooch-Behar) I beg to present a
petition signed by Shr1i T T Jagtap
and others regarding unemployment
of Agricultural Graduates ang Post-
Graduates and Agricultural Engineers.

1357 hrs.

MINES (AMENDMENT) BILL

ExTENSION OF TIME FOR PRESENTATION
OF REPORT OF JOINT COMMITIES

SHRI A P SHARMA (Buxar): 1
beg to move
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“That this House do further ex-
tend upto the 9th March, 1973, the
time for the presentation of the
Report of the Joint Committee on
the Bill further to amend the Mines
Act, 1952."

1358 hrs.

RE: BUSINESS OF THE HOUSE—
contd.

SHRI JYOTIRMOY EOSU (Dia-
mond Harbour): The Minister of
Parliamentary Affaiis ** (Interrup-
tion).

SEVERAL HON. MEMBERS rose—

MR. SPEAKER: I will not form
part of the record. Everyday he is
taking too much liberty.

SHRI SHYAMNANDAN MISHRA:
(Begusarai): Sir, on a point of order.
1t the Minister has made an incorrect
statement, the hcn. Member has every
right to coniradict it.

MR. SPEAKER: I will see to it.

SHRI SHYAMNANDAN MISHRA:
So, kindly ask him whcther he sticks
to his siatement,

MR. SPEAKER: 1 will
information from him.

get the

SHRI SHYAMNANDAN MISHRA:
Kindly ask him,

SHRI JYOTIRMOY BOSU: Let it
g0 on record thet 1 have not moved a
single motion this sesrion, and Mr. Raj
Bahadur is deliberately mislending
the House.**

I am telling so.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING
AND TRANSPORT (SHRI RAJ
BAHADUR): I have not said anvthing
without consulting the record. I have
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consubted the record before saying
that.

SHRI JYOTIRMOY BOSU: I have
not moved any such motion. You
should resign. (Interruption)

MR. SPEAKER: When I say 1 am
going to find it out, why are you still
interrupting?

SHRI JYOTIRMOY BOSU: You
should name the Minister. He is mis-
leading the House. He ig misleading
you. **He should go out from the
House, You are a Minister of Parlia-
mentary Affairs; you must quit. You,
Sir, should name him. (Interiup-
tion)

MR. SPEAKER: Order, order. There
is no question of naming him. You
must sit down. I am getting the in-
formation.

g

SHRI RAJ BAHADUR: Along with
four or five Members who ar¢ 1es-
ponsible for the motion on STC, his
name appears. His name appcars
along with four or five others cn the
motion regarding the student unrest

in Delhi. His name appears ¢n ail
these motions. The record will thow
that,

SIIRI JYOTIRMOY BOSU rose—

MR. SPEAKER: He says it is in
that motion. You sit quiet.

SHRI INDRAJIT GUPTA (Ali-
pore): He has made a factually incor-
rect statcment,

SHRI SHYAMNANDAN MISHRA:
Let him express regret for that. He
has given a wrong impression to the
House that the hon. Member' had
moved some motions.

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF ELECTRONICS, MINISTER OF
HOME AFFAIRS, MINISTER OF IN-
FORMATION AND BROADCASTING
AND MINISTER OF SPACE (SHRI-
MATI INDIRA GANDBHI): Why don't
you check it?

s s e et Sy —

Chair.
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SHRI JYOTIRMOY BOSU: **
(Interruption) o

SOME Hoﬁ, MEMBERS rose—

MR. SPEAKER: What is- this?
Everything must be expunged—what
he has said. It will be expunged.
He is taking too much liberty. It a
Minister says something, the hon.
Member cap repudiate it in a polite

language. They must not use this
language. He is taking too much
liberty. (Interruption).

SHRI VASANT SATHE (Akola): He
must withdraw what he has said. We
cantot stand this ahy more.

MR. SPEAKER: Order, order, Item
No. 7.

14.00 hrs.

MOTION RE: TWENTY-FIRST RE-
PORT OF BUSINESS ADVISORY
COMMITTEE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING
AND TRANSPORT (SHRI RAJ
BAHADUR): 1 beg to move:

“That this House do agree with
the Twenty-first Report of the
Business Advisory Committee pre-
sented to the House on the 18th
December, 1972."

MR. SPEAKER: I shall now put thig
motion to the vote of the House.

SHRI FRANK ANTHONY (Nomi-
nated—Anglo-Indians): There was a
consensus in the Committee that the
Criminal Procedure Code should not
be taken up in this session. Let me at
least say what happened there. First
of all, only four hours had been
allotted; then it was raised to 8 hours.

- - MR,.S8PEAKER: You cannot divulge
.whlt ‘took place .in the Committee, -
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SHRI FRANK ANTHONY: But they
are proposing to take it up. I am
opposing it because in the Committee
the opposition representatives said
that eight hours would be totally in-
adequate. It is a crucial Bill.

MR. SPEAKER: It was 8 hours.
They left two hours with me,

SHRI SHYAMNANDAN MISHRA
(Begusarai): I would like you to re-
consider this, There was a consensus
in the Business Advisory Committee
that this subject should not be taken
up during this session,

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I have written to you
in this regard. Yesterday in the
Business Advisory Committee it was
clearly understood by all of us that
this Bill would not come up in this
session. Today we see it has been
included. This is another gimmic of
this Government; you cannot rely on
them about anything,

MR. SPEAKER: The question is:
“That this House do agree with
the Twenty-first Report of the

Business Advisory Committee pre-

sented to the House on the 18th
December, 1972,

Those in favour will say ‘Aye’.

SOME HON. MEMBERS: Aye.

MR. SPEAKER: Those against may
say ‘No’',

SOME HON. MEMBERS: No.

MR. SPEAKER: I think the ‘Ayes’
have it. .

SOME HON. MEMBERS: No,ﬂn
‘Noes' have it. (Interruptions),

SHRI RAJ BAHADUR: I said in the
Committee that we were keen to take
up this Ble We .proposed.- four hours.

“Expunzed 'as ordered by the Chair, -



247 Motion re.

You said; six hours., Then the sugges-
tion was for two days. The time was
ajlotted in the Business Advisory Com-
mittee—two days, eight hours, not by
me. Therefore, I have included it
The main question is whether time was
allotted or not allotted.

SHR1 SHYAMNANDAN MISHRA:
They are subverting everything. We
shall have to take a firm line.

SHRI PILOO MODY (Godhra): We
should not have him in that Com-
mittee because every decision made
there is gone back on., and he comes
and defends it.. (Interruptions).

MR. SPEAKER: 1 you are in doubt,
1 shall see the proceedings. So far as
1 remember, when they allotted six
hours, the Members said there should
be more time and then I observed: let
it be two days.. (Interruptions).
1 shall see the proceedings.

SHRI JYOTIRMOY BOSU: You have
clearly szid that it can come in the
next session, if I can rely on my me-
mory.

MR. SPEAKER: So much was dis-
cussed; some people said: nexi session
and some said this session. So far as
the aliotment of time was there, time
was allotted.

SHRI PILLOO MODY: May I make a
submigsion? When it was being argued
that there was no time for these
motions, we kept counting on the
paper and said: you have only got
6—8 hours business, how are you
going to emvloy the rest of the week,
particularly after this Bill has been put
off to the next session? Even then
nothing was said.

SHRI RAJ BAHADUR: We said that
we would not take up the Education
Bill and we should not take up other
Bills.

MR. SPEAKER: I will see the pro-
cepdings. -
feerma oY wowr ama g Wi
woh a1y 6 92 & awry AX wdee fowr
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SHRI INDRAJIT GUPTA (Alipore):
We take it that although this item
appears in this printed list and time
has been allocated for it, it does not
mean that this will be necessarily
taken up this session.

MR. FRANK ANTHONY: Made a
special plea that it is a complicated
Bill which will require several hours
to go through the clauses; The whole
Criminal Procedur® Code is being te-
vised. It cannot be dealt with so
easily.

ot e g Taddt : (ifeae ) -
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SHRI RAJ BAHADUR' So far as
this Bill is concerned, time was allct-
ted. I did not submit to my f{riends—.
they might perhaps in the heat not re-
member that—that we are verv keen
to put through this Bill. (Interrup-
tions). If you want to discuss it
again in the Business Advisory Com-
mittee, I have no objection.

SHR1 JYOTIRMOY BOSU: Two
things were quite clearly registered
and recorded yesterday: The Criminal
Procedure Code Bill will not be taken
up this session and the Mulki Rules
Bill will not be introduced in this
session.

MR. SPEAKER: No. Don't put it in
my mouth, You do not spare anybody.

SHR] SEZHIVAN (Kumbsdkonam):
For the Mulki Rules Bill, no timé
has been allotted hers, What does it
mean?
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MR. SPEAKER: I did not say any-
thing. After you asked for my ruling
yesterday, the Government then came
and said they are very keen to intro-
duce this Bill. So, I am giving my
ruling today.

PROF, MADHU DANDAVATE
(Rajapur): Many of us in this House
have been feeling that these of us
who want to raise certain basic 1ssues
before the country, because of these
procedural wrangles, never get any
time, because we do not hold the
House io ransom. You yourself should
evolve some machinery to see that all
these procedural wrangles are decided
outside the House first and then it
should come before the House, so that
the fime of the House is not wasted.

1410 hrs.
MULKI RULES BILL

MR SPEAKER' No ‘mally I mive my
ruling orally, bul this time I have got
1t in wrniting, to be more precise.

Yesterday, after Shri Ram Niwas
Mirdha moved for leave to Iniroauce
the Mulk: Rules Bill, several Members
opposed it on legal and constitutional
grounds. The legislative competence
in regard to the subject matter of the
Bill was also challenged by some
Members. Shri Atal Bihari Vajpayee
sought to move that the Attorney
General might be invited to give his
opinion on legal aspects of the Bill
:ile has subsequently tabled a motion

50.

I have since considered the matter
&nd looked up the precedents. So far
ds the queition of legislative compe-
tence of the House is concerned, it is
the acceptedt practice in Lok Sabha
that the Speaker doeg not give any
ruling .on whether a Bil] is constitu-
tionally within the legislative compe-
tence of the House or not. The House
also does not take a decision on the
specific question of vires of a Bill. It
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is open to Members to express their
views in the matter and to address
arguments for and against the vires
for the consideration of the House.
The Members take this aspect into
account in voting on the motion for
leave to introduce the Bill or on the
subsequent motions on the Bill.

As regards calling the Attorney
Genera), I had Teferred the matter to
the Minister, Shri R. N. Mirdha. I am
informed by him that the Government
have no doubt about the competency
of the House to take up this legislation
and, therefore, the Government do not
feel any need to call the Attorney
General before the House.

1 therefore, hold that the motion for
{eave to introduce the Bill should be
put to the vote of the House.

14.12 hrs.

MINES (AMENDMENT) BILL—
Contd

EXTENSION OF TIME FOR PRESENTATION
oF REPORT OF JOINT COMMITTEE

MR SPEAKER: Shri A, P, Sharma
moved the motion for the extension
of the time for the presentation of the
Report of the Joint Committee on the
Bill {further to amend the Mines Act,
1862

The question is:

“That this House do further ex-
tend upto the 98th Mazrch,
1973, the time for the presen-
tation of the Report of the
Joint Committee on the Bill
further to amend the Mines
Act, 1952

The motion was adopted.
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MOTION RE: TWENTY-FIRST RE-
PORT OF BUSINESS ADVISORY
COMMITTEE—Contd.

MR. SPEAKER: Now, about the
B. A. C, Report, I am going to put it
agein. ...

SHRI G. VISWANATHAN (Wandi-
wash): Sir, when you said that you
are going to see the proceedings of the
B.A.C., why are you putting it to the
vote of the House?

MR. SPEAKER: So far ag this Re-
port 1s concerned, I think, it is com-
plete We can meet later on... (Ia-
terruptions).

SHRI SHYAMNANDAN MISHRA
(Begusarat): . The entire opposition
seems to be opposed to its being taken
up in the current sesston The business
of the House has to be 1n consultation
with tha Opposition TI'he Opposition
to 2 man 1s opposed to it And yet
you want 1t to be put to the vote of the
House

SHRI INDRAJIT GUPTA (Ah-
prnte)  Swr, I suggest. particularly
suice you have yourself said that you
will look into the proceedings again
ofthe BAC., thatyous.nd this mat-
ter back to the BAC There 1s no
dotbt that as far as the Code of Cri-
minal Procedure Bill 1s concerned, we
were all unanimous that it should not
be rushed through and that it should
be held ove:s to the next session.

MR SPEAKER: So far as the time
allotted to the Code of Criminal Pro-
cedure Bill is concerned, I think you
can take 1t out, The rest of the B.A.C.
Report may be passed. There are
your other decisions that have come
in the final shape. If you are doubt-
ful about that, I said, I shall see the
sroceedings of the B.A.C.

SHRI G VISWANATHAN: Can
the Sepaker move an amendment to
the B.A.C. Report?
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MR. SPEAKER: Don't be fpy tech-
nical and too touchy wout everything.

I am putting it to the vote of the
House in the light of the observations
1 have made.

-

The question is:

“That this House do agree with the
Twenty-first Report of the
Business Advisory Committee
presented to the House....

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I want to speak on
it I wrote to you....

MR. SPEAKER: No please;
not get it.

1 did

SHRI JYOTIRMOY BOSU: That is
not my fault I have written to you.

MR SPEAKER: Normally, the
procedure 1s that when the business
of the House for the next week is
announced, the Members speak. We
have settled that on B.A.C. Report
the Members will not spcak.

SHRI JYOTIRMOY BOSU: I want
to get certain clarifications.

MR SPEAKER: Clarifications about
what?

SHRI JYOTIRMOY BOSU: What
happened to the Provident Fund
(Defaulters) Bill, the Diffusion of
Przss Ownership Bill, the Anti-Defec-
tion, Bill, the Urban Property (Ceil-
ing} Bill, the Inflow of Foreign
Money into Political Parties Bill?
What happened to all those things?
(Interruptions).

MR. SPEAKER: Order, Order.
This is very improper. You were a
part of the Business Advisory Com-~
mittee.

SHRI JYOTIRMOY BOSU: 1 want
to make a submissiort. I have written
to you and I am entitled to make a
submission. ‘Submission’ is the word
that 1 am using. I am not saynig that
T must’. ...
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MR. SPEAKER: Those who are

members of the Business Advisory

Committee should not speak. It is

against the propriety.

SHRI JYOCTIRMOY BOSU: Yester-
day immediately after the Business
Advisory -Committee meeting was
over, Mr. Raj Bahadur, in a hurry,
had given this statement, and we had
no time to know what it was. We
find that these are not listed—Provident
Fund, (Defaulters) Bill, Diffusion of
Press ownership Bill, Anti-Defection
Bill, Urban Property (Ceilling) Bill...

MR. SPEAKER:
you want to speak here, you
not sit in the Committee. ...

Order, please. If
should

SHRI JYOTIRMOY BOSU: Why
are are you interrupting me, Sir?

MR. SPEAKER: I am not allowing

you....

MR. JYOTIRMOY BOSU: Why do
you want to protect the Government?

MR. SPEAKER:
tolerate it.

I am not going to

SHRI JYOTIRMOY BOSU: I have
given written notice. You may kindly
sit down, Sir....

MR. SPEAKER: Will you please
sit down? I must say that we will
have to take action against this mem-
ber. What is this? He has reached a
stage which is intolerable.

The question is:

“That this House do agree with
the Twenty-first Report of the
Business Advisory Committee
presented to the House on the
18th December, 1972, subject
to the modification that item
(6) of para 2 of the Report re-
garding the Code of Criminal
Procedure Bill, 1972, be de-
Teted.”

The motion was adopted.

3002 L.S.—9.
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14.17 hrs.
MULKI. RULES BILL—Contd.

MR. SPEAKER: I have given nxy
ruling already on this. (Interruption)
So far as this is concerned, the motion
will come . If you want to discuss it
before it introduction....

SHRI M. SATYANARAYANA RAO
(Karimnagar): Have you consulted
the legal experts on this issue, whe-
ther this House is competent.... (In-
terruption).

PROF. MADHU DANDAVATE
(Rajapur): On a point of clarifica-
() & A

MR. SPEAKER: No
clarification.

PROF.\ MADHU DANDAVATE: 1
had challenged the legislative compe-
tence and on that point you have
gvien the ruling. I want to seek a
clarification for guidance. You have
permitted the others, who hold the
House to ransom, to speak, but when
I want to seek clarification on your
ruling, you are not permitting me.

question of

MR. SPEAKER: No question of cla-
rification. 1 have given the ruling.

st e fagd awgat (wanfeae)
A S, mq% wfeT FT AT 37 FT
F1% g7ar 7t &, whea aw faa'aa HED
1T 9 A1 9% f6 § M7 FT 70
FHRXFHTZATT Fgar fF ooef-staea
FI T FI FIE T&W G0 &, FH(2 7
g3 F1 I 19 T ARG FIAT T3 R
T8 ATy | gH TETHI-SAT 1 TF GAA7
- FTET & IT AEH | WAL AT FT Bt
wF AT 1 a8 =8 fad &1 q@y A

MR. SPEAKER: The question of
Attorney-General does not arise. I
was very clear even yesterday. I
thought, some time should be given
for some thought over it. I tolg the
Minister: ‘Do you want some time to
consider about this?’ ang then all of
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you said ‘Yes ............e.....(Inter-
ruptions) For me, 20 far as this ruling
is concerned, to go into the constitu-
tional or other objections, the
Speaker cannot go. But he can listen
to them, you can speak on it. But
this cannot debar the Bill, if the Gov=-
ernment is insisting on it, ...

SEVERAL HON. MEMBERS rose—

MR. SPEAKER: 1 do not think so
many of you had ever been s0 cruel to
me as to-day. You are so many, but
1 am only one.

SHRI SHYAMNANDAN MISHRA
(Begusarai): I have 10 make a submis-
sion only on two points.

You are pleased to say yesterday
that you would like to go’ into the
legality of the matter....

MR. SPEAKER: I did not say any-
thing. Do not put anything into my
mouth. I did say that I would take
sometime to study it.

SHRI SHYAMNANDAN MISHRA:
Let me interpret what I have heard..

MR. SPEAKER: Do not do it. This
is g very bad habit.

SHRI SHYAMNANDAN MISHRA:
I may be wrong, but let me interpret
what I have heard....

MR. SPEAKER: 1 just said, ‘T post-
pone the consideration for some time.’
That is all.

SHRI SHYAMNANDAN MISHRA:,
Then, I come to another point. My
submission is. ... (Interruptions)

SHRI K. D. MALAVIYA' (Domari-
aganj); May I raise a point of order,
Sir? Once a final ruling is given by
the Speaker, after comsidering all the
facts, is ifyopen to the House. ...

MR. SPEAKER: No. It is not open
to the House.

SEVERAL HON. MEMBERS rose—
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MR. SPEAKER: Do not keep all
the time standing.

SHRI SHYAMNANDAN MISHRA:
My submission is: if the Speaker was
only pleaged to go into the precedents,
then, of course, the matter was diff-
erent, and you have done that,

What I want you to consider is:
whether it is for the Government to
say whether the presence of the At~
forney-General is required in the
House or not, or is it for the Chair to
say?

MR. SPEAKER: So far as help to
me is concerned about this matter, I
do not need the Attorney-General.

AN HON, MEMBER: What have
the Government got to say on this?

SHRI INDRAJIT GUPTA (Ali-
pore): About your ruling, there is
no question of disputing your ruling.
But, Members, on this side, to-day
and yesterday, have expressed their
opinion, which the Government heas
rejected....

SHRI SHYAMNANDAN MISHRA:
Without any reason.

SHRI INDRAJIT GUPTA: Doesn't
matter. Now, if the Government is
determined to go ahead with this in-
troduction of the Bill and they do not
consider it necessary to take the advice
of the Attorney-General, it is their
look-out. It is their responsibility.
Whatever consequences may follow,
the responsibility will lie with them,.
(Interruptions) But I would only say:
let the Prime Minister say one thing.

The proceedings of the House are
being followed by millions of people
outside who are vitally invelved in
this Mulki issue. Therefore, I would
request the Prime Minister to consider
one thing: that if they are determin~
ed to go ahead with this introduction—
they have a majority and they cam
do it—and if they do not think it
necessary to consuit the Attorney-
General, whatever legal mw
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may follow, that will be their res-
ponsibility. At least, along with the
introduction of the Bill, that part of
the formula which is not embodied in
the Statute, that should also be stated
afresh in the House. There are
certain parts of the five-paint formula
which are not included in the statute.
They are outside the statute and
when you are bringing the Bill which
is confined to two or three points
only, the remaining part of your
policy should be clearly stated so that
the people outside should know what
is the entire formula and the entirety
in which you are trying to put it....
(Interruptions).

MR SPEAKER: Now the question
is’

“That leave be granted to intro-
duce a Bill to provide for cer-
tain amendments to the Mulki
Rules s0 as to limit ther
operation for the validation of
certain appointments and for
the repeal, in a phased man-
ner, of the said rules and for
matter connected therewith.”

Those in favour may please say
‘Aye’.
SOME HON. MEMBERS: Aye.

MR SPEAKER: Those against may
please say ‘No’.

SOME HON MEMBERS: No,
MR, SPEAKER: The ‘Ayes’ have it.

SOME HON, MEMBERS: The ‘Noes’
have it.

MR. SPEAKER: Divigion. Let the
lobby be cleared, (Interruption)
Nothing will go on record when the
bell is gaoing on.~—the lobby has been
cleared,

Now, I will put it again for the
voie of the House,

The guestion is:

“That leave be granted to intro-
duce a Bill to provide for

-

s
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certain amendmenta to the
Mulki Rules, 20 as to limit
their operation, for the wvali-
dation of certain appoint-
ments and for the repeal, in
a phased manmer, of the said
rules and for matters con-
nected therewith.,”

The ‘Ayes’ have it, the ‘Ayes’ have
it. The motion is carried.

The motion was adopted.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA): I introduce the Bill

SHR! INDRAJIT GUPTA: Now
that the Bill has been introduced, let
the Prime Minister consider my sug-
gestion, because there is a certain
situation outside also, after all. We
have tp explain to the people Why do
you encourage separatist tendencies
in both the camps?

MR. SPEAKER: As and when there
is a discussion, everything can be
discussed. ..

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF ELECTRONICS, MINISTER OF
HOME AFFAIRS, MINISTER OF
INFORMATION AND BROADCAST-
ING AND MINISTER OF SPACE
(SHRIMATI INDIRA GANDHI): I
have told the Member that we wiil
do so, but thig is not the oppertune

time.
MR. SPEAKER: Do you want to
go for lunch or keep on sitting?

SOME HON. MEMBERS: We may
adjourn for lunch.

MR. SPEAKER: All right We agd-
journ for lunch to reassemble at 8-30
ML

1530 hrs.

The Lok Sabha adjourned for Luuch
till Thirty Minuies past Fifteen of the
olock,
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The Lok Sabha re-assembled after

Lunch at Thirty-three Minutes past
Fifteen of the Clock.

[MR. DEPUTY-SPEAKER in the Chair]

SHR JYOTIRMOY BOSU: (Dia-
mond Harbour) I would crave your
indulgence for a minute. ...

MR, DEPUTY SPEAKER: . He had
Faised so much of storm in the morn-
ing .
thing?

SHRI JYOTIRMOY BOSU: You
were not here, Sir, in the morning, I
only want to bring to the notice of
the House a matter which is of serious
importance. - It is a very serious mat-
ter, because it infringes the rights of
the Members and of the House. On
the 4th instance, we had a discussien
on the rags scandal which was a very
Iong and an exciting debate.  After
the debate was over the Minister and
his VIP officials had started shoning
up the different newspaper offices to
underplay the report. It was not that
every newspaper had acceded to that
request. But it has become scandal in
the press world that the rags scandal
debate was underplayed.

MR. DEPUTY-SPBAKER: I do not
think we can do anything about it?

SHRI JYOTIRMOY BOSU:
don, Sir....

MR. DEPUTY SPEAKER: We can-
not do anything about it.

SHRI S. M. BANERJEE (Kanpur):
I crave your indulgence to mention
just one very small point. 25 work-
ers from Jamshedpur, who were
retrenched or dismissed from TELCO
and the Indian Tubeg Co. have come
here to meet the Members of Parlia-
ment and the Speaker of the Lok
Sabha. An assurance had been given
in the House by Shri Bhagwat Jha
Azad when he was the Minister in the
Ministry of Labour, and that was taken
note of, but still nothing has bLeen

Par-
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done. These workers are just rotting
in the strests.. I would request you,
and through  you, the Minister of
Parliamentary Affairs and also Shri
L. N. Mishra, who knows the case, and
whom also they would be meeting, to
see that the Labour Minister makes
a ' statement in this regard, because
these workers are facing starvation
actually.

SHRI JYOTIRMOY BOSU: They
had also come to see me. They are
in great distness. Something should
be done for them. They cannot go
on starving.

SHRI INDRAJIT GUPTA (Alipore):
Government can make a suggestion to
Shri Kedar Pandey, the Chief Minister
of Bihar to see that these unfortunate
dismissed workers are taken back.

14.35 hrs.

RICHARDSON AND CRUDDAS LIMI-
TED (ACQUISITION AND  TRANS-
FER OF UNDERTAKINGS BILL#*
THE MINISTER OF INDUSTRIAL
DEVELOPMENT 2 AND SCIENCE
AND TECHNOLOGY (SHRI C. SUB-
RAMANIAM): I move for leave to
introduce a Bill to provide for the
acquisition and transfer of the under-
taking of the Richardson and Crud-
das Limited, for the reconstruction of
the register of its members and for
matters connected therewith or inc.

dental thereto.

MR, DEPUTY-SPEAKER:
question is:

“That leave be granted to intro-
duce a Bill to provide for the
acquisition and transfer of the
undertaking of the Richard-
son and Cruddas Limited,
for the reconstruction of the
register of its members and
for matters connected there-
with or inecidental thereto.”

The

The motion was adopted.

SHRI C. SUBRAMANIAM: I
troducet the Bill.

e e et

in-

*Published in Gazette of India Extraordinary, Part II, Saction 2, dated

19th December, 1972.

tIntroduced with the recommendation of the Prisident.
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taking (Twkeover of Manag.) Bill
A8 s,

MYSORE STATE (ALTERATION OF
NAME) BILL*

FAIRS (SHRI K. C. PANT): I move
for leave to introduce a Bill to alter
the name of the State of Mysore.

MR  DEPUTYSREAKER-  The
question is:

“The leave be granted to intro-
duse a Bill to alter the name
of the State of Mysore”

The motion was adopted.

SERI K. C. PANT: 1
the Bill.

introduce

14.7 hrs.

SICK TEXTILE UNDERTAKINGS
(TAKING OVER OF MANAGE-
MENT) BILL—Contd.

MR, DEPUTY-SREAKER: We now
take wup ‘further clause-by-clause
consideration of the Bill to provide
for the tuking over, in the public in-
terest of the managemettt of the gick
textile undertakings, pending nation-
alisation of such undertakings, for the
expeditious rehebilitation of such un-
dertakings so thwmt such rehabilitation
mey subserve the interest of the
general public by the sugmantation of
the produetion and distribution, at
fair prices, of chesper wvarieties of
cloth and for matters connected there-
with or imcidental thereto together
with futther consideration of amend-
mest Wo. 1 to the First Behedule
moved on 18 Dedember, 1072,

Yestepday we disposed of all the
clauges and we were discussing the
First Schedule to which only one
member moved his amendment. I
would lke $o sscertain from the
others. Shri H. M, ‘Patel.

takings (Takeover of Manag.) Bill

SHRI PILOO MODY (Godhra):
rose—

MR.

DEPUTY-SPEAKER: Your
name is not there.
SHRI PILOO MODY: Kindly here

me.

MR. DEPUTY-SPEAKER: I am
on my legs, Both of us cannot be
standing together. He will resume
his seat. Now what does he want?

SHRI PILOO MODY: ‘We had
written to you that because Shri H.
M. Patel was unfortunately taken iil,
my name was substituted. This was
notified well ahead of time,

MR. DEPUTY-SPEAKER: 1 do

not think it can be done under the
rules.

SHRI PILOO MODY: 'This was

done at least 24 hours of 368 hours be~
fore.

SHRI B. R. SHUKLA (Bahraich):
I beg to move:

Page 10,—

omit lines 45 and 46. (16).

SHRI P. G. MAVALANKAR (Ahme-
dabad): I beg to move:

Page 10—

omit lines 42 to 44. (20)

SHRI NATWARLAL PATEL (Meh-
sang): I had moved my amendment
and I want to speak.

‘MR. DBEPUTY-SPEAKER: I had
already said that one member bhad
moved his amendment. His amend-
ment has beenn moved.

If only members will listen to what
I say, much of the contusion will dis-
appear. His amendment is there
Does he want to speak?

Puhblished !n Gazette of -India, Extosorndinary, Part II, seetion"2, ‘dated

19012-1m

/Introduced with the recommendation of the President.
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SHRI NATWARLAL PATEL: Yes.
MR. DEPUTY-SPEAKER: Please do.

SHRI NATWARLAL PATEL: My
amendment is a very simple one.
Yesterday, in my speech 1 had re-
quested the hon. Minister to accept
this amendment and include that parti-
cular mill in the Schedule in the in-
terest of the labourers who are jobless
since the last 8 years. This unit is
a very nice umt with good machinery.
According to my authentic informa-
tion, 1,200 looms and 25,000 spindles
are there. It is a great tragedy in
this industry that this mill has been
closed for the last 8 years. Nobody
has bothered to run it. Nobody hes
bothered to look into it from the pro-
duction point of view. Nobody has
worried about it from the unemploy-
ment point of view. So far as the 1500
labourers are concerned, each labourer
represents a family of 4 persons so
that really speaking, the closure has
affected 6,000 people who are in my
constituency.

1 would request the hon, Minister to
accept the amendment from the
human point of view, for giving jobs
to those labourers who are suffering
for want of jobs. I am speaking from
the depth of my inner soul when I
plead for these sufferers. Some of
them have already passed away due

to unemployment and for want of
adjustment,

Mr. Deputy-Speaker, you very
well know that so far as the poor
people are concerned, their assets

are also poor. Generally, after they
are made unemployed, it is very dif-
ficult for them to find another em-~
ployment. Yesterday, as I said in
this hon. House, the position is that
out of 1,500 labourers, a majority of
them are people who belong to the
Harijan community. We  know
what is the position of Harijans in
this country. Many times, we are
speaking for them and we are pass~
ing so many rules and regulations
and giving so mgny Directives to the
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concerned States to provide facilities
for them, but still, a majority of
these people are without land and
they have no source {6 maintain
themselves. 8o far as this Bill is
concerned, those who are working in
this establishment, the Harijans, are
without any land. They have no
source to mmintain themselves.

So, I would like to request the
hon. Minister again to accept this
gimple amendment which 1 have
moved on the floor of this hon. Hou-
se from a humanitarian point of
view. I have given my yeasons and
expressed my feelings in my speech
yesterday. Nothing more is required
to be said now on this amendment.
This is a very simple amendment
which is concerned with the poor
people. That is why I again draw
the attention of the hon. Minister to
this aspect. and I again request
him to accept my amendment.

Shri P. G. MAVALANKAR (Ah-
medabad): Mr. Deputy-Speaker, Sir,
I am in broad agreement with this
Bill, and I understand from the hon.
Minister’'s statement yesterday in
reply to the points raised in the gen-
eral discussion that this Bill does
not seek to nationalise the textile in-
dustry as such, but that it is a mea-
sure meant for taking over all those
textile units which are sick, so that
production is not hampered and un-
employment is not increased and the
hardships to the working classes are
eliminated. I do concede that these
are good and laudable objectives.

My amendment is very simple. 1
want the Fine Knitting Mills in
Ahmedabad-—item No. 13 in the
First Schedule—to be omitted from
this list of sick mills. I say this
because this particular mill, the ¥ine
Knitting Mills is not a textile unit
at all. This Bill is concerned with
the sick textile mills, The point
is that this particular company, the
Fine Knitting Mills, is not a textile
unit, but it is a hesiery unit, and this
was started in 1908, and spinning
was started in 1924 with & view to
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strengthening and feeding up their
own establishment for knitting. Lat-
er on, it was found that 9,000 spind-
les with which the spinning Depart-
ment started remained stationary
from 1924 to 1866. Then, after 19866,
there were some difficulties, and the
machinery became out-of-date, and
the spindles were not found useful
for fulfilling the original purpose,
namely, hosiery.

Then, in 1967, this company appli-
ed for a permit for scrapping the spin-
ning department, and as late as in Nov-
ember, 1971, this scrapping permit was
granted by the Government, and ac-
cordingly, spinning was stopped, The
old machinery was disposed of by
about March, 1972 The position
now is that only 9,000 spindles in
24 ring frames are lying, in a em-
pty shed and the total value of that
is roughly Rs. 50,000 as scrap, It
these were to be used again and
made into a working unit, I believe
and I understand that not less than
Rs. 30 lakhs to Rs. 40 lakhs extra
machinery will be needed. This is
not really doing something with a
view to helping the sick units to be-
come healthy. It is almost like
giving birth to a new child. This
Bill is concerned with sick and not
with newly established units. I feel
that this unit which was originally
started as a hosiery unit and today
also is only a hosiery unit should not
be included in the list of sick textiles
mills,

The Supreme Court also in its jud-
gment on three specific issues and in
one of them in particular has said
with regard to this particular com-
pany that “If that is so, industrial
activities of this appellant in relat-
jon to the hosiery industry must be
recognised separately from the texti-
le industry.” 8o, my submission is
that the Minister should kindly ac-
cept this amendment and remove
this mill from the list of sick textile
mills,

The workers in this particular unit
who were in the spinning depart-
ment numbered about 125, When
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this department was abalished from
19 March, 1971 they were paid bonus
and all their other dues and no dues
are payable to them. In view of
this fact and also the fact that all
outstanding payments such as elect-
ric bills, wages, P. F., E. S. I, mate-
rial bills, etc. have already been
honoured and cleared, I am making
this plea that this particular mill be
omitted from the list. This mill
paid the 1971 bonus in August 1972
whereas other units in Ahmedabad
paid it, I understand, in October
1872. This is no longer a textile
unit it has paid all its dues, it is no
longer sick. In these circumstances
[ see no reason why this particular
unit should be considered as a sick
unit,

266

The present hosiery unit is work-
ing well and has turned the corner.
However, since the hon. Minister
has included it in the sick list the
skilled workers who are fit for a
particular job of hosiery are Jleaving
this mill because they are not sure
whether it will remain independent
as a hosiery or it will go into the
gick list. What is more important
this hosiery unit has also started ex-
porting and it has got several lakhs
rupees worth of export orders from
foreign countries, Why should we
allow this good working mill to be
included in the sick list and put it
in the hands of Government for in-
curring greater liability? I have
therefore moved the amendment and
I hope the hon. Minister will in view
of what I have said kindly accept
my amendment.

SHRI 8. M. BANERJEE (Kanpur):
I support the amendment moved by
my friend Shri Patel, unconditional-
ly. I would like to utilise this op-
portunity to mention two other texti-
le mills which require to be taken
over under the national textile cor-
poration or by the Government.

MR. DEPUTY-SPEAKER:
are not in the list, how
speak on them?

1t they
can you
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SHRI S. M. BANERJEE: This is
an amendment to the list they have
submitted. The Minjster assured
the House yesterddy that he would
consider. ...

Sick Text. DECEMBER

MR. DEPUTY-SPEAKER: It is not
quite relevant.

SHRI 5. M. BANERJEE: He
move an amendment,

can

MR, DEPUTY-SPEAKER: He can-
ot move any amendment now; ]
ave to accept it,

SHRI S. M. BANERJEE: Subject
to your acceptance. My fear isthat
if I move an amendment you may
not accept, but if he moves an am-
endment you may say, I am going to
aceept it.  Shri Indraj)it Gupta and
I have both mentioned one of the
textile mills, Lakshmi Ratan Cotton
Mills of Kanpur, An investigation
was made and a central team went
to kanpur and it came to the con-
clusion that it was ufterly mis-
managed and the report was finalis-
ed and direction was issued by the
Centre to the State Government that
the Lakshmi Ratan Cotton Mill head-
ed by a notorious business man, Shri
Ram Rattan Gupta should be taken
over by the U.P. Government or by the
Centre. I plead for taking over
of this mill for three reasons,

SHRI PILOO MODY: That notori-
ous businessman was a  Congress
Member of Parliament.

SHRI S. M. BANERJEE: They
have not paid bonus for the last
three years. They have not paid,
for years together, the ESI dues,
income-tax arrears to the tune of
Rs. 31 lakhs. They have also mot paid
provident fund to the tune of 4-5
lakhs; they have also not paid sales-
tax which also runs into some lakhs.
They have not paid the freight for the
railway siding. They do not pay
anything; still they are able to run.
We want this mill to be taken over
The hon, Minister assuréd yesterday
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that he would reply to the debate.
This particular mill should be taken
over....

19, 972

MR. DEPUTY-SPEAKER: He can~
not do it by this Bill at least.

SHRI S. M. BANERJEE: He is
capable of doing it. I want an as-
surance from him; the amendmeént
can be moved later on. ‘The second
point 1s about Hindustan Embroidery
Mill, Chaharta, Amrifsar. Investi-
gations were made.

MR. DEPUTY-SPEAKER: Why
don't you take the trouble of sending
an amendment proposing the inclu-
sion of these mills?

SHRI S. M. BANERJEE: This ae-
tually substitutes the Ordinance and
1 thought that amendments might
not be accepted and only an as-
surance would be given,

I want that the Lakshmi Rattan
Mills, Kanpur and Hindustan Embroi-
dery Mills, Chaharta, Amritsar should
also be taken over.

SHRI B. R. SHUKLA: I have mov-
ed an amendment to the effect that
item 14 relating to Gaya Cotton and
Jute Mills Ltd. included in the sche-
dule should be deleted from that sche-
dule. Although this concern has been
running on unsound lines and at one
stage it was deemed fit to be included
i the category of sick mills subsequ-
ently the proprietors leased it out to
some lessees and the lessees have in-
vested a considerable amount of
money to make it a going concern.
So, they should be given an oppor-
tunity to rum it properly., In case
they also fail to run it properly, then
Government under the provisions of
this Bill has power to take it over.
Therefore, if this mill is excluded
from the schedule, justice would he
done to the lessees and there would
be no harm to the public. The ulti-
mate aim of the Bil] is to boost up
production and that can be achiévéd
in this way.
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THE MINISTER OF FOREIGN
TRADE (SHRI L. N. MISHRA): Sir,
I have looked into the various amend~
ments carefully....

MR DEPUTY-SPEAKER: A num-~
ber of mills have been made healthy
By your Bill!

-~

SHRI L. N. MISHRA: The list men-
tioned m the scheduled has been
drawn up after ¢areful considenation.
As a matter of fatt, we have been
working over this Bill fér the last
six months, A number of representa-
tions had been made to us and we
re-examined them also., Here also,
some hon Members have raised the
questions about some mills. About
the Gaya Cotton and Jute Mills, the
question was raised and the hon.
Member, Shri Tarkeshwar Pandey,
has said about it 1 come from Bihar.
As a matter of fact, when the Bill
was drafted in my Ministry, I was
very keén that this Mill should be
taken ovér becatise for the last 10
years the Mill has not been working.
I hag been to Gaya only 33 months
ago along with the Prime Minister
to see the drought situation I want-
ed to know from the people whether
this Bill was working. The people
there told me that this Mill was ¢los-
ed for the last 10-11 years Now,
some people Have taken it on lease
from the original owner and they
want to run it. They have mvested
some money But I cannot do it at
this stage. It will be difficult for me
to do it I am also advised by the
Law Mimstry fhat it will not be pos-
sible or advisable to drop any Mill at
this stage,

About the Kadi Durga Cotton Mills
Ltd, the hon. Member, Shri Natwar-
lal Patel wants that this Mill should
be imnclided. Today I cannot include
it. But there 1s a provision in clause
4 of the Bill that if we find that some
Mill has fallen sick, we can take over
that Mill after going through the drill.
1 can assure him that after the Bill is
passed, if we really feel that that Mill
is sick, that it cannot be run properly,
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‘we will try to take over that. I have
nothing more to say.

MR. DEPUTY-SPEAKER: Now, I
put all these amendments..,.

SHRI S. M. BANERJEE: He has
said that this Mill cannot be taken
over. Therefore, I never move an
amendment. I knew that it was not
going to be accepted. About the
Laxmi Rattan Cotton Mills, Kanpur
and the Hindustan Embroidery Mills,
Chahatra.... (Interruptions)

SHRI P. G. MAVALANKAR: The
Minister has not replied to my amend-
ment.... (Intereuptions)

MR. DEPUTY-SPEAKER: Order,
please. He has rephed to all that. I
put all the amendments together to the
vote of the House.

Amendments Nos. 1, 16 and 20 were
put and negatived

MR. DEPUTY-SPEAKER: There is
no other amendment. I will put the
Schedules and the rest of the Bill to
the vote of the House.

The question is:

“That the First Schedule, the
Second Schedule, Clause 1, the
Enacting Formula and the Title
stand part of the Bill.”

The motion was adopted.

The First Schedule, the Second Sche-
dule, Clause 1, the Enacting Formu-
la and the Title were added to the
Bill.

SHRI L. N. MISHRA: I move;

“That the Bill, as amended, be
passed.”

MR. DEPUTY-SPEAKER: Motion
moved:

“That the Bill, as amended, be
passed.”
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SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Thig Govérnment ne~-
ver forgets politics. They do politics
in food; they do politics in everything.
Similarly, in the matter of take-over
of textile mills, where the union is
controlled by a party which is op-
posed to the Congress party, the rul-
ing party, they are having a different
standard. It is a double-standard po-
licy.

1 give one example in support of
what I have said. About the Arati
Cotton Millg in Howrah, because the
union is controlled by a party which
18 Congress-opposed, you are not tak-
ing over the Mill. As a result, the
Mil] which is in good shape is get-
ting ruined and 106 workers are on
the street. I made representations to
the hon, Minister. He did not even
bother to give a full-fledged reply. 1
got only a stereotyped acknowledge-
ment Then, when I went to Howrah
and visited the Arati Cotton Mills, a
particular person told me that Mr.
L. N Mishra cannot take over this
Mill because he has been advised by
the West Bengal Government that this
union 1s controlled by Congress-op-
posed forces and, therefore, let the
workerg suffer., The attitude is, either
come into INTUC and join the Con-
gress Union or else let them starve
in the streets. I only want to point
out the class character of this Gov-
ernment: on the one side they go and
lick the feel of the monopolists and
on the other, they make the workers
starve.

16.00 hrs.

MR. DEPUTY-SPEAKER: Mr. S, M
Banerjee. May I draw your attention
to the rule that you cannot repeat
the same argument? If you are go-
ing to say the same thing, better you
do not speak. I would not allow re-
petition.

SHRI S. M. BANERJEE: 1 shall
abide by what you say. But, if I am
not satisfled with the reply or if my
point has not been replied to, I can
repeat it....
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MR. DEPUTY-SPEAKER: I will
make your job easier. Will the Min-
ister reply to his points?

SHRI L. N. MISHRA: Yes; I will.

MR. DEPUTY-SPEAKER: He will
reply to your points.

SHRI S. M. BANERJEE: 1 am not
going to say anything unless you per-
mit me. But may I say that all these
years, if a particular point has not
been replied to satisfactorily or has
not been replied to at all right from
the first reading to the last reading,
it can be repeated. I would only men-~
tion the names of two mills He has
not taken note of them..

MR. DEPUTY-SPEAKER: Have you
got the names of the mills?

SHRI L. N. MISHRA: 1 think, I
have..

SHRI S, M. BANERJEE: 1 want to
know whether he is going to take
over Lakshmi Rattan Cotton Mills in
Kanpur and the Hindustan Embroi-
dery Mills, Chaharta. I know he will
favour the idea.

SHRI PILOO MODY (Godhra): The
Government is welcome to take over
sick mills because, after all, the treat-
ment that they may give to those
mills will make them sicker and they
are welcome to it. But I strongly ob-
jecet to Government taking over heal-
thy mills because the inevitable is
bound to happen and the healthy
millg are going to become sick. There-
fore, 1 cannot say that I agree with
the manner in which the Schedules are
drawn up. There have been cases
that have come to my notice where
without investigation, without any-
body having gone to see whether the
mill is sick or healthy or working or
not working, and in some cases whe-
ther the mill is there or not, they
have put them on the Schedule in
their own fashion and, therefore, I can
come to the conclusion that this is
Mr. Lalit Narayan Mishra’s private
little inquisition in which he goes

takings (Takeover of Manag.) Bill

around witch-hunting and trying to
get certain mills which he threatens
with take-over. I have here the ex-
ample, which was tabled by way of
an amendment which unfortunately
Mr. H. M. Patel was not in a position
to place before the House, of Bijli
Cotton Mills, Hathras. This mill is
not a sick mill. The techno-econo-
mic survey which was carried out has
certified that it is an economic unit
and not a sick one. The reason why it
had to be shut down was non-sup-
ply of power by the U.P. State Elec-
tricity Board. The Board finally
agreed to supply the power in Sep-
tember after a prolonged correspond-
ence, and notice to re-start the mill
was put up on the 2ist October be-
fore the Ordinance came.

SHRI S. M. BANERJEE: Your in-
formation is very poor.

SHRI PILOO MODY: The manage-
ment 15 ready to discharge all the
obligations as far asg I have heard. 1
do not know, but they are prepared
to discharge all the obligations and
they are prepared to maintain the
specific level of production. Assum-
mg what I have stated is correct, in
spite of what Mr. Banerjee may say—
he may correct it if it is wrong—but,
assuming that what I have said, is
correct, is the Government justified
to take over a unit like that? Does it
come within the purview of this Bill?
Is this why this Bill has been brought
forward? And, if it does, I think he
will have to make out a better case
than what he has done hitherto?

SHRI K. S. CHAVDA: Regarding
Mr. Mavlankar's amendment, .

MR. DEPUTY-SPEAKER: There is
no question of amendment now.

SHRI K. S. CHAVDA (Patan): My
point was that he has not replied to
that amendment at all. I would like
to know his views regarding the
amendment moved by Mr. Mavlan-
kar. He has not said anything, He
wag rising repeatedly but ag you were
standing, he sat down.
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SHRI L. N. MISHRA: I might say
a word about Mr. Jyotirmoy ‘Bosu. He
sajd politics has dominated in consi-
dering and taking over of these mills:
No politics has dominated in the se-
lection of these mills.

Bengal Mill—it ig not that we have
not taken it earlier. Last year, when,
just after the elections, Mr. Sidhartha
Shankar Ray, the Chief Minister agk-
ed me to take over some of the sick
mills or help him to re-open those
mills because labourérs were not get-
ting jobs and they were unemployed,
at the instance of Mr. Sidhartha Shan-
kar Ray, we took over six rhills last
year and thousands of workets got
jobs and these mills are not only
working but they are makKing profits
also. There are six other mills in this
Schedule also.... (Interruptions)
Therefore, in Bengal....

SHRI JYOTIRMOY BOSU: I made
a specific case seeking clarification
from the hon. Minister. He is taking
me for a ride. I do not want to go
for a ride.

SHRI L. N. MISHRA: Who can take
the hon. Member for a ride? Nobody
can take him,

Then, there is no politics at all.
They were asking me to mention....

SHR1 JYOTIRMOY BOSU: Are you
going to take it over?

SHRI L. N. MISHRA: I would say
—I cannot promise—I will also look
into this mill as I have given an as-
surance in the case of my hon. friend
there.

Shri S. M. Banerjee also raised the
question of two mills. One is the
Laxmi Ratan Mills. ... (Interrutpions)
I am not giving an assurance, I gaid,
I will get it examined. 1 did not
say that I will take it over.

SHRI JYOTIRMOY BOSU: The
Union ig controlled by your Party.
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SHRI L, N. MISHRA: Yhere is no
question of Union ‘theére. The .ques-
tion is: whether it is a sick mill, whe-
ther is a closed mill or whether it is
an uneconomic mill or not. 1 will
come to these later.

S. M. Banerjee raised that
point. He knows about the Lexmi
Ratan Mills. We have discussed it
earlier also. We had investigations
made and it was in an advanced stage
of take-over. But, somehow or the
other, it could not be taken over be-
cause 49 per cent of the financial res-
ponsibility had not come from the
State Government. I will look into
it again. Same is aboui the other
mill.

Shri

Shri Piloo Mody raised the matter
of Byli Cotton Mills saying that I am
gowng on witch-hunting, I will be
the last person {0 go on witch-hunt-
ing...."r

SHRI PILOO MODY: I have nol
said that. On this issue, I merely said
that thig is not a sick mill. On your
total bill. I have said that you go
witch-hunting.

SHRI L. N. MISHRA: On the total
Bill also. Mr. Piloo Mody said that
the sick mills will get sicker. I will
only ask him to go through the re-
port of the National Textile Corpo-
ration. We have takenr over 57 mills
in the course of two years. Moat of
these mills have started making pro-
filts and one lakh of workers got new
jobs and production of Rs. 200 crores
worth of textiles was made by the
National Textile Corporation.

SHR! PILOO MODY: %You should
not hide behind the back of the tex-
tile industry. The textile industry
has been going through a boom last
year and any mill could have maxte
profits this year.

SHRI L. N. MISHRA: None. Out
of these 46 mills—may be one or two
—all are gick.
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I wiil say that there is no guestion
<f witch-sunting in makipg the se-
lection. Po not think ljke that. I am
vary, rouch against this idea of witch-

hunting. Pilpo, I may tell you ag a
friand alo....
MR, DEPUTY-SPEAKER: You

please tell me also.

SHRI L. N, MISHRA: Sir, I am put-
ting # in inverted commas and you
will ynderstand what I mean by it.

Regarding that closed mill, I will
only say, if this wag so, it was be-
cause of the fact that it was closed
for more than 3 monthg or so. Maybe,
there was power failure. I will look
into it,

SHRI S. M. BANERJEE: I come
from U.P. and I know this is utterly
mismanaged.

SHRI L. N, MISHRA: I can only say
that 1 will look into ail thess things.

I beg to move:

“That the Bill, as amended, be
passed.”

MR. DEPUTY-SPEAKER:
about Mr. Mavalankar's point?

SHRI L. N. MISBHRA: No, Sir, I am
not going to accept it.

MR. DEPUTY-SPEAKER: Now, the
question is:

“That the Bill, as amended, be
‘passed."

"The motion was adopted.

What

orva————

16.1% wrn
INDIAN TARIFF (AMENDMENT)
BILL

MR. DEPUTY-SPEAKER: We will
now take up the Indian Tariff
(Amendment) BillL Shri L. N
Mishra, ’
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADB
(SHRI A. C. GEORGE): On behalf of
Shri L. N. Mishra....

SHRI JYOTIRMOY BOSU (Dia-
mund Harbour): Sir, when the Man-
ister is present in the House, how can
anybody else move the Bill, on his
bebalf? How can anybody else be
delegated like this, when he 18 ac-

tually present in the House? (Inter-
ruption)
MR. DEPUTY-SPEAKER: Order

please. I would expect that you treat
this Chair and House with a little
respect. If you or somebody else
handles the baby, I have no objec-
tion, but you should have informed

THE MINISTER OF FOREIGN
TRADE (SHRI L. N. MISHRA): I am
so sorry, Sir. I sent a letter 1
should have gone away because Iraq
Minister is coming; I have other en-
gagements; that 18 why I gsked him..,

MR. DEPUTY SPEAKER: If the
Minister is not serious about it, we
will skip it over and go on to the
next item. I am not saying anything
else. I have just now been informed
from the Table that the letter is not
there.

SHRI L. N. MISHRA:
move.....

SHRI JYOTIRMOY BOSU: The
hon. Minister has gaid this. He ha¢
confessed that he had other engage-
ments including meeting the Minister
of Iraq and therefore, he would not
be able to attend the House What he is
saying is thoroughly unconvincing,
because he is still gitting in the Houge.
How very genuine was he in his ex-
pression! $ir, thig shoyld be consi-
dered very seriously.

MRB. DEPUTY-SPEAKER: Let us
not argue about this. A Minister can
delegate his guthority to his junior.
Bven if he is in the House, another
Minister can move it. But the only

1 beg to
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[Mr. Deputy-Speaker]
thing I expect is this. The Chair

should bo informed. But, in this case,
1 have not been informed.
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In any case, as a special case, you
can move it.

SHRI JYOTIRMOY BOSU: Don't
go to the Press again.....

SHRI A. C. GEORGE: Mr. Deputy-
Speaker, Sir, I beg to move:

“That the Bill further to amend
the Indian Tariff Act, 1934, be
taken into consideration.”

As the hon. Members may be aware,
protection to the dye intermediates
industry is due to expire on 31-12-
72. The Tariff Commission has re-
viewed the performance of this in-
dustry and has submitted its report
thereon. Government’s resolution
containing their decisions on the re-
port together with copies of other
connected papers have been laid on
the Table of the Housec.

I shall now refer very briefly to
the dye intermediates under conside-
ration. This is a good examgple of an
Indian industry which has developed
greatly under protection. Starting
with the finished dyestuffs, we have
moved on to the manufacture of the
intermediates from which the dye-
stuffs are made.

Protection to three intermediates
was granted in 1964 and to 50 in 1968.
Before the period of protection of 53
dye intermediategs was due to expire
by 31st December, 19871, the commis-
sion reviewed the progress of the de-
velopment of the industry and sub-
mitted an interim report, recommend-
ing the continuance of the protection
granted to the industry beyond 1971
and till the end of 1974,

Hon. Members will recall that on
the basis of the interim report of the
commission and pending the receipt of
its final report, protection granted to
53 intermediates was extended last
year only by one year up to the end
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of the current year, that is, 31st Dec-
ember, 1972. In the present réport,
in deciding the level of protective
rates of duty on various intermedi«
ates, the Tariff Commission has taken
into consideration all relevant factors
such as the existing installed capacity
of the industry, its tendency or other-
wise to meet the present and antici~
pated demand, the need of imports
and the degree of foreign competition
as also the overall requirements of
the particular dye intermediates where
such requirement is substantial.

In this connection, the Tariff Com-
mission has also borne in mind the
rationalised pattern of rates of duty
in the Indian Customs Tariff. After
careful examination of all these fac-
tors, the commission recommended,
and the Government have accepted
the following, namely (1) continuance
of the protection, until 31st Decem-
ber, 1974, on (a) 31 dye intermediates
at the existing rate of protective duty,
(b) two intermediates at the enhanc-
ed rates of duty and (c¢) four dye in-
termediates at the reduced rate of
duty, (2) withdrawal of tariff protec-
tion from and levy of revenue rates
of duty after 31st December, 1972 on
(a) 15 dye intermediates at the exist-
ing rates and (b) one dye intermedi-
ate at the reduced rate and (c) grant
of protection to 19 fresh items on dye-
intermediates till 31st December,
1974.

Details of these dye intermediates
and, the level of protection will be
found in the note already circulated
to hon. Members as also in the Bill
The commission has also made a num-
ber of other recommendations in its
report. The decisions taken on these
recommendations have been announc-
ed in the resolution which has been
placed on the Table of the House. Ne--
cessary action is being taken by the
Ministries concerned for their imple-
mentation. The Bill incorporates the
decision of the Government referred
to earlier. I do not want to take any
more time. I beg to move that the
Bill further to amend the Indian.
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Tarift Act, 1934, be taken into consi-
deration.
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MR. DEPUTY-SPEAKER: Motion
moved:

“That the Bill further to amend
the Indian Tariff Act, 1934, be
taken into consideration.”

SHRI JYOTIRMOY BOSU: This
Tariff Commission is a quasi-judicial
body for what it is worth. As far as
we are concerned, we have known it
to be a body, through its recent acti-
vities, for the monogolists, by the mo-
nopolists and of the monopolists, The
functions of the commission as defin-
ed 1n the report of the Tariff Com-
mwission Reviewing Committee are:

“Inquiries into initial grant of
protection, inquiries into matters
relating to prices of specific com-
modities, whether protected or
not, on reference to it by Gov-
ernment as well as under its suo
motu powers, inquiries into the
question of continuance of protec-
tion of an industry..”.

There is thus a series of matters which
come under its purview. But the
Tariff Commission by its activities
has created a sheltered market for the
monopolists, and thereby the mono-
polists have greatly gained. Here is
one quotation from the Hindustan
Times dated the 15th December, 1972,
which says:

“Indiscriminate protection: It
has little surprised that the chair-
man of the Planning Commission
should express concern over the
price-fixing policies of the Tariff
Commission. Addressing a semi-
nar in New Delhi, Prof. D. R.
Gadgil....."”

--now, late D. R. Gadgil; may his soul
rest in peace!—

“....is reported to have stated
that the static-view-cost taken
by that body had contri-
buted to recent price increases.
The tariff commission came into
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being in the thirties, when the
slogan of the day was discrimi-
nating protection. Much has
happened since that time; Indian
industry has undergone a com-
plete transformation, but the
Tariff Commission does not ap-
pear to have moved with the
times."”.

a8z

Most uncomplimentary remarks, It
has become in fact a government de-
partment.

Here is another clipping from the
Indian Express dated March 20, 1870:

“In recent years, the quality of
the Tariff Commission’s studies of
industrial cost structure etc has not
been such as to inspire confidence.
In fact, the Tariff Commission does
not seem to function as a quisi-
judicial body but as a goverment
department.

In 1967, the Tariff Commission Review
Committee Report, with which Dr.
V. K. R. V. Rao was associated, has
said things of importance and value.
They said:

“We would, therefore, suggest
that since our economy is passing
through a phase of inflationary pre-
ssure, provision for contingency al-
lowance should be avoided while
fixing prices in the industry which
should be able to absorb a small in-
crease in costs”.

Then:

“In the Committee’s view, it is
necessary to take immediate steps
to inquire into the actual degree of
protection enjoyed by different in-
dustries at present with a view to
determining the extent of over-
protection or under-protection that
obtains in respect of each of them.”

“The Commiitee is of the view
that these matters require to be
examined with a measure of urgency
so that the allocation of investments
in the domestic economy is not ad-
versely affected. The Committee
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recommends that the Tariff Com-
mission' should be asked by the
Government immediately to under-
takke an assessment of the extent of
protection avallable to (i) incdus-
tries which continue to be protected
industries; (ii) industries which in
the recent past have been de-pro-
tected....”

‘This is the position,

The Commission have claimed that
wherever they have recomemnded
price fixation, they have brought
about stabilisation. This is not a rea-
lity. ook at the case of sugar, the
case of tyre, that of vanaspati and of
motor car. They have, in fact, help-
d monqpolists to grow, prosper and
fatten themselves.

The case of dyestuffs is very inter-
esting. It is a monopoly gontrol aff-
air. The Monopolies Inquiry Com-
mission have this to say in their re-
port, on p. 22:

“Group XIIl—Dyes, Explosives,
Coke-oven by-products and coal tar
distillation products:

Amar Dye taok the second
place in Naphthols with Atul
Products Ltd. leading with 58.3
per cent. In Vat Dyes, Indian
Dye 8tuff Industry Lid. was the
leading producer with 514 per
cent., Atic Industries (an associate
of Atul Products) following with
44,5 per cent”.

Now the firm of Kasturbhai Lalbhai
which controls both Atic Industries
and Atul Products gontrols over 65
per cent of the Indian dye-stuff in-
dustry and is one pf the 75 large bysi-
pess houses. The continuance of pro-
tection to the industry is unwarrant-
ed, Prices have shot up by 133 per
eent. This is what the report says:

“The prices of dyes in 1065 and

1967 are shown in Appendix XVI.

Although the prices of dyes went up

in some cases by as much ag 138 per

cent, there were also nggewarthy
instances of a significant fall....”
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“Several other consumers have
also stated that prices of Indian
dyestuffs are very high as compar~
ed to imported dyestuffs”.

A worker abroad gets 7-20 times the
wages of a worker here. Still their
dyestuffs cost much lower than ours.
This is brought out on page 83. They
go an to say:

“One cotton mill has pinpointed
the high prices of napthols AS-LB
while another has said that the
prices of vat dyes are on the high
side. Some consumers have qualifi-
ed complaints by saying that the
prices of indigenous dyes are higher
having regard to their quality”,

So, in quality it is inferior and in
price it is much higher.

Sir, I want to say this. The work
should be reviewed. It has been sald
in the Tariff Commission’s review of
the work as follows:

“The combined capacity utilisa-
tiop in case of the 53 protected in-
termediates and 18 groups of Dye-
stuffs, however, declined by 17 per
cent and eight per cent respective-
ly. Since the capacities of some of
the producers are common {for a
numher of sub-groups of the Dye-
stuff industry and are interchange=
able among different groups, the
capacity utilisation in case of these
groups is not strictly comparable.”

Therefore, it is not even making the
fullest utilisation of the built-in capa-
city. I feel that the Government is
trying to do something for the mono-
polisty, by the monopolists and of the
monopolists who are collecting money
for its elections. That is what they
have been doning.

AM

SHB! K. BALADHANDAYUTH
(Coimbatore): Sir, thly amending Bill
has brought forward op the pe-
port of the Tarif Commission. As
Mr. Jyotirmoy Bosu pointed out, the
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Tariff Commission has come under a
lot of criticism in the past and the
protection that is being given does not
seem fo be a protection for the con-
sumer but it has always become a
protection not only for the monopo-
lists but also for rproducing sub-
standard products. Most of the goods
produced which are sheltered under
this protection have been sub-standard
and they do not compare with foreign
products. Asg such, when they bring
an amending Bill to extend the pro-
tection for another two years, the
Government has to examine whether
they are in a position {o guarantee
Jower prices and also the siandard
quality. If the Govermmnent is not in
a position, and if the Tanff Commis-
sion does not help them in this mat-
ter, there is no poirt 1 gong on ex-
tending protection. I um not against
extiending the protection but it must
go hand in hand with the authority
of the State to ensure guulity as well
as cheaper prices, becuuse the con-
sumer is hard h't. Ths prolonged
protection and non- utihixation of capa-
city even with regurd to the dvestuff
intermediate. show that m censunng
protection to the consumner the Gov-
ernment must take more serious steps
and see that, as Shii Jyotivmoy Bosu
said, the Ta+iff Commssion does not
act hand in glove with the monopo-
lists.
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*SHRI J. MATHA GOWDER (Nil-
giris): Mr. Deputy Specaker, Sir, 1 rise
to say a few words on the Indian Tariff
{Amendment) Bill. 1972 on behalf of
my party, the Dravida Munnetra
Kazhgam.

Sir, I am very glad that the Minis-
try of Foreign Trade has circulated a
note on the Indian Tariff Amendment
Bill, which gives a detailed back-
ground and the necessity for bringing
forward this legislation. This Note is
wery helpful for all the Members to
understand the provisiong of the Bill
and I wish to pay my compliments to
the hon, Minister of Foreign Trade. J
wish that the other Ministries also
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emulate this worthy example and
circulate a Note givinz the buckground
and other relevant info.mation in re-
gard to the Bills that they may move
in this House. I need not say that
such a note will enable the hon
Members of this House to participate
actively and interestingly in the dis-
cussion on such legislative measures.
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In the note, 18 dye-intermediates
unitg are in the large scale sector and
a few in the small-scale sector are
mentioned under item 2, Number of
existing units. When the Govern-
ment can give the exact number of
dye-stuff units in the large scale sec-
tor, they have stated as ‘a few’ in the
small scale sector. I would hke to
know from the hon. Minister how
many unitg are there in the small
scale sector, which aie manufacturing
dye-intermediates.

Here, I would hke to refer to an-
other connected issue. It is stated
that 14 dye-intetmediales have been
given certain concessions in the cuse
toms dntv. I would like to know fiom
the hon, Minister whether these 14
dye-intermediate enjoying concession-
al customs duty are in the luarge scale
sector ot the concessions are  being
enjoyed by the smull seale units, If
the unifg 1in the large scale sector are
given this concession in cusioms duty,
I waonder whether it is at all neces-
sary for the Government to give such
a protection to the units in the large
scale sector. It 15 axiomalic tnat the
small scale units should get maximum
incentives possible so that they be-
come establisherd I do not approve
that the Government should in any
manner try to give tariff protection
and concession in the customs duty to
the units in the large scale sector. 1
would like the hon. Minister to inform
the House whether the concession in
the customs duty is being enjoyed by
the units in the large scale sector.

Sir, for the purpose of continuing
the protection to dye-intermediates
upto 31st December, 1974, this Bill

*The orizin;l speech was delivered
30021510,

in Tamil.
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has been introduced by the Govern-
ment. On the basis of the recommen-
dations made by the Tariff Commis-
sion as a result of frequent reviews,
the protection to dye-intermediates is
extended every two years. The Tariff
Commission conducts a detailed re-
view frequently to find out whether
the protection to the dye-intermedi-
ates should be continued or it should
be discontinued and also whether any
new dye-intermediates should be
given protection. After that the Com-
mission submits its Report to the Gov-
ernment. As a thorough study has
already been made before the recom-
mendations are forwarded to the Gov-
ernment, it is incumbent on the Gov-
ernment to accept the recommenda-
tions of the Tariff Commission in full
and formulate suitable legislative
proposals to give effect to those re-
commendations. But I find that the
recommendations of the Tariff Com-
mission are not accepted in tdto by
the Government, In 1968, the Tariff
Commission in 1ts report recommend-
ed that 23 dye-intermediates should
be given concession in customs duty.
But the <Government gave this
concession in customs duty only
to 18 dye-stuffs. If the Govern-
ment wele to implement the recom-
mendations of the Tariff Commission
only partially, then there would be no
need for th» Tariff Commission at all.
There would also he no need for the
kind of frequent reviews as are now
being conducted by the Tanff Com-
mission. The tariff protection and the
concession in customs duty are re-
quired by the dye-intermediates be-
cause the units are still in the infant
stage and the Tariff Commission has
convinced itself that they do require
Government's assistance, I would like
to suggest that the Government should
not in any case alter the recommen-
dations made by the Tariff Commis~
sion. I do not think that the Govern-
ment on their own conduct a survey
again on the recommendations made
by the Tariff Commission. I would
like to appeal to the Foreign Trade
Ministry that wherever the Tariff
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Commission recommends tariff pro-
teclion and customs duty concession,
the Government should incorporate
all the recommendations in full in the
legislative measure formulated by
them.

With these words, I conclude.

MR. DEPUTY-SPEAKER: The hen.
Minister.

SHRI JYOTIRMOY BOSU: We can-
not understand this. Decadence has
set in. On a debate like this, there is
not a single person to speak on such
an important economic issue, with the
massive mandate and the majority
they talk about. I see eminent men
like Shri K D. Malaviya present; we
should like to hear their views.

MR. DEPUTY-SPEAKER: It is upto
them.

SHRI K. D. MALAVIYA (Domari-
aganj): Shall I answer this one point?
The principle of giving protection is
a sound one. The Tariff Commission

recommends for certain transitional
period.
MR DEPUTY-SPEAKER: There-

fore, it does not need ...

SHRI K. D, MALAVIYA: Why
should I stand up and say and repeat
the ching.

SHRI A. C. GEORGE: My job in a
nutshell has been made easier.

SHRI JYOTIRMOY BOSU: No nut-
shell business here., Do not go to the
press uafter speech-making; your Min-
1istry 15 known for this.

SHRI A. C. GEORGE: These am-
endments were discussed and hon.
Members touched on the functioning of
the Tariff Commission. Reference was
made to the merit of including wor
excluding various items. I do met
want to go into the definition or the
basic concept behind the Tarift Com-
mission. Just before I spoke the lear-
;\ed Member Shri Malaviya explained
t.
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‘Do you know?
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SHRI A. C. GEORGE: How is it re-
devant here?

SHRI JYOTIRMOY BOSU: I am
zasking you. .

SHRI A. C. GEORGE: I am answer-
ing you.

It is a well acepted principle that
in a developing economy tariff protec-
tions are given according to the re-
gulations made in that behalf and
.are used in a discriminatory way so
that at some particular point when
the industry attains age and stands on
its owr, and comes 1o it take off stage,
it is left off like this or if the indus-
try is still suffering from early diffi-
~culties, definite protection is given.
For this purpose quite often variations
are made and things are reviewd. In
the present stage of development in
our country. I need not reiterate what
I said earlicr. As I pointed out in
the beginning we were importing dye-
stuff, .

Now we are in a stage where we
.are manufacturing dye intermediaries
and we can almost completely elimi-
nate import of dyestuffs. At this
stage the necessary tariff protections
review periodically is absolutely cs-
sential.

The point made by Shri Matha Go-
wder is well met in the explunatory

note attached to the Bill itself. It is
.our iniention that these industries
which need sophistication and skill

are well profecied and  every effort
will be made to see that the onslaught
of the imports does not retard their
progress.

SHRI JYOTIRMOY BOSU: Why is it
dearer than the imported stuff and
poorer in quality?

SHRI A. C. GEORGE: This is a vic-~
ious cirele. At one stage we make a
demand that every -encouragement

AGRAHAYANA 28, 1894 (SAKA)

Indign Tariff
(Amdt) Bill

must be given to the indigenous in-
dustry. Unless we give sufficient pro-
tection to our indigenous industry, we
would not be able {0 reach the stan-
dard we expect. So, it is a vicious
circle Unless we give protection, the
industry will not grow. Unless the
industry grows, we will not be able
to take off the tariff barriors. (Inter-
ruptions). Sir, will you protect me
from this running commentary?
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MR. DEPUTY-SPEAKER: It is part
of the parliamentary game, unless it
goes beyond limits.

SHRI A. C. GEORGE: At any point
of time in the process of protection,
anybody can point out that the pro-
duct has not reached the stage of high
standard. But to disparage the Indian
product as sub-standard may not be
highly to the advantage of the indus-
try to grow., In this process of yro-
tection, I admit that in a developing
economy, at one point of time our
standard may not be according to the
international standard. That is why
we give protection to the child to
grow. In the meanwhile, you cannot
ask him to run. (Interruptions).

I think Mr. Bosu is convinced about
my arguments and I would conclude
by thanking the members who parti-
cipated in the discussion,

MR. DEPUTY-SPEAKER:
question is:

The

“That the Bill further to amend
the Indian Tariff Act, 1934, be taken
into consideration.”

The molion was adopted.

MR, DEPUTY-SPEAKER: We take
up  clause-by-clause  c.nsideration.
There are no amendments. The ques-
tion is:

“That clause 2, clause 1, the En-
acting Formula and the Title stand
part of the Bill”

The motion was odopted.
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Clause 2, <clause 1, the Enacting the Report should ve reported to the-

Formula and the Title were added to
the Bill,

SHRI A. C. GEORGE: 1 beg to
move:

“That the Bill be passed”.

MR. DEPUTY-SPEAKER:
Question is:

“That the Bill be passed.”

The

The motion was adopted.

16.40 hrs.

RESOLUTION RE: RECOMMENDA-
TIONS OF RAILWAY CONVENTION
COMMITTEE

MR, DEPUTY-SPEAKER: We takc
up the next item—Resolution by Shn
T. A. Pai.

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) rose~

MR. DEPUTY-SPEAKER: You are
holding the baby? You should have
informed me earlier.

SHRI MOHD. SHAFI QURESHI
Sir, on behalf of Shri T. A. Pai, I heg
10 move:

“That this House approves the
recommendations made in paias 1.1,
231, 3.18, 3.19, 3.27, 3.28, 4.12, 4.13
and 5.11 of the Report on Account-
ing Matters of the Committee ap-
pointed to review the rate of divi-
dend payable by the railway under-
taking to General Revenues as well
as other ancillary matters in con-
nection with the railway finance
vis-a-vis the General Finance,
which was presented to Parliament
on the 15th December, 1972.

That this House further directs that
the acfion taken by Government on
the other recommendations made in

next Parliamentary Committee which
may he appointed to review similar-
matters.”

At this stage,I would only move:
the resolution., After the hon. mem~
bers have spoken, the minister would'
give the reply.

*SHRI JAGADISH BHATTA-
CHARYYA (Ghatal): Mr. Deputy-
Speaker, Sir, we ave discussing the
report of the Railway Convention
Committee. ‘'The report of the Com-
mittee contains many recommenda-
tions but the motion that is now peing
discussed in the Ilouse has given
stress to only a few recommendations.
I feel Sir that a report of this nature
should be discussed along with the
discussion on the Budget provisons of
railways because 1f such discussions
are held separately then due to the
paucity of time we aic rmable to have
a proper discussion of the recom-
mendations of the report.

We have noticed lhat nayment of
dividend f{orms onc  of the most
important .ubjecis of all the reports
of the Rallway Convention Com-
mitice. But in actual practice this
payment of dividend is nothing but a
paper transaction hecause we find that
payment 1s made from the General
revenue and dividend s not paid in
the true sense of the term. Last year
when the report of the Convention
Commitliee was discussed 1 this
House, the then Minister of Railways
Shri Hanumanthaya had stated that
in Sociahistic countries of Euroype, the
practice of paying dividend to the
general revenue from the earnings of
the public sector undertakings existed.
We also want this Sir, the Railways
are the biggest public sector under-
taking in the country and a huge sum
of public money has been invested
into it. It would be indeed good if
we are able to give a part of the profit
of the raillways to the general reve-
nue. This will on the one hand facili-
tate undertaking many projects for

*The Original speech was delivered in Bengali, -
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the good of the people and on the
other it will help to lessen the tax
.burden of the tax payer. Unfortu-
nately most of the public sector
undertakings 1n our couniry are run-
ning into losses angd as a rerult we
are not able (o divert the profits from
these organisations to the general
revenue not we are able to utilise 1t
for public welfare.

Sir, during the pre-independence
cra as also for quite some years during
the post mdependence  period the
railways were earning profits but for
the lust few years it is always in the
red. What are the tactors that have
turned profits into losses? We have on
many occasions in the past discussed
tms subject in this House and with-
cut going into the details it would be
sufficient to say that if we could plug
the loopholes that are causing losses
to the Rallways we could have trans-
ferred the profits of the Railways for
beiter utilisation. Only to mention a
few such loopholes I would like to
mention that the losses to Railways
mainly arise from wastage, theft, top
heavy administration and ever capi~
talisation.

Now, Sir, I would like to highlight
some of the poims that have been
referred to in this report. It has been
stated in the report that as many as
35.000 different items are stored in
the railway godowng and during 1970-
71, the total value of the store was
Rs. 363.7 crores. In this connection
the Commiitee have obsgerved and I
quote:

“The Committee need hardly
emphasise the imperative need of
reducing the excessive inventories
theld by the Railways to the mini-
mum extent possible ag a commer-
cial organisation like the Railways
can hardly afford te block much
needed capital on this account.”

In this way we find Sir, that huge
sume of money remain locked -up
while on the other hand amenities
for the travelling passengers are not
‘being created in the same proportion.
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In fact the amenities that are now
availuble to the passengers are only
very meagre and I feel that something
should be done drastically to improve
the prescnt state of affairs.
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One thing that once atiracts our
notice is the shortage of voaches for
the passenger train.. The report
states that ICF and Jessops & Co.
were given orders for the manufacture
of 443 and 347 coaches respectively
hul against this they could make a
suppty of 171 and 122 coaches 1especti-
velv., The report furthes states that
these organisations have not wily  to
clear the back log bu! th'y will also
Iave to produce thewr exisung guota.
I would therefore strongly uipge upon
the hon. Minister to ensure that these
manufacturing units do clear the back
log and also are able to produce their
existing orders because only when
more coaches are available to passen-
ger trains the passenger can get some
rcal rehief. From my personal ex-
perience I can say that only, K a few
days back while I was travelling from
New Delhi to Howrah in a first class
compartment which had the capacity
o accommodate  four, two more
passengers with first class ticket had
entered into the compartment. These
passengers had to be accommodated
because they were holding the tickets,
In this way while passengers are pay-
ing fare for the first class they are
compelled to travel on the floor of
the compartment. Sir, we have
stated on many occasions and the re-
port also says that the number of
third class sleeper coaches should be
increased and I once again stress this
point for the consideration of the hon.
Minister. I would also like to mention
in passing about some of the difficulties
being experiericed by the travelling
passengers. The first class coach in
the Vestibule is not linked with the
dinning car while this facility is
available to the passengers of air-
conditioned chair car train travellers.
The result is obviously that when one
places an order for tea, he has to wait
till the train reaches the next station.
Thus the first clasg passenger of a
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vestibule frain who pays nearly three
times the faie does not get this sene-
fit which 18 available to other trains

Sir, 1in regard to sharing of passen-
ger fare, the report has stated that it
is not possible to increase the State’s
share butT fe€l that the matter merits
reconsideration Whenever we make a
plea for running the Martin 1a1lways
we are told tRat 1t 13 not a profit
making orgamsation I would only
submit 1 this connection Sn, that if
the State’s share of passenger fare
earning could be augmented we could
very easily solve this problem our-
selves.

1 hope the hon Mimister will con-
sider the different ponts that I have
raised during the course of my speech
and with this I conclude, Sir
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17.01 hrs.

DISCUSSION ON GURU GOBIND
SINGH MEDICAL COLLEGE AT
FARIDABAD

MR, DEPUTY-SPEAKER: We shall
now take up the discussion on the
statement made By the Minister of
Works and Housing and Health and
Family Planning in the House on the
30th November, 1972 regarding the
Guru Gobind Singh Medical College at
Faridabad.

Before we begin the discussion, X
would like to dispose of a matter that
is connected with this discussion. Shri
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Jyotirmoy Bosu may kindly listen to
me till the end, without interiuption,
and 1 think you will be satisfied after
hearing me through.

Shri Jyotiimoy Hosu has sent a
letter to the Hon. Speaker today,
which was received at 1232 pm,
which he has mentioned certain names
that he would LRe to 1eler to in Ins
speech. A smmilar situation had
occurred a few days ago in connection
with the debate on ithe 1ags standal
1t was ruled by the Spedaker at that
time that 1l was not enougn just to
send the names but it was also neces-
sary that the matter should be
mentioned, so that the Minister would
have an opportunity of making in-
quiriegs mio the matter and to muke
the discussion meaningtul.

In this case, only the names were
sent, and the copy of that letter was
forwarded to the Minister for inquury.
But, here there 1s a liitle difterence.
It 18 not a new question. The hon.
Minister in his statement on the 30th
November, 1972 had made certain re-
markg which go to confirin that there
are a number of irregulaiities in the
establishment and the admimstiation
of this college, and, therefore, 1t 18 not
as 1if an mquiry has not been made
into this matter,

All that Shri1 Jyotirmoy Bosu said
on the last occasion had gone on the
record, and they remain on the recoid.
So, I do not see how I can prevent
the mere mention of these names
which are connected with alleged ir-
regularities which primae facie had
been confirmed by the Minister in his
statement on the last occasion. 1 do
not see that I can prevent him from
mentioning these names ...

SHRI JYOTIRMOY BOSU (Dia-
mond Haibour): On a point of sub-
mission....

MR. DEPUTY-SPEAKER: Now, he
should be satisfied....

SHRI JYOTIRMOY BOSU: I am
«very much satisfied; I am grateful to
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Guru Gobind

Singh Med. Col at Faoiwlabad
you for a change. Of couise, I have
very clcarly mentioned the names, and
I have sawd:
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“In the context of mismanage-
ment of Guru Gobind Smga Medi-
cal College, Fandabad, and due to
their nusdeeds, more than 200 boys
have become ...

So, I have given the points also. I
am more than happv that you have
21VON MO PELMISHION,

To =&Y AT qigw (F7H17) ¢
A wErEex AF mifwes fug wlzad
FAT & A7 AT a7 47 797 88
21 4 W OAA| T HHT T4V A
% T 7 4T mwT iy 2 % feq g5
477 qF miiaex taz #7197 owv
e Wlurg fag foar Fax
7 afsxer FrAs w17 390 937 &9 &
A qv yigwa wEy # nw ger fa
Iufraa v ®eY wrar AT fpar

sz aw A WEAwd 2 9 wre

10 gwiv w47 afs $fEva e &

A 97 AT 10 GHIVFIF GIT A | 97
frar mar AT 210 F 79T BUa7 FY
T & Al FAAT 40 A FIT W
qradr 4 urd f Y g0 ug urg
FLA FHT A1g T WY AT FAST FY I
ag fodt & foft =5 &1 &N rm
FIAS HY TG@T & WX A FGT AT aFAT
et A% -7 ¥y v fag
QAT & QidTé4 U4qT gATH qravd-
FAC T AR E ITHT g o Ag FTAX
gt F2ar ) weft agiw ¥ 30 FEIE
A7 asgen feaqr 949 IO WWEH
faaar § fn gram wadde ff 7o 194
waT few & g ot g7 Wl
TEIE F OF AFR T T W& |
AT TIANE FOF IR T FEA
1 eftsia 4 2 A1 393 oF 17 7w
IR A H L 5 s X a y Jfeww
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Fifa § efvpfa wrea =y wifed @i
fafwan gwm gfrafadr & wrgh
girg wear Arfgy, |fFET w5 A
AT WA Gw7 Ag 7T A g wfaqy,
T wgT & oy S @IAT ST RFAT
T NE7 FT FIHAH GIFTH TG 507 F7
F=ATY 40 7T FI A APNIET F T
¥ T FTT FT gAY T AT A
#Y A w47 A1 A7 gATAT NAAHE ¥
% 9T IqF FI T A Ay /AT
RE®A H 30 AAIAT AT Al qFsT
agr fey gau faar ¢
“It appearg that the Guru Govind
Singh Vidya Sevak Society had
sought the permission of the State
Government of Haryana sometime
n 1971 for setting up a medical
college, at Kainal".
a7 WHT HETRY T q¥GeA ¢ AT IF 98
o =re17 %74 & 06 g% weav
‘“ ihe situation that has occurred
at Faridabad where a sub-standard
medical college 1s alleged to have
been opened last year by a private
management .7
q2 T AW B AT FEIGTT HE AT R
fr gawrcives w A &) A7 T
weugg &1 § | afww g "3 wdosg
gy favgredves ar &1 ATTHO w0y
FRT AT AY 40 TAE W AT Ay
1 fadr ot wfews T ¥ wew
40 g% g1 w7 Wfeww 0w wid
¥ A a7 qer w1d fx feadt afgwrd
FAET & & uw Wt aT Ay R S
aFaAr ey | wEw Ay afasr qgr faefrady
arer Y7 wrdt AW Fv gl glawt
Y 517 T A g fY gfaar g2 qdy
Fadry 1 @ asowreag A glearor
T X few WA A aad 0w A
orAm & gTeT AET 9T §F A #Y ofy
7 5@ B gored €Y fis & ardrer gel
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At ST AwdY § v s dvw woec A
T wY eyez fador faar ar fie sredE
afers w7 @ 9@ | W RN
& A1 ¥ qTAAG TEA AT F qoF HT AT
FATAAN A X faar qg A aw 4
Iqy A foar @ -

“It 18 true that the private medi~
cal college at Faridabad referred to
by you is not yet recognised by the
Punjab Government or the Medicak
Council of India. However, no per-
mission was required or was accard-
ed by the Government of India since
estabhishment of under-graduate
medical colleges is 5 State subjeet™.

3o¢-

¥ZT QIFFE KT A9 WIIT wEY § AfwA
WA FI7 Fg1 F——xdz TqAHz w1 g
TEIT F FiAs A AN S 1§ I
FTAT ATZAT
“The policy of tho Goveinment of

India 15 to discourage the setting up

of g medical colleges 1n the private
secior”

g W% a7 FET A5 F wm agAwT ¥ o
HTTHT G WISH & T1 TART {2 W FAT
Erw At g a1 wraw s fagwwr gfraror
qrE(7 7 Ireaa farar § 9 Ik are
IR TR ATF F1 F+xfA & F g8 wAe
77 f& g av @ afrvr wrdw
ArAT S gy & w7 a7 ot Je gy
fr 6 mifase g faar @aw drgdr
T wrgfoe wfeom wedt agy & o
RA5AT I Faw AE IST Ay )
o off vyt €1 ag ared Sraw
7Y WY ¥ qzar 7 oY 0F fRe
g Y A FET ¢ | Fgr wfyEww
o oY A7 | 3gy o faafadt &
SfYqm F1 FAX | TIAT AT, FAFT G
wigewr wgwreag &, @ oY gEarer
o vi &, wek wmt a fer @ §,
7 71 §vEr? gy anfacy foar ofr g
otr 7 T grer, 7 Al ¥
frs® fody g7 &1 9 IsmT W%
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BrE Af ST ¥ g wawm o
2373 A FEE

N awweq g1 9X faar wav g,
Iai frar 8

“I have spoken to the Chief
Minister again a few days ago. He
told me that he had entrusted the

matter to the vigilance authorities
for a detailed enquiry.”

# wgar g for amATg F4Y ST og TEY
Z AT g7 o g6r 0305 TEAFTHTT
FARARUE AR -G
HIF AN geq7753 &, A AATAT HH
& Fav ww g afvare F w3y A
a&r & wr o faer 7 AT T A ATRTSAT
w93 A AT H1QT FAATHT FAF
GASATEY 51F a0 41T F7 % (qaniqay
¥ WrgT ® w14 fawars w7 @
g

& miowr var gfrarr & gom 94
oY F melor B avh AT fa@r g
g IR o3A TELF oAEfAT F
awg fzar gr——

“I send my good wishes on the
occasion of the inauguiration of the
Guiu Gobind Singh College and
Hospital at Patna. I am swe that
with the setting up of the med:cal
college, the pioblem of the shortage
of doctors which the countiy 1s
facing at present will be solved to
some extent. Such a pigject 15 a
fitting memorial to Guru Gobind
Singh who was much concerned
with the uplift of the downtiodden
and the common man.”

Tq 7 7§ IEN 3§ FAG & ¥
syrAr wv e rix fear o 1 & wwmar §
fir ghearorr it oY ga¥ oW 9Tl
¥ forex ordged A7 e ¥ qod
¥ o wrafer Wy #, afew o afead
oF fews TR w1 P iR
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7 sffaand ot f-—ai wa¥y greve,
¥ wwv faadfr gfeess = wwEr
i ¥ gfewew w7

IUATLTET WEIET, T TE Ay Ty
faram S Fraradt & W wyer oF ST
et faeqa faaoor feav &, fomyr sy
*21 & i 2w 44wy wTaT AT Y
frar # afew 26 =Ty woaT TeesT frar
&1 R oaw & wwd T Ry ¥
AT A T wAr A7 St &, AP &R
IH FTAF  F IF ¥ IHT OF
TEiEm WY 2, famw AN ey 2
f wrfast 7 v 777 e Pafean g,
FI[ oO¥%0 ATAE g, Afew 9d
T ¥ A F AwwAr g frower oy
i w71 7 onw ey fafrem 2,
fami =73 ¥ 3% 7% R o
7%, 73 faws1 day aw faar &9
AET 0T 210 FTiEg ¢ AfEw ey (A
fedt e= 1 TRV W AR A owrk
waeat AEY 8, fedaw & frAa wew
/T A1, Trarhw o o A frad
am femmoA v faaft Ts-ardy
W FLT VL AT TFAT F——Fq w7 AT
A o 727 gy A 2

Frfera Fr derm i Y A dgr g —
qITRT 97 O 7 N AT FT,
IgH AT TZAT IW AT KT AT AT 4
Ffew g gz WY o7 ATEIT ¥
w1 ¥IW A4 ST W7 FaEny zaar
T3 whoTT faar, wewt ¥ ey § @y
fa~are faar, s faanw €% wd-
TEY FEY FY | WTHTT ., WRY AT
Fv I TS AT HHAYT F qFAy
fr—-Afer wraTe A AT §w oy
fur 1 fad o @ dmnow B oww
w7 & wfT ¥ wmrr oy sdw S
A marer 5 swfue f frwr—afies
fdy WY A7 ¥ gAwT atar A
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F wrgan g B A7 3% A H WA
F AIATETHL | ST AW 3FH FAET &
3% Tga1% w47 § HE FrAamEra ad |
S AT SR FEAA BT AP aFA A
aga fFa1 8, ST w99 F59 A A |
Traifaat & wfasy segwe § 909,
g% fay 378 fedl gat afewa smw
F qrEqr fgaamy F7 77T T

sy ayq wEy (Trgwr) o el
gfrafgdy &1 @ =@ g@d g 1

o Ty FATIN GiEA 1 F ATAAT
F1Ear g & Fr A 3W FAT AT AT
g # o famy G 97 faenfaai &0
wfger gav w%, aifF 339 7 7 Far
FI T=W[ T@T &, T TAT TF FLE agl
T g, I3 AT 987 FT AHT AT 76 )
Hoagt ax ag A1 fAdsm w g
o ozA eI E 9% qg6, gedr
¥ ot 347 a7 w7 Fqzren fwar g0 Ea
FEIET T UF agd a3 °=1 fAwer
2 oo 99 wer g fF zany 9 =wr
feree Tar® & wfwT =gt faegre o
FE ¥ 1 3% T AFTT § TG W Fa@l
2 & mmad /47 S 7 S e faar
2, 9 AF g & 1 SN w Y —-

“The Minister has subsequently
-stated that the Haryana Govern-
ment were not a party to the plan
to start a college. That is not
correct, as has been mentioned in
‘para 6.”

TEl 9% IR wE Ay § s w6y
oot 2 B I S §% wEr 8, 92 A
gt & WA 3@ § fr osEw atg ofr
A I fGAE FE FEHAEr T8
F 2 '
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3T WEAL & g1 H AT FAr =AFal
g 5 7zl qTSi g §, 98 UF B &
H1ET & | g 28 qfewe wrfas @1
IO 21T § o FIT ST 137 FIfes ¥ THeST
foFaT 2, SEHRT GTHRTT AT o] H A qAT
faartaat =1 wigey garey § AT #21
g gfratedt & ofefagza adf
faar @——my 3o wimer ¥ ofrer HTFATET
FL AT AT GUL GFAT | TH HAAS-
Tz & fgwrs =3 & FI wraamEgr &3
o8 &5 g 39 IFL T TaRIT
ar T T OFT GE
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A guae w97 (wfeamer) o
fedy wfhv gred, ¥ 0F STeaRa &Ar
=1gar g1 1 saifaur ag St A ag
el & fF @ %2 a9 g9 Arder ¥ #eee
FLAT AR & AT IAILT Fo Q9T
AT =ea ¢ | § ear § o
A aTE § Al KT AR -~
qF TAF AT H STTAHTY & B 78 wriers
FF 9T 2, 5TH FAT TIAT | SAH
AT F AT qA ITAL AT HT AT
29 1w faeem | § wear §
= sAfaaa ag 95w a1 |, ST a1’
T AT

MR. DEPUTY-SPEAKER: This is a
most unusual request. But I do not
want to be rigid. If the hon. Mem-
bers feel that it ig all right to accede
to his request I"Have no objection.

" SHRI R. V. BADE (Khargone) My
name is No. 2 in the list.

MR. DEPUTY SPEAKER: We do not
go by No. 2 or No. 3. Affer the
motion has been moved, we go by the
party. Thig is a most unusual request
when an hon. Member says: Give me
a chance later on. It is not usual; it
is not normal. If the hon. Members
do nof have any objection, I shall
accede to his request. Shri Jyotirmoy
Bosu.
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SHR1 JYOTIRMOY BOSU: As an
opposition Member I politically differ
with Shri Uma Shankar Dikshit and
1 am critical of many of the things
that he does. But I never thought
that his own party Members did not
have confidence that he could re-
present the party. Anyway we live
to learn, And that is a good thing,

Trading in education in the regime
of the Congress during the last 25
years has been a very profitable pro-
position and people who have been
trading in education are doing quite
well. At the same time they are very
successful, in collaboration with the
people in power, in ruining the future
of thousands of young boys and girls.
At the samc time the standards in
teaching, because” of bunghng, aie
going down day by day. You cién
give a degree or diploma 1o anybody
and also thrive and not endanger
yourself individually for the time
being then and there. But as far as
doctors and drnivers are concerned, if
you give somcihing which they do not
deserve you nwy becume the vieum
yourself anytime,

Guru Gobinda Singh College affuar
is one of the woist scandals They
had one last year  Mr Dikshit nad o
lot of features on his ~up. There was
the Patliputra Mcdical College where
they had collected nearly 60 lakhs ot
rupees, mostly in the hands of Cou-

AN HON. MEMBER: Rs. 80 lalhs.

SHRI JYOTIRMOY BOSU. My
friend says Rs. 80 lakhs—collections
by people in the ruling party.
swallowed and digested, no digestion,
no prosecution, no trouble at all.

THE, MINISTER OF WORKS AND
HOUSING AND HEALTH AND
FAMILY PLANNING (SHRI UMA
SHANKAR DIKSHIT): This reference
to Ra. 80 lakhs by the ruling party..

SHRI JYOTIRMOY BOSU: Pecule
who were connected with the ru'ing
party.

AGRAHAYANA 28, 1894 (SAKA)

Guru Gobind
Singh M¢d. Col. at Faridabad
SHRI UMA SHANKAR DIKSHIT:
Let him explain how they were con-
nected. -
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SHRI JYOTIRMOQOY BOSU: I re-
quire dome time to collect these
materials. I shall make a statement
within 7 days. Your chief whip in
the Punjab Legislative Council is
connected with that.

Coming to the history of the college,
the Guru Gobind Singh Vidya Sewak
Society which is registeged under the
Societies Registration Act 1860 spon-
sored a first rate medical college in
Faridabad in December, 1971 and in-
vited applications from all over India
and abroad to the aforesaid medical
college by advertisements. According
to the salient feature of the pros-
pectus all the necessary requirements
of a medical college were offered to
the prospective candidates, We must
mention here that the essential eri-
terion {or admission for those who
nave a minimum of 45 per cent marks
was the payvment of Rs, 20,000 in a
lump sum by each student. OQut of
this amount Rs, 10,000 was just
donation and Rs. 10,000 was to be
adjusted tewards fees for 1ull course
We want to know where is tlus
oLy .

Under the notification number S O.
62/ A 14/63/S. 272, dated the 10th
April 1972 10garding approval of Guru
Gobind Singh Medieal College, Farida-
bad under section 2 of the Punjab
Ana omy Act, 1063 . 449, the esta-
blishment of Guu Gobind Singh
Medical College was approved. They
say, “We enclose herewith a true copy
of thig notification. Sir, may I hand it
over to you for laying a true copy of
the notification on the Table? I shall
authenticate it 'as soon as you have
had a look at it,

Who are they? The Guru Gobind
Singh Vidya Sewak Society which
sponsors this college comprises of only
brothers, sons, sisters and brothers-
in-law of Mr, Gian Singh Purewal,
who is the secretary of the aforesaid
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registered society. We are giving be-
low the names of the members of .the
Guru Gobind Singh Vidya Sewak
Soclety

- 1..Lakhjit Singh  Purewal--Chair-
- man. .
2. Gian Singh Purewal—-—'Set:te-
tary. .
3. Jagtar Singh Purewala treasu-
rer.

4. Piara Smgh "Attwal.

-B. -Surjit Singh Attwal—-»MLC I
think he is now MLA. .Mr. Surjit Singh
Attwal is the Chief Whip of your
party in ‘the Punjab Legislature,
‘Therefore, let us not go much deeper
into the matter. When you are trying
to ‘find it out, you might get a snake.

‘What is said in the prospectus? A
rosy picture was given. According to
Mr. Dikshit’s department’s ‘require-
ments, for full-fledged medical col-
lege, they must have enough money
of their own, building of their own,
aldequate apparatus. and equipment.
But there is not even a minimum ful-
filment. The deficiences were severe.
"The college has no building of its own
and the classes were held in a con-
crete shed like building, which was
previously wused by a small radio-
assembling industrial unit, The dis-
‘see¢tion hall which in » wov fo»s part
and -parcel of the first M.B.B.S. course
is gituated in a small gallery on one
side of .the building. The physiology
laboratories are too inadequate in all
respects. The same. tragic state pre-
vails also in' the Biochemistry Labora-
tory. The fact that an anatomy
mugeum is essential in a . .medical
-colleges, we think, isstill unknown to
the ‘management. For the study of
social and preventive medicine,
students are to go to rural health
centres and have to get practical
k&nowledge. The college has no quali-
fied Principal. © Even. the .existing
Principal is mot. allowed by the
management T do anything even' for
‘the betterment of the ;mden,tn The -
~cﬁ!1ege l;n ne chimr
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the -

Thonghthe,

. Guru Gobind Siagh ‘3‘;‘:{ :

Med Col. at Fundabad

couege is-in. I—Iamana, the. hnsteh
situated very far away, 15 mdiles
hostel in 'Earfdgbud and. girlg
in Delbi. That is the posltlon,_ 3
only way to save the.caféer of stu--
dents js that the .Goyernment ahould’
take it .over. . I shall comé to’ that‘
later on,

[PARAE

Coming back to that, Mr. Attwal
happens to be very .close friend of.
the present Chief Minister of- Haryma.
Shri Bansi Lal, against whom there.are
serious charges of -corruptian. 'Mr.
Dikshit ;is fond of him, he has - been
protected and has been given a clean
chit. That is a matter of regret. The
inquiry is going on. 1t is -highly.im-
proper, motivated and unwarranted.
Therefore, thig thing is moving so well
in Faridabad and nothing is happening.
The Government is hand in glove with
the miscreants and making money and
sharing the booty of each other.

I again quote: -

“That the Guru Gobind Singh
Vidya Sewak Society has collected
Rs. 20,000 from each candidate and
has thus collected about Rs, 44 lakhs
in total and has the moral and legal
duty and liabilities to honour their
assurances given in the prospectus.
which are the absolute requirements
for a Medical College which now
they have callously and indifferently
ignored in spite of our repeated
demands....

Affiliation to a University is an
essential requirement for any Medical
College and which was -guaraneed -
to us before the end of one veuar of
our admission. But so far, ‘Punjab’
Univergity to which our céliege ‘has
lo be amliatnd has not zweu Amlia-

tion....

" “That the 221 students
taken hdmmsmn lnto *th.is

be no dl”ﬁuv,lty in. pm ;
college w&th Jhe _Purieb Un -:'5"3'

and O rfufeognuim by
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Heryana Government because 1m-

portant persons ‘lhike S Surnt Singh

Miwal, ML A, Punjab and S Gian

&engh Purewal, Ex-President of Gur-

Adwera Parbandhak Committee were
”

R}

Zhey were involved and therefore the
$woys were taken for a ride

Mr Dikshit I regret to say did not
Five us correct picture 1 have given
ghe .document by which the Punjab
«Government has granted some sori of
secognition {o this Medical (ollege
The Haryana Government has given
-sgme sort of recognifion

Further I quote

“Subsequently 1t came to the
mnotice of the State Government that
ihe society had unilaterally decided
10 open a medical college ai Fand
abad and lhad 1ssued a prospects
mviting applications by November
10 1971 The State Government
issued a press note on November 5
1971 1n which they declared that
tbey had not approved of the setting
up of a private medical college .
Faridahad

T have given jyou Sir a true copy of
the notificafion of the Punijab ( overn
ment which approvas  affilates an g
way and recognise- this College I
want to know why 15 1t that Mr
Dikshit did not clarify it When there
is & serious situation about doctors 1n
the country why 1s 1t that these chaps
tave nol been prosecuted so far? Itis
because they have been protected by
$he people 1n power

This 19 one part of the story The
ther part of the story 1s that there
is a gloomy picture n the country

there 1s perpetual Government
m this regard It says

“While students clamour for seat-
in meihcal colleges and the majority
of populstion in the country goes
‘without doctors, there are over half
] Qf“ medical teaching shops
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which charge a capitativa ;7 ring-
g from R- 5000 to Rs 13000 trom
each student in return for unsatis-
tactory facilities for imparting meda-
cal education

Then another report says

It is shocking that the country
simultaneously taces a shortage of
doctors and a large number of un-
employed doctors According to Dr
Sinha the number of unemployed
doctors at present 15 15000 to 20,000
and this number 1s expected to go
up ”

At the same time they say there 1s
a huge number of unemployed doctors
and there 1s a great shortage of doc-
tors in certain areas Northern India
comes within that category

Theie 1s another quotation which
says

Recently a large number of first
division pie-medical student could
not get admission to the medical
colleges m Delu tecduse there were
no <eals The Umion Health Mins-
ter advised the students o abandon
their medital course and instead
tomplete then B Sc course

After that whal did they do’> Did
they hang themselves or do they lowter
on the streets of Delh1 to staive them
selvas® So I say this 15 one of the
root causes for the student unrest and
frustration——they have been mal-
treated and defrauwded They have been
given the worst deal bv this Govern-
ment  They talk of linking educ thon
with productivity But no action has
bee1 taken Nothing has heen done
about 1t Theie are no MBBS ceats
for 180 students Theie 15 another
chpping here About ghortage of dot-
tors I have already said

Finally I want to appeal to Mr
Dihshit not to he guided by political
considerations, not to be guided by
conslderations of giving protechan fo
those who are dighonest, who are bad,
who are anti-soclal, W have cheateg

4
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the students. Please take drastic
action against them, gnd it must be
immediate. You take over the insti-
tution at once, inquire into it and
prosecute the offenders. And, for the
time being, put those boys and girls in
a different Medical College. I want to
clear and categorical assurance on this
here and now,

Thank you, Sir. I also thank Mr.
Dikshit,

MR. DEPUTY SPEAKER: Mr. Vasant
Sathe. 1 will draw the attention of the
hon. members to the fact that only one
hour is alloited. Kindly be brief.

SHRI VASANT SATHE (Akola):
How much time can I take?
MR. DEPUTY-SPEAKER: Five

minutes,

SHRI VASANT SATHE: Please give
me seves mnutes, Sir.

As has been pointed out earhier in
the stalement of the Muinister and also
1n the speeches made here, this is one
of the serious instances where a so-
ciety, formed by a family, has ex-
ploited the names of Guru Gobind
Singh, Sardar Swaran Singh and Shrn
Gurdial Singh Dhillon, Speaker, to set
up a <o-called Medical College which
igs housed in a rented building, a shed.
60 % 200, in wiuch the entire College
including canteen, the anatomy and
lecture halls—all there are partitioned
by wooden partitions-is located and
200 boys are supposed to be taught.

When this fraud was brought fto
notice here, protection was taken under
this. May I sav, to begin with, that
these boys have been agitating in a
most peaceful, disciplined and decent
manner uptill now. Normally we know
whom students become restive, how
the unrest erupts. But here it must
to said to the credit of the boys that.
although some of them were in dhar-
na in front of the Minister's house,
yet. .
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AN HON. MEMBER: Boys and girls..

SHRI VASANT SATHE: VYes. Yetf,
by and large, their agitation has bees:
most peaceful, although the womewn
students, as has been stated even i
the report to the Police, were harassed
and threatened by certain hired agents -
of the management here., That is the
seriousness of the situation.

Last time when the Minister made
a statement here, the Management had -
come out with a booklet which has
been sent to all Members of Parlia~
ment—we have received it—and also
to the Minister, and they have tried
fo deny these things. Let us take
them at their own statement and see
how they expose themselves completely
through their own pamphlet. Now
what do they say in this” They be-
gan by saying that the Minister of
Health made a wrong statement. They
charged the Chair also. This is what
they said in para 3:

“You have ohserved subsequently
from the Chair that you sent yous-
message of pood wishes as a matter
of routine and you were subseguent-
lv shocked to learn that your mes-
age and photograph have been
attached to the prospectus.”

Thus: you have been msled

iHHere is the book. Sir.
o
All that the students had stated im
their Memorandum was:

“It also deserves to be mentioned
that the prospectus of the Society
for its Guru Gobind Singh Medical
College, Patna, contalned messages
of good wishes and appreciation of
work done by society by
praised persons like Sardar Swaram
Singh. Minister for External Affairs;
S. Gurdial Singh Dhillon, Speaker,
Lok Sabha, Shri Bsnsi Lal, Chief
Minister of Haryana and Maharajs
Patiala, Shri Yadvinder Singh.”

This ig what the students had gtated.
All these people say fhat, in thels
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Memorandum, the students had mis-
led,

Here is the Prospectus with the
photagraph of Guru Govind Singh on
it, and inside the very first page is the
mexsage by Sardar Gurdial Singh
Dhillon, saying, ‘I am very glad that
the Guru Gobind Singh Vidya Sewak
Soclety has decided to start an insti-
tution.... at Faridabad...." Next is
Sardar Swaran Singh’s message. It is
all in the prospectus. The third is
from Mr. L. N. Mishra. The fouith is
by Mr. Bansilal and the fifth is from
the Maharaja of Patiala.

8ir, if this is not exploitation of big
names, what else can it be called?
An bxploitation of the most cheap
type, trying to exploit big and respect-
ed names of the country for a very
derogatory and cheap method of ex-
propriating money from poor students

.. (Interruptions.)

Now, Sir, kindly see this

MR. DEPUTY SPEAKER: All that
shows that you have to be very care-
ful when you are asked to send
messages

SHRI VASANT SATHE: Last time,
the Speaker said that we used to send
messages in good faith.. . .

MR. DEPUTY SPEAKER: We have
become wiser now,

SHRI VASANT SATHE: Thev have
charged Rs, 20,000 from every student
and they have the check to say this in
this statement, Sir, last time the hon.
Minister stated that it has been the
declared policy of the Government
which has also issued a directive to
the State Governments that no capita-
tion fee should be charged or even
donation be taken. Here, what does
the management say in their reply?
This is what they say:

“The Minister makes a mention of
the capitation fee. We have un-
doubtedly charged R.. 20000 from
gome of the students

M2 L8111, .-
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SHRI JYOTIRMOY BOSU: From

all of them.

SHRI VASANT SATHE: They have
illegally collected Rs. 20,000—Rs. 10,000
as capitation fee and Rs. 10,000 tui-
tion fee and other charges for the
entire period of 4} years. Then they
say—you kindly see how they con-
tradict themselves:

‘We are enclosing a copy of the
prospectus....”

SHRI JYOTIRMOY BOSU: It is all
Congressmen.

SHRI VASANT SATHE: Do ncot de-
tract the seriousness of the debate.
Otherwise. we will not be helping the
students,

SHRI K. D. MALAVIYA (Domarja-
ganj): It is a political buffoonery in
which Mr. Jyotirmoy Bosu is inculg-
ing

SHRI VASANT SATHE: They say:
supplied with

“You have been
wrong information by somebody.

And then they say:

“As you will see from para 2, the
Minister of Health, Shri Uma Shan-
kar Dikshit has not given the cor-
rect information. R

That means that they are alleging that
he said the incorrect thing when he
said that the Soclety unilaterally de-
cided to open a Medical College at
Faridabad. This is obvious from the
order of the Governmeni of Haryana
passed on 19th April 1972 and subse-
quently by the Deputy Commissioner,
Gurgaon. Then they ask: ‘How can
we unilaterally start a Medicai Col-
lege when the purpose was not simply
to start a college but to impart proper
medical education to the students
which can only be possible with due
prior clearance,....” Mind you--“With
due prior clearance of the Haryama
Government, the Medical Council and
the Punjsb University”. What a cheat-
ing s it. The Punjab University till
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this day have not given them afilia-
tion. The Medical Council till this
date has not given themt suinction that
i* reglited under the Mediesd Council
Aot, Thert, in the next para they
sWwW.

SHMRI ATAL BIHARI VAJPAYEE
{Gwalior): What about the Haryana
Government?

SHRI VASANT SATHE: They come
only under the Anatomy Act. Maray-
ana Government is nobody to give
sapction for starting a Medieal Cal-
lege. They come under the Anato-
my Act and the permussion they have
given is for dissecting the dend-bodi-
es. That is a different thing.

SHRI JYOTIRMOY BOSU: Is 1t not
‘nter-related?

SHRI ATAL BIHARI VAJPAYEE-
How can you dissect thé dead body
when there is no Medical College?

SHRI VASANT SATHE. 1a
sense, the Haryana
tnvolved,

that
Governmient  ic

1 am saying that thus statement 1s
not correct. They say wn para 7.

“From the very start wr establ-
ished contact with the Puniab Uni-
versity so that the college could he
affliated to University For rcasons
known only to the University, the
affiliation has not been given.”

Then carnes the most shocking thing
Sir., They demied the Minister's state-
mént, See what a bogus stetement
théy are making,

“The students in their Memoran
dum have contended, a point which
wae subsequently supported by Mr.
BRiloo Mody and the Health Minister,
that the Bociely has appointed only

- & 10w teachers and the nuwmbes is
hardly adequate for teacking. They
also stated that the college has no

DECHRMBER: 18, 1972
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Principal. Wa have 23 prafcsons
and other members of the teaching
staff who are well qualified and can
secups such a pasition in any roedi-
cal oonllege. The principal of the
college is Mr. so and so....A copy
of the list of names of Frofessors
ete. is enclosed for your kmgd in-
formation.”

30

Here is that list, Sir, In this list
only one person is & Professor. Al
the rest are lecturers or demonstrators.
The total number in the list is 17.
Where are the ‘23 professors’® Hven
Mr. Piloo Mody could have bee¢n a
Principal. Berause, this College, to
begin with, had only a B Cum. whou
continued to be Principal and also
Registrar at the same time. Now the
person who it the Principal 18 not
qualified even under the Infian Medi-
cal Council Rules or even the Uni-
versity rules, because he has unly one
year's experience in teaching 89 Sir.
this college has a staff which is not
qualified at all. Also, 1t has a I ibrary,
as they sav. But do you know the
number of books they have* They
have 30 books! Yet. they say, they
have a “Well-equipped library”. This
1s what they say, although the hibrary
has only 30 books, And they charge
fees for that. How can they sav ‘The
Society has also provided a very well-
equupped library for reference of stu-
dents’? The Minister's statement has
mentioned that the Managemcent closed
down the college indefinitely from 25th
October a~d they deny 4nd say that
this is not correct. You will there-
tore see from their own statement
what a wrong statementis they aré
making, The memorandum df Qg
students is fully proved by their own
statement,

Now, Sir, what is it that we are
going to do about it? Are we golmg
to say, after all, this is a Htate sub-
ject? I beg of you to cousider this
situation,

SHRI UMA SHANKAR DIKSHIT:
This is & State subject, fortunately or
unfortunately.
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Indiap Medical Council Act and Rules

thereunder, the Centre is having this e Rfwe mmm"ﬁm

power. o ew i ot arfier § awle art ¥l
. . MR AT § | g wwew vew ot &

SHRI ATAL BII ARI VAJPAYEE - :
Dikshitis ig 10 a Stete Joader... ... we wne o S W SR wey Wil

oy ré wirwavfnr w) grf | orrn WY

SHRI UMA SIIANKAR DIKSHIT: I wYer YT, faaTiodt « wew e
am servant of the peopls and member i '

ot the party.. . FIWTE T 47T e e Ol ol
wrEQ A TEar ¥ ot 6 e

SHRI VASANT SATHE: This insti- m
tution should be taken over with all €9 g & o wTOR e

the land, with the money it has, _” ™ mtm“ Tﬁm
(Interruptions) with the money ithas  ##1

collected by fraud, whalever may be 1746 hrs. )
available now If the State Govern-

ment has to take it over, they always [Sumi K. N. Trwary 1 the Chair)
gel grants trom the Centre. [s he ﬂfii

goiug to take 1t over and run it us al . ot 3 dw BRALAS w
proper medical college and gee that WA qu ¥ pEr 97 5 wlwA ¥

it fulflls the requirements of affi)iation W 1% nfar fag dfww s &,

fo Punjab University? Theie ale 200
boys. There are boys who have come i m ¥ aTeTT & whyfe w

from abroad. Their careers should LA LR GEER R o

not be rutned. This 15 ke munimum 5T T X T gfaven aow e
requirement that has to be met. It is ¥

uol enough saying—pumsh them for V€A fawrrer & et oft oqere Lol

fraud. H 1s a matter of law and that & O &g¥ 91, I 9T fear g1, FWEY
van be pursued and the law will take

ifs own course. But as far as stu- #q«m ¥ i'“wmt'
dents’ fulure is concerned ~we are “In exexcise of piwers centerred
mainly concerned with that —there 13 by clause 1 of sectiopn 2 of the
no use making a political capital out Punjab Anatomy Act, 1963, the
of thig issue; these boys huve had no Governor of Haryana heteby ap-
political angle in their agitations, We proves Guru Gohind Simgh Medical
from wM sections support their cause. College, Faridabad, for the purposes
let Government lopk at the jsswe in of the said Aet.”,
the larger context and see that this
college is inumediately taken overand Wt WEYEW IET WA WX W fr
*
Thank you. TzAT ¥ T wifaw fag A wrvy
PROF. MADHU DANDAVATE Wi vear & eresfger dfvwer wilvor oy
(Rejapur): You have annsunced oely gt +ff fraly @2 ¥ o Srew wrowr

t wo are geing th have his diseus-
xn only up”t’:: 6 pm. 1 suggest that e W O} 8, JeY wewre el

we should extend thetix;:, naonﬂeen W ¥+ fe sfearor qowre &
from , u wheerd)
m o cotmplete, the discussion? ‘::?W""" Foetad 1
. T Srel AT, S oy &
DEPUTY-SPEAKER: 1 supgrse
f\ﬁbbﬁquded. ncg:mt_be wrC ot g & o) i & s el
fnished 1 15 minmutes. sritefy wrar &, anfivie sy v
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[t TraraaTT .ﬂ'ﬂfﬂ"‘l}-- :
ol A owrd frarfol ® ww &

awt § e femfedi. &7 wdar

fearreft &6 wifirdf wr 9 awds s
&, oeT aTT g ATy | o Gy W
Erefr & o forerndT o vy oy 3
fi A stafverer wTor T w T WK
gl & agi TeX ¥ fag T Wy ¥
agt ¥ fegam & ewm-owrd &
LU R AR R

§ 1 qx wfev fag worw qeaT § o7

wTRE.

wAvafa wQlaw: ww ww awrEw
Ll

.ot AT wres WY FY sy
7 qugdng fae fed & . . C

. awmfa afwa : aw g S
wT ¥ W NE & fa¥ ¥ wwd fao
TF W & 1 X A W vy g
w3 1 Formr wiE €Y awar & ¥y

off RN e WA § W e
221 OT& BETY FOTATT F 0Ey wr
o v I vy S A
ﬂmmﬁﬂilﬁt&§|m ¥
o 4 v & fs agd & fog mgt g
gure =Eedt gt &, wem Al
ereTew Y 8, S 3 ¥ firg
N, i aff &) aw
wgt qré et et g, g
m@wmw&tn

#mfmm&mwg,

mammmgnh
M‘F B ¥ mm L
W m ﬁw 221 OHe-
st ¥ fevar v age Sy war
gy dolt wrem o iy 0w @
'*@,Wﬂ!ﬁ?ﬂﬁmm o
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gAY stieTfigr ¥ o, 6 oG o T o
39 N N A ® Fvwe A OF A7
g feafyy vt dar 7 gl

@ ffy % g 0 e W
FG— WY d qEy A g g
#——fs WY wa-o@TE 1 AT
qATTEY | I% fog wYE T WE srawqr
wo € wfgg

wawfe wfien : amdw qEer
STE W %L |

sl THraETT Wi WY S %
et &Y qrgdng faee fay ¥

awnfy wflga: =T F TR
arew ¥ fomm &

&l QRo QWo &AWl (W)
aaTaf AERT, AT RN qE A § W
saeqy w0 Arfay oY e dzew s
T AR
Wt owrer meR | wm
gREEy iRy A Afde R
ot arg .

et s Y, we afay

oft wrrrware qred : H g g v
we wifieeg Firg forert Y et ¥
oY HAFory & F A §, T G

. wwi faas srRET ®T 199 FreRm

wT% S § 3w faur o2, Pw Ay
fargre 3 qrefage Afeww SR & weaw
*, oY g e WY A, Ao Foaow

-y Stve sy W WY 'cmi'nrim _
T

- m—wrwm‘f&w‘t%ﬁimﬂlﬁ

«Qt,mtrﬁrﬂ%mmtm
four iy 1 g, doere wYeg
mhmt«mﬁuﬁmiw
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¥ WC WX Ay AN A, AT
HLPTL XOEY A9 g0 # ¥ A, afw
I FAX T SEA-BEME F AT
aute 7 W 17 |

srgi-argi faoly wfews srirs @
T §, I A G AR G A K
e el AfeswmsRiwae
T gwrwa A &Y Wiy o o AWl Yo
T UT STATAT §, IAFY HIEH FEAT WET-
QUUERT I IAFT ATE FCh AT WERET
aw & i g 1 ag 3T A &
farares sy $T 1 qrY aw & Oy
AT &7 wiy, {59y @ awg W
B AT AT AME@A FT QHC AT
&%, ot dar FAvx ¥ fad ww W qw
W &1 ga wfeww wEwl §agrd
fraifica e & sparfas gy arfea
gk Afewsw  wifer #r Frorfead
wr 3t a<g & Fo fovar sl .

w XAt wgE @ awrR aAl
NG A A, NER W E
Aoramt w1 e Faly g @t
TR W g FATHATE FT AT AY @A,
e gawr 1§ aw JE) T

 Frqwa weny fw 7 wEga s
¥ 3y wrdardy ¥ g W, ek
SRA-PANT T AT E AT gl o
7% SRy 3 i wowrg { afy foarr &
w4 LW ISAT & 1

SHRI PILOO MODY (Godhra): 1
am thanktul to you for calling me. I
will not repeat what has been said,
Every bit of what has keen said is
true except perhaps that novody knows
that out of the 17 teachers they say
have been employed, 3 are non-exis-
tent, another 5 were appointed in the
last 15 days or month and., therefore,
the statement that bag been made in
this hooklet as shown bv Shri Sathe
because of it inmccuracy can only

AGRAHAYANA 28, 1894 (S4K4)

Guru Gobind
Singh Med. Col, at Faridabad

tead us to the conclusion that even in
the defence of an organisation like
this, there is a considerable amount
of golmal.

Sir, the very fact that somebody
has to go through the trouble of
building up a defence like this, subs-
tantiated with a sheaf of papers in
which he even gave how many kilos
of a particular chemical he has in his
cupboard, leads me fo believe that
the whole thing is a farce. I have
already injtiated this matter in this
House a few days ago, and I want
that the Minister should see it through
today. I would like to hear the
Minister, but unfortunately I will not
be hero to listen to his reply because I
have to go somewhere. (Interruption)

MR. CHAIRMAN: Let him finish,

SHRI PILOO MODY: What I
would like the Minister to satisfy us
about today is that he will take cer-
tain positive steps to take over the
mstitution lock, stock and barrel. 1
am not interested in the constitu-
tional niceties that he will bring
forward between thc Central Gov-
ernment and the State Government.
I am just not interested in excuses.
! am only interested in performance.

SHRI UMA SHANKAR DIKSHIT:
But they are facts.

SHRI PILOO MODY: I want the
Health Minister to perform; not to
give us reasons why he cannot per-
form. Therefore I would like to hear
from him that he has either taken it
over lock, stock and barrel—

SHRI AMRIT NAHATA (Barmer):

For once at least he is for State
take-over.

SHRI PILOO MODY: But he is
unfortunately a little  hesitant,
Secondly, I would like that a greater
assessment of the institution and its
existing management be meade imme-~
diately. If necessary, outside mana-
gers or whatever it it should be in-
ducted into the institute; to get a
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categorical assurance from the All
India “Medical Council of what are
the vrequirements that are needed to
put this college on its legs; an assur-
aned ‘from Punjab University that
they ‘%1l recognise # provided the
foflowing - eoaditions are fulfilled,
akd the ‘Government must take upon
#taelt she responsibility of s‘eeing,
like.a wet Hurse if necessary, that
thage reguirements are fulfitted by
the existing management

5 m.w. R

BEcause I want to take

a cons-
tructive aftitude, there is no point
in sarying “Take it over,” I am in-

terested to see that the study of
these boys is not in anyway interrupt-
ed even by a day and that they will
get their degrees in time as adver-
tised ‘and stated. These responsibili-
ties I charge on the Minister of
Health this evening, and I hope that
he will be man enough to accept
them.

" DR. KARN1 SINGH (Bikaner); Mr.
Chalrwan, Sir, there is absolytely no
#oubt that a sub-standar@ college
has been started and unfortunately
¥ hae résulted in an absolute fraud
o the student community of pur
country. T have had occasion to meet

many students from this Faridabad

celiege ‘end I can only sey this much,
that it is & heart-rending story, and
as Mr, Sathe has very corgeetly put
i, it s 2 human matter and it must
be deslt with ag a human matter and
ma u such,

These boys and. gh'l; Are going to
lme one year, and it should bhe the
t of all of pe in this Houvee now
ud € hon, Minister opposite to see
that  the students under no oircum-
stances lose one year, because in this
highly competitive lite that we are
Hving in, ‘ong year Jost meens they
Imnsrea@ﬂeﬂummtvh the
fatuge’ years in the ﬂmﬂ m—
mlnaﬂona._ e

o ‘ha mmm the
mw&hmmtg hnwit. i
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foel that with the dismal: fyture - thet
there is before India's . this .
trnud adds furthnt imlt 'to i" ul'! o

ol Waqre wyT ;AW ¥ e
wT¥ §, 39 Wi sg¥en w7

r_etmmspenk

DR. KARNI SINGH: ;t is a dark
future. I repeat I feel that there is a
dismal future before the studemts for
the reasen that there are not engugh
jobs or openings for the number of
boys coming out from the colleges.
1 am trying to finish my speech in
three minutes. 1 feel that the hen.
Minister cannot stand purely on
legal niceties. A situation has been
created and I feel aither thet this
particular college can be given tem-
porary affiliation to the Delhi or the
Punjab University; or, alternatively,
these students can be absprbed by
the medical colleges of Punjab, Pelhi
and Rajasthan unti] such time as
this college is put on its feet. We are
far more concerned at this stage to
see that those students under no cjr-
cumstances lose one year, and if they
lose ope year they are going to ~ pmt
them at a disadvantage with other
students in the country,

‘MR. CHAIRMAN:

18.00 hrs.

SHRI A. P. SHARMA  (Buxar):
This is another disgraceful  incident
in the country that has takem phase in
our educetional institutions; the fwst
being in the samg pame, jn, the
Magadh Medical Colldge in Bﬂur
Patna, From the statement Jjt is
quite - clear that about 221 hoys , and
girls not only from eur country but
from some foreign co\m‘tms algo
have come to this college by payitig »
capitation fee of Rs: 20,080, §tis' 0o
fault of these boys snd" girts that W
hiave -been invited to join and
sdmission in ¢his - WMedieal W-.
We also find that “there hws been.

ﬁyn !mwt.mmhon uqu
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have sajd, that alternative arrange-
ments should be made for continuing
the education of these boys and
girls. Whether it is a States subject
or Ceniral subject, an enquiry
should be instituted inio the whole
aftaiy of this college and the people
who have Behaved in this manner
shottld be punished.

MR. CHAIRMAN: The hon Minis-
ey,

PROF. MADHU DANDAVATE
(Rajapur): I have been one among
those who have demanded this dis-
cussion. 1 have given my name in
time and I have been in correspond-
ence right from the beginning and I
want to know whether [ shall have
an opporiynity to say something on
this matter.

MR. CHAIRMAN: 1 is mot neces-
sary tihat on every subject the repre-
sentatives of all parties should speak.

W axaver wye : YrEEw gEd daet
ol &, off ag & faa qad geww

wrrkr §, 4 swd gfrac e rma g

gt oF gray sw A w1 ¢ fF xw

qxwrdiz & ez¥zm & @ wre fear §,
ar 4y frar §, Niew v garafy Y &,

& faeger oft ag, &, avd &, ot i

Y & W 2o qrE T ¥ ghaww v

§ s o3 A39%E & Ow wwTe w7 RAT-

qary froz wob oo B oam W
o RSt & 1 g7 gk AJT q

W wREw W1 pRoame fear {1 W

warer ag § f6 g8 e § fyar war

A | g gt § fw gw T wiwe

@ & foy dure o wife w02

Wy wd ok s wnr g K

a3 twr g § 6w A
iy drfefione wox awrd Y vl adTR

srapatgR Al wEaT) W EEn

e Wix o & A7t wreww wwrdy ot o

fir wy e wwiifz ¥ ool &,

Fecaurmlt ey, Heww wrsfan

i gwly wodro fobe. ok S dum
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adT & a1 gAY qwer g o o)
w3z ¥ foreelt ww oy & sy oy
% gu avg ¥ v ay @ o ifer
& fawregi ez weymr oy dw
g sg @z aade e v oy
I AT q et werd WK I
wyw F AfeT waC it S
Y e o wT R A ot Afeww wR
v gign N Reftwrear rm? WG
qodra § fs W0 A aT AR @
i WY 8w M Eed | wgSw fr
T I A AT T § )
wfwe wlaran & o &Y dew %1 Q%
TEqAE wORTC W Wt @y &)
Fawt Teh wéw v wiey 1 gwy
u% O W9y wWroh AW wWE g S
mady K mdiEr & wherare ¥
grferze Qw & fad qud awe &
oave fed g &) gudt oty §-
T OF FLT TAX T & 09 Fg
¥ o R qU AR § fE 77 doie
gt wur & f gy 27 S wd
et & o m® 27 W
gt YAl &3 | g Nz g, o
{1 g fordy % aodror oy Y won
qrgan § 8 s §5 wan Twite-
fafudy & wie g TowE gaw 39
dar ¥ ot qn Mifaew fog & A qx
R wtw A, & wgw g e
v aadde ag Iwifefafed & @)
2 5 vt woly ¥ TRaaT w0k wadHE WY
g m, ki g s A Ew W
w3 | yafok &3 oy *gr w7 fr ow
w1 g ape wifa fag 7 an agaw
farar sra, SYET AT ATW ATw faway
w oM aE Nl faz d @
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{#fr wararer wqx]

¥ Wt ¥ yeozer v & W & fad
dqr g 1 & wolt tevifefafady Sar

g xear & & wgew wgar §

PROF. MADHU DANDAVATE:
Sir, there are occasions when the
debate must not be converfed into
a debate between the ruling party
and the opposition. This is an occa-
sion on which members belonging
to both sections of the House must
think of some constructive way to
rehabilitate the 221 students back in

their educational institution. Un-
fortunately, in the statement made
by the Health Minister last time,

he took a certain position which may
be correct from a legalistic and tech-
nical angle, But life is something
more legalism and technicalism. For
instance, he did indicate on the floor
of the House that ¥Haryana State
Government had issued a pressnote
on November 5, 1971 saying that
they have not approved the setting
up of a private medical college at
Faridabad It may be technically
correct, but 1t completely conflicts
with what was stated by Mr. B. L.
Ahuja, Secretary of the Medical and
Health Department of Haryana Gov-
ernment on 18th April 1972 which
was published in a Gazette Extra-
ordinary, namely,

“In exercise of the powers con-
ferred by clause t1) of section 2 of
the Punjab Anatomy Act, 1936, the
Governor of Haryana hereby approv-
ed Guru Gobind Singh Medical
College, Faridabad " ete.

This particular statement was seen
by the teachers and students. 1
am personally involved because
many of my students in Bombay
University are today students of this
medical college. 1 have therefore
a personal gtake in it. These stu-
dents told me that after this state-
ment, they were convinced that there
would be protection given by the au-
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thorities and that is why they eon-
tinued to be students in that college
Therefore, I appeal to the House
that priority should be given to re-
habilitating the students, I do not
want to make reference to the fact
that some promment personalities
were involved and ther messages
were read by the students.

MR, CHAIRMAN: Please conclude
now,

PROF. MADHU DANDAVATE:
Yes, S8ir. The difficulty is technical.
Agoin and again the minister says
education 1s a State subject and this
stitution cannot be managed by
the Central Govertnment. 1 sug-
gest a via medwiz Fortunately we
have the UGC which gives grants
from time to time for the operational
work of various institutions. This
can be considered as a critical situa-
tion and if the Central Government
and the Health Ministry at the Cen-
tre use their good offices, the UGC
can be contacted and adequate gran-
ts can be given and this institution
can be bwlit up

What 1s the modus operand: of the
building of the institution can be left
to the UG C,, can be left to the Cen-
tral Government and can also be left
to the State Government. I make
this concrete and contructive pro-
posal which can be explored. The
U.G.C authorities can be contacted.
They have also acted in certain situ-
ations in an identical manner. Iam
sure, the Health Minister wiill not
take shelter behind the technicality
that this is a State subject.

On behalf of the studentz and the
teachers involved, T would again ap-
peal to them that they should not
take a legislistic and a 1
view but to see that all the 221 stuy-
dents are completely rehablitated.

Lastly, the management has come
out with a Memorandum which has
béen circulated to alf the Members
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of Parhawsint. To say the least—
T ain not actustomed ta use such &
phraseplogy—after carefully goung
through the management's Memoran-
duwm whreh has been cyculated am-
ongst the Members of Parhament,
all that I can say is that the Mem-
orandum 18 the greatest fraud that
has bee~ perpetrated and that should
he thrown away into the wasie pap-
er basket

1 would once again appeal to them
to see that all the 211 students are
completely rehabilitated

SHRI R D BHANDARE (Bombay
Central) Mr Chairman, 8Sir, I am
not going to make a speech I would
Iike to biing two facts to the notice of
the House Ever since the students
have been duped the students are
wandering from place to place from
thr MP< houses, from ther own
houses and theiefore they are pass-
g throuvh a menta: asony FHow to
rcmove that mental agony 18 1 ques-
tion fo be answered Dby the hon
Manister

Then the mental agony  through
Whirrhr  the hon Winister 1s gomng 1s
that some of the students are having
a dharne m {front of hishouse When
nrver we pass bv that road it 15 really
a sight not to be seeable—I do not
say an ugly sight—the student hav-
ing & dharna m front of the house of
the hon Minuster So, I would appeal
to the hon Mmister to remove his
own mental agonv elso by comung to
the rescue of students

Having dealt with this point, the
guestion 1 What should be done
with the fate of the rtudents who have
heen duped? Thie 13 a question to be
answetred by the hon Minister, by the
Central Government from a parents’
position  As a number of hon Mem-
bers have puggested and plesded
with the hon Minjster, it should not
Pe a legalistic or & constitutsonal view
whieh ouight to he éaken, Both the
Ceniral Gdvernmant and the State
Governiment mnust come {0 the rescue
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of the students. Varioys ways have
been suggested by the hon Members
who have picceded me I need not
repeat vhem

Anotger yuegtion 15 What shouid
DL yone wa the cadnagement? I
thusk, 3t showla be oharged tor cem-
matng a iraud om the students The
students have bgen duped Proesecu-
on musl be launched aganst the
management. [hese are the pants
that I have made Thank you.

THE MINISTER OF WORKS AND
HOUSING AND HEALTH AND FA-
MILY PLANNING (SHRI UMA SHAN-
KAR DIKSHIT) Mr Chawman, Sir,
{ have carefully Listened to the obser-
vations made by the hon. Members
So far as the feeling over the irres-
pansible action of the board of manage-
went of the Guru Gobind Singh Medi-
cal College 15 concerned and the unfor-
tunate, distressing, situation in which
the students have been placed, in both
these respects feel myself entirely
one with all tha Members in the House,

I was viry pamed to find that
Mr Jyotirmoy Bosu was very eager to
convert this question Into a polifacal
wyue It is not a political issue Both
the firsl speaker and the second spea-
ker trought 1n Haryana Government
M1 Jyotirmoy Bcsu referred to what I
said about the Chief Mmster of
Haryana It 1s very ynfortunate and it
also makes one feel that when import-
ant matters of social significance are
brought before the House, the respon-
sible, the leadng, Members of the
Hoyse shoyld try to present them as
political issues It has nfothing to do
with politics at all (Interruption) 1
do not quarrel with his statement This
¢ precisely what he sald This comp-
letely conforms my impression and the
point 1 was making

Now let us look at this n a correct
berspective, 1 agvee with the mem-
bers who have said that we musgt not
teke a pursly technieal or Jegalistic
wlew bf Ahe situssion. 1 eniirely agree
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with them m this. But the guestion is
what kind of view are we going to take.
Are we going to take an irresponsible,
general and sympathetic attitude say-
ing ‘We are all with you’, ‘We have
sympathies for you”, ‘We wish you
wel”, “We wish the best of luck to
you', etc.? We have to find funds. The
Committee that was appointed for
meeting the requirements of admission
of about 130 students, the first divi-
sioners, with over 60 per cent marks
and some of them with even much
higher percentage, suggestions that it
would require Rs 4} crores for both
aon-recurring and recurring expenses
My friend, Mr. Kapoor, has assured us
that he is willing tc raise donations
emounting to Rs. 25 lakhs It is good,
it a trust can be registered ro consti-
tuted and if charitable and public-
spirited gentlemen interested in edu-
cation of students in Punjab and
Haryana and perhaps also in Delhi-
because the Head Office of that Soclety
Is In Delhj-combine together, then
sufficlent, initial funds can be raised,
in my opinion, and then perhaps some
way cén be found Let us see the
picture and the isgue in a correct pers-
pective,

So far as Haryana Government and
Mr Bansi Lal are concerned, I have
nothing to do with that This matter,
as I have said, has no poltical over-
tone at all. He sald that I gave a
¢lean chit to Mr Bansi Lal. I am glad
that he has given me the opportunity
tc make the position clear. News-
paper men came to me late In the
evening afer the functicn there had
concluded and said, ‘There are specu-
lations here to the effect that the Chict
Minister of Haryana is being dismissed
What have you got to say about it?
T spid, ‘These are speculations’. They
sald, ‘No’ and went on probing. Fi-
nally I said that ‘the president of the
Congress has made a forthright state-
ment which has been published in the
Delhi newspaper this morning; that
should be enough because that puts
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the positicn straight. So far as »ny
decision about dismissal, ete., was
concerned, I said, the matter had not
even been discussed. This is what I
said I do not know how such a state-
ment can be regarded as giving a chit
to anybody. I do not think that he
needs it, and even it he needs it, is
none of my business to go about doing
that sort of thing. (Interruption)
That 1s why I said that his was very
unfortunate, Then I also get the feel-
ing that it is not merely on humanita-
nian grounds or for honest students
that this matier has been raised, but
it has been raised by those who tak-
en mtiative with a pohitical motive
with a politically motivated. (Inter-
ruption) That 1s what I am tryingtn
express, I hope that such matters
will be understood and approached
correctly m future I do not think
that thus will have much cffect on
my hon friend, Mr Jytirmoy Bosu.

So far as the Society is concerned, as
far as we have obtained the informa-
tion after I made the statement of 30th
November, the position is like this. I
have received a copy of the reply
which the University in Punjab has
to this institution, to this Society.
They have definitely said that one year
before the starting of a college like
this applications should have been
made to the University, and ‘as you
have not done s, there is no gquestion
of our granting affiliation’. Similarly.
the Medical Council also has sald
something to the same effect. It is
true that the Haryana Government
which under the Anatomy Act {s re-
quired to give its permission, did issue
a notification. There is no doubt about
it But subsequently, atter the matter
was raised in the Parliament, they
have withdrawn that notification also.

So far as these peuople are concerned,
1 called the Chairman and he hasnot
turned up. 1 called the Secretary. He
also has not turned up. They sent one
Office Superinténdent. This msn hes
given thres names of a single family
and he told our officers that Hny
sole and exclusive members
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Management Board. These three peo-
ple are there. There is a society also.
Part of the funds have been kept in
the name of the society and part of the
funds js in the name of the college for
reagons best known to them which are
very difficult to appreciate.

Then he says that there are other
people whosz names they have not
given. The students, in their memo-
¢randa, have mentioned {wo or three
other names alsc and they alsyo said
thai they are members of the society.

+What arc we to do about 1t? It
has t> be wunderstood that except
for the Post-graduate teaching the
Government of India cannot use their
funds except to the extent that if 1s
permissible under the law and where
the question of provision for main-
tenance or raising of the academuc
standards arc concerned, there, ti
Govetnment of India do2s come in.
But the Government of India is not in
a position to pass any regulatory legis-
lation. 1 consulted the Law Minisiry
and the Law Ministry has advised me
that under the Constitution, jt will be
diflicult for us {o 1ssue either an ordi-
nance or being a Bill straightaway
taking over the matter or punishing
the people.

So far as inquiry into the case is
cowerned, as 1 said last lime, that is,
on the 30th November, the Chief Min-
isver he said, and their Government
has subsequently informed me in writ-
ing, that they have appoinied a high-
level officer to inquire into the case.
Now, in this matter, the advice of the
Law Ministry is that if the facts are
ag they appear in the memorandum of
the students and as they have come
from the Universilty and the Haryana
Government and if these facts are
correct more op less then, this would
be a cognizablg offence. We dv not
know whether it is s» or nof. Buf if
it is so, it will be possible for th: Gov~
ernemony, of Haryana to start proceed-
ings, progecuilion proceedings suo motu.
Byt I will go into the matter further
and if this opinion 1s confirmed, we
will take un the matter immediately

thig ‘evening or sometime tomorrow
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with the Haryana Government so that
legal proceedings can be started, af
they are permissible under the law.

As I said on the 30th of November,
I received their memorandum on the
15th and op the 16th I wrote to them
after taking a legal view of the matter
suggesting that they should file the
First Information or a complaint in
Faridabad or some suitable place as

adviced by lawyers so that the
Haryana Government can start pro-
ceedings immediately. But, to this

day, none of the students has taken
any such siep. Therefore I asked the
Law Minmstry whether without th»
students going and lodging such a
complaint, the State Government is in
a position to take such a measure and
they have said that, subject to the case
being as it has “een stated, it should
be possible for them to do so. Afier
ascertaining the facts, I shall imme-
diately take up the matter with the
Government of Haryana so that action
can be 1iaken....(Inter:uptions)...

regard to the UGC Lusincss raised by
the hon. Member, this is the position.

This question can arise only after the
Punjab University is satisfied. Only if
t".e Punjab University is fully satisfied
that the minimum requirement under
the University Act for affiliation is met
can this be done. So far they have not
been satisfied. Several hon. Members
bave pointed this out. There is hardly
even the minimum of minimum, th.re
is hardly anything at all. There is one
large godown which is converted into
a college. They may call it by all
manner of names which are not really
substantial or tenable. Then, about
professors and teachers, the informa-
tion given by hon. Members is quite
correct. The situation must be worse.
it cannot be better than what has been
stated here, I am sure about it.

When some of our people went
round, the place was locked. There
was nobody around. The Secretary
lives here somewhere in the city; he
does not even come to give the infor-
mation to us. He even avoids writing
detailed particulars in reply to ques-
tions asked: this is the position.

3
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So far as funds &re concerned they
say funds had boon charged from 161
students. .

AN HON MEMBER: 180 students..

BHRI UMA SHANKAR DIKEHIT:
Although they bad 180 students, they
bhave got money from a reduced num-
ber. About 20 students have been ad-
mitted by theym without charging them
anything. The money collected is also
not standard. The rate varies as
Rs, 10,000 15,000, Rs. 12,000, Rs. 5,000
ete, ete,

According to the Audited Accounts
that they have profucea before us,
pecularly-enough, it 1s signed only by
the Secretary, Mr. Gian Singh, the
Accountant, Mr. Inderjit Singh and
Mr. Hingoratu, Chariered Accountant.
According to  this statement, the
amount now left with themis Rs. 1445
lakhs Rs 84 laklis are 1n banks ana
5 lakhs money is deposited witt g
prisate limited company. It is not
possible {o say whether that money
will e realisable or not They give
aother particulars where they say:
Prospectus fees Rs 70,17,955; registra-
ton fees, Rs. 14,900; fees and other
charges, Rs, 444,900 and donations
Rs. 4,49.000 ete etec. From 89 students
they charged Rs. 20,000 each, from 22,
Rs. 15,000, from 1, Rs. 18,000; from 2,
Rs. 16,500; from 1, Rs. 14,500; from 1,
Rs. 16,000 from 6, Rs. 12,000, from 29,
Rs. 10,000; again from 1, Rs. 13,000;
from 2 Rs. 8,000; from 6 Rs. 5,000 and
from 1, Rs. 2,500, eneh. There is hard-
1y any rule or norm or standard eith-
er in the matter of admission or in
the matter of capitation or advance
fees collected, Suppose they had
done that, the position would not have
so bad, althongh it was undesirable
in all respects. But sven that has not
been done.

So far as action 15 concermed, we
shall pursue this matter with all
seriousness and vigour.

Bo far as dealing with the gtudents
is coneerned, let us undersiand that

seegm 0 be something in the
nature of a framl. Fraud ig going on

?
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in the country; there are cheats in the
country; there are ; there
are thieves. Now, if we are going t
take over the financial ahd mansgerial
and other responsibilitivy froy, people
who defraud other persons, there will
be no end to this matter, Let
us understand this. There sre &
large number of boys who want to
enter the wmedical career. Earlier,
the crase was for tor ihe engineering
career, but now 1t has shifted tothe
medical carcer, for obvious reasons.
I can fully understand this and sym-
pathise with this. But, of course, it
is not possible to admit every baqy
who passes PMT or Inter (Science).
Last year, as I had pointed out, 130
students with first division could not
be selected, because we could not
find Rs. 4} crores straightwiy. Thesc
peopie have taken Rs, 20,000 or
Rs. 10,000. It was calculated a couple
of years ago that the amount spent
nh one boy per year was not less than
Ry 80,000. If they had committed this
wrong but had collected the full
amount, they would have been able
te run the college, but they have
trken only one-fourth of the amount
from eghty students,
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Now, it has been suggested to us
that we should help this college to
come up and so on. I am willing; if
a charitable trust is constituted, I
can contact the Punjab Government,
because the Punjab University is
there, and quite a large number of
the boys are from Punjsd, and there
May be some from Haryana and there
may be some from ¢lsewhere, If some
such trust is willing to come forward,
we can help, and ¥ shall lend my good
offices informally and even formally,
necessary, with the two Gov-
ernments in order to see if
something like that can be done. But
I have already given you an instance
of a case relating to a Union territory
where we have direct responsibility.
The Planning Commission said that
there would be tén medical colleges
durlng this period, All these ten

bave been ‘established. One 'was
offered to the Huryana Govermidint

¥
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bwo years ago, and they said that they
had not got'” the funds, and their
priorities were #ifferent, and they
wounld not be in a position to start
the medical collége. Out of the ten
colleges, one is in NEFA and another
is elsewhere and so on. Under the
plam, iy is not possible to find Rs. 4
crores straightway. When we sent 50
boys ‘to the mediecal college at Meerut,
we paid to the UP Government-about
Rs. 80 lakhs. If we are going to ask
any State Government to take over
the students, they will calculate at
the rate of Rs. 80,000 per student and
ask us to shell out the money. If it is
the opinion that all the functions or
all the main functions, that is, health
and education, the main social wel-
fare functions of the State Govern-
ments are to be taken over by the
Central Government, the method
would be different, I would advise
that the matter should be given more
careful consideration. Immediately,
it is not possible for me on behalfl
of the Government of India, to under-
take either to take over this college
or to run it.

SHRI VASANT SATHE: May 1
suggest that. ...

SHRI UMA SHANKAR DIKSHIT:
Whatever suggestions hon, Members
may have, I would invite them to
come and give me all their construc-
tive suggestions, and 1 shall consider
them with all sympathy....

SHRI VASANT SATHE: Under
the Societies Act, the management
can be taken over....

SHRI UMA SHANKAR DIKSHIT:
No, the Union Government is not in
a position to take over an wunder-
graduate medical college. It is only
post-graduate colleges that can be
taken over by the Union Govern-
ment,

SHRI VASANT SATHE: Under the
Societies Act, the State Government
authorities can take over the man-
\agement.

AGRAHAYANA 28, 1894 (SAKA)

Guru Gobind 342
Singh Med. Col. at Faridabad

SHRI TUMA SHANKAR DIKSHIT:
Of course, they can take over....

SHRI VASANT SATHE:
taken over....

It can be

MRB. CHAIRMAN: If I allow the
hon, Member, how can I net allow
the Members on the other side? Let
him not interrupt the hon. Minister.

SHRI UMA SHANKAR DIKSHIT:
This is not the only instance. This is
the worst instance of this kind. We
treat it as a warning. I would say
once again that it is a final warning.
We have already taken up the matter
with all the State Governments, and
I have said in answer to a question
either in this House or in the other
House that we have already asked
all the State Governments immedi-
atly to stop admission or permission
or approval to any such college in
future,

ot TREATT At ¢ faErT
wadgz 7 faolt dfreer w1 w1 o
aqt aw #MINT Ra aga FWX AN
wqafa £ 4Y g

SHRI UMA SHANKAR DIKSHIT:
Particularly, where there is no capi-
tation fee or no advance, they may
permit, but there also, unless and
until prior permission is given, they
will not be allowed As the hon.
Member has said, the Bihar Govern-
ment has started it. In Bihar, there
are four other colleges. There are
colleges in Maharashtra, Mpysore and
Madhya Pradesh also, and some of
these colleges are running well. It
is no use saying that we should stop
it from the beginning. Somebody
said ‘Why do you not stop it?* Is it
implied that Government should
keep some sort of spying system to
find out who is starting and who is
not. atasting? Ng, Jdebt ud nob-Be Pris

about it. It was not possible
for ws to stop it iu advance,
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Let me make this statement in all
seriousness, As soon as the Govern-
ment of India came to know about
this, we took every possible, legit-
mate, reasonable and proper action
in the matter. If a trust can now
come about, if at least enough funds
are there to ensure observance of
minimum standards—t should be
more than minimum standards—we
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will try to help informally with the
State Government, If such & college
comes, I will take up the matter here
also with the gsister governments.
This is all I can say.

1836 hrs.

The Lok Sabha then uadjourned till
Eleven of the Clock on Wednesday,
December 20, 1972/Agrahayana 29,
1894(Saka).





